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LOK SABHA

Thursday, May 12, 1966/Vaisakha 22,
1888 (Saka).

The Lok Sabha met ay Eleven

of the Clock
MR, SPFAKER IN THE CHAIR
ORAL ANSWERS TO QUESTIONS

Housing Schemes in India

+
*1631. Shri Yashpal Singh:
Shri Vishram Prasad:
Shri Bagri:
Dr. Ram Manohar Lohia:

Will the Minister of Works, Hous-
g and Urban Development be
pleased to state:

(a) whether it is a fact that there
is a big setback to the housing
schemes in the country;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
to solve the housing problem in the
country?

The Deputy Minister in the Minis-
try of Works, Housing and Urban
Development (Shri Bhagavati): (a)
Yes.

(b) The main reason is the non-
provision of adequate funds for hous-
ing schemes by the State Governments.
In some cases, even the inadequate
provision made was diverted to other
development  projects during  the
course of the year.

(c) Efforts are being made to get
higher allocations for housing both
from the Plan and the Life Insurance
Corporation funds during the Fourth
Plan period,

ot awqre oy : ow ot Qv ¥
T T TF G R A Ay agy o
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7z ¥ tyaT a% feqy 9T § ar wW s
fe st & 1w & o e e
FTvor T 7

Shrl Bhagavati: There is a big cut
so far as housing is concerned. I think
the hon. Member knows that when
emergency was declared, there was
more demand for things other than
housing. It was generally believed
that whatever amount is spent on
housing is blocked and that it is for
unproductive purposes. That is not a
correct view to be taken, but because
of that, funds had to be diverted for
purposes other than housing, and
housing became a very big problem.

oY qore fey @ ¥ wvwT T
g & f A7 € Ay § s wew
nfaarey § feqn saar /0 @ & Wk
g ¥ AT QT A9 7@ R | Wy A
FIT qUIGATHY FAAT wEA) § i oAt
# faaar var s &)

Shri Bhagavati: There is a scheme

for rural housing, but that is not ade-
We had a proposal for extend-

quate.
ing the vijpge housing scheme to
5,000 selectedWvillages and that scheme

has been implemented so far as 3,400
villages are concerned. 58,000 houses
were sanctioned and out of that 28,000
houses have been completed. That is
the position.

Shri K. N. Tiwary: The question is,
how much has been spent in rural
areas and how much for urban hous-

ing (Imterruption).

Mr. Speaker: Order, order. The
question was, how much money has
been allotted for urban housing and
how much for rural housing.

Shri Bhagavati: For rural housing,
the amount proposed for the fourth
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Plan is Rs. 64 crores. In the third

Plan, the total allocation was Rs. 182
crores,

Shri Kapur Singh: May I know
whether the flats recently built and
offercd to the public through the DDA
have now becn disposed of ang what
were the reasons for the poor enthu-
siasm that the public has shown
towards those structures?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): They have nothing to do
with the general housing schemes
which sare under us, but I have been
able to find out from the DDA, that
some houses have becn completely
old, and that in respect of some other

tenders the response has not been
very encouraging. 1 am looking into
the entire matter. In fact, I have

called a meeting of the Delhi M.Ps.,
the Chief Commissioner, the NDMC
and the DMC. 1 think something will
have to be done with regard to the
DDA houses, the prices and all those
factors. It is a department that has
very recently come to my Ministry.

Y WA W1 9T 49T 9% AT
7 & a0 " fafaw oo
T 1, Ay fr fagre @, a7 fdw
fear & fr ww fass grew g & s
1 wEw A & far s ad 2
maa ?

ot YT Wy wwr : AL 59 F AV AR
A afw g T Ay ag ¥ fe
S Wt W Ew & o §, A
w fewig ae § 9% ® g
TARIARE §1 WF Faa7 ferar =gl 1

oft wrrwr Ay vy ;¥ A @
FA@HA S T HFE @ £

oy Fye wr ww: firew w7 yw
& fo¥ aFo wrfe #o ¥ W TT
faerar &1 wfwT g@ TweTs ag &
wraTst 3§ @ g, ¥ fow 7 faw @
fF o g2 1 Indz g For Ao Fafereet
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qTga WY AT TEE H4GT |

Shri Indrajit Gupta: In view of the
admitted failure of the industrial
housing scheme owing to the non-co-
operation of the employers, may I
know whether it is a fact that Gov-
ernment is considering to set up a
statutory housing corporation in which
the employers may be obliged to
invest?

Shri Bhagavati: That question is
under examination. There is a pro-
posal to set up a statutory housing
board. That matter is also under
consideration.

Shri Indrajit Gupta: My question
was whether there is any proposal to
have a statutory corporation in which
the employers will be forced to invest,
since they are not co-operating in res-
pect of the industrial housing scheme.

Shri Mehr Chand Khanna: We are
thinking of setting up a Central Hous-
ing Board where all these factors will
be taken into consideration. The
Planning Minister who went to the
United States has only recently come
back. I think they are also looking
into this matter as well. Then there
is also a proposal on behalf of the
Ministry of Finance, where they also
want to set up some kind of mortgage
bank whereby all these facilities could
be provided through the employers as
wel] as through the industrial workers.
I do not think that proposal is being
pursued, but I should be in a position
to give a more detailed reply after I
have had discussions with the Plan-
ning Minister.

ot i < : T e e fafaeee
qrEa ¥ wOA, faT qEd WK A
“ﬁtlmgﬂ?m%mlm
*t 7o ag A & i am ow eAw
) 7 AT @A g orfeR # I A
¥ are dheX A § A fr 3w
R & e T O g ) o
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&ar A & @ @ B BT W A
i wy gfad w9 78 w7 fray v
fE s &t qaT & AR W W R §
@ ey gel arfe v e ¥ A
I, A & W A a4 E W A
&1 feArT gema @ 5 9T W wAr
forerar &, <99 wr A€ fasaT &)

ot APT WX wW W F A R
# 1 7x &) ag 3 o fiF T w80
A7 weRe Rew Y v § g g
I TW qEE & f& ag ETRAwT #7T
% | g I ey # & grsfaw &
&q T @) Afew @ IR Wqd
TEAR ¥ & W ag F § | gE |
factar & Too o &Y o & | IJEET FE
TréEw A B awar | IEET avE
T &M F §, WY a7 I AL AL
aY 4% TET AT Y AAAT |

Shri Surendranath Dwivedy: Is it
not a fact that the amount of loan
provided to the middle income group
and the low income group for con-
struction of h is not adequat
and whether they are considering to

revise this and see that more money
is allotted for this purpose?

Shri Mehr Chand Khanna:' It is a
very relevant question. The prices
have gone up, and if it were possible,
the amount both in the Life Insurance
Corporation and the middle income
group should be increased. But there
is very little money that we are able
to circulate over a larger number of
people. If the ceilings are Traised,
then the number of persons who could
benefit would be much less, but any-
how, I am going to look into this
matter.

Shri M. R. Krishna: Is it nct a fact
that a committee which enquired into
the conditions of the weaker sections
of society has reported that the mem-
bers of the Scheduled Castes and also
the tribals who are under Government
employment are generally not getting
houses in the general areas, snd if
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this is the condition, may I know
whether the Ministry at any time
thought it fit to modify the rules in
order to help these people who are
also Government employees?

Shri Mehr Chand Khanna: So far
as allotment of accommodation in the
general pool is concerned, I do not
think we make any distinction. If the
idea is that the backward classes,
scheduled castes or Harijans should
get a little preference in the matter
of allotment of loans or concessions,
it is a separate Ministry—maybe the
Ministry of Social Welfare—which has
to consider it. I do not deal with
that aspect.

Shri Shivaji Rao 8. Deshmukh:
What are the funds provided for rural
housing in the first year of the fourth
Plan and in the whole Plan period
and how do they compare with the
housing programme of the Govern-
ment, semi-government and housing
cooperatives in urban areas?

8hri Mehr Chand Khanna: I do not
have the break-up. Against a demand
of Rs. 20 crores, we are getting only
about Rs. 14 crores. This money will
be divided over a number of schemes.
If the hon. Member wants fuller infor-
mation about rural housing, I would
be glad to supply it.

States ‘lans for 1966-67
+

*1632. Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shrimati Savitri Nigam:
Shri P. C. Borooah:

Shri Vishwa Nath Pandey:
Shri Warjor:

Shri Vasudevan Nalr:
Shri Indrajit Gupta:

Shri Prabhat Kar:

Shri Hem Raj:

Shri Dalfit Singh:

Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:
Shri Bagri:

Shri Kishen Pattnayak:
Shrl Madhu Limaye:
3bri Yashpal Siagh:
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Shri Vishram Prasad:
8hri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri C. K. Bhattacharyya:
Shrimat| Maimoona Sultan:
Shri Prakash Vir Shastri:
Shrl Jagdev Singh Siddbanti:
Shri Hokam Chand
Kachhavaiya:
Shri Gokulananda Mohanty:

Will the Minister of Planning and
Social Welfare be pleased to lay a
statement on Table showing:

(a) the broad features of the Plans
approved by the Planning Commis-
sion for the first year of the Fourth
Five Year Plan of the States and the
Union Territories;

(b) the amount of assistance asked
for by them; and

(¢) Government's reaction thereto?

The Minister of Planning and Soclal
Welfare (Shri Asoka Mehta): (a)
Attention is invited to the published
document on “Annual Plan—1966-67—
March, 1966", a copy of which was
placed on the Table of the House.

(b) and (c¢). The approved Annual
Plan outlays of States and Union
Territories amount to Rs. 931.72 crores
and Rs. 60.45 crores respectively. The
amount of Central assistance to the
States, as finally approved, was
Rs. 5098 crores. The Plan require-
ments of Union Territories are reflect-
ed in the Central budget and the

question of Central assistance does
not arise in their case,
Shri Bhagwat Jha Azad: Since the

assistance that has been shown in the
annual plan to which the hon. Minis-
ter referred depends very much upon
the assistance that is acquired from
outside, may I know, in his recent
long tour in quest of prosperity, for
how much assistance he could get
commitment?

Shri Asokii Mehta: I shall be mak-
ing a statenent on this tomorrow.
Anyway, @ far as the annual pian
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for 1966-67 is concerned, I do not
think that is very relevant.

Shri Bhagwat Jha Asad: After the
Plan had been formulated, is there
any likelihood of the annual plan
being rephased due to lack of foreign
assistance or due to lack of Indian
rupee?

Shri Asoka Mehta : There is no ques-
tion of rephasing the annual plan but we had
given an assurance in consultation with
the Finance Minister, that we will give
a fresh look to the State Plans some-
time in the course of the year.

There arc a number of States where
their essential requirements are not
fully met and we had assured them
that if conditions improve, we would
consider their requirements.

st o w0 fyrdat: & ag wA ArgAT
g f& w7 miw & 9 fafew ooat
Y a7F & v a9 ¥ fow 7w A 7 o
IEH WA qEE A fraAr w82 w7
& & fawm §T AT 9qW | @7 9T &
forett # seror & werew Sy owrfAT W
FTH I TET 97 a8 WY T+% F7 faqr mr
£ oY% #g7 maT & fF 39T 93W w1 WS
o # mfaT #% )

st wow Agan: foaET I AT
Y IAH WET FT AT 6T X F
F w1 $8 ¥@TaT 91 W7 fow afen g
% Rem & AR o g ¥ g
fafaet & Tmaee ot @18 & Wi cfaer
fafreeft & R g9 & I %
¥ ot Wi # af fy I9F qETET X N
feay maT A 2 FITE TG FH ¢ AT AW
¥ fAg | 9gT aw IFT XXM w7 HAT R
ot fodi % fav 9 & W™ T
a7 a1 g fad w¥ o F faT O e
I & w=T few a0F ¥ o ATy
F3AT Y TqE ML H qrEaA I« G
o e fafres aifgm & ow &
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AN §9 AT wrk § IR FaT
fafed g A wr

Shri S. C. Samanta: Is it not a fact
that some of the States have been
advised to have cuts in some depart-
ments? May 1 know which depart-
ments have not been touched?

Shri Asoka Mehta: We have certain
national priorities. Top priority has
been given to agriculture and related
subjects like irrigation, rural electri-
fication, etc. One of the activities that
has considerably suffered is housing—
and because of limited resources,
we had to make sure that the
oriorities are met. Hon, Members are
probably aware that we shall be pro-
viding almost 30 per cent more for
agriculture than we did last year.
That had to be counterbalanced by
reduced outlays in some other areas
of our development.

Shrimati Savitri Nigam: In view
of the fact that some of the backward
‘States like U.P., Bihar and M.P. which
have been lagging behind....
Members: U.P.

Some hon. Not

(Interruptions).

Shrimati Savitri Nigam: Why this
illicit talk, Sir?

Mr. Speaker: They object to U.P.
being called a backward State when
that State could send Shrimati Savitri
Nigam to the Parliament to represent
it.

Bhrimati Savitri Nigam: In spite of
the fact that you have paid this com-
pliment to me, you know that UP. is
lagging behind by two Plans, as far
as per  capita  investment, per capita
consumption of electricity and power
and per capita incomce arc conceraed ...,

Shri Surendranath Dwivedy: p.,
capita Prime Ministership is concern-
ed....

Shrimati Savitri Nigam: Please do
not take it so lightly. It is a serious
matter. 1 would like to know from
the Minister what he is going to do
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and how he is going to fulfil the
demands made by the U.P. Govern-
ment for the fourth Plan by giving
it a greater share of central assist-
ance?

Shri Asoka Mehta: While it is im-
possible for me to say just now what
wil] be the distribution of the Central
assistance among various States for
the fourth Plan as a whole, as far as
the current year's plan is concerned,
I am sure the hon. Member has already
seen the distribution of Central assist-
ance among different States and she
will find that what has been given
to U.P. is considerably more than what
was made available to other States
proportionately.

Shri P. C. Borooah: May I know
whether any special allocation has
been or is going to be granted for
tackling the special problems of
nationa] importance like the develop-
ment of the Assam Hill Districts in
general and Mizo Hill District in
particular?

Shri Asoka Mehta: Special alloca-
tions have been made for the Hill
Districts of Assam outside the State
Plan ceiling. As he is probably aware,
a special team has been going Into
the problems of Assam. The team
consisting of representatives of the
Union Gove7nem and the Planning
Commissionon the one hand, and of
the State Government on the other
has submitted its report which iz
under careful scrutiny and we hope
to draw a detailed and comprehen-
sive Plan for the Hil] Districts to be
incorporated in the fourth Plan.

ot werwie wrelt : wAHET Y
gfer & wad awr wow v gU W T
Ry dfe FaeE § Wb frer
IO # 7oy D% ¥ & wt wmwen
£ 5 wyd qaadffa g & ™ quw
T ¥ o AT wat ¥ qw & o qEd
Tt & AOAT ATA ¥ oy IwT wdw
¥ forg #1¢ fardre grora e 3 7
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ft weive By : ofers dwex &
stz foeret s STOW ga AT
aran § g ofees dwex % s g0
o ¥ @Y FT FHAT gAT § 7 A WY
i aeE R

sft geTmie el ¢ W & T
T IFFTO A

! weie AW :  @H wETAT T
e ¥ s ¥ poeew & Ay ¥ e
T & X F qEEar X Y ww
qfww @ & wifs W www
g1 fF N 78 g e A ¥ sarer
¥ A wHa qiiaea § faw sEd
Ll
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st favavre qd Y, Sl
wEeg ¥ T § fr fron feewr qar
wra™ %1 wgifedi & fod 9g fanw
7 W fax fasoe frar & 1 & sem
argaT § f 5 waTE o qgre geh
¥ aqr o wigwfom § S@ ¢ff so¢
3w ¥ §, fagre & §, % foy s A
a1 foar & qqr 7w & fem fe e
¥ fod g fadw aw e fea
g7

o weie Jgen : o gf, fEd G-
aig AT & Savewe ¥ faat # foy
O AATH GRT AT q9qT TG gAY
AT ¥ W1 R AR, TE FIT
faar A @ R

o wmw feg fecgrelt W, aewrT
) g WS THT F 7w ¢ adam
G T § LN dF 94 A X
faegr gut &, @ & wrae Wz g e
T WY GXEET FHAT ¥ =
aa 1 faww v F fad, @ goe-
g ¥ fod, feard & fa3, faost &
o war waw STl ?
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ft wqT fag : g @x Al ¥
faeer gur 3, Sfew W s F fawer
g A A

fefegrem 4, o9 favra & art & s
¥ W aw-faa v ¥ 1 &few oa
TW@OM AR WA g qF ATE,
IAF JIZ TLIO & AL { AT FAT B,
T AR ¥ 99 §F ¥ qAIHRI ¥ WA
T gR

Shri Indrajit Gupta: In such cases
where there was a definite shortfall
in the promised assistance from the
Centre to the States in the Third Plan
period, I want to know whether the
Government is giving favourable con~
sideration to the demand for addi-
tional assistance for the one-year Plan
from such States? For example, only
a couple of days ago, his colleague,
the hon. Finance Minister, when he
went to Caleutta, was told by the
‘West Bengal Government, that because
of the shortfall in central assistance
to Bengal during the Third Plan
period they need an immediate mini-
mum grant of Rs. 10 crores to carry
on. May I know what is the attitude
of the Central Government to that?

Shri Asoka Mehta: The shortfall is
not of the order of Rs. 10 <crores.
Rs. 10 crores asked for is for other
reasons. The shortfall is much smaller
than that. The shortfall has arisen
from the fact that a particular assist-
ance was available for the agricul-
tural programme during the Third
Plan period, and if the agricultural
programmes have not been of the
order envisaged then the State is not
entitled to that assistance. But this
matter is being gone into and no final
decision has been taken. I have assur-
ed the Chief Minister of West Bengal
that in any decision we take we shall
view the matter as sympathetically
as is possible.
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Some hon. Members rose—

Mr. Speaker: Already there is a
very large number of signatories and
I find that many more Members are
rising in their seats. I feel I will not
be able to accommodate all of them.,

An hon. Member: It should not be
a convention that only signatories will
be called.

dweft we wf ww ;& v
T qodl §, AR W faa o

o wEAW : AR WREN 8,
STYHT ATH qgi &+ T qmar g

ot frwer qzamme: A0 Teadiy
AT ¥ AE 6w TN H g AR aY
w1 & 5 T Troat ¥ areat feeAT W
Ui ERy?

ot e e T fod we R
AT &N AT TATE AT | qE qAH &Y
1966-67 & fag & 1

st vy fewd : & we wEEE ¥
s wEer § fe war gam wnfew
[T T q® g9 IEew ¢ fe et
st w1 Fgfaa faere &Y 7 afe o
FTW A& wE wgRg ¥ W
wgaT g & e & e A
AT ¥ T ¥ @7 AT B a9y
% i faeit ¥ @ f 9gi oo, A
W wgrag Y awre fagre & gt
¥ Eaag * w@wHEar §, a1 &
AT AEAt g dwx o) ggroar ¥
U WAT T AT FLSTH TWT TAT 47
fr o wfasfoa o § a1 wrfeard
i § A gt g ¥ fred go dw
g Ty ¥y wgmam wwm
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¥ gRfeq fawma w1 g gifes
a1 s ? ’

Shri P. Venkatasubbaiah: Sir, this
is an important question. 1 would
request you to allow some more Mem-
bers to put supplementaries.

&t ww Fgar : A1 qATY qwT Tav
¢, Su% & feed fed o awd £
g fewm gy ¥ f& s ooy
waE w1 oFAT fagre @Y AwAv B,
T JATE TE 2 A § st
ffae g0 7 g § qgw 7 #
Y AE &Y Awar & gE e W
JaTT &, o gh, a5 9% A ufedz
FOHT F w1 7q7A ¥, W @ A
argw X qart §, afawfar fasi & arv
%, afawfaa ol & ar? & wiv a
w0 frez gu zAmi & A &, gy Ay
ATAT WY JEAAT T T {EL AN Oferer
w7 AT 2

ot qmare fag: ®@T EORI A AW
ata 97 MY e ¢ e forr 221 & wew
FEAAE HRAIA WF T B
<@r &, I deTaTT WA B, wimamia H°
g7 & zfan @y & sl £t wifzdi
Y g § aiv P« wiafear ey
T Y E | IR 97 FEwvEE) Tl A
o1 Y R, @ AT A T fewr 2
f& 787 I9=T &= faa I ?

wW WEXT AE UK ARTA ¥ |

Shri Daji: Since the first year of
the Fourth Plan is nearly half over
and by the time the Government
finalises the whole scheme it will be
more than half over, I would like to
know whether this year’s plan will
be ultimately dovetailed into the
Fourth Five Year Plan or we shall
have to wait for the Fourth Five Year
Plan till this year’s plan is over?
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Shri Asoka Mehta: This will be
dovetgiled into the Pourth Five Year
Plan. !

Shri P. Venkatasubbaiah: The hon.
Minister just now stated that we can
have a fresh look at the State Plans.
In this connection, may I draw the
attention of the hon. Minister to the
fact that so far as the State Plan of
Andhra Pradesh is concerned no
amount has been allotted for rural
drinking water supply when hundreds
of villages are suffering from acute
scarcity of water and, if that is so,
is he going to consider it and allot
more funds?

Shri Asoka Mehta: If this is a
requirement that arises out of the
. prevailing scarcity, we can consider it
independently and separately from
the annual Plan. 1 am not aware if
the Andhra Pradesh Government has
sent us any kind of memorandum
on the subject. If jt is there we shall
be happy to consider it.

Shrimati Maimoona Sultan: In view
of the fact that Madhya Pradesh is a
very backward State economically
and a large number of Adivasi popu-
lation lives there and their economic
condition is far from satisfactory, may
d know if there is any proposal before
the Government to establish an indus-
trial corporation that will promote
small-scale industries chiefly in these
backward areas where these Adivasis
live; if so, what is the outline of that
scheme?

Shri Asoka Mehta: I am not aware
of any such scheme as far as the
Adivasi areas in Madhya Pradesh are
concerned. But T believe that what-
ever the State Government is doing
for the fostering of industries, they
will take care to see that such indus-
tries are also developed in the Adi-
vasi areas. This kind of approach is
sought to be developed as far as Assam
is concerned. After we have gained
some experience, we shall be happy
to consider whether a similar approach
should be developed in Madhya Pra-
desh also.
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ot v Tag: & aem T g
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Commonwealth Health Parliament

*1633. Shri Madhu Limaye: Will
the Minister of Health and Family
Planning be pleased to state:

(a) the powers and functions of the
Commonwealth Health Parliament
set-up in Edinburgh (UXK.);

(b) whether it will undertake any
specific projects in the poor countries
of the Commonwealth; and

(c) if so, the broad features there-
of?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shrj B. 8. Murthy): (a) A Common-
wealth Medical Conference was held
in Edinburgh in October, 1965. No
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Commonwealth Health Parliament
'has been set up.

(b) and (c). Do not arise.

With your permission, Sir, I may
add that the Conference considered
the possibility of further cooperation
between countries of the Common-
wealth in the field of health with the
-object of ensfiring that the resources
available with the Commonwealth
countries are put to maximum use.
The main subjects discussed in the
Conference included the provision of
medical education, cooperation bet-
ween Commonwealth countries etc.

it wy fomd : w@ WY fggEe
AT aw § w9% wik Aurfrar g @
9 97 g1 &, a xaT qET A W
rfea) & @ & A wiwe 1Hed foy
¢ wit7 srAd e ar gfrar & o= 3w A
TqIE § I9F Qe w74 ¥ {7 01€ sqrqw
AT qAr$ #

Shri B. S. Murthy: This was not a
subject discussed at the Conference.
As far as small-pox is concerned, Gov-
ernment is making all efforts to see
that it is eradicated wherever it is
-0CCUrring.

ot wq fowd : A7 ATH WA I
AT # WRT ATHA T JILAT
€ WA A AR I qA F GAA W
YT 7T 91 1 37 Awy g & feft
g & #1€ 9619 a1 faq¥ Ja5 N
AT A 970

s A 39w ¥ fErd @
wga ¥ AT 9% {0 wwAdes
777 |

ot we famd: I AT H A9 2,
o & wafe 2, oeeoen @
e w0 & g #18 Qv At gy 7
Shri B. 8. Murthy: I have already
stated that this Conference discussed

the bilateral possibilities for medical
education, both primary and higher.
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Shri Nambiar: May I know whether
the Commonwealth countries which
are taking part in this Conference
will come forward to give aid in the
form of medicines to the countries of
the Commonwealth which are very
backward and which require such
assistance?

Shri B. S. Murthy: As I told Shri
Madhu Limaye, these subjects were
not discussed there in an elaborate
way. The main subjects discussed
were the exchange of students, post-
graduates as well as under-graduates.

Shrimati Savitri Nigam: May I
know whether this question was also
di d in this Parli t that some
of the certificates of our medical
graduates are not recognised in other
countries in spite of the fact that they
are following exactly the same course
and the same subjects as are being
followed in other countries, like
Canada and various other countries
of America?

Shri B. 8. Murthy: I would like to
have a separate question for this.

Kosi Power House

+
*1634. Shri Shree Narayan Das:
Shri Bibauti Mishra:

Will the Minister of Irrigation amd
Power be pleased to state:

(a) ‘whether the work on the east
canal Power House of the Kosi is pro-
ceeding according to plan; and

(b) if not, the reasons thereof?

The Minister of State in the Minis.
try of Irrigation and Power (Dr. K. L.
Rao): (a) and (b). A statement is
laid on the Table of the House.

Stratement

The civil works for the construc-
tion of the East Kosi Canal Power
House are proceeding according to
plan except for the gates. Owing to
the difficulty in getting components
and accessories needed for the manu-
facture and operation of gates, it
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would not be possible to instal the
gates by June, 1966 as scheduled.

Certain parts of generating Unit
No. 1 and the draft tube liners for
all the four generating units to be
installed at the Power Station were
impounded by Pakistan during the
recent conflict. Efforts are being
made by the Government of India to
get the cargoes released. Meantime,
the erection of units 2, 3 and 4 is
being taken up by the project authori-
ties. For the above reasons, it has
not been possible to adhere to the
schedule according to which the first
unit was to be installed in October,
1966 and the other three units at inter-
vals of three months each.

Shri Shree Narayan Das: From
this statement it appears that a num-
ber of difMiculties have arisen due to
which the progress has not been quite
according to plan. I would like to
know when these difficulties will be
removed and by what time this power
house will start functioning.

Dr. K. L. Rao: We expect that this
unit’ will get going in February 1987.

Shri Shree Narayan Das: From the
statement it appears that some mate-
rials and component parts with regard
to this unit were impounded by
Pakistan during the India-Pakistan
conflict. 1 would like to know what
steps are being taken to get back this
material so that work may be com-
pleted in time.

Dr. K. L. Rao: It is true that some
parts were impounded by Pakistan
during the recent conflict. We have
asked the manufacturers, Hitachi, to
supply us the drawings and we hope
to manufacture them here and get
this umit going in February 1967.

st festfr fas: ¥@ 0y dew &
AT AW F AT O AT W RTIE
2 | ST AR A AT ST
< o 2 1 &Y FT G X AT -
FT Y %7 L FT 5 wror FF AT AT
qifeeT ®ORR W aga AEde WY
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3 §, arfe arae fady o gw &y oY
FERT E W AT KT WY BrERT B
O 9 78 ¢ & v amm A
faear & @1 Wi T g ¥ 39
HAT T FE 4TEY NG Y A A T
WA E R

Dr. K. L. Rao: I do not think we
are approaching Nepal for this pur-
pose. As I have submitted already,
we have asked for the drawings from
Hitachi and we are going to manu-
facture the missing parts in India so
that we can get the unit going.

National Savings Certificates

+
*1635. Shri D. C. Sharma:
Shri Basumatari:

Will the Minister of Finance be
pleased to state:

(a) whether a new series of ten-
year National Savings Certificates has
been issued from the 1st March, 1966;
and

(b) it so,
reccived?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) Yes, Sir. A new Series of Certi-
ficates for sale through State Bank
branches, identical with the National
Savings Certificates  Series  sold
through Post Offices, has been issued
from the 1st March, 1966.

(b) The sales of the Bank Series
amounted to nearly Rs. 1 lakhs during
March, 1966,

the response it has

Shri D. C. Sharma: What was the
advantage in issuing these national
savings certificates and have the
expectations, which were held about
these national savinge certificates,
been fulfilled?

Shri B. R. Bhagat: There was a
demand in non-official bodies, includ-
ing the public, for having another
agency for the sale of certificates and
banking agents in addition to the
postal system. In deference to that
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this series has been introduced. As
for its effectiveness, it was introduced
only in March when Rs. 1 lakh have
been subscribed. We expect that it
will catch up in the coming months.

Shri D. C. Sharma: May I know if
the hon. Minister of Finance will be
able to tell the House how the money
collected from these savings certi-
ficates during the month of March
compares with the money collected in
respect of other certificates during the
month of March and whether this
scheme, on account of that balance,
shows any sign of catching on?

Shri B. R. Bhagat: The other certi-
ficates must be having very large
sales—I do not have the exact
amount—because they are very well
established. The total collection over
the last year has been Rs. 148 crores.
Therefore, even distributing pro rata,
it will be much more. But my point
is that with enough publicity and all
this, this scries also will catch up.

Shri Basumatari: May I know the
amount collected by the Government
of India from these certificates State-
wise?

Shri B. R. Bhagat: I want notice
for that. This is a question of details.

Master Plan for Irrigation and Power

+
*1636. Shri Vishwa Nath Pandey:
Shri Himatsingka:
Shri Rameshwar Tantia:
Shri Kolla Venkaiah:
Shri Onkar Lal Berwa:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that Gov-
ernment have planned a Master Plan
for the whole of the country, for the
development of irrigation and power
potential;

(b) if =0, the main features of the
Plan; and

(c) the total cost-of the Plan?

The Minister of State in the Minis-

try of Irrigation and Power (Dr. K. L.

Rao): (a) The Government of India
are considering the preparation of a
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perspective plan for 20 to 25 years
for the development of the remain-
ing irrigation and power potentlal in
the country.

(b) and (c). The details have yet
to be worked out.

Re. Starred Question No. 1644

Shri R. 8. Pandey: May I request
you, Sir, that question No. 1644 may
also be taken up along with this?

Mr. Speaker: If it is convenient for
the Minister to answer question
No. 1657 also........

Shri R. S.
No. 1644.

Pandey: Question

Mr. Speaker: That would be a diffc-
rent one,

sft fara Avq qedg AW F AR
3w W IO ¥ faww & fa o wia-
ww ¥ 5 fard wte fay e
fawra g wfy g 21 & s
argat § e wre) afae eqaear w7
¥ foy 7@ ¥ #1 g giwAr
FATH #T faare favar 21

Dr. K. L. Rao: Already plans are
under action. We have taken sanc-
tion for a large number pf projects,
both irrigation and power, and they
are being implemented.

ot fareraTa qody : T AEET X
AN 6 gOET A a1 oS at
& fa Q@ T @Y 2 1 & S
T § oo wad A A oa
weafray iy averr &Y fer qog ¥
faaa & s

Dr. K. L. Rao: It is not long-term
planning; it is a continuation of the
present planning in order to exploit
the full potential of the country in
respect of irrigation and power.

Shrimati Ramdulari Sinha: May 1
know whether it is a fact that due to
the high rate of electricity, cultivators
are feeling very much hesitant to
utilise it and it is not used to its
fullest capacity; if so, do the Govern-
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ment realise that after the cultivators
become electricity-minded by use of
it at cheaper rates they may be in a
position to pay higher rates subse-
quently?

Dr. K. L. Rao: I am afraid I will
not be able to say that the people
are not taking electricity because of
high rates. On the other hand, we
find quite a large amount of agitation
for getting more and more electricity
facilities. But, on the whole, we
agree that, if it is possible, we should
try to reduce the cost for agricul-
turists.

st AT fagA geET #Y
w9 oy Afay few s g ag
T @ § @ AAT § WY T 9% 6T
@ s faea) w ot iz & foo ot
fawsh) faeelt & ag 9@ aF T ¥
Frafaa FHAIfEl 1 Gw g S 97
% wt &) v qrd T FHAQ I
feaei ¥ 9@ X ¥ & aw aw IR
faaely Al & o ¥, @ ;T oW
T T A ¥ WX s 3 fe
framat ®Y wraT & faare) fawt sy W)
wt fag aomge a7 g Svong
NemaETaR?

Dr. K. L. Rao: No, Sir. If any case
is brought to our notice, we will take
action.

ot TRvTeRT : aga & AT W
& few 37 T wrd wrdan AR Qe 8

wow sg o IER ek fe
T T FYE ¥ g A T W

o v & o @
17§ e g ) gur | ey Y i
AR W wy RA § Afew ax wad TSy
w1 qo e §

Shri Shree Narayan Das: May I
know whether the hon, Minister
would be able to give us a rough esti-
mate of the cost involved in the
Matter Plan?
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Dr. K. L. Rao: According to our
calculations, it is expected that the
power potential that we should attain
by 1980 is 60 million K.W. which
amounts to 50 million K.W. more than
what we have now. That will cost
Rs. 10,000 crores. Similarly, in irri-
gation sector, we have got to continue
our present projects that we have
already sanctioned. We have yet to
exploit 24 million acres and the coun-
try can have 44 million acres under
irrigation and that will require rough-
ly about Rs. 5,000 crores. So, in the
next few years, we have got a plan
for spending Rs. 10,000 crores on
power and Rs. 5,000 crores on irriga-
tion.

Shri Sivamurthi Swamy: In view
of the fact that since 17 years the
Central Government has failed to
settle the water disputes, may I know
whether, before framing the Master
Plan, any steps, or any consideration
in a Conference held recently, have
been taken among various States to
settle the disputes especially in res-
pect of Godavari and Krishna waters”

Dr. K. L. Rao: A large number of
disputes on the river waters have
been settled. There are one or two
disputes which also are being resolv-
ed in such a manner that the develop-
ment of the State concerned is not
hampered.

Shri Bishwanath Roy: May I know
whether lack of irrigation and bacik-
wardness of some particular areas due
to insufficient irrigational measures
would be one of the points for con-
sideration while preparing the Plan?

Dr. K. L. Rao: It is quite true that
irrigation is one of the most impor-
tant factors for agriculture,

Shri Swell: Is it a fact that in some
areas like Assam, the generation of
power does not bear any relation to
the workload and, if so, why should
it be 80 and what are the various
steps that the Government are con-
sidering to overcome that difficulty
arising from the absence of correla-
tion?
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Dr. K. L. Rao: We conduct, from
year to year, the load surveys and
we ascertain exactly what is the
requirement and we plan accordingly
to meet the requirement of electri-
city in various areas.

Shri Swell: That is a broad answer.
My question was specific. I am ask-
ing whether it is a fact that in some
areas like Assam, there is no corre-
lation between the generation of
power and the utilisation of that
power.

Dr. K. L. Rao: In the case of Assam,
there is a certain amount of power
which was built up and it is for the
Assam friends like the hon. Member
to see that that power is utilised.

Shri S. Kandappan: Recently, the
hon. Minister for Irrigation and Power
stated that the Government was con-
sidering the necessity and advisability
of taking some nine or a dozen large
irrigation schemes. I would like to
know whether these will be incorpo-
rated in the Master Plan and whether
the much-talked-of Hogenakkal
scheme will be one of them.

Dr. K. L. Rao: Of course, when the |

Plan is drawn up, the fact that some
of the large projects may have to be
accelerated will be taken into con-
sideration. But I will not be able to
say whether Hogenakkal project will
be one of those that will be selected
for consideration.

Shr{ Balakrishnan: When 20 far-
mers jon together and put up an
application asking for a new line, the
Department people refuse to give per-
mission for a new line. Such handi-
caps are there in the development of
agriculture. May 1, therefore, ask
the Government to relax such rules,
it there are any?

Dr. K. L. Rao: Where?
Shri Balakrishnam: In every State
and especially in Madras State.

Dr. K. L. Rao: I must admit that
there are a very large number of
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applications for the rura] electrifica-
tion and, in fact, all the citizens of
India seem to have taken to electri-
city for their agricultural operations.
It is also true that with the present
finances at our disposal, we are not
able to satisfy all the people. But
we make every effort in that direc-
tion.

Shri Balakrishnan: My question is
that even when 20 farmers join to-
gether and put up an application, the
Department people say, “No new line
will be given”.

Mr. Speaker: He is giving the infor-
mation.

Shri Jashvant Mehta: While reply-
ing to the debate, the hon. Minister
stated that the major schemes, the
multi-purpose projects, will be taken
over by the Centre. May I know
what progress has been made regard-
ing the Narmada project in view of
the discussion the Minister held with
the concerned State Chief Ministers?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): So
far as the dispute regarding the Nar-
mada project is concerned, I had
recently been to Madhya Pradesh and
had the opportunity of meeting the
Chief Minister of Madhya Pradesh
and his experts. We know his view
point, the extent of his requirement
and the bagis on which this dispute
can be gettled. Now, I propose to
visit Gujarat and also other concerned
States. After all, if there is any point
of difference, I would try to bring all
the Chief Ministers concerned to-
gether....

Shri Jashvant Mehta: What is the
Teaction of the Madhya Pradesh Chief
Minister?

Shri Fakhruddin Ahmed: His re-
action has been very good. He is
going to be helpful in the settiement
of the dispute in the larger interest
of the country.

Shri Nath Pai: In reply to an
earlier question, the Minister stated
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that the development of other States
with regard to the distribution of the
waters of Krishna-Godavari will not
be allowed to be hampered. He€ has
been entertaining this hope, I think,
sincerely, for a very long time and it
is known that the distribution of this
river system is very inequitable, one
State having the benefit over others.
May I know what his senior colleague
proposes to do to resolve the dispute
with a view to ensure that the river
waters are equitably distributed bet-
ween Andhra Pradesh, Mysore and
also Maharashtra, if possible?

Shri Fakbruddin Ahmed: This
matter has also been taken up by
me in hand. 1 had recently visited
Bombay to have a discussion with the
Maharashtra Government and in a few
days’ time, I propose to go to Andhra
Pradesh and then also to Mysore.
After that, it will be my effort to have
this dispute settled amicably by bring-

ing together all the concerned Chief
Ministers.

Ravine Lands

*1637. Shri Maheswar Naik: Will
the Minister of Planning and Social
Welfare be pleased to state:

(a) whether the Natural Resources
Committee of the Planning Commis-
sion hag recommended that in the
course of next five years, the ravine
lands of Madhya Pradesh, Uttar
Pradesh and Gujarat should be sur-
veyed and reclamation of the areas
started;

(b) whether suitable legislation is
also proposed to be undertaken for
implementation of the scheme; and

(¢) the likely expenditure on the
scheme?

The Minister of Planning and
Soclal Welfare (Shri Asoka Mehta):
“(a) Yes, Sir:

(b) Yes, Sir.

(c) Not yet estimated.

Shri Maheswar Nalk: We have
gone through three Five Year Plans.
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May I know whether during all these
years, the Planning Commission has
done anything in this regard and
also towards having a proper survey
of the ravine lands?

Shri Asoka Mehta : The arca is ex-
pected to be very lurge. 1t is of order
of 3 million hectares. In the Third
Plan, Rs. 50 lakhs were put aside for
reclamation, As far as the survey
is concerned, a comprehensive pro-
gramme of survey has been drawn up
and responsibilities distributed either
on the Centre or on the States. I
hope that the survey will be carried
forward now.

Shri Miaheswar Naik: May I know
how much land was actually reclaim-
ed and whether any legislation was
necessary for that?

Shri Asoka Mehta: 20,000 acres of
land have been reclaimed during the
Third Plan.

Shri Narendra Singh Mahida: There
is a ravine reclamation scheme in
Gujarat on the river Mahi at Vasad.
May I know whether the extensive

ravines of the Narmada have been

surveyed?

Shri Asoka Mehta: As I have point-
ed out already, in all about 3 mil-
lion he.tares have to be surveyed,
and a detailed programme has been
drawn up for the survey, I cannot say
which particular area has already
been surveyed and which particular
area is still to be surveyed.

Shrimati Lakshmikanthamma: May
1 know whether Government have
enough machinery such as bulldozers
and other things for the reclamation
of these waste lands?

Shri Asoka Mehta: This programme
of reclamation will have to be spread
over a number of years, because the
area involved is very large, and the
expenditure  involved  woul be
enormous.
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Shrimsatl Savitrl Nigwm : Is the hon.
Minister aware that it is beyond the
capacity of the States to reclaim
these lands, and if so, may 1 know
whether he is thinking of having
some organisation which will not only
provide the State Government with
enough money but also enough equip-
ment to reclaim these lands, and if
so, what the same is?

Shri Asoka Mehta: As I have point-
ed out already, various areas have
been, as it were, identified, and the
authori.ies that will have to take the
sction have also been identified. In
some cases, the State Governments
are most compste {: to do it, and
elsewhere, the Centra] Soil Conser-
vation Board or other Centra] agenc-
jes will be available to assist them
and to give them whatever technical
and other facilities are needed.

ot waw fag : ;v wER wERw
T fe gaT 93w S Fger KW Ay
N WY § I frat I o
) M, I9 9 frqar &F o W)
T fet & ag s @Y 9gm ?

oft 5w g : 7z A wEA qfRw
2, afea dar &3 qymar s Al g9-
qta A # fatwm & 77 9w
aT@ w747 SRR 40 WX URY foRdm
FIA FT AET 91, HfEFT 20 I THY
& fem & qam)

Shri Man Sinh P. Patel: Has there
been any shortfall in <he tota] ex-
penditure durin? the Third Plan un-
der this head, and if so, what is the
reaction of Government thereto?

Shri Asoka Mehta: As far as the
money needed for reclamation s con-
cernad, to the best of my knowledge,
there is no shortfall.

Shri Harl Vishnu Kamath: Is it not
8 fact that the Madhya Pradesh Gov-
ernment hav> rejucssted the Centre
to arran7e, and if. that be not so,
then are the Cent al Government con-
sidering U0 Moty a large

€74 (Ai) LS-2.
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assistance by way of loan or other
kind of aid from the International
Monetary Fund or the World Bank
for reclamation of the Chamba! rav-
ines, which will serve the twin ob-
jective of tackling the dacoit menace
and increasing food production

Shri Asoka Mehta: There are a

rumb r of schemes anl proj-cts tht
the Madhya Pradesh Government
have put forward, and ultimately,

how many of them can be provided
for and to what extent they can be
provided for is to be determined by
the resourecs available. We are as-
sessing both the resources of the
Madhya Pradesh Government as well
as the Central assistance that would
be available, It is difficult for me to
83y just now to what extent the rec-
lamation of ravines will form an im-
portant segment of the Fourth Plan,

Shri Harl Vishnu Kamath: My
question was specific. Has any re-
ques{ been made by the Madhya Pra-
desh Government for a loan from the
World Bank?

8hri Asoka Mehta: That question
would arise only il nere isa forcign ex-
change mq lirement. We dot need fore'gn
exchinge for this work, Th's partic Iir
activity will not require any foreign
exchange so much as our internal re-
sources. We have to deploy our limit-
ed resources on various activities, and
'hﬂ' is why 1 have seid that  some
work will be done, but whether it
will be of the order that we would
like it to be remains to be scen.

Shri P. R. Chakraverti: While
taking into account the potentialities
of the ravine areas in Chambal in
Madhya Pradesh, may I know whe-
ther Government have taken positive

steps to clear the dacoit-infested
areas and reclaim them for useful
purposes?

Shri Asoka Mehta: This scheme has
been going on. 1 have been pointing
out thay recently dedisions have been
taken to push ahead wkh survey
work. How much reclamation work
can be taken up in the Fourth Plan
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in a matter that is still to be decided
in the light of the various other pres-
sing requirements on our limited
€80, rces.

qfiarr (Fallom  wrdws

*1638. »f gWR WwWE EYIW :
* wmeq gar  qfeae fadem
AT a7 <A1y Y gy 3@

(%) mrag &= & f& afamw
faaio e At TeEt o W
frrmar d ;

(@) sgrag Wazsgfs qud
fafwsr Wit & Ay awt w7 g AT
At 3 ofE fages & 0% T
"9aTy § wifE <a% & g o afkar
faglow ®Y oy u9 ¥ farg  amwd
L $H

(n) s ag WY gw & 5 ofraw
femlsw cqr sfagfia seal o<
wefagl 1 wadt & q@v 9w B oA
frer o & o, Y AW gEEw
& §; W § W= aga ag @
g o

(7) AR AT W™ #
TEA & fad mr I A 8 ?

The Deputy Minister in the Minis-
try of Hzalth and Family Planning
(Shri B. S. Marthy): (a) Yes, Sir,

ot ug famd @ mene PRT A
T AT T FT A ¥

WOH KDHIT : TR ITET AT
g Fifsdr

Shri B. S. Murtty : (1) It 'snota foct
that followers of some of the religions
in the country have not adopled
family planning m:thods because of
religious objections. In no religion
family planning is contradicted,
though, in some, all the methods
may not be approved. With proper
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educntion and motivation, followers
of all religions are taking to family
planning.

(c) and (d). 1Tt is not a fact that
there is an increase in immoral
practices in the country as a result
of adoption of family planning me-
thods. Loops, which can be inserted
only by a trained lady doctor, are
allowed only in case of married
women,

oY T fSg a7 uF wiw &
farg & 1 forg ot & s fadw 24

oW VR W AT qaEqT &
s w27

oft 7Y fawd : a& (A)) ¥ a®
fed, Tl w20 T —

«

‘....easy availability of loop
free of cost to unmarried boys....”
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&Y S T8 &

ot W W wEEg 0 Wl Al
wEEE T T f afaw g 3 gwwr
farg =€ € &, Y & e § s
STE § % S seawen® W ¢, 5Ah &
T fraw ST ¥ €9 gowrAr % W fear
g S Rem g ?
Sari B. S. Murthy: We have no
break-up as between the minority

and tnaority communities in this
Programme.
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8hri B. S, Murthy: We have no

figures for such a thing.
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qugaragi ?

Shri Nambiar: May I know whether
Governmeant have taken si-ps to con-
fer with the various religious leaders
and to bring home fo them the nzed
for family planning to be introduced
in all parts of the coutry, and if so,
whether any succ2ss has bzen achiev-
ed in regard to that proposal?

Shri B. S. Murthy: As I have al-
ready stated, no religious group is
against it. Thcwdore, there is no
need for such a conference, as has
becn advised by my hon. friend.

Shri Hem Barua:
ord~r. Just a little while ago, Shri
Madhu Limave had said ‘Legalisc
abortion’.  Shri Yashpal S'ngh is
even against the use of loops. In
between these, where do we stand?
Where does the party stand?

Mr. Speake=: Shri Hem Brrua
stands in between Shri Yashpa] Singh
and Shri Madhu Limaye.

Shri 8. M. Banerfee: May I know
whether it is a fact that family

On a point of
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planning in the country has met with
failure since proper aitention could
not be given by the Heallh Ministry
to this matter, and if so, whether a
separate Ministry of Family Planning
will be set up to have this work
done?

Shri B. S. Murthy: I do not accept
the statement of the hon. Member.
Family planning is making very en-
couraging progress in the country.

SHORT NOTICE QUESTION
Water Shortage in Delhi

+
SNQ. 30. Dr, L. M. Singhvi:
Shri Yashpal Singh:
Shri D. C. Sharma:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that the
level of waier at Wazirabad reservoir
has gone down considerably in the
past few days and that Delhi will
have to face an acute water shortage
in the ensuing summer;

(b) whether this is due to the fact
that Puniab has refused ¢{o rclease
additional water and also because the
40 million gallon plant inaugurated
recently is not fully utilised; and

(c) if so, the steps taken to remedy
the situation?

The Deputy Minister in the Minis-
try of Hralth and Family
Planning (Shri B. 8. Murthy): (a)
to () The level of water at
Wazirabad had gone down by about
2-1'4 ft. However, the Government of
Punjab have since agreed to release
350 cusecs of water. According ¢o
yesterday’s information, 700 cusecs are
now being released. It is hoped that
no water shortage would be ex-
perienced {0 the ensuing summer.

THe 40 MGD Plant has been partly
ermmixion»d to  supply additional
quantity of water and with the aug-
mentation of raw water supply from
the Government of Punjab, the sup-
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plies from this Plant would be step-
ped up.

Dr. L. M. Singhvi: What wag the
reason for the Punjab Government
not agreeing to augment the supply of
water until yesterday and what
reasons have prevailed with them now
to agree to release this water?

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K. L.
Rao): Actually the Punjab Govern-
ment had agreed to give 325 cusecs
whenever it is required for Delhi.
Tney have been trying to do that,
Recently, due to extreme heat condi-
tions and the extra quantity of water
being taken by Delhi city this year,
the level at Wazirabad had gone down.
We took this up with the Punjab Gov-
ernment and tney were kind enough to
spare from their limited resources,
som water this year, and they are
letting down much more waler than
what they had gencra.ly agreed to
give. They are now releasing as
much as 700 cusecs, a very large
qua.itity, twice what they had preinis-
ed. I should say that the Punjab
Government have done very well to
assist Delhi,

Dr. L. M. Singhvi: Why was this 40
MGD plant which was inaugurated re-
cently not commissioned into full use
untii very recently, if at all, and have
Government been able to ‘make a pers-
pective plan of the water require-
mentsg of the capital for the next five
or seven years and make necessary
arrangements so that each summer
would not come with possible appre-
hensions and misgivings in the capital
of scarcity of water?

Dr. K. L. Rao: It has to be noted
that all the capital cities, whelher
New York, London or any other, have
always difiicuities of water suppiy
because cities expand even after water
supplies are exhausted. Similarly, we
have trouble in Deihi. But we have
very good neighbouring States who
are very patriotic. They want ‘o see
that the capital city does nct suffer for
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want of water. Therefore, both UP
and Punjab bhave been assisting us
with the water required. Both States
have agreed to do so and I do not
think there will be any trouble so far
as Delhi's water supply is concerned

Mr, Speaker: He asked why the 40
MGD plant was not comsnissioned
earlier and why it had taken so much
time.

Dr. K. L. Rao: That is always so in
engineering structures. If one is
scheduled to be put up in one year, it
always takes twice the time.

staam Ry g9 w9y wife-

T ¥ 45 FOT uafagi ¥ fa¥
safrwd % A F1 awar fwar gwr R
R gH AT W g ¥ gwy | |19Y
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qfedt® ¥ ¥a7 ZAT G | FHTT AT AY
QY FT FFIAW FT q4T EAFITL & 419
Riwr } 21 & S A g feow
g14T 3 ¥ 93 FAaT FW F@ & fq¥
darc

Dr. K. L. Rao: In the case of Delhi
city, the 'main problem is one oi the
distribution mains. There are mnot
mains to take away the  water from
Wazirabad to all the places. That is
always the casz whenever there is a
city very rapidly developing. Recently,
they have appointed a special officer
in the water storage section to look
into this matter and see what measures
are needed to improve the capital's
water supply with various systems
But it will take a few years before
there will be a perfect distribution
system in Delhj,

sft gaarw Fip @ ¥ w1 AR
& wmar 1 oF fremm e S far e
qary AACE @I BT & | WT AT T
X @ AT | 7 GO I TG
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Shri D. C. Sharma: It is gratifying
to note that adequate supplies of water
will be available to Dethi. May 1
know if the Minister of Health and
Family Planning knows that the water
of Delhi is contaminated, is not pure
and makes pcople liable to gastrono-
mic troubles, speedy ageing and very
quick greying of the hair......

Shri Raghunath Singh: Like his.

Shri D. C. Sharma: May I know if
from the health point of view the
water is examined tosee that the
water supplied to the people here is
not such as produces incidental, ac-
cidental and other diseases?

Shri B. S. Marthy: If the hon. Mem-
ber would please give
about the allegations he has made,
naturally we are bound to take cogni-
sance of it,

Mr. Speaker: Is he satisfled with
the water supplied? He should say
whether the water being supplied to
Delhi is good for health.

Dr. K. L, Rao: It is so. The water
supplied is good and pure. Constant
testg are being done to ensure that the
purity of the water iz kept.

Shri D. C. Sharm&: Sullage water
flows into the river; the river is pol-
luted. All kinds of things are getting
into it.

Y PN o W ST Al
@ g fF g5 fag & awogw
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Dr. K. L, R2o: As I submitted al-
ready, there is a large quantity of
water available to Delhi City as a
whole. But it may not reach various
palis because pipes have got to belis
The distribution system does not cor:-
pletely cover the whole city, The city
is growing so rapidly that it is not
possible to cope with it in a <hort
time, Therefore, there may be colonies
which may have to suffer for some
time.

Shri Kapar Singh: Just now some
hon. Member from the Government
Benches suggested in answer to a
question which wag put from thls side
that if water is not freely available,
coca-cola may be taken, Are Govern-
ment aware that even coca-cola is not
freely available?

has
said

Mr. Speaker: Some Member
suggested it. No Minister has
that.

Shril S, M. Banerjee: Is it a fact that
despite all the assurances of Govern-
ernmcent about supply of adequate
water, in government colonfes in
South Delhi, specially Ramakrishna
Puram and other Purams, no water is
available, and if it is avallable, it fis
hardly for one hour during summer”
What concrete steps have been tak:n
to sce that side by side with the cons-
truction of new quarters, arrangements
are also made to supply water an¢
other amenities?

Dr. K. L. Rao: It is true that Rama
krishna Puram is one of the highest
gites in Delhi and the pressure is not
sufficient to supply water there all the
time. So they have taken special
stepg to constiruct a reservoir. Thar
has heen taken up for construction
and it is hoped what then H is com-
pleted, water will be available there
as required.

oft wndt : T ARl wREm O
A ¥ ¥ X 6 o off § oo
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Dr. K. L. Rao: After all Delhi is a
city on the Jamuna bank and is en-
titled to have water as much as any
other city. But I quite appreciate that
the farmer should not be dzprived of
water. After all the consumption of
water here is but small compared to
what is used in agricultura]l practice
Nevertheles every step is being taken

to strike tubewells and improve the -

supply of water frcm the underground
sources also. The Ramganga and other
reserboirs when they are constructed,
will step up the Delhi water supply.

WRITTEN ANSWERS TO QUESTIONS
Kosi river

*1639, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Irrigation and
Power be pleased to refer to the
reply piven to  Starred  Question
No. 450 on the 10th March, 1966 and
state:

(a) whether the report of the
Technical Committee set up by the
Government of Bihar to examine the
residual problems of Kosi river has
since been received; and

(b) if #o, the decision of Govern-
ment thereon?

The Minister of Irrigation and
Power (Sh-i Fakhruddin Ahmed):
(a) a~d /b). The revort of the Tech-
nical Co nmittee which wag presented
to the Bihzr Government on the 7th
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May, 1966 is now under the consider-
ation of the Staie Government,

Development of Hill areas

*1640. Shri N. R. Laskar:
Shri Lil. dh. r Kotoki:
Sh.i R. Barua:

Will the Minister cf Planning and
Social Welfare be pleased to state:

(a) whether it is a fact that the
Government of Assam have
approached the Central Government
for assistance in a s»ccial programme
to be taken up for the development
of agriculture and allied subjects in
hil areas; and

(b) it so, the reaction of Govern-
ment in the matter?

The Ministey of Planning and
Social Welfare (Shri Asoka Mehta):
(a) and (b). No request for Central
assistance for agricultural and other
projects for hill areas in Assam has
been received from the State Gov-
ernment. However, the Joint Centre-
State Study Team on the develop-
ment of Assasm hill districts is short-
ly expected to submit its detailed
proposals.

Raids in Bombay and Rajasthan

1641, Shri N2rdeo Snatak:
Shri R, S, Tiwary:
Shri A. S. Saigal:
Shri Ram Swarup:

Will the Minister of Finance be
pleased to refer to reply given to
Starred Question No. 1117 on the
14th April, 1968 regarding raids in
Bombay and Rajasthan and state:

(a) the time by which Govern-
ment propose to complete investiga-
tions;

(b) whether the valuables are kept
in the custody ¢f the Reserve Bank
of India or not; and

(¢) if not, the agency in whose
custrdv and th» place where ‘hese
valuables have been kent end ‘he
arrangements made for its safety?
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The Minister of State in the Min-
istry of Finance (Shri B. R, Bhagat):
(a). The investigations are likely to
be completed within two months of
the disposal of the  writ petitions,
which have been filed by the assessee
before the Rajasthan High Court.

(b) and (c). The cash hus been de-
posited with the Reserve Bank of
India. The gold seized by the In-
come-tax Deparisnent has in turn
been seized by the Central Excise
Authorities under the Gold Control
Rules -and deposited  with Treasury
©Officer, Jaipur. The ornaments and
si.ver utensils are kept in safes in the
Income-tax Office Strong Room. An

armed guard is posted to ensure
safety.
Industrial pevelopment of Hill

Areas

*1642, Shri R, Barua:
Shri P. C. Borooah:
Shri Brij Basi Lal:
Bhri Viswa Nath Pandey:
Shri Braj Biharj Mehrotra:

Will the Minister of Planning and
‘Bocial Welfare be pleased to state:
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" Aid from UK.

1643. Sh-i P. C. Borooah: WIill the
Minister of Finance be pleased to

state:
(a) whether UK. has lately spelt
out her intention to  contribute

towards the fulfilment of the Fourth
Five Year Plan of India through Aid
India Consortium;

(b) if so, the amount of aid pro-
posed to be extended to India by
UK., and

(¢) Goverroment's reacticn {fiereto?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) to  (c).
UK., as a member of the Aid India
~onsortium, is expect:d to consider
specifically India’s Fourth Plan re-
quirements only in the Consortium
meeting to be held later in this year
under the auspices of the World
Bank. However pending this meeting
the UK. has made avai'able to Gov-
ernment of India an aid of £17 mil-
lion (Rs. 22.67 crores) as an advance
instalment of its normal aid pledge
for 1066-67. The Government of
India has warmly welcomed this

(s) whether Gover prop
to constitute a separate body con-
sisting of the representatives of the
Centre, Assam Government and Hill
districts to undertake industrial and
transport development of the area;

(b) 1if so, whether Government will
assure the financia] assistance to
execute the programme so drawn up;
and

(c) the recommendations made by
Shri Tarlok Singh, Member, Planning
‘Commission who recently made a
survey in Assam?

The Ministey of Planning and
‘Social Welfare (Shri Asoka Mehta):
(a) No such proposa! is under consi-
deration of the Government.

(b) Does not arise,

(c) The Study Team is engaged in
finalis'na ite prepnsa’s in consultation
with the Government of Assam.

Central Control of Irrigation
Projects

*1644. Shri R. S, Pandey:
Shri Shree Narayan Das:
Shri P, C. Borooah:
Shri N. R. Laskar:
8hri Onkar La! Berwa:
Shri Brij Rat Singh:
Shri Linga Reddy:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Central Government have decided ‘o
take over 8 or 9 irrieation proje ‘s
which are now in different stages of
construction in different parts of the
country;

(%) if gn, the names of the Irriga-
tion praje-ts whi-h are likely to be
taken over by Government; and
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(c) the reasong which necessitated
sucn acuon?

The Minister of Irrigation
Power (Shri

K and
Fakhruddin Ahmed):

(a) and (b). The general question
as to the manner of financing and
execution of major irrigation and

muitipurpose projects is being 1e-
viewed. No decision has yet been
taken on this subject.

(c) Some Stateg are unable to pro-
vide adequate funds for speedy exe-
cution cf such projects within their
plan ceilings.

Private Praclice by Principals of
Medical Colleges

*1645. Shri Surendranath Dwivedy:
Will the Minister of Health and
Family Planning be pleased to stale:

(a) whether there is any general
rule applicable to all Medical Colleges
run under the Central Government
prohibiting private practice by the
Principals of such Colleges;

(b) whether it is g fact that the
Principal of the Maulana Azad Medi-
cal College which is under the Delhi
Administration is being allowed
private practice; and

(c) if so, the special rcasons to
make this departure in this case?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B, S. Murthy): (a) Yes, Sir.

(b) and (c). Dr. P. C. Dhands,
Principal of :h: Maulana Azaq Medical
College has beon allowed restricted
private practice outside officc hours
without detriment to official duties as
Principal of the College. No non-
practising allowance is allowed to
him. Dr, Dhandy was selccted for
appointment to the post on the recom-
mendation of the UP.S.C. He was
considered eminently suitable for the
post. He had asked for certain
faciliiiecs to be given to him in
addition to hix salary and the Union
Public Service Commission had no
okjoction to these facilities being
granted to him. In these cirrum-
stances Dr. Dhanda has been allow-
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ed restricted private practice. He has
been appointed on coniract for a
period of two years in the first in-
stance and the post has been exclud-
ed from the Central Health Service
for the period that Dr. Dhanda will
hold it.

Income Tax Written Off

1647. Shri Hari Vishnu Kamath:
Shri B. P. Yadav:
Shri S. M. Banerjee:
Shri Daji:

Will the Minister of Finfuce be
pleased to state:

(a) whether it is a fact that Income-
tax arrears of several assessces were
written off or scaled down in 1963-64
and 1964-65;

(b) if so, the names of those
assessees whose arrearg of more than
ten lakhs each were so treated;

(c) the reasons for writing off or
scaling down in each case; and

(d) the authority' which took the
decision in each case.

The Minister of State in the Minks-
try of Finance (Shri B. R, Bhagat):
(a) Income-tax arrcars of some
asgessees were Wwritten off or gcaled
down in 1963-64 and 1964-65.

(b) There were six such cases;

(i) Shri Motilal Mulchand,
Dharanghdra (Saurashtra).

(ii) Shri Mytheen Kunju, Quilon.

(iii) M/s, Padam Chand & Ca

Delhi.

(iv) Raja Kali Prasad Singh,
Jharia.

(vi) Mulla Lakshmi{ Narayana
Swami, Tadpatri (Distt,
Anantpur)

(vi) M/i. Beharilal Ramcharan

and Partners, Kanpur,

(c) Arrears of Income-tax were
scaled down in each of these cases
on the basis of information oMained
on close enquiry as to the sufficiency
of assets of the assessees and their
capacity to pay.

(d) The Centra] Board of Direct
Taxes in all the cases, with the con-
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currence of the Minister in the cases
mantioned at S.Nos. (i), (iv) of
part (b) above.

”gﬁxc«me in States

’ *1644 $hri Kishen Pattnayak:
Shri Madhu Limaye:

Will the Minister of Planning and
Social Welfare be pleased to siaie:

(a) whether Government have cul-
lected any figures of the Per capita
income in the Urban centres oi Cal-
cutta, Bombay, Madras, Bangalore,
Hyderabad, Kanpur and Delbhi and the
poorest  districts in Bihar, Orissa,
U.P, Rajasthan and Andhra Pradesh;
and

(b) if not, whether
propose to undertake such a study
with a view to take effective re-
medial acaion for the purpose ¢f re-
ducing the disparity?

Government

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) No,
Sir.

(b) Government is not currently
proposing to conduct surveys intend-
ed to throw up estimates of per ca-
pita income for indifidual cities or
Individual districts.

N.G.Os of Kerala

*1649. Shri Mohammed Koya: Will
the Minister of Finance be pleased to
state:

(a) whether the Non-Gazetted
Officers of Kerala have informed
Government that they will boycott
the new pay scales announced by the
Kerala Pay Commission;

(b) the reaction of
thercto; and

(c) the efforts made by Government
to setile the matter?

The Minister of State in the Minis-
try of Finance (Shri B. R Rkagat):
(a) The Gove nment of Kerala have
receiveg resoluticn to this effect {from
some service associations

Governmeant
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(b) and (t), The State Government
have examined the demand; cf the
Non-Gazetted officers in the light of
the available resources and have
offered to sanction one incremen: to
all those Non-Gazetted officers who
get a benefit of less than Rs. § a
month as a result of pay dxation and
also to sanction one incremnt ¢ all
those with not less than 15 years o!
service.

Liberalisation for attracting Foreign
Investment

*1650. Shri Firodia: Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that Gov-
ernment are currently engaged in dis-
cussion with the World Bank uand
other industrial agencies on the ques-
tion of introducing liberalisation for
attracting foreign investment; and

(b) if so, by what time a decision
is likely to be taken?

The Minister of Finance (Shri
Sachindra Chaudhurl): (a) Govern-
ment has been engaged in discussion
with the World Bank for project
and non-project aid. In the course of
such discussions liberalisation of con-
trot of essential imports has been
mentioned but not ag part of any
negotiation. Nor Is liberalisation of
imports purposive to attract foreign
investment.

(b) The question does not arise.

Gold Seized at Palam Afrport, New
Delhl

*1651.Dr. L, M. Singhvi:
Shri Onkar Lal Berwa:

Will the Miniser of Finance be
pleased ¢o state:

(a) whether it is a fact that 170
tolas of gold was seized from an
Indian National at Palam Airport ¢n
the 23rd April, 1966;

(b) if so,
seizure;

the circumstances of
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(c) whether there is reason to sus-
pect the hand of international gangs

in thig smuzgling; and

(d) if so, the details thercof?

The M.nisier of State in the Minis-
try o/ Finan.e (Smi B. R, Bhagat):
(a) and (b). In the late hours of 23rd
April, 1966 the customs oiticers at
Palam airport apprehended an Indian
naiional who had arrived fiom
Bombay and on search of his person
recovered 1000 tolas of gold with for-
.eign markingg valued at about
Rs. 62,500 at th2 international rate.

(¢) Investigations which are in pro-
gress have not so far cevealed the
hand of any international gang of
smugglers in this case.

(d) Does not arise.

Irrigation and Power Projects in
Fourth Plan

*1652, Shri P. Venkatasubbaizh:
Will th2 Minister of Planning and
Soclal Welfare be pleased to s.ate:

(a) whether it is a fact that the
Planning Commission propose to lay
down ceriain priorities regarding im-
plementation of Irrigation and Power
projects in the Fourth Plan to get the
maximum return out of limited re-
sources; and

(b) the broad featureg which are
being worked out to give financial
help to the various State Govera-
ments in 8 much bigger way to ex-
pedite the excution of major projects
which are held up for want of ade-
quate finances?

The "in'ster of Plannine and
Soclal Welfare (Shri Asoka Meuta):
(a) At the meeting of the National
Development Council held on Septem-
ber 5 and 6, 1965 the prorities re-
garding imolementation of mator and
medium icti7ation schemes were in-
dicated as below:

‘In the Fourth Plan, ther> shonld he
emphasis on consolidation of irrigation
schemn~s  already eomaleted, by
speeding up the utilisation of the
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potential already created. High prio-
rity should be given to completion of
continuing schemes, jncluding mea-
sures needed to take the ircigation
water right up 1o the cultivators’
fields, e.g. construction of field chan-
nels, which is the responsibility of
the beneficiaries.”

In respect of power projects, sllo-
cations of Plan outlays were made
kecping in view the power require-
ments.

(b) The provision for irrigation and
power schemes will be made within
the +otal provision under the States’
Five Year Plans. The scheme of fin-
ancing of the States’ Fourth Five
Year Plan outlays which would in-
clude the outlay for jrrigation and
power projects, will be worked out
at the time of the finalisalion of the
States’ Fourth Five Year Plans.
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Issue of ‘P’ Formg by Reserve Bank

*1654. Shri S, N. Chaturvedi: Will
the Miaister of Finance be pieased to
state:

(a) whether Government have re-
ceived complaints of inordinate de-
lay in getting ‘P* forms from the Re-
serve Bank of India for obtuining
foreign exchange; and

(b) if so, the steps taken to obviate
this dzlay and consequent incon-
venience to the applicantsy

The Minister of Finance (Shri
Sacuind:a Chaudhurl): (a) Govern-
ment are generally satisfied that there
is no inprdinate delay in the disposal
of ‘P form applications by the Re-
serve Bank of India if the applica-
tiong are lete in all respects

pleted that it would be possible to
assess the position.

Holding of Shares by Shrimati
Mundhra in U.K.

*1655A. Shri Sidheshwar
Will the Minister of
pleased to state:

(a) whether it is a fact that Shri-
mati Y. D. Mundnra, wife of Shri
Haridas Mundhra, holds shares in
Hoare Miller Ltd. Registered office
Miat Walk, Croydon, Surerey UK,

Prasad:
Finxnce Le

(b) wirt'rer it has been investigated
into by thie Department as to how
she acquired this huge amount and
whether jt is accounted or unaccount-
ed money; and

(c) if so the steps being taken by
Government in the matter?

The Minister of State in the Mints-
try of Finance (Shri B, R. Bhagat):
(a) to (c). The Information has
been called for and will be placed on
the Table of the House as early as

ihl

(b) Question does not arise.

Narmada River Project

*1655. Shrl Jashvant Mehta: Wil
the Minister of Irrigation ond Power
be pleased to state:

(a) the reaction of the concerned
States to the reocmmendations made
by Khosla Committee on the Narmada
Project;

(b) whether a meeting of the Chief
Ministers of Madhyy Pradesh, Guja-
rat and Maharashtra with him has
been held; and

(c) if so, with what result®

The Minls'er of Irtization and
Power (Sh'i Fakh-udiin Ahmed):
(a) to (c). Discussions are still going
on wi'h reprosentatives of the con-
cernad Sat>s It is only after the
round of discussions has been com-

1 4

fure dw w gfe Jamw aeanft
wfsdew
*16s56. ft vy fomd :
Wt wo wo wwalf ¢
ot guitw gwar ¢
w few 7t ag TR o pw
oG fe:

(%) wm ag 7 § fis faw =
¥ wfafafadi & o sfede fear § for
& 3@ Airdy (adfa g i gla
R ¥ ghafz A wrie @
i

(w) afx g, A1 gf ¥ fg frowfy
T T 594 &7 AW0T i ?

fa "f (o me s wahd)
(v)Fest o wuafmfi 7 Tab
gt .ar#a el & afr ar gfa-



16217 Written Answers
FErEA A Wiy A § o) faer 3w
& wead A ol f9E &1 qreq 2
fear g

(@) sfs fidyé oY ofaw v
¥ dare 7@ gt #, walen w9 awg °g
A AE qaman ar @%ar fe gfa &
ferq faar arely fadvit agmar 93 gEET
T THE T |

it Gt Qo § fad s

$1657. Wl WrEA W WO
ft Ho %o wwTA
1 gute gEan
&t §TA Qi ¢
ot fomr g

wat feand oive fagy weit ag amdy
Lig B X BTN

(%) mar aYY dwadiy Qo &
o feart s1daa ) soda ufaw &
LECHE IR 4

(@) afz g, oY su«t qw o
wor g ; W

() war Sy dwadly Qe &
@ gv & fay a1 wy fauifa &3
famr g ?

fawf Wi fagw ot (st @
o wgw ) o (%) A, A

(@) se ) Fzar

(7) wrar & & 1966-67 ®
A a8 qur wast fawd @t &
wmT 25 @ oee & wfafed
faarg qwar eaw iy |

Western Kosi Canal
©1658. Shri Shree Narayan Das:
Shrl Onkar Lal Berwa:
Shri Hukam Chand
Kachhavalya:
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Shri Bade:
Shri Kindar Lal:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the hurdles in the way
of proceeding with the work of
Western Kosi Canal arising out of
objections raised by the Govenment
of Nepal have been cleared now;

(b) whether the question of real-
ignment of the said canal haz been
fianally settled; gnd

(c) the nature of changes effected
and the resulting effect of such
changes as regards areas to be irri-
gated both in Nepal and in thc State
of Bihar?

The Minister of
Power (Shrl Fakhruddin Ahmed):
(a) to (c). Negotiations with His
Majesty’s Government of Nepa] in
regard to the alignment of the West-
ern Kosi Canal and other aspects are
likely to be finalised shortly, thercby
enabling work on the Canal to
proceed.

Irrigation and

Tt § gn HET qre W e w
qaw
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Enqu'ry inio the Death of Ex-M P,

*1660. Shrl Hari Vishnu Kamath:
Will the Minister of Health and Family
Planning be pleased to refer to the
assurances given by the Minister of
Extcrnal Affaff'rs in the course of an
obituary referen e on the 25th April,
1966 in respect of a former Member of
Parliament and state:

(a) whether an inquiry has been
held in the matter; and

(b) if so, with what result?

The Deputy Min'ster in the Minis-
try of Health and Family Plann‘ng
(Shri B. S. Murthy): (a) and (b). The
‘History Sheet of Shri Rajindra Singh
who died in the Willingdon Hospital
has be>n studied. The paticnt was ad-
mitted in the Nursing Home on the
8th April, 1966 and di~d on 22nd April,
1966. The patient had died of prolong-
ed toxaemia due to liver absccss.

No enquiry is called for since it has
been ascertained to Government's
gatisfaction that every possibie are
and attention was given to the patient,

Kerala Land Referms Act

5391. Shri A, K. Gopalan: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether Government propose to
modify the Kerala Land Reforms Act;

(b) if 0, the main amendments pro-
posed in- the Act;

(z) whether Government have ap-
pointed any machinery to examine this
Act; and

(d) it so, their recommendations?

The Min'ster of Planning and Social
Welfare (Shri Asoka Mehta): (n) and
(b). Amendments to a few sections
of the Kerala Land Reforms Act are
under the (onsideration of the State
Government; but the proposal has yet
to be finalised.

(c) and (d). The question of consti-
tuting a comm’ttec for reviewing pro-
gress of implementat.on of the Land
Reforms Act, is under the active consi-
deration of the State Government.

Committee on Untou hability

5392. Shri A. K. Gopalan: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether the Comm’ttee on un-
touchability and economic and educa-
tion uplift for Scheduled .astes toured
Kerala;

(b) whether they have ohserved that
the reservation 10 per cent vacancies
are not strictly cnforced in Kerala;

(.) if 30, the reasons therefor; and

(d) the steps taken to implement the
observations of the Commitlee?

Ths D-puty M'nis‘er in the Demart-
ment of Soclal Welfare (Shrimati
Chandrasekhar): (a) Yes, Sir.

(b) to (4) The Commitee has not
submitted its report yet.
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Nurses in Kerala

5398. Shri A. K. Gopalan: Will the
Minister of Health and Fami.y Plan-
ning be pleased to state:

(a) whether it is a fact that there is
dearth of nurses in Kerala;

(b) if so, the number of posts vacant
at present;

(c) whether there is an increasing
demand for nurses from other States
also; and

(d) the schemes now operating for
the training of nurses?

The Deputy Min'ster in the Niinis-
try of Health and Family Planning
(Shri B. S. Murthy): (a) Yes.

(b) About 300.

(.) Yes. There is general shortage
of qualified nurses in the country. Most
of the States try to meet their needs
mainly from the output of their own
training schools.

(d) There are two schemes—(i)
training of nurses, and (ii) training of
auxiliary-nurse-midwives, under
which Central assistance is provided
to the State Governments and volun-
tary organisations for the establish-
ment of new institutions for tra‘ning
of nurses and auxiliary-nurse-midwives
and for expansion of the training faci-
lities in the existing institutions.
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Chit Fund Companies in Delhi

5395, Shri Bagri: Will the Minister
of Finance be pleased to state:

(a) whether it is a fact that after
the extension of Madras Chit Fund
Act, 1961, to the Union Territory of
Dzlhi in April. 1964 a larere number of
Chit Fund Companies of Delhi have
stopped payment to their chit- holders
against the chits floated prior to the
extension of the said Act to Delhi;

(b) whether complaints have been
re eived from the subscribers of the
Globe Benefit Chit Fund Private
Limited, Delhi against the non-pay-
ment of their dues by the said Com-
pany; and
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(c) if so, the action taken to safe-
guard the interests of the subscribers?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The Madras
Chit Funds Act, 1861 as extended to
the Union Territory of Delhi, was
brought into for.e with effect from
the 15th July, 1964. Since then, cer-
tain complaints have been received
regarding the nnn-payment of chit
money under contracts, which wer
concluded ve.ore that date.

(b) Yes.
(¢) The complaints have been sent
to the police for investigation .

Central Government’s Financial Work

at Kanpur
5396. Shri Ram Harkh Yadav: Will
the Minister of Fi be pl d to
[}

(a) whether Government have intro-
duced changes in the working of the
Central Government's Financial Work
at Kanpur;

(b) if so, whether the Kanpur office
of the Reserve Bank of India has been
entrusted with the Central Govern-
ment work so far done by the State
Bank of India;

(c) if so, the reasong for the change;

(d) the other details thereof?

The Minister of Flnance (Shri
Sachindra Chaudhurl): (a) and (b).
The Reserve Bank of India at Kanpur
hss, with effect from the 1st April,
1966, taken over from the State Bank
of India, trcasury agencies functions,
80 far as rece’'pts and payments on
e count of the Central Government are
concerned. It is expected that the
work relating to the management of
public deht, within the area of Uttar
Pradesh State, will also be transferred
to the Kanpur office of the Reserve
Bank in the very ncar future.

(¢) and (d). The Reserve Bank has
constructed a new building at Kanpur.
As sufficient space is available in this

building, it has been decided, in ac-
cordance with the bank’s normal pra:-
tice at places at which it has adequate
ac ommodation and staff, that treasury
ag ncy and other connected business
should be transacted by the bank
directly for the Central and State
Governments. It is proposcd that the
question of taking over from the State
Bank of India the work rclating to
receipts and payments on a count of
the State Government at Kanpur
should alse be considered after some
time.

Children Educational Allowance

5397. Shri Jedhe: Will the Minister
of Finance be pleased to state:

(a) whether it is a fact that the
Children Edu ational Allowance was
actually sanctioned/meant for those
Government employces’ children who
could not keep their children w:th
them either for want of residential
ac ommodation or posted at non-family
station; and

(b) if not, the criteria for sanc'ion
the amount of Rs. 10 r.M. per child
from class I to VI and Rs. 15 p.m. per
child from :lass VI to Xi especially
when there is no tuition fees upto VI
standard throughout India?

The Min'ster of Finance (Shri
Sachindra Chaudhuri): (a) No, Sir.
The Children’s Educationa]l Allowance
was ganctioned in respe t of children
who study and stay at a place other
than the headquarters and/or resic-
ence of the Government servant for
any reason whatsoever.

(b) The allowance is adm’ssible at
the rate of Rs. 10 per child for educa-
tion in :lasses I to V and gt Rs. 13
P.M. per child for education in classes
VI to XI. As the allowances ‘s intend-
ed to meet a part of the additiona) ex-
penditure incurred on boarding and
lodging of children, who study and
stay away ‘rom the Government ser-
vant, it is allowed ir-espective of whe-
ther any tultion fees are paid or not
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Water Supply Schemes for Madras
State

5398, Shrl V. V. Thevar: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) the names and number of
schemeg sanctioned for Madras State
during the Third Plan under the
Nationa] Water Supply and Sanitation
Scheme—Urban and Rural;

(b) the amount allotted and the
amount actually spent on these
schemes; and

(c) the financial share of the Centre
State and Panchayats in the imple-
mentation of these schemes?

The Deputy Min'ster in the Minls-
try of Health and ramily Planning
(Shri B. S. Murthy): (a) The requir-
ed information is given in the state-
ment laid on the Table of this
House. [Placed in Library. See No.
LT-6315|66].

(b) During the Third Five Year
Plan, a sum of Rs. 1052.51 lakhs was
paid to the State Government as loan
for the implementation of urban water
supply and drainage.

Tawa Multi-Purpose Project

5399. Shri Harl Vishnu Kama‘h:
Will the M'n'ster of Irrigation and
Power be pleasad to refer to the reply
given to Unstarred Question No. 2.08
on the 9th December, 1965 and state:

(a) whether Government have sanc-
tioned additiona] assistance during the
current year over and above the allo-
cation in the State Plan for financing
the Tawa Multi-Purpose Project,
Madhya Pradesh;

(b) if s0, the quantum thereof;
(¢) if not, the reasons therefor;

(d) whnon the Project is likely to be
completed;

(e) whether any dead-line has been
fixed for the same; and

(f) if not, the reasons therefor?

MAY, 12, 1966
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The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) Not yet.

(b) Does not arise,

(c) No request for additional finan-
cial assistance in 1966-67 has so far
been received from the State Govern-
ment,

(d) to (f). No deadline has yet
been fixed for completion of this major
project, as it depends on the availabili-
ty of funds from year to year.

Sterilization Operations in Orissa

5400. Dr. Kohor:
Shri Mahananda:

Will the Minister of Health and
Family Planning be pleased to stale:

(a) the number of pzople, toth
male and female who have been
sterilised by operation; and

(b) the number of loops distributed
in tha State of Orissa, district-wise
during the current calendar year, 80
far?

The Deputy Minister in the Minis-
try of Health anq Family Planning
(Shrl B. S. Murthy): (a) 22,767
vasectomy operations w-re performed
in Orissa State during the period Ist
January, 1966 to 31st March, 19686,
The number of tubec'omy operations
during this period is reported to be
nil.

(b) 50.000 loops weresupplied to
Orissa Slate during the pericd 1st
January, 1966 to 31st March, 1968.
Figures for disrict wise distribution
arc not available.
ing Tralning Cent o

Orissa
5401, Dr, Kohor:

Shri Mahananda:

Will the Minister of Health and
Family Planning be pleased to state:

Family P

(a) the numb-r of family planning
training centres in the State of Orissa
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and the places where the training is
being given at present;

(b) whether the trainees are only
the medical personnel or others too;

(¢) the number of trained person-
nel so far; and

(d) whether Government propose
to increase the number of training
centres?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S. Murthy): (a) One; at
Cuttack.

(b) Both medical and para-medical
personnel are trained at the Centre,

(c) The number of personnel train-
ed at the Centre so far is as follows:

Doctors 402
Extension
Educators 15
Fiel§ Workers 144
Lady Health

Visitors 27
Social Workers 38

‘TOTAL : 686

(d) Yes. Sir. One more training

centre for the State of Orissa has al-
ready been sanctioned by the Gov-
ernment of India.
Hydro-Electric Project on Salunki
River

5402. Dr. Kohor: Will the Minister
of Irrigation and Power be pleased to
state:

(a) whether there is any proposal
fo eract a hydro-electricity project on
the waterfall of Salunki River at
Putudi near the headquarter of Phul-
bani District in Orissa State during
the next Five Year Plan on which 2
preliminary survey has already been
done,

(b) if so, whether any suggestions
have been received from the Planning
Commission; and
674 (Ai) LS—3.

(c) the proposal of Government on
the subject?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
to (¢). The requisite information is
being collected and will be laid on
the Table of the House as soon as
possible.

Scheduled Castes and Schedujed

Tribes Organisations

5403. Dr. Kohor: Will the Minister
of Planning and Social Welfare be
pleased to state:

(a) the number of Scheduleq Castes
and Scheduled Tribes Organisations

at present working in the country
separately, State-wise, with names
and address;

(b) the financial assistance given

to each such organisations during the
last 3 years uptodate;

(¢) whether Government urc ask-
ing for the detailed report of proper
utilisation of the auid; and

(d) if so, whether Government arc
satisfled with the report and proposc
to increase the present aid~

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati Chan-
drasekhar) : (a) and (b). A statement is
laid on the Table of the House
[Placed in Library, See No. LT-6316/66).

(c) Yes.

(d) The Government are  satisfled
with the utilisation of grants-in-aid.
During the Third Five Year Plan thc
provision for Grants-in-aid 1o non-
official organisations was Rs, 1.25
crores. It has been decided to make
a tentative provision of Rs. 3.00 crores
during the Fourth Plan for this
scheme.

Removal of Hoardings Publicising
Loops

5404. Dr, L, M. Singhvl: Will the
Minister of Health and Family Plana-
ing be pleased to state:

(a) whether it is proposed to re.
move hoarded advertisements and
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boards publicising ‘Loop’ in the Capi-
tal;

(b) if so, the reasong therefor; and

(c) the reasons for installing them
in the first placc?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. 8. Murthy): (a) No. The
hoardings are not proposed to be re-
moved but their design will be
changed.

(b) In the normal course, the de-
sign wag to be changed every three
months, Since some people have not
liked the present design, it is being
changed earlier.

(c) The hoardings were put up to
bring to the notice of the people the
latest method for family planning.
This purpose has largely been served.
For continued motivation, new design
is being prepared.

Palai Central Bank

5405, Shri Sham Lal Saraf:
Shri A, N. Vidyalankar:

Will the Minister of Finance be
pleased to refer to the reply given t:
Unstarredq Question No. 4680 on the
28th April, 1966 and state:

(a) the reasong for slow realisation
of the loans and advances by the
Official Liquidator of the Palai Cent-
ral Bank; and

(b) the action Government prcpose
to take to expedite the realisation?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
The liquidation proceedings are con
ducted under the supervision of th:
High Court. Litigation for the re-
covery or realisation of the assets is
necessarily time-consuming. In a few
cases, the Court has also extended the
time for the repayment of the debts
due to the bank. Every effort is
nowever being made to expedite the
liquidation proceedings,

MAY >, 1966
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Unauthoriseq Occupants of Governa-
ment Quarters in Dethi

5406, Shri Eswara Reddy: Will the
Minister of Works, Housing and Urban
t be pl d to state:

Devel
Develop

(a) the number of unauthorised
occupants of Government quarters in
Delhi who have been given alterna-
tive accommedation; and

(b) the number of those who have
not been provided with alternative
accommodation?

The Minister of Works, Housing
and Urban Devclopment (Shri Mehr
Chand Khanna): (a) and (b). As
a rule, unauthorised occupants  of
Government residences are not pro-
vided with any alternative accommo-
dation.

Wiremen jn CP.W.D,

5407. Shri Eswara Reddy: Will the
Minister of Works, Housing and Urban
Development be pleased to state:

(a) whether it is g fact that the
minimum technical qualification  of
competency Class 11 and competency
Class I have been prescribed for pro-
motion appointment to the posts of
Assistant Wireman, Wircman, Electri-
cian in CP.W.D.:

(b) whether it is also a fact that
trade test is taken for promotions to
the higher posts;

(c) whether, in cases of promotion,
trade test is taken even when the
candidate has passed the examina-
tion and has obtained the licence
from the State/Central Government:
and

(d) if so, the reasons therefor?

The Minister of Works, Housing
and ‘' Urban Development (Shri Mehr
Chand Khanna): (a) to (c). Yes.

(d) The prescription of Trade Tem
for promotion to Assistant Wireman,
Wireman and Electrician is in accor-
dance with the general practice of
prescribing Trade Tests for promotion
to semi-ski'led. skilled and Thighly
<killed posts.
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Unauthorised Constructions in Delhi

5408, Shri Eswara Reddy: Wil] the
Minister of Works, Housing znd
Urban Devel t be pl d to

refer to the re'ply given tg Unstorred
Question No. 1699 on the 2nd Decem-
ber, 1865 and state:

(a) the details of the steps laken
with regard to 155 cases of unautho-
rised construction which have come
lo the notice of the Delhi Develop-
ment Authority;

(b) whether any decision has been
arrived at regarding 4 cases pending
in the Courts;

(c) the stage at which ¢j:¢c acquisi-
tion proceedings with regard to built-
up portion in Khasra No. 136 are at
present;

(d) when the compensalion ¢r al-
ternative plot will be given to those
whose land has been acquired in
Khasra No. 136: and

(e) the reasons for the delay in
paying compensation?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khamna): (a) No steps have
been taken to demolish the unautho-
rised structures in Srinivaspuri ex-
cept in two cases,

(b) All the four cases cre still
pending in the courts.

(c) to (e). Notification ander sec-
tion 4 of the Land Acquisition Act has
heen issued. but that under section
6 has not yet been issued. Thic is be-
cause a decision has not yet been
taken whether this land should be
acquired or whether the unauthorised
structures standing thereon shouid be
regularised. If it is decided to ac-
quire this land. the land owrers will
be given compensation or alternative
devcloped plots of land.

Tribal Development Blocks

5409, Shri Subodh Hansda:
Shri 8. C. Ssmanta:
Shri Bhagwat Jha Ar d:
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Shri M. L. Dwivedi:
Shri P. C. Borooah:

Will the Minister of Planning and
Social Welfare be pleased to stete:

(a) whether any study of the Tribal
Development Blocks in the country
has been made lately to assess the
progress of development made in the
areas and among the people;

(b) if so, whe‘n thig survey was

made;

(c) the aspects in which the Tribal
Development Blocks have made pro-
gress; and

(d) the percentage of benefits which
have accrued to the Tirbal people in
thosc blocks?

The Deputy Minister in the Depart-
ment of Soclal Welfare (Shrimati
Chandrasekhar): (a) and (b). The
Committee on Special Multiourpose
Tribal Blocks made a study of select-
ed Special Multipurpose Tribal Blocks
during 1959-60, The Scheduled Areas
and Scheduled Tribes Commission
made a study of the Tribal Develop-
ment Blocks in the country in 1960-61.
A number of studies of limited scope
on specific problemg of the tribals.
such as indebtedness and bonded
labour, are also made from time to
time in few selecred Tribal Develop-
ment Blocks by the Programme Evaluation
Organisation of the Planning Com-
mission, the Commissioner for Sche-
duled Castes and Scheduled Tribes.
the National Institute of Community
Development and the Joint State—
Centre Study Team of the Planning
Commission for Hill Districts of
Assam.

(c) The progress has not been uni-
form in all the Tribal Development
Blocks, because of the differenceg in
the social and economic conditions of
the tribals and in their capacity to

assimilate the change. Generally,
there has been good progress in edu-
cational sch ic devel

g Ld
ment schemeg and communications.
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(d) It is not possible to give any
percentage for the benfits which ac-

crued 1o the tribal people.
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Unrealised Customs Duty

5414. Shri Yashpal Singh: Will the
Minister of Finance be pleased to
itate:

(a) whether it is a fact that nearly
Rs. 1.5 crores as arrears of customs
duty are lying unrealised in the
country on the 30th June, 1985; and

(b) if so, the steps taken by Gov-
crnment to realise the same?

The Minister of Finance (Shri
Sachindra Chaudhburl): (a) Accord-
ing to Government's information the
arrears of customs duty lving un-
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realised as on 30th June, 1965 amount
to Rs. 84 lakhs only (Approx.).

(b) After issue of demand notices,
the parties are being regularly re-
minded to pay the duty and on their
failure to pay the duty, following
action is being taken depending on
the merits of each case:

(i) Any money owing to the party
by the Customs Department
is deducted for being adjusted
against the outstanding
demand.

(ii) Detention and sale of goods
under the control of the Cus-
toms Department is being
resorted to, if the owner of
the goods does not pay the
duty.

(iii) Where the measures mention-
ed at (i) and (ii) do not prove
fruittul, certificates specifying
the amounts due from the
party concerned are sent to
the Collector of the district
in which the party owns any
property or resides or carries
on business and the said Col-
lector on receipt of such certi-
ficates proceeds to recover
the specified amount as if it
were an arrear of land
revenue.

In some baggage cases the nearest
Central Excise/Customs officers are
instructed to contact the parties con-
cerned to expedite recovery.

Krishna-Godavari Waters Dispute

5415. Shri Yashpal Singh:
Shri Kolla Venkaiah:
Shri M. N. Swamy:
Shri Jashwant Mehta:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government of Maha-
rashtra have requested that a Tri-
bunal be set up to resolve the Krishna-
Godavari dispute;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the action taken in the matter?
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The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) to (c). Yes. The request was
made in 1963. Government believes
that river disputes should be settled
as far as possible through negotia-
tions. Discussions with the Chief
Ministers of the concerned States
were held and further meetings are
being held to settle the matter by
agreement of the States concerned.

Durgapur Barrage

5416. Shri Subodh Hansda:
Shri §. C. Samanta:
Shrl Bhagwat Jha Azad:
Shri P. C. Borooah:
Shri M. L. Dwivedi:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the transfer of owner-
ship of Durgapur Barrage and Irri-
gation canal has been completed; and

(b) if not, the reason therefor?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
Not yet.

(b) The matter is still under con-
sideration as a part of the proposed
reorganisation of the DVC on a func-
tional basis.

Durgapur Navigationa] Caaal

5417. Shri Subodh Hansda:
Shri 8. C. Samants:
Shri Bhagwat Jha Aszad:
Shri P. C. Borooah:
Shri M. L. Dwivedi:

Will the Minister of Irrigation
and Power be pleased to state:

(a) whether the Durgapur Naviga-
tional Canal is being run depart-
mentally or has been leased out:

(b) the profit and loss account of
this canal; and

(c) whether the trial run is over
now?

VAISAKHA 22, 1888 (SAKA)
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The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
to (c). The Durgapur Navigational
Canal is being operated by Messrs.
Hindustan Shipping Co. Ltd. on lease
terms since 27th October, 13985. Since
this arrangement has been undertaken
recently, mo financial account of the
operation has yet been taken. The
tota] capital expenditure on Naviga-
tion up to the end of November, 1965
is Rs. 527 lakhs approximately. There
have, however, been no revenue
receipts. The trial run preceded the
lease arrangement.
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Scheduled Tribes in Bibar

5419. Shri Bibhuti Mishra: Will
the Minister of Planning and Seocial
Welfare be pleased to state:

(a) whether it is a fact that the
Bihar State has got largest mumber
of population of Scheduled Tribes;

(b) if so, whether Government
have any scheme to coach the tribal
inhabitants for the purpose of appear-
ing in examinations for Centra] Ser-
vices; and

(¢) the reaction of the tribal people
for such a scheme?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) No, Sir.

(b) The Government of India are
running a Pre-examination Training
Centre at Allahabad for Scheduied
Caste and Scheduled Tribe students,
who intend to appear in the 1.AS./
IP.S. and other Central Services
Examinations held annually by the
Union Public Service Commission.

(¢) This scheme is popular.

Appeal by former Rulers to contribute
Gold for Defence Fund

5420. Shri Bibhuti Mishra: Will the
Minister of Finance be pleased to
state:

(a) whether Government are aware
that Maharaja of Baroda, Maharani
of Gwalior and Meharaja Pratap
Kesari Deo of Kalahandi, M.Ps., had
issued an appeal to the former ruiers
of India to contribute gold for Defence
Fund; and

(b) if so, how much gold has been

received at their initiative and
appeal?
The Minister of Finance (Shri

Sachindra Chaudhurl): (a) and (b).
Government have no knowledge of
any such appeal having been issued.
Even if an appeal was issued, Gov-
ernment have no means to find out
how much gold was received in res-
ponse thereto.
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Economics of Natural Resources

5421. Shri P. R. Chakraverti: Will
the Minister of Planning and Social
Welfare be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the iec-
ture of Dr. M. S. Adiseshiah of
UNESCO, delivered in New Delhi on
the 17th January, 1966 on the Econo-
mics of natural resources utilisatio.a
in India;

(b) whether Government endorse
his viewpoint regarding the intensi-
fication of the present studies on
natural resources and analytical
investigations; and

(c) if so, the steps taken in that
direction to find out a clear picture
of the Indian resource base indispens-
able for country’s economic growth?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) Yes,
Sir.

(b) and (c). The Government do
not endorse all the views expressed
by Dr. Adiseshiah. The Government,
however, accept the importance of
carrying out necessary studies on
natural resources and, in fact, as far
back as in December, 18681, Govern-
ment appointed the Committee on
Natural Resources, which has since
been carrying out detailed studies and
surveys on natural resources. The
Committee has already completed
several important studies and surveys
and has several others in hand, and

have made important recommenda-
tions. Its work is of a continuous
character.

Overtime Allowance

5422. Shri Shree Narayan Das: Will
the Minister of Finance be pleased to
state:

(a) whether any assessment and
study has been made regarding the
increasing amounts paid to the Cen-
tral Government Employees for over-
time work. in the various Ministries
and Departments of Government;

(b) if a0, the result of such a study;
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(¢) whether it is a fact that this
system of payment for overtime work
has led to serious deterioration and
evasion of work during office hours;
and

(d) if so, the steps taken to pre-
vent it?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir,

(b) As a result of the review, the
following steps were taken to reduce
the expenditure on overtime allow-
ance.

(i) Flat rates, instead of hourly
rates, were introduced for
Centra] Registry staff.

(ii) With effect from 1st October,
1961, the overtime allowance
payable to a person in a
month was limited to 1/3rd
of his emoluments, this ceil-
ing being relaxable in special
circumstances in the case of
personal staff to the extent
of one-half of their monthly
emoluments.

(iii) With effect from 17th Nov-
ember, 1962, the free time
beyond which overtime allow-

ance was admissible, was
raised from 45 minutes to one
hour.

(iv) With effect from the 2nd
March, 1965, for work on
Sundays and holidays etc..
compensatory leave is normal-
ly to be allowed and cash
compensation can be allowed
only when it is certified by
a Joint Secretary or a Head
of Department that it is not
possible to allow compensa-
tory leave.

(v) With effect from the Ist
January, 1966, the rates of
overtime allowance have been
reduced by 10 per cent and
the reduced rates are appli-
cable uniformly for work
beyond office hours and on
Sundays and on holidays.

(¢) No, Sir.

(d) Does not arise.

New Techni to destroy st
in Urinary Bladder

5423. Shri Shree Narayan Das: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the report
published by the Soviet news agency
APN. that a new electronic instru-
ment ‘Urat-1' has been developed by
Russian physicians and engineers to
destroy stones in the urinary bladder
quickly and painlessly;

(b) if so, whether Government have
made inquiries about it; and

(¢) if so, with what result?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S. Murthy): (a) and (b).
Yes.

(c) Information is awaited.

Tera éi

Org tion to 1
utilisation of Loans

5424. Shri Linga Reddy: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether the Planning Commis-
sion had set up an Evaluation Organi-
sation to examine the utilisation of
loans given by the cooperatives to the
farmers;

(b) whether any report has been
submitted by the Organisation;

(c) if so, the detalls thereof; and

(d) the action taken thereon?

The Minister of Planning and Socla!
Welfare (Shri Asoka Mehta): (a) and
(b). The Programme Evaluation
Organisation of the Pi Com-
mission made a study of the utilisa-
tion of cooperative loans and prepared
a report in November, 1966.

(c) A summary of the report is
placed on the Table of the House.
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| Placed in Library. See No. LT-8317|
66 1.

(d) Copies of the report have been
forwarded to the Ministry of Fooad
and  Agriculiwle and Community
Development and Cooperation and the
State Goveinments for necessary
action.

Irrigation Projects in U.P.

5425. Shri Vishwa Nath Pandey:
Will the Minister of Irrigation and
Power bLe pleased to state:

(a) the number and names of the
irrigation projects submitted by the
Government of Uttar Pradesh to the
Central Government for approval
during 1964-65 and 1965-66;

(b) the total expenditure involved
in al) these projects; and

(c) the names of the projects cun-
sidered for inclusion in the Fourth
Five Year Plan;

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) The following four projects have
been submitted by the Government
of Uttar Pradesh to the Central Water
and Power Commission during the
period from 1st April, 1864 to 21st
March, 1966:

. Sarju Canal.

2. Haripura Reservoir.

3. Gularia Dam.

4 Kosi Irrigation Scheme.

(b) According to project reports,
an expenditure of about Rs. 54 crores
is involved in these projects.

(¢) The Fourth Plan programme has
not so far been finalised.

Research Schemes in U.P.

5426. Shri Vishwa Nath Pandey:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any research schemes
have been sanctioned or are proposed
1o be sanctioned by the Central Board
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f Irrigation and Power in Uttar Pra-
lesh during 1966-67; and

(b) if so, the details thereof?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
Yes.

(b) A statement is laid on the Table
ol the House. [Placed in Library. See
No. LT-6318/66)

Indus Water Commission

5427. Shri Vishwa Nath Pandey:
Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 454 on
the 25th November, 1965 and state:

(a) whether any reply has since
been received from the Pakistan Gov-
ernment regarding refusal of Pakistan
to allow the Indian Delegation to the
18th meeting of the Indus water
Commission on the 21st May, 1965 to
proceed to Lahore by road; and

(b) if so, the nature thereof?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
Yes, Sir.

tb) The Pakistan Commissioner for
Indus Waters has conveyed his sincere
regrets over the incident and the in-
convenience caused to the Indian
Commissioner and his advisers.

Gold Smuggling in Bombay

5428. Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Marine Preventive Section of the
Central Excise Department have
seized gold with foreign markings
worth Rs. 6.5 lakhs from a car at
Altamount Road (Bombay) on th= 8th
March, 1966; and

(b) if so, the action taken by Gov-

crnment  in the matter?
The Minister of Finance (Shri
Sachindra Chaudhuri): (a) On 8th
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March, 1966 the officers of the Marine
and Preventive Division of the Bom-
bay Central Excise Collectorate seized
4000 tolas of gold with foreign mark-
ings valued at about Rs. 2,50,000 au
the international rate, from a car at
Altamount Road, Bombay. The cur
was also seized.

(b) Two persons were arrested and
afterwards released on bail. The case
is under investigation.

Wakf Board for Religious Shrines

5429. Shri Daljit Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether uny Wakf{ Board has
been constituted for the property of
religious shrines in India: and

(b) if so, the details of income and
cxpenditure of that Board?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
There is no single Wak{ Board for the
entire country for supervision of the
property of religious shrines in India.
However, there is generally a Wakf
Board in each Statq under the Wakf
Act, 1954, which supervises public
wakfis not only for religious shrines
but also for charitable and educa-
tional purposes. But, in the States
of Bihar and U.P., there are two
“majlises”, or “Central Boards” one
looking after Sunni Wakfs and the
other after Shiya Wakfs. Further, in
the States of Maharashtra and Guja-
rat, the wakfs are controlled by the
local authority and no Wakf Board
has been constituted except in regard
to the Marathwada area of Maha-
rashtra State, which formerly was
part of the old Hyderabad State, and
Kutch area in Gujarat State, each of
which have a separate Wak{ Board.
In the case of West Bengal State’
there is a Wakf Board constituted
under the Bengal Wak{ Act of 1964.
The State of J. & K. has not con-
stituted any Wakf Board so far, as
the Act is not applicable to that State.
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(b) In view of the position stated
in (a) above, a statement giving the
income and expenditure of the State
Wakf Boards, so far as information is
available, is given in the statement
laid on the Table of the House.
[Placed in Library. See No. LT-6318/
[Z38

Gold Smuggling in Delhi

5430. Shri Vishwa Nath Pandey:
Will the Minister of Finance be
pleased to state:

(a) whether it is & fact that gold
and silver bars, worth more than
Rs. 16,000 were seized from two pas-
sengers at the Delhi Railway Station
on the 22nd March. 1868; and

(b) if so, the action Government
have taken in the matter?

The Minister of Finance (Shri
Sachindra Chaudhurl): (a) and (b).
On 22nd March, 1966, 80 tolas of gold
with foreign markings valued at
about Rs. 5,000 at the international
rate were seized from a passenger by
the Railway Police at the Delhi Rail-
wuy Station. The person was arrested
and afterwards released on bail. The
case  was taken up by Customs
authorities for further investigations
which are still in progress.

In another case on the same duy
the Railway Police seized 19 bars of
silver electroplated with gold from a
passenger at the Delhi Railway Sta-
tion. The Police authorities have
registered a case under section 55/108
of Criminal Procedure Code against
the passenger. No offence under the
Customs Act was committed in this
case.

Leprosy Control Centres in Punjab

5431. Shri Daljit Singh: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) the number of Leprosy Control
Centres in Punjab;

(b) the number of patients for
whom provision has been made in
these centres; and
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(c) the total amount of loans or
grants given by the Central Govern-
to these centres during 1965-66?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S. Murthy): (a) Under the
National Leprosy Control Programme,
2 Leprosy Control Units are function-
ing at present in Punjab.

(b) About 250 patients per year in
cach centre.

(¢) Central assistance amounting
to Rs. 30.31 lakhs was released to the
Government of Punjab during
1865-66 for the control of various
diseases including leprosy. Accord-
ing to the existing procedure for
release of Central assistance, allot-
ment of funds is not made scheme-
wise but the grant-in-aid is sanction-
ed at the end of each financial year
for broad groups or categories of
health schemes including the scheme
for the control of leprosy. Apart
from this a sum of Rs. 12,000/- has
been given as grant-in-aid to a Lep-
rosy Home run by a voluntary agency
in Punjab in 1965-66.

Development of Punjab

5432. Shri Daljit Singh: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) the amount actually allotted to
and spent by the Punjab Government

for the development of the State
during 1965-66; and
(b) the amount proposed to be

allotted to the State for the purpose
during 1966-67?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) The
approved Annual Plan Outlay for
1965-66 was Rs. 61.53 crores. The
figures of actual expenditure incur-
red during the year are mnot Yyet
available.

(b) The approved Annual Plan
Outlay for 1866-67 is Rs, 59.93 crores.
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Slum Clearance in Punjab
5433. Shri Daljit Singh: Will the

Minister of Works, Houslng and
Urban Develop t be pl d to
state:

(a) the total amount actually

granted for slum clearance in Punjab
during 1965-68; and

(b) the amount proposed to be
given to the Punjab Government for
the purpose during 1966-67?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) The allocation
for 1965-66 was Rs. 3.24 lakhs but
actual amount paid was Rs. 0.04
lakh, as a sum of Rs. 3.20 lakhs was
paid in excess in 1964-65.

(b) Rs. 3 lakhs.

Central Excise Department, Orissa

5434. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Mohan Nayak:

Will the Minister of
pleased to state:

Finance be

(a) whether Government have any
proposal to construct departmental
residential quarters and permanent
office buildings for the Central Excise
Department officials and offices in
Orissa State during 1966-67; and

(b) if so, the details thereof?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
Due to national emergency and need
for strict economy in civil expendi-
ture, no construction programme
could be undertaken in Orissa during
the past 3-4 years by the Department
of Revenue. The position on an all
India basis for construction of office
and residential dation for
Customs, Central Excise and Income-
tax Departments is currently under
review,
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LIC. Loan for Housing Schemes in
Orissa
5435. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Shri Mohan Nayak:

Will the Minister of Works, Hous-
ing and Urban Development be
pleased to state:

(a) the amount advanced by the
Life Insurance Corporation for the
Low and Middle Income Housing
Schemes in Orissa during 1964-65 and
1965-66; respectively; and

(b) the amount utilised by the
State Government for this purpose
during the above period?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): (a)

Low Income Group Housing
Scheme—Nil in both the years.

Middle Income Group Housing
Scheme—Rs. 20 lakhs in 1964-65 and

Rs. 13 lakhs in 1965-66.
Total Rs. 33 lakhs.
(b) About Rs. 31.45 lakhs.

Contraceptives

5436. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether the Orissa  Govern-
ment have asked for any financial
help recently for the purchase of
contraceptives for distribution among
the people in that State; and

(b) if so, the action taken thereon?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S. Murthy): (a) and (b).
No. The entire cost on contracep-
tives is borne by the Government of
India.

Sapply of Drinking Water to
Scarcity Areas in Orissa

5437. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Mohan Nayak:

Will the Minister of Health and
Family Planning be pleased to state:
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() whether the Government of
Orissa approached the Central Gov-
ernment for financial assistance
recently, for supply of drinking water
to scarcity areas affected by drought
and failure of crops;

(b) if so. the nature thereof; and

(¢) the decision taken by Govern-
ment on their request?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S. Murthy): (a) Yes.

(b) The Government of Orissa
requested the Ministry of Finance
(Department of Coordination) for an
ad hoc grant of Rs. 2 crores and an
ad hoc loan of Rs. 1 crore. They also
requested the Ministry of Health for
an ad hoc grant of Rs. 50 lakhs.

(c) A loan of Rs. 45 lakhs wuas
sanctioned to the Government of
Orissa in February. 1966 towards
drought relief expenditure. Their
further requests are being examined
by the Government of India.

Industrial Loans to Scheduled Castes
and Scheduled Tribes in Punjab

5438. Shri Daljit Singh:
Shri D. D. Puri:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) the total amount of industrial

loans distributed to the Scheduled
Castes and Scheduled Tribes in
Punjab during 1865-66 and 1966-67
so fur;

(b) whether there are any indus-
tries commissioned in Punjab as a
1esult of disbursement of these loans,

(c) if so, the names of such indus-
tries; and

(d) whether there is any machinery
to check up the utilisation of such
amounts?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimatl
Chandrasekhar): (a) to (d). The
information has been called for from
the State Government and will be
laid on the Table of the House as
soon as it is received from them
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Price of Gold

5439. Shri Maheswar Naik: Will the
Minister of Finance be pleased to
stale:

(a) the latest trend of the price of
pold in the country; and

(b) how the latest price compares
with the price prevalent immediately

before the Gold Bond Scheme was
introduced?
The Minister of Finance (Shri

Sachindra Chaudhurl): (a) In recent
months, the price of gold has shown
an uptrend.

(b) The closing price of 14 carat
gold in Bombay on May 2, 1966, was
Rs. 90.75 per 10 grams ag compared
to Rs. 78.25 per 10 grams on October
26, 1965, i.e., just before the floatation
of the National Defence Gold Bonds,
1980.

Tribal Welfare

3440. Shri P, C. Borooah:
Shri Satyanarayana:

Will the Minister of Planning and
Social Welfare be pleased to refer to
the statement made by the Planning
Minister in the House on the Tth
April. 1966 regarding the backward-
ness of the tribal areas and state the
special schemes which  have been
drawn out or are under consideration
for speedy development of the tribals
in general and Adivasis in particular?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): The
term ‘Adivasis’ is a synonym for tribals.
Particulars of schemes for the welfare
of tribals are given in the list laid on
the Table of the House. [Placed in
Library. See No. LT-6320/661.

Circular Railway around Calcutta
5441. Shri D. C. Sharma: Wil the

Minister of Planning and Social Wel-
fare be pleased to refer to the reply
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given to Unstarred Question No. 1015
on the 25th February, 19668 and state:

(a) the progress since made by the
Metropolitan study team appointed by
Government to study the possibilities
for relieving Calcutta’s traffic pro-
blem and cxamining the question of
introduction of Circular Railway: and
the

(by the decision taken in

matter?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) and
(b). The Study Team on Metropolitan
Transport, constituteq by the Com-
wnittee on Plan Projects, have asked
the Eastern Railway to undertake a
preliminary  engineering feasibility
study of the Circular Railway Project.
A traffic demand survey will also be
undertaken by the Eastern Railway
in co-operation with the Calcut‘a
Metropolitan Planning Organisation.
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Shortage of Doctors in Villages

5445. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Health and
Family Planning bhe pleased to refer
to the reply given to Starred Question
No. 453 on the 10th March, 1966 and
state:

() whether Government have since
considered the proposal 1o  induce
fresh medical graduates to serve in
rural areas; and

(b) if so, the d-tails thereof?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S. Murthy): (a) and (b). The
matter iy still under consideration.

Devclopment of Suraj Kund

5446. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Health and
Family Planning Le pleased to refer
to the reply given to Unstarred
Question No. 1862 on the 10th March,
1966 ang state:

(a) whether the question of deve-
loping Suraj) Kund into a health re-
sort has been considered: and
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(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Family Planning (Shri B. S.
Murthy): (a) and (b). The matter is
still under consideration.
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ready been taken before the receipt of
this report.

Insurance Problems

5448. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Finance be
Pleased to refer to the reply given to
Starred Question No. 455 on the 10th
March, 1966 and state:

(a) whether the report submitted by
the former cabinet Secretary on cer-
tain Life and ‘Genera] insurance prob-
lems has since been considered by
‘Government; and

(b) if so, the details thereof?

The Minister of Finance (Shri Sach-
indra Chaudhuri): (a) and (b). They
-are still under the consideration of
‘Government.

U.N. Team Report on Family Planning

5449, Bhri Dhuleséhwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Health and
Family Planning be plcased to refer to
the reply given to Starred Question
No. 472 on the 10th March, 1966 and
state:

(a whether Government have since
received the final report from the U.N.
Team on Family Planning;

(b) if so, the main features thereof;

and

(c) the decision of
‘thereon?

Government

The Deputy Minister in the Minis-
try of Health and Family Planning
«Shrl B. 8. Murthy): (a) Yes, Sir.

(b) and (¢). A statement containing
the main reccommendations of the Team
is laid on the Table of the House.
{Placed in Library. See No. LT-6321/
46] . Recommendation on some of the
points had also been received from
other channels and some action had
been taken on some of the points even
before the receipt of the UN. Team
Teport. The UN. Team report ijs under
examination but the statement e¢ncla:-
ed indirates the action that had al-
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Contraceptive Factory in Trivandrum

5452, Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that Govern-
ment are considering to set up a fac-
tory to manufacture contraceptives at
Trivandrum (Kerala); and

(b) if so, when and the total amount
of expenditure involved?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. 8. Murthy): (a) Yes, Sir.

(b) A Company (Hindustan Latex
Ltd). has been registered under hte
Companies Act, 1956 on the 1st March,
1966. The Company has been formed
with an authorised share capital of Rs.
1 crore. Collaboration offers received
from the U.S.A,, Hungary and Japan
have been examined by an Expert
Committee and as recommended by
the Committee, further information is
being obtained from the foreign colla-
borators and detailed negotiations are
in hand. The production will start 18
months after the completion of the
collaboration agreement.

Raid in Bombay and Rajasthan

5453. Shri S. M. Banerjee:
Shri R. 8. Tiwary:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 750 on the 24th
March, 1966 regarding raids in Bom-
pay and Rajasthan and state:

(a) whether Government have made
by this time, proper enquiries that it
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is not a quarrel between Jhunjhun-
walas and Goenkas; and

(b) whether Government with a
view to keep the present assessing
authorities con-erned above suspicion
and provide equity, justice and fair-
ness to the assessees have decided to
transfer all the pending files concern-
ing direct taxes of both the parties
and their associates from the In.ome-
tax Department, Bombay, to the
Centre?

The Minister of Finance (Shri Sach-
indra Chaudhuri): (a) Enquiries mada
show that the searches made in the
case of Shri Chiranjilal Goenka were
not as a result of any quarrel between
Goenkas and Jhunjhunwalas but on
the basis of information received by
the Commissioner of Income-tax.

(b) The cases are being dealt with
in the charge of the Commissioner of
Income-tax (Central), Bombay, under
the direct supervision of the Director
of Inspection (Investigation). As such,
the question of transferring these cases
to Delhi does not arise.

Technical Committee on Capital Goods

5454, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Planning and®
Social Welfare be pleased to refer to
the reply given to Starred Question
No. 589 on the 17th March, 1966 and
state:

(a) whether the Technical Commit-
tee on Capita] Goods has since sub-
mitted its report;

(b) if so, the main. features thereof;.
and

(c) the decision of Government
thereon?

The Minister of Planning and Socia¥
Welfare (Shri Asoka Mehta): (a)
Not yet, Sir.

(b) and (c). Do not arise:
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Exemption for Income-tax to Tribal
Areas
5456. Shri R. Barua: Will the Minis-
ter of Finance be pleased to state:

(a) whether Government propose to
introduce any amendment in the In-
come-tax Act to prescribe an exemp-
tion limit realising income-tax from
tribal areas;

(b) how much in-ome-tax per year
is realised from Shillong and K. and J.
Hills and other such hill areas of
Assam; and

(c) whether there is any information
with Government that in the name of
tribals, large number of tribals are
making huge profits and evading taxes
to an enormous degree?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Certain
exemptions are alreadv provided in
the Income-tax Act, 1861. It is not
proposed to make any further amend-
ment to the Act in this respect,

(b) Information has been called for
and will be laid on the Table of the
House as soon as available.

(¢) No, Sir.
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a1 F JT-quE X F@mar ¢ fw
fawsly & A ¥ wIETT grer o Y
w§ g A ofy frart v & ardef ;
124

(@) afz g, & aoere ¥ A
farat ey s wfoe &Y o ?

fratw, s aar i fawmw
Wi (st dger wn) (%)
o (@), few fawm mfaere &
IY-gUE 7 O wr€ awasw @ faun )
agifa, 5,000 ovy wfw ot i q=a
I & faw Fr smavgear @ @,
feeelt SWTEA & FTIT ATEEH F WTHTT
v 37 An #Y Y e afgagn & @
I A @G, A & fag Jueew wT@T
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@ Y | AR § dAW 754 T W
a7 @ g wy T @

Iy § Fwdt g o qwyr

5460. Yo wWedwew faudy -
ot gew wr weww
5t W

w1 fare oY qE a9 A7 FOT € G
fix

(%) 71 7% 7w ¢ f& 0w
JaEA-ge fram & oF frdew &
12 W9, 1966 F1 a7 Tq& AT9 W
I TRW F FTATH AT H 50 A AKAY
fmarfr @

(@) w1 ag W 7= & o mg &
U FY UF FW A qArE 9 faak
wifers emar aAmay 9mar ¥ o

() afx &, @ 97 & & mfax
¥ faeg wv sy &Y a2 ?

fawr Wit (st wefw W)
(%) s (7). ¥fa JarT wEw
fawrr ar # wEw fawmr g Gay
=€ a o T qwEy q@r | Afew a7y
qar am & f& gravw avvafaer &
UF §4e THIRT F 0% T o
& 9 § 50 99 T owd fF | Ry
7 wd®, 1966 %) gowdt 7§ 97 | AT
aufasor fRarwr wfafaan o e
st AT T faas aar arcatfeer
aew fgwt & gdiq 9oy # are-
qgate & wfwwra & faq qar fear mar
q1 | HHAT qUE: TNY ATETT &
grarfawrT & 2

(n) @ wew wfgfaw 1962
1 TR weR a1 Ao sfrf,
1944 w9m fau  dAEm @
swifed @@ ®E F wenia B
woau A T § 1 gfaw e &
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gifew & faeg =g w7 T
wraTdY faT sy &7 Frf warer g gy
T5AT )

fowit § o O & weqAr™

s461. st gEAR Fag
ot geH WY gy
st w3 :
o wermew Faadl :
w1 wrveen ot afcare fdom Wt
qg Ty € g A 5
(%) wr ag o= & s awrec o
farare et & @ Q7 & QY W wEAw
QT AT Y
(=) afe g, @ ¥ wevare wqt
wgt qX @ Sndd quT & FH aF W9
T ATCW 5T I

(7) s® X gTE gra feaar
e fFy oy # @rvrEAT §

(%) = & faefl weg eqrat
# Wt @3 AT F HT ST @G w7
aEF F A g ;oW

(v) afx &, @ 7w T
g ?

waree aqy Qe frdvom s
% g (o wo go qfa) ¢ (%)
off g 1

(@) @ sfwi £ X Wi
frd) & @1y & faae @ ) TR
ar fa<ilw aw & w1 aF WO W
TG FT 37 ¥ ENTEAT § 0

(7) www 3 9 A 4
(w) < &

(v) o daadfa G @ ¥
¥ 200 &7 QAT FAFAFT Y FGTAT AT
IWA T W 4T ¢ e wqw oy
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¥ w9 ¥ &7 05 @9 A7 Ffw H IE
AN gegw o § @7 Q7 P w4-
=9 99 & fou foer a7 Qv fagaw
F]7 ®T T F qF |

feeae et adfaw weqEw,
fawet

$462. st AT fay :
oft gew wx wgIvg
it wd
Mo wlwed Taady -
w1 ey g qfcare frdiorr e
qg qamw &t T oA fE

(%) war 7g w9 § ¥ faey T2
fomr & fasax qaet afes wemarm
¥ weerEr faca agar ar w@r g

(=) = ag WY a9 § fF wemw
& Fiard AfWY & a9 y=ur gIg
EEAE

(1) = Af@Y N q@T W
o &0 & fug dfid § @@ v
qzar § WX ¢ 99Tz aF v, |
Q@ qur a? ) f2ay amy § ; WR

(a) Afml & fod <faa gfaamt
) saeqr w0 ¥ fAY awwe ¥ |
sRiay Ay g ?

ey g afcae frdiem serea
# Iwf (ftwo goqgfa) ()
oY agi

(&) ot 7@

(7) "fs fem sfa fev Y @
WEAVEEATH & &9 § Q1T aga =A™
& &7 A & IR F1 & wivad
s 21w Aft B W9 ¥ fag
F 17 WA 9T FE g F g
wg1 o & 1 feRg ek E & e
Afm@t & W I qET 9§
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QEST 17AT AT g | W AL, AR
Wi 5E Y g8 arg aEE N AN
AT wfzmgdt & wow SRR I
Jearé 78w oY M ¥ wred )
£ wa1 wfafea a9k axwfat
ReT OO &7 & warg ey oy &

(%) afngy # avmfas ghreml
3w | ¥ Ay agi o fafwear-
amifaw st ok & st
faf s g §

Rural Urban Relationship ‘Committee

‘5463. Shri Baswant:
Shri Vishwa Nath Pandey:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that the Rura]
Urban Relationship Committee which
‘was appointed by the Government has
‘..ubmitted its report to Government;

(b) if so, when and the main fea-
“tures of the report; and

.(c) if not, when it is likely to sub-
it the report and the causes of delay
Tegarding submission of the report?

The Deputy Minister in the Minis-
4ry of Health and Family Planning
(§hrl B. 5. Murthy): (a) The Com-
-‘mittee has not yet submitted its report.

(b) Does not arise.

(c) The Committee expects to sub-
‘mit the report in a few weeks. The
-delay in the submission of the report
is due to the very wide field of enquiry
necessitating considerable study and
collection of information.

Irrigation Projects

5464. Shri Kolla Venkalah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the number of irrigation projects
undertaken during (i) First Five Year
Plan, (ii) Se ond Five Year Plan, and
(iii) Third Five Year Plan and com-
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pleted during the Third Five Year
Plan;

(b) the irrigation potential created
as a result of the completion of the
project undertaken during the differ-
ent Plans;

(c) the irrigation potential (i)
utilised and (ii) unutilised as at the
end of the Third Plan; and

(d the estimated time for the com-
irrigation

plete utilisation of the
potential?
The Minister of Irrigation and

Power (Shri Fakhruddin Ahmed)t
(a) The number of irrigation projects
undertaken were:—

(1) 229 in the First Five Year Plan

(ii) 178 in the Se:ond Five Year
Plan

(iii) 93 in the Third Five Year Plan,

134 sch were leted up to
the end of Second Plan and 161 were
completed during the Third Plan,
bringing the total number of schemes
completed by March 1966 to 295.

(b) An irrigation potential of 19
million acres ispected to be created
by June 1966, of which 11.1 million
acres is contributed by completed
schemes.

(c) Out of an irrigation potential ot
15.8 million acres created upto March
1965 the utilisation upto March 1968
was 13.8 million acres. The untilised
part of the potential created upto
March 1965 is 2 million acres.

(d) Normally within two to three
years of the completion of a project.

Unfinished Plan Schemes and Projects

5465. Shri Kolla Venkalah: Will the
Minister of Planning and Soclal Wel-
fare be pleased to state:

(a) the number of unfinished
s:hemes and projests which were
undertaken during (i) First Five Ycar
Plan (ii) Second Five Year Plan and
(iii) Third Five Year Plan in different
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-flelds such as agriculture,
and industry;

(b) the cost of unfinished schemes
and projects undertaken during differ-
-ent Plans and in different fields;

irrigation

(¢) the amount of foreign exchange
and the money to be spent for un-
finished schemes and projects under-
taken during different plans and in
different fields;

(d) whether any special measures
have been taken taken to complete the
irrigation schemes early in view of the

_food situation; and

(e) if so, what are they?

The Minister of Planning and Social
Welfare (Shri.Asoka Mehta): (a) to
(c). Information is being collected
-and will be laid on the Table of the
House as soon as available.

(d) and (e). In the Fourth Plan
emphasis is being placed on consoli-
dation of irrigation schemes already
completed, by speeding up the utilisa-
tion of the potential already created.
High priority is being given to com-
pletion. of continuing schemes, includ-
ing measures needed to take the irri-
gation water right up to the cultiva-
tor’s fields, e.g., constructon of field
channels, which is the responsibility
of the beneficiaries.

STRERlt JATR | g qarfied
5466. st weTmfit e
ot R WA oW

gt 7g TA AN FO G e yEeen
d 4 feeen e fafww
FCETY Faiaal ¥ FH X AT FH
R O T FHAIE F ogeew ¥
fod wr 9urg f&y 7 § wmifE a8 A
gty ai ¥ W@ g ?
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frator, s e faer
it (st Ager &) - S9 F Aw-
faw &1 & (Nfiferdt) faig = &
FEd # 9@ qar @rfeqi ®1 g FT
aw # faar smar g

v ¥ et N aE A @
et d

Navigability of River Mahanadi

5467. Shri Gokulananda Mohanty:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether attempts have been
made to improve the navigability of
the River Mahanadi in accordance
with the Plan of the Hirakud Dam
Project; and.

(b) if so, how far the attempts have
succeeded?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) There was no specific provision in
the sanctioned Hirakud Project for
improving the navigability of the
Mahanadi river.

(b) Does not arise.

S
feAt ¥ az fea I § ; AR

(&) & wH=IfCat Y I9F qAWGI-
qfe WH #T o= & ¥ o g,
T A osTAT W o @ Y 7
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e way qfoere frdtoe s
§ oW (lﬁio geo Ilﬁt) (%)
o7 (&), T7 qAEy § W FIH A
qufedi, +t, smfafo ofs 5t
T, 1966 AF & qugafc wAT faar
a1 7T § 1 Ay war & fafea s
@ & o aafad afea § 5T W
# fr o el & F wTEr WA
TEEY W AT $7ar § v g w7
&1 Wae Adq wafee & ®q & fear
T & I2TETw ¥ fa¥ AT, 1966 ¥
Rt w1y feg wdw, 1966 ¥
¥y fary T At A F W€, 1966 W

azaTe ard W w1066 & W
& A 7 9 J7 1966 F fear
iy ]

fred 7@t & R F e
# 35 famrq &Y T @ w\ifE
1965 # W.7F-qifFe q99
g A 9T @ @ A w1 o
el & o few # e ¥
JAGNI AT 1T 3] ) giw A @
fomk w fawme o TR
1965 & WER) &1 w1§ F7 AT TEY
g few femsae 1965 W @ A
© T & w5 R wor Ry

T WA % wfaforr wwwd ®
forerx T avit i fafewr w9 & ot
O ¥ & fael Hamg A X
gt wwfai wY @t I
fae aF ot fafiaa wd aar I
I g7 Wi fafwa sq X fom
T

1?31

gfam weqe %, womw

5470. i e ;e
o, Aq| GHTH woT™ HAT T AT
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# g WA e -

(%) w1 #TIw 2 fo gfver Ao
¥, ™ (Fmw) F gt &
fod ol & fog &% aut & =@m@aw
wa AR a7

(&) #1 o @ e 3% Iumy
F fo =W v w93 ¥ a9 wfearem
T a3 B 7

wwis ewme faamr § IqEwy
(vhwelt wrmeT) : (%) WK (W)
qg qUAT T ATETT { Wi wE ¥
YT AT P 97 TE GWT 9eH T ™
& At

Loan Agreement signed with U.S.A.

5471. Shri P. C. Borooah:
Shri Onkar Lal Berwa:

Will the Minister of Finance be
pleased to state:

(a) whether the agreement for U.S.
grants and loans to India totalling
Rs. 77.9 crores have been recently
signed between the two countries;

(b) if so, the terms of the agreement
and

(c) the projects to be financed or
imports to be made therewith?

The Minister eof Fimance
Sachindra Chaudhuri):

(Shri
(a) Yes, Sir.

(b) The tunds made available are
out of the rupee funds accruing to tne
U.S. Govt. from the sale of agriculturai
commoditics to India under PL 4
the total amount made availawe,
Rs. 60.2 crores wil] come as grants,
The rest will be loans repayable in
40 years. The interest rate will be
4 per cent in respect of a sum of
Rs. 11.3 cror® and 3;4 per cent in res-
pect of the balance of Rs. 6.4 crores.
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(c) The funds have been given to finance rupee expenditure on the fol-

dowing projects:—

Name of project

Whether loan or

Malaria Eradication Programme

Soil and Water Conservation . .
Craftsman Training . . . .
Higher Technical Education
Elementary Education

Primary Health Centres

Smalipox Eradication .

Industrial Development Bank of India
ToTAL . .

-
SO EIONAW N

Indian Institute of Technology, Klnpu}

Cambay (Dhuvaran) Thermal Fower f:oiecf

Amount given gient

Rs.

9,00,€0.C00 Grant
1,61,00,(CO LCo.
4,56,50.c00 Grant

15,79,€0.CCO Co.
9,11,00,000 TCo.

14,92,00.000 Co.
3,62.00,(CO To.
1,55,00,000 Co.
3,70,00.CO Loan

14,00,00,0C0 Do.

77,86.60,cco

v s frwe @ weTd

5472. Wt weTT " a"m~:
o faw WA q@ SO W FOHIR

s

(%) v ag a= § fir =g a0FC
y offaq T ¥ geatga oy s
aEyegm H A A §

(%) wv g W ww § f6 Q¥ I
¥ o wH=Td E A 1956 & T
% ®m w¢ @ § W afe g, @ I

W feadft @

() w @g ¥ & ¥ e o
A GUET T B AT A qIH
g % fry oY & qUR e FHaA
w3 wex wigerdd ¥ dfsa fea
o @ & gwits g foid a
LU

(v) afe @, @ I9F FaW W
Rl graedr WTUETT ®Y HTw 3
sy Ay ?

fem Wt (s mer Ww@)
(%) S & wafaa w9
Fra drT frw ¥ 1956 F waw wfw-
s A fEmrar |

(@) 1 faamx, 1956 H1 &
Y ¥ 3Y aug foeht § wfaE) @
9 §&r 1,662 9 W wa 1 A,
1966 ¥ 4g HeaT IF FT 2,871 §
g

() W (w). s, T 1 AT
W fom gra = Mm@ S
fafraa gro s% wfawe W wify
g § 1 7 from ¥ @
T @EA 67 17 § 9 A o Tl
& g9 arq fed @ wERTS B A
A AN wat qor aEE F A #
frmy gro fey oy felY oY swrafae
frotg & waege @9 9T Wil wXX
w1 wfawe Y 37 §

Kuttiyadl Irrigation 'Scheme

5473, Shri A. V. Raghavan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Kuttiyadi Irrigation
Scheme in Kerala has been given a
low priority;

(b) the areas proposed to be irrigat-
ed under the scheme; and

(c) the estimated total cost of the
scheme?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) No.

(b) 77,000 acres (gross) or 36,000
acres (net) in Kozhikode District.

(c) Rs. 496.04 lakha.
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Pazhassi Irrigation Scheme

5474. Shri A. V. Raghavan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Pazhassi Irrigation
S:heme in Kerala has been given a
low priority;

(b) the areas proposed to be irri-
gated under the scheme; and

(c) the amount proposed to be spent
during 1866-67?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
{a) Yes.

(b) 70,000 acres (gross) or 40,000
acres (net) in Cannanore District.

(c) Rs. 1 lakh.

A dation for Gov
Servants

5475. Shri S. M. Banerjee: Will the
Minister of Work, Housing and Urban
Devel be pl d to refer to
the reply given to Unstarred Question
No. 2312 on the 17th March, 1968 and
Starred Question No. 1104 on the 14th
April, 1966 and state:

(a) the break-up of the 39,000 quar-
ters in each of the existing eight types
of accommodation;

(b) the number of the demand of

VAISAKHA 23, 1888 (SAKA)  Written Anmers 16280

about one lakh in each of the said
categories;

(c) the number of actual allottecs
in each of the categories as at the
end of the years 1860 to 1865; and

(d) the break-up of the 6,439 em-
ployees without Government accommo-
dation for more than 14 years in each
of the various categories?

The Minister of Works, Housing and
Urban Development (Shrli Mehr Chand
Khanna): (a) and (b). The position
of availabllity and demand in various
types of general pool quarters is as
follows:—

Type of Availability *Demand
accommoJditton

.o 12,965 27,529
Il . 13,922 44 656
) 00 SR 4,394 12,698
v . . 4,528 8,951
v P 2,289 4,223
Vi 646 1,274
vII .
VIII 3°l 354

39,0 99,881

(or say 39000) ‘or one lakh)

*These figures include the nunmter of

residences placed at the ditfore] of Lospita!

Delhi Administration. etc.

(c) The following number of units

of accommodation were available
during the years 1960 to 1962:—

1960 1961 1962
Accommodation for officers draw.ng Rs, $CO-00
and above per moath 2,825 2,823 2,818
Acconmo fation fo;" officers drlwmg below Rs.
500-00 per mont| 17,210 17,891 10,82
Accommo.huan for class IV staff 7§.3Bz §.3967 9.’2655
28,417 29,081 31.cOB
The residences were reclassified ac- Officers
cording to types, at present in for:e in waiting for
the middle of 1963. The position in Governme nt
Type of accommodation accon n ode-

1963, 1964 and 1865 was as follows:—

tion for more
than 14 ycars

1963 1964 1965 Type 1 93

Type 1 11,807 12,682 12.96§ Type 11 5_58
Type 11 n,’979 12,242 13,922 :R{,: }{II ;;fg
Type 111 4,324 4,466 4,394 Type V 2,151%
Type IV 4,855 4,829 4528 Tipe vy 657°
;\'PC ¥'I 2,239 2,333 z.:sz Type VII 24°

ype 1 71 Y

Type VII s 4 T}pc VIII _ 41°
Type VIII 255 410 333 6.439
35,960 37.680 39.007 *These figures include officers, who are

ion of lower type of accomc-

(d) The break up is as follows :—

in p
dation,
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Government Accommodation for
Officers in Delhi and Simila

5476. $hri S. M, Banerjee: Will the
Minister of Works, Housing and Urban
Devel t be pl d to state:

(a) whether in January, 1958, a
memorandum was issued by his Minis-
try calling for information regarding
names and priority dates of officers
with 10 ycars or more of qualifying
service in  Delh/New Delhi/Simla who
required Government accommodation
from the various Ministries /Depart-
ments;

(b) whether all of such officers were
offered Government accommodation
" subsequently;

(¢) whether there is any proposal to
take similar action now in view of the
fact that a large number of Govern-
ment employees are without Govern-
ment accommodation; and

(d) if not, the reasons therefor?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) Yes.

(b) No.
(¢) No.,

(d) Since allotments are made ac-
cording to waiting lists prepared on
the basi: of priority dates, each Gov-
ernment employee gets an allotment
of a hovse in his turn.

C.PW.D. Work-Charged Staff

5477. Dr. L. M. Singhvi:
Shri Eswara Reddy:

Will the Minister of Works, Housing
and Urban Development be pleased to
state:

(a) whether it is a fact that work-
charged staff of C.P.W.D. is being
transferred to the regular establish-
ment;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

MAY 12, 1966
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The ‘Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) and (b). 35 categories
of posts were transferred from the
work charged to the regular establish-
ments with effect from the 1st April,
195K, Subsequently 9 more categories
were similarly transferred. The prin-
ciples regarding transfer of work-
charged categories to the regular to
the regular establishment are laid
down in the general orders issued by
the Ministry of Finance in their O.M.
No. F. 8(1)-Est. (Spl.)/60, dated the
12th August, 1960. A list of the
categories transferred to the regular
establishment is laid on the Table of
the House. [Placed  in Library
See No. LT-6323/66]. The work-
charged staff who were employed in
the transferred categories on the
crucial dates were given an option
either to remain on the workcharged
establishment or to be transterred to
the regular establishment. The trans-
fer of workcharged staff to the regular
establishment has practically been
completed.

(¢) Does not arise.

(@) wmag Wy ® ¥ e
¥ weri ¥ afres wqwm wh-
wifcal ® & qerear far a1 T Y
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st & € qareen fvar T g W)

(7) afe g, & Ta% ¥ w=Or
?

frmtw, wrare vy wrla fawre
N (s Ageww wwr): (F) FET
&% fafor fawm, #f’:ﬁ%mﬁo
fedam &

auTE #t syaeq F faAfas ¥ wqw
AT WRAT § AN F B qEAT & fAQ
TF AT LfaT mar . wem
sfaFrfai &1 oF geswm  (§F
fedio) @ femr omar & 1 ow
97T g1 A 97 q9T 31 WIS, 1966
1 7T IT-INA & FATS A 9T
22 # % 9 wam wfgerfiat a
‘T fedd § oqEmaf@ s
gar &

(@) &7 (7). oF samm ¥ gae
e # fedr gaem wfgsrd &

W #77 Iwd e @F Gy W
T (d9EE) waa fata’ (s-
) 9 ¥ IAHT @A A7 A4 § wiww
T g1 1 AITT TqrATAr faaw w1 w7
T A R

Direct Taxes on Companies

5479. Shri P. C. Borooah: Will the
Minister of Finance be pleascd ito
state:

(a) whether a study has been made
on the effects of higher rates of Direct
Taxes on closely held domestic com-
panies;

(b) if so, the main aspects probed;
and the results of the study: and

’ ot hereto?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) No, Sir.

(b) and (c). Do not arise.
Gold Smuggling at Gsys

5480. Shri Panna Lal:
Shri Vishwa Nath Pandey:
Shri Braj Biharl Mehretra:

Will the Minister of Finanoe be
pleased to state:

(a) whether it is a fact that the
Customs Officials seized gold worth
Rs. one lakh and old one rupee coins
totalling Rs. 1.5 lakhs from the house
of a Panda at Gaya (Bihar) on the
21st April, 1966; and

(b) the aetion taken in the matter?

‘The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Central
Excise officers seized on 21st April,
1966 from the house of a Panda at
Gaya about 6 Kilograms of gold
valued at Rs. 32,000 at the inter-
national rate for an alleged offence
under the Gold Control Rules. There
was no seizure of one rupee coins.

(b) Adjudication proceedings are

being initiated.

B.C.G. Vaocinatien

5481. Shri Maheswar Nalk: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether the Government have
decided that B.C.G. Vaceination will
be made compulsory for all those who
are under 20 years of age; and

(b) if so, how far the people beyond
this age group are immune from T.B.?

The Deputy Minister in the Minis-
try of Health and Family Planning
(8hri B. 8. Marthy): (a) No.

(b) Since most of the population
above 20 years of age is already
infected by T.B. germs and B.C.G.
Vaccmntlon can protect only the un-

od of

i ing nch o persons

indactad

(c) Gover s
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with B.C.G. Vaccination does not
arise.

Rise in Prices

5482. Shrl Maheswar Nalk: Will
the Minister of Finance be pleased
to state:

(a) whether it has be2n revealed
by an analysis of the official index of
wholesale prices upto March, 1966
that the general price level in India
has risen by about 80 per cent in the
past decade spanning the Second and
Third Plans and

(b) the effective remedial measures
Government propose to take to bring
down the general Jevel of prices?

The Minister of Finance (Shri
Sachindra Chaudhuti): (a) The gene-
ral level of wholesale prices, as
measured by the genera]l index of
wholesale prices (1952-53 - 100), has
shown a rise of about 76 per cent in
the past decade spanning the Second
and Third Plans.

(b) With a view towards stabilizing
the general level of prices, the Gov-
ernment would continue to help
increase production, to keep a res-
traint on demand through appropriate
fiscal and monetary policies, and to
regulate the prices and distribution of
essential articles of mass consumption
in times of shortage.

Strike in Ashoka Hotel

5483. Shri R. S. Pandey:
Shri R. Barua:
Shri D. C. Sharma:
Shri P. C. Borooah:

Will the Minister of Works, Hous-
ing and Urban Development be pleas-
ed to state:

(a) whether it is a fact that a
lightning strike of employees took
place in the Ashoka Hotel recently
which disrupted its normal services;

(b) if so, the causes of the strike;
and

- (e) the loss sustained by the Hotel
on account of this strike?
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The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) A certain num-
ber of workers, stopped work for
some time on the 22nd April, 1966.
The normal service on the floors and
in the dining rooms was eflected for
a few hours.

(b) This refusal of the workers to
carfy on with their normal duties
arose out of an allegation that a
worker had been maltreated by an
executive of the Hotel.

(c) The Hotel did not sustain any
loss on account of this incident.

Regional Plans for Irrigation, Power
and Flood Control

5484, Shri R. S. Pandey:
Shri R. Barua:

Will the Minister of Irrigation and’
Power be pleased to state:

(a) whether it is a fact that some
regional plans for irrigation, power
and flood control are being chalked
out outside the Fourth Five Year
Plan;

(b) it so, the details of this plan-
ned programme; and

(c) how it will be implemented?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) No.

(b) and (c). Do -

Industrial Training Institutes for
Scheduled Castes and Scheduled
Tribes in Orissa ’

5485. Shri K. L. More:
Shri Ramachandra Ulaka:

‘Will the Minister of Planning and'
Social Welfare be pleased to state:

(a) whether the Tribal and Rural
Welfare Department of Orissa Gov-
ernment have requested the Central
Government for allotment of six
special industrial training institutes
under the Central sector in Orissa to
train up Scheduled Castes and Sche-
duled Tribes candidates during 1965-
66 and 1966-67;

not arise.
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(b) whether this proposal has been
turned down by the Central Govern-
ment; and

(c) if so, the reasons therefor?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) Yes, Sir,

(b) and (c). Only a few selected
schemes of high priority are included
in the Centrally Sponsored Pro-
gramme of the Backward Classes Sec-
tor. Since this scheme is not includ-
ed in that list, it has not been possible
to take this up under the Central
Sector.

Hospitals in Tribil Areas of Orissa

5486. Shri K. L. More:
Shri Ramachandra Ulaka:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether the Tribal and Rural
Welfare Department of the Govern-
ment of Orissa had requested for
Central assistance for the establish-
ment of some more six-beded hos-
pitals in tribal areas of Orissa within
the easy reach of the tribals during
the Third Five Year Plan;

(b) if so, what was the reaction of
Government thereto;

(c) whether the State Government
have also requested for conversion of

Department in the matter and get the
new hospitals so located as to benefit
the tribals also living in the interior
tribal areas.

(c) No, Sir.
(d) Does not arise.

Tribal and Rural Welfare Department,
Orissa

5487. Shri K. L. More:
Shri Rimachandra Ulaka:

Will the Minister of Planning and'
Social Welfare be pleased to state:

(a) whether th: Government of
Orissa have requested the Central
Government giving assistance und:r
the State Sector in favour of Tribal
and Rura] Welfare Depirtment under
the Backward Classes Sector for the
establishment of a special publicity
unit for the district of Koraput during
1966-67;

(b) if so, whether the scheme has
been turned down by the Central
Government; and

(¢) if so, the reasons therefor?

The Deputy Minister in the Depart-
ment of BSocial Welfare (Shrimatl
Chandrasekhar): (a) Yes, Sir, but the
request related to the year 1985-88
and not 1966-67.

(b) and (c). Publicity among the

the existing six - beded hospital at
Barbil to a twelve-beded one during
1966-67; and

(d) if so, the reaction of the Gov-
ernment thereto?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) Yes; Sir.

(b) The provision in the Backward
Classes Sector for Health Schemes is
just to supplement the health activi-
tles in the general Sector for expan-
sion of health facilities in tribal areas.
As there was already large provision
for opening new hospitals in the dis-
tricts of Orissa, the State Government
was advised to consult their Health

luding tribals, about various
actxvitxes of the Government is one
of the functions of the State Publicity
Department. As such no assistance
was given for this purpose from the
Backward Classes Sector.

Integrated Financial Control of

Armed Forces
5488. Shri Shree Narayan Das: Will
the Minister of Fi be pl d to-
state:

(a) whether there is any proposal
under consideration for integrated.
nn:ncinl contro] of the Armed Forces;
an

(b) if so, with what result?
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The Minister of Finance (Shri
Sachindra Chaudhurl): (a) No.

(b) Does not arise.

Reservoir on the Jamuna

5489. Shri Brij Bihari Mehrotra:
Shri Vishwa Nath Pamdey:
Shri Brij Basi Lal:

Will the Minister of Drrigation and
Power be pleased to state:

(a) whether it is a fact that Gov-
-ernment are considering a scheme for
-constructing a reservoir over the
niver Jamuna to provide water for
.Hariana (Punjab);

(b) if so, when; and

(¢) the total amount of expendi-
turey

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): (a)
The Government of U.P. are investi-
gating a dam at Kishau on the Tons
river, a tributory of the Jamuna,
which, when constructed, would pro-
vide irrigation facilities to about one
.and half million acres in .the States
of Uttar Pradesh, Rajasthan and the
‘Punjab. In eaddition, some water is
to be used in De'hi for its drinking
-water supply.

«(b) and (c). Do not arise.

Scheduled Castes and Scheduled
Tribes in Orissa

'5490. Shri Rattan Lal:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Planning and
Bocial Welfare be pleased to state:

(a) whether any financial assist-
.ance had been given to the technical-
ly trained persons belonging to the
Scheduled Castes and Scheduled

“Tribes in Orissa during 1964-65 and
- 1966-66;
(b) if so, the number of persons

and the total amount granted during
the above period; and
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(¢) how many of them belong to
Koraput and  Ganjam Districts
(Orissa)?

The Deputy Minister in' the Depart-
ment - of -Social Weifare (Bhrimati
Chandrasekbhar): (a) to (c). The re-
quisite information has been called
for from the Government of Orissa
and it will be laid on the Table of
the House as soon as it is received.

Tribal Orientation Training
Institutes in Orissa

5491 Shri Rattan Lal:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether the Tribal and Rural
Welfare Department of the Govern-
ment of Orissa have submitted any
scheme to the Centre for the estab-
lishment of Triba] Orientation Train-
ing Institutes for imparting training
to the workers in Tribal Development
Blocks in tribal life and culture dur-
ing February, 1865;

(b) if so, the details thereof;

(c) whether the Government of
Orissa have also requested the Centre
to sanction a sum of Rs, 4.17 lakhs
which is to be spent in phased pro-
gramme for six years commencing
from 1966-67; and

(d) if so, the total amount propos-
ed to be sanctioned for the estab-
lishment of Tribal Orientation Train-
ing Institutes during 1866-67?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) and (b). Yes,
Sir. The Training Institute proposed
by the State Government will pro-
vide tribal orientation training to
various functionaries in tribal areas
other than the Block Development
Officers and the Extension Officers
who are provided orientation train-
ing at the existing Tribal Orientation
and Study Centre, Bhubaneswar.
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(c) Yes, Sir. The phased programme
for six years involving an expendi-
ture of Rs. 4.17 lakhs proposed by
the State Government, however, was
to commence from 1965-66 and not
from 1966-67.

(d) The State
proposed an expenditure of Rs.
lakh for 1966-67.

Government have
0.92

5492. Shri Rattan Lal:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

in Orissa

Will the Minister of Works, Hous-
img and Urban Development be
pleased to state:

(a) the number of workers in
Orissa State who have constructed
houses under the Industrial Housing
Scheme till the end of January, 1968;

(b) the amount of loan sanctioned
by Government during 1965-68; and

(c) the number of
from Orissa pending at
such loans?

applications
present for

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): (a) Under the Sub-
sidised Industrial Housing Scheme,
financial assistance for construction
of houses is not granted to individual
workers. However, upto the end of
January, 1966, 3571 houses (1392 to
be constructed by the State Govern-
ment and 2179 by the Employers)
were sanctioned for construction
under the Scheme in Orissa. Up to
the end of March, 1965, 2922 houses
were completed (1174 by the State
Government and 1748 by the Emp-
loyers).

(b) A loan of Rs. 1.92 lakhs was
duc to the State Government under
the Scheme but this amount was
adjusted against the excess payment
made to them during 1964-65.

(¢) Information has been called
for from the Orissa Government

€74(Ai) LSD-5.
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Smallpox in Orissa

5493. Shri Rattan Lal:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether Government are
aware of the fact that smallpox and
chickenpox are on the increase in
Orissa;

(b) whether Government are also
aware that there were many deaths
due to this disease in OQrissa during
the last three months; and

(c) if so, the steps taken by Gov-
ernment in the matter?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. 8. Murthy): (a) Both morbi-
dity and mortality due to smallpox
have been on the decline jn Orissa.
Information regarding Chickenpox
which- is not a notifiable disease is
not available,

(b) and (c). The number of cases
and deaths due to Smallpox in Orissa
during the last 3 months February to
April, 1966 have not been many and
is given below:—

Month Nesw!  Neurs
February, 1966 2§ s
Morch, 1966 23 7
April, 1966 50 7

The following wusual measures

adopted to check the spread of the
disease continue to be taken:
(i) Vaccination drive in the

affected areas has been inten-
sified.

(ii) Affected areas are under sur-
veillance.

(iit) Health Education and publi-
city measures have heen
intensified.
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Manibhadra Dam Project

5494. Shri Rattan Lal:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Irrigation and
Power be pleased to refer to the
reply given to Unstarred Question
No. 2717 on the 24th March, 1966 and
state:

(a) whether the Report on Mani-
bhadra Dam Project has since been
received from the Government of
Orissa; and

(b) it so, the decision taken there-
on?

The Minister of - Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) Ne.

(b) Does not arise.

Pre-Matric and Post-Matrie
Scholarships

5495. Shrimati Akkamma Devi:
Shri Ramachandra Ulaka:
Shri Rattan Lal:
Shri Dhuleshwar Meena:

Will the Minister of Plamning and
Social Welfare be pleased to state:

(a) whether the Tribal and Rural
Welfare Department of the Govern-
ment of Orissa have requested the
Central Government for increased
allocations under the State and Cen-
tral Sectors to meet the requirements
for pre-Matric as well as post-Matric
scholarships in Orissa during 1966-67;
and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) The Govern-
ment of Orissa had requested us for
additional funds for pre-Matric
scholarships only for the 4th Plan
and not for 1966-67. No increased
funds have been asked for for post-
Matric scholarships during 1968-67.
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(b) The provision included in the
State’s annual Plan for 1966-67 for
pre-Matric scholarships has been
agreed to. There is no limit to the
expenditure on Post-Matric scholar-
ships and whatever expenditure is
incurred on Post-Matric scholarships
by the State Government is reimburs-
ed by the Central Government.

Pilot Project in Orissa

5496. Shrimati Akkamma Devi:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Rattan Lal:

Will the Minister of Planning an®
Soefal Welfare be pleased to state:

. (a) whether the Tribal and Rural
Welfare Department of the Govern-
ment of Orissa has requested the
Central Government during 1965-68
for sanctioning of Rs. 17,32,000 for a
Pilot Project for the development of
Langia Sonras of Guma Block in
Ganjam District (Orissa) and which
was ¢o0 be spent over five years im
a phased programme:

(b) if so, the reaction
ment thereto;

of Govern-

(¢) whether the Government of
Orissa have also requested the Cen-
tral Government to sanction a sum
of Rs, 1.8 lakhs for the above scheme
under the Central Sector during
1966-67; and

(d) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Depart-
ment of Social Welfare (Smt. Chan-
drasekhar): (a) Yes, Sir.

(b) The proposal is under consi-
deration of the Government of India
in  censultation  with the Planning
Commission.

(c) The State Government have
proposed a sum of Rs. 4 lakhs for
1966-67.

(d) An outlay of Rs. 4 lakhs pro-
posed by the State Government has
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been tentatively provided for during
the year 1966-67.

Primary Education for Scheduled
Tribes in Orissa

5497, Shrimati Akkgmma Devi:
Sbri Ramachandra Ulaka:
Shri Rattan La:
Shri Dhuleshwar Meena:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether any scheme for the
spread of primary education among
the Scheduled Tribes in the back-
ward areas has been sent to the Cen-
tral Government by the Tribal and
Rural Welfare Department of the
Government of Orissa during 1965-66
and for execution of the scheme un-
der the central sector with 100 per
cent grants-in-aid; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Depart-
ment of Social Welfare (Smt, Chan-
drasekhar): (a) Yes; Sir.

¢b) The scheme has been approv-
ed. The Government of Orissa has
been told that the scheme may be
implemented during 1966-67 and ac-
commodated in the State Plan .and
the expenditure thereon met from
within the outlay approved for 1966-
67 for State Plan schemes for the
Welfare of Backward Classes.

Feature Films Dep g Adivasi Life
of Orissa

5498. Shrimati Akkamma Devi:
Shri Ramachandra Ulaka:
Shri Rattan Lai:
Shri Dhuleshwar Meena:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether the Tribal and Rural
Welfare Department of the Govem-
ment of Orissa had forwarded any
scheme to the Central Government
for preparation of feature films depict-
ing Adivasj life of Orissa State, dur-
ing 1965-66; and
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(b) if so, what was the reaction of
the Central Government thereto?

The Deputy Minister in the Depart-
ment of Social Welfare (Smt. Chan-
drasekhar): (a) Yes, Sir.

(b) Some material in
with the proposed feature film has
been called for from ahe Govern-
ment of Orissa. As soon as it is re-
ceived, the proposal of the State
Government will be examined.

connection

Tuticorin Thermal Plant

5499, Shri Muthlah: Will the Minis-
ter of Irrigation and Power be pleas-
ed to refer to the reply given to Un-
starred  Question No. 3485 on the Tth
April, 1866 and state:

(a) whether the Technical Com-~
mittee set up by the Advisory Com-
mittee on Irrigation and Power Pro-
jects has considered and approved the
Project Report on the 100 MW Tuti-
corin Thermal Plant; and

(b) whether the Central Govern-
ment propose to implement the
scheme in the Fourth Plan?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) and (b). The proposal is still un-
der examination by the Committee.
The question of implementation of
the project will be considcred  sfter
the examination is completed, and a
decision on the scheme is taken.

L.I.C. Decree against Shri Ram Rattam
Gupta

5560. Shri Hari Vishnp Kamath:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact thuat a
decree of rupees seventeen lukhs or
thereabout obtained by the Lifc In-
surance Corporation against Shri
R. R. Gupta of Kanpur, former Mem-
ber of the House, hus been executed
and the full amount reslized; and

(b) if not, the present position?
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The Minister of Finance (Shri
Sachindra Chaudhuri): (a) No, Sir.

(b) Shri Ram Rattan Gupta, Mem-
ber of his family and a company be-
longing to his group, Luxmi Rattan
Cotton Mills Ltd., had filed writ peti-
tions before the Maharashtra High
Court against the execution proceed-
ings pending before the Kanpur and
Nainital courts. An appeal against the
decision of the Maharashtra High
Court has now been filed by them be-
fore the Supreme Court where it is
at present pending.

In the meantime, LI.C. has agreed
to certain terms offered by Shri Ram
Rattan Gupta under which he made
a payment of Rs. 1 lakh against the
outstanding amount in November,
1963 and has undertaken to pay, pend-
ing disposal of the appeal by the
‘Supreme Court, Rs. 25,000 a month
from January, 1966. So far a further
amount of Rs. 1 lakh has been paid
accordingly. The L.I.C. has agreed
that the execution proceedings will
‘not be recommenced unless  Shri Gupta
defaults on two instalments. These
terms agreed to by both parties ore
now expected to be filed by Shri Gupta
before the Supreme Court.

Lakshmi Ratan Cotton Mills Co. Ltd.,
Kanpur

§501. Shri Harl Vishou Kamath:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Diresinr of Enforcement launched a
erraaaal prosecution against the Chair-
man and other Directors of Lakshmi
Ratan Cotton Mills Co. Ltd., Kanpur
in 1964;

(b) whether the said case was sub-
sequently withdrawn;

(c) if 50, the reasons therefor;

(d) the quantum of fine imposed on
the Chairman, by the Director of En-
forcement for breach of foreign Ex-
change Regulations from 1959 to 1966;
and

(e) the quantum of foreign exchange
granted to him for travel abroad
from 1959 to 19667
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The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
Yes, Sir.

(c) Prosecution wag initiated for the
violation of Section 12(2) of the
Foreign Exchange Regulation Act,
1947, for non-realisation of full ex-
port proceeds. As the consignee
company abroad had gone into liqui-
dation, the case was withdrawn from
the Court of law after taking legal
opinion, and was adjudicated depart-
mentally.

(d) No fine was imposed on the
Chairman of the company in his per-
sonal capacity. But a penalty of
Rs. 15,000 was imposed on M/s Laksh-
mi Ratan Cotton Mills Co. Ltd,
Kanpur, by the Director of Enforce-
ment on 18-5-65.

(e) The amount of foreign exchange
granted {o Shri Ramratan Gupta as
the Chairman of Lakshmi Ratan
Cotton Mills. Co. Ltd., Kanpur was

as under:—
Year Amount
(Rs.)
1959 4,875
1960 4.725
1961 8,250
1962 Nil
1963 5,625
1964-1966 Nil
However, during 1965 and 1968

foreign exchange of Rs. 7,865 and
Rs, 4000 respectively, was granted to
the same person in his capacity as the
representative of another industria!
group. No foreign exchange has beer
released to any of the directors of
M/s, Lakshmi Ratan Cotton Mills, Co..
Ltd.. Kanpur from 1959 to 1966.

Andhra Pradesh Water Supply
Schemes

5502. Shri Eswara Reddy: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) the main details and estimates
of water supply schemes submitted by
the Government of Andhra Pradesh
separately, under local development
works progranmme, Scheduled Castes
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and Scheduled Tribes welfare pro-
gramme and relief to scarcity areas
programme to the Central Govern-
ment during 1965-66;

(b) the action taken thereon; and

(c) the nature and extent of finan-
cial assistance given or proposed to be
given to the State for implementing
the schemcs?

The Deputy Minister in the Ministry
of Health ang Family Planning (Shri
B. S. Murthy): (a) to (c). The requir-
ed information is being collected and
will be laid on the Table of the Sabha
as soon as avaiable.

Andhra Pradesh Water Supply Schemes

5503. Shri Eswara Reddy: Will the
Minister of Health and Family Plan-
ning be plcased to state:

(a) the broad details and estimates
of protected water supply schemes
(District-wise) submitted by Govern-
ment of Andhara Pradesh so far
under the National Water Supply and
Sanitation Programme for 1966-67;

(h) the action taken thereon; and

(c) the extent and nature of finan-
cial assistance likely to be given to
the State Government for implement-
ing the Schemes?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. 8. Murthy): (a) The Gov-
ernment of Andhra Pradesh have not
submitted any protected water supply
scheme under the National Water
Supply and Sanitation Program:me
during 1966-687 so far.

(b) and (c¢). Do not arise.
Business Transacted by L.I.C.

5504. Shri Mahesway Naik: Will the
Minister of Fimance be pleased to
state:

(a) the volumes of life and general
insurance business done by the Life
Insurance Corporation during the ‘ast
year and how they compare with the
previous year; and
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(b) the way the funds of the Cor-
poration are being invested and the
proportion between its invested and
uninvested money?

The Minister of Finance (Shri
Sachindra Chaudhurl): (a) and (b).
A statement is placed on the Table of
the House. [Placed in Library. See
No. LT-4324/66).
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Central Governmeng Stationery Office
Re-organisation Scheme

5506. Shri Utiya:
Shri Madhu Limaye:

Will the Minister of Works, Hous-
ing ana Urban Development be
pleased to state:

(a) whether 7000 Officers indentor
making their own purchases under
the Centra] Government Stationary
Office Re-organisation Scheme ask for



16301  Written Answers
competitive tenders before making
their own purchases as the Govern-
ment of India Stationery Office is
doing;

(b) whether Government have
made any comparison of the purchase
price in the local market and station-
ery office rate, including all depart-
mental charges; and

(¢) if so, the result of the inquiry?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): (a) to (c¢). Under
the present arrangements, indentors
can place orders on the Central Gov-
ernment Stationery Office as often as
they like and for any number of
items of any value. The result is that
instead of 1,2 or 4 indents per year
to meet annual, half-yearly or quar-
terly requirements, many more in-
dents are placed by each indentor and
some of them are for such small num-
ber ol items and of such small value
that it would be cheaper and quicker
for these petty purchases to be made
locally by the indentor instead of
resorting to Central procurement. The
reorganised arran ts proposed
are that while the Central Govern-
mene Stationery Office will continue
to meet the requirements of all inden-
tors, smal] orders concerning items
costing less than Rs. 100 each and the
total value of which does not exceed
Rs. 1000 cach should not be placed on
the Stationery Office, Calcutta. With
proper advance planning on an yearly,

half yearly or quarterly basis, each
indentor will be able to  pro-
cure requirements from the
Stationery  Office, Calcutta  and

there will be occasion to resort to
local purchase only rarely when for
unforeseen reasons, some shortage
arises. ‘In such cases, the value of
the locul purchase being small, it is
not intended that the purchase should
be made on the basis of competitive
tender. If the need ig urgent, local
purchase will be made by the inden-
tor from the market after taking nor-
mal precawtions.  In other ceses, the
demand will be included in the next
periodical indent on the Stutionery
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Office, Calcutta. Loca]l purchase will
also be possible in Madras, Bombay
and New Delhi from the Regional
Depots of the Stationery Office which
are being located there.

2. A comparison of the local prices
of stationery items with those of the
Stationery Office is not possible as
the local prices vary from place :o
place and the prices of supplies from
the Stationery office will also vary
depending upon the place of delivery,
packing and freight charges, the
quality and quantity purchase, etc.

Gold Bonds Scheme

5507. Shrj Utiya:
Shri Kishen Pattnayak:
Shri Madhu Limaye:

Will the Minister of Finance be
pleased to state:

(a) whether there has been any
coercion in the matter of pushing the
Centre’s Gold Bonds Scheme in Pun-
jab and other States; and

(b) if so, the steps taken to stop
this coercion?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) No case of
coercion has come to Government’s
notice,

(b) Does not arise.

Government of India Stationery Office

5508. Shri Utiya:
Shri Madhu Limaye:

Will the Minister of Works, Housing
and Urban Devel t be pl d to
state:

(a) whether it is a fact that as a
part of the reorganisation of the Gov-
ernment of India Stationery Office, it
is pr d that no indents and no de-
mands for items costing less than Rs.
100 each should be entertained by the
Controller of Stationery; and

(b) whether the upper limit of Ra
1,000 relate to the value of total annual
indent inclusive of all items, no matter
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whether each sigle item costs Rs. 100
or less?

The Minister of Works, Housing and
Urban Development (Shri Mebr Chand
Kbhanna): (a) Yes.

(b) Both the limits are necessary i.¢.
-the value of each item should be Rs.
100~ or more and also the total vaiue
of any individual indent for such items,
annual or otherwise, should be Rs.
.1000}-or more.

Hundis seized during Raids

5569. Shri Kishen Pattnayak:
Sbri Madhu Limaye:

Will the Minister of Finance be
pleased to state:

(a) the action taken regarding the
hundis seized during the raids con-
ducted to check tax-evasion; and

(b) how far the improper use of

Wﬁ has been checked by this ac-
tion?

The Minister of Finance (Shri Sach-
indra Chaudhuri): (a) When the
hundis seizeq were found to be bogus,
many of the assessees who clainied to
have borrowed on the basis of these
hundis disclosed their led in-
come under section 68 of the Finance
Act, 1965 or section 24 of Finance
(No. 2) Act, 1963 or volunteered it for
assessment under section 271(4A) of
the Income-tax Act. 1861. In such
cases, action was taken in accordance
with the sections referred to. In other
cases where there was no such volun-
tary disclosure, the concealeq income
represented by the bogus hundis were
brough: under aussessment and the
assessccs were required to pay their
income-tax accordingly.

(b) As a result of the raids and

seizures, a large number of profes-
gional hundi bankers/brokers }{
ed their complicity in the ‘hundi

racket’. The practice of name-lend-
ing by professional hundi bankers/
brokers has been considerably re-
-duced.

Conceatration of Wealth and Specula-
tion in Urban Properties

5510. Shri Kishen Pattnayak:
Shri Madhu Limaye:

Will the Minister of
pleased to state:

Finance be

(a) the action which is proposed to
be taken to prevent ‘‘concentration of
wealth and seculation in urban pro-
petties” in terms of fiscal measures
and arrangements affecting private
property rights; and

(b) whén these measures will take
effect?

The Minister of Finance (Shri Sach-
indra Chaudhuri): (a) and (b). One
of the principal objectives of our plans
is to prevent conocentration of wealth
and economic power. Fiscal measures
already taken to prevent concentration
of wealth are highly progressive in-
come-tax, wealth tax, additional
wealth tax on urban properties, estate
duty, gift tax and the tax on capital
gains. Besides, the expanding role of
public sector and the land reforms etc.
are important mstitwionil devices for
bringing about reduction in the con-
centration of income and wealth.

The question of preventing specula-
tion in urban properties relates to ur-
ban land policy which is a State sub-
ject. The Government of Inida had,
however, appointed an Inter-State
Committee on Urban Land Policy and
the main recommendations of the
Committee were placed on the Table
of the House by the Minister of Health
on the 8th September, 1965. The Com-

i has r ded inter-alia
measures to prevent speculation in ur-
ban propertics. The report of the

Committee is under consideration of
the State Governments. The aditional
wealth tax on urban properties is also
ealculated to check speculation in
urban properties.
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Sucide by Delhi Income-tax Office
Employee

5511 Shri H. N. Mukerjee: Will the
Minister of Finance be pleased to state:

(a) whether his attention has been
drawn to the suicide on the 12th March,
1966, of Shri Anil Chandra Ghosh, an
Upper Division Clerk of ‘the Delhi
Iacome-tax Office;

(b) whether he is aware of reports
that sucide was due to mental agony
ciaused by refusal to him of leave
which he wanted for urgent personal
rcasons; and

(c) whether any inquiry has been
made in the matter and with what
results?

The Minister of Finance (Shri Sach-
indra Chaudhuri): Yes, Sir.

(b) Allegations to that effect were
made by member of the staff in the
Income-tax Department, Delhi.

(c) A general enquiry made by the
1 tax Commissi revealed the
{ollowing facts:

The late Shri Anil Chandra Ghosh
had approached the Income-tax Officer

concerned with ap oral request
for grant of leave. He
was asked to postpone the
leave, if he could. Shri Ghosh did

not pursue the matter further and no
application for leave was received
from him. The department has invited
the members of the staff to furnish
such material, as might be available,
10 enable the department to determine
the need for a formal enquiry. No
such material has been furnished so
far.

Quarters for N.G.Os. in Calicut

5512. Shri Mohammed Koya: Will
the Minister of Works, Housing and
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The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) All the 101 Non-Gazetted
Officers Quarters sanctioned for con-
struction at Calicut under the Rental
Housing S:heme for State Government
Employees have been completed.

(b) Does not arise.
Hostels in Kerala

5513. Shri Mohammed Koya: Will
the Minister of Works, Housing and
Urban t be pl d to
state:

N
Dev

(a) the number of non-gazetted
officers, men and women, working in
the city of Calicut (Kerala);

(b) the number of hostels construct-
ed by the Government of Kerala for
the working men and women; and

(c) if the reply to (b) is in negative,
the reasons for not construeting even
one hostel there?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand

Khanna): (a) Men 2161
‘Women 630
(b) and (¢). The Government of

Kerala has not constructed any hostel
at Calicut for its employees, mainly
for lack of funds also* because
private agencies like the All India
Women’s Conference Association. the
Young Women Christians Association,
etc., are running hostels there for
working women.

Indian Credit to African and Asian
Countries

5514. Shri Firodia: Will the Minister
of Finance be pleased to state:

(a) whether it is a fact that Gov-

Urban Development be pl d to
state:

(a) the latest position regarding the
construction of Non-Gazetteq Offivers
Quarters at Calicut; and

(b) the approximate time by which
these will be completed?

er t have decided to extend Gov-
ernment to Government credits to cer-
tain African and Asian countries as
part of technical and economic ¢o-
operation with developing countries
of Asia and Africa; and

(b) if so, the names of the countries?
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The Minister of Finance (Shri Sach-
indra Chaudhuri): (a) Yes, Sir.

(b) Ceylon, Sudan,
Uganda.

Tanzania and

Loan to Ceylon

5515, Shri Firodia: Will the Minis-
ter of Finance be pleased to state:

(a) whether there is any proposal
under consideration to give loan to
Ceyion Government in addition to Rs.
2 crores already granted;

(b) it so, the additional
likely to be granted;

amount

(c) the terms on which the loan is
likely to be granted; and

(d) the projects and industry for
which loan will be given?

The Minister of Finance (Shri Sach-
indra Chaudhurl): (a) Yes, Sir.

(b) Rs. 5 crores.

(c) The terms of the loan are under
negotiation.

(d) The loan is not attached to any
particular project or industry. The
credit is to enable government of Cey-
lon to buy building and constructional
material, railway and telephone equip-
ment and other approved goods from
India.

Unaccounteq Money

5516. Snri Firodia: Will the Minis-
ter of Finance be pleased to state:

tad

(a) the of
money recovered in April, 1966; and

(b) the number of persons who
were involved in it?

The Munister of Finance (Shri Sach-
indra Chaudbari): (a) On the basis
of reports received so far, a sum of
Rs. 40,000 in cash was seized.

(b) One.
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Seminar on Vocational Rehabilitation
of Handicapped

5517. Shri Ram Harkh Yadav: Will
the Minister of Planning and Social
Welfare be pleased to state:

(a) whether Government have re-
ceived the recommendations of the
Scminar on Vocational Rehabilitation
of Physically Handicapped and Blind
persons held at Poona recently under
the auspices of the Indian Conference
on Social work;

(b) if so. the salient features of the
recommendations; and

(c¢) Government's reaction thereto?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) No, Sir.

(b) and (c). Do not arise.
Rent for Jhuggis

§518. Shri Guishan: Will the Minis-
ter of Works, Housing and Urban
Development be pleased to state:

(b) whether the plot holders in
rent for the 25 sq. yards plots in
Naraina transit camp is being charged
at the rate of rupees four per month
from the plot holders whose names
appear in the voters list of 1861 in
their previous jhuggis;

(b) whether the pilot holders in
Madangir transit camp are required to
pay the rent at the rate of rupees six
per month whose names also appear
in the voters list of 1961 in the res-
pective jhuggis;

(c) if so, the reasons for this discri-
mination under the same scheme; and

(d) the steps taken in this regard?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) to (d). It is not correct
that squatters whose names appear in
the Voters list of January 1881 and
who have been allotted plots of 25
square yards each are being charged
different rents in the Naraina and
Madangir colonies. Previously, these
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squatters—like other squatters who
started squatiing after July 1960—were
being treated as ineligible squatters
and charged economic rent at Rs, 5.00
p.m, instead of the subsidised rent of
Rs. 3.50 p.m. charged from the eligible
squatters. It was, however, decided
in February 1965 that the squatters
whose names are included in the
Voters list of January 1961 should
also be charged the subsidised rent of
Rs. 3.50 per This decision
will shortly be implemented in both
the Naraina and Madangir colonies.

Southern Grid

5518. Shri Brij Basi Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that a Con-
ference of Chairmen of State Electri-
city Boards and Chief Engineers of
four Southern States decided on the
25th April, 1968 at Hyderabad to give
top priority in the construction of six
power lines to establish the southern
grid;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the tota] amount of expenditure
on such projects?

The Ministcr of Irrigation and Power
(Shri Fakhruddin Abhmed): (a) Yes,

(b) The Government of India are
in agreement with the decisions arriv-
.ed at the Conference.

(¢) About Rs, 23.34 crores

aagre Qfmdd wt e at
et qT Hr e forar wen
5520. ¥ro T wgT wfieat :
ot T
T faw Wt ag IqA H OFA
w2 v o
(%) wnn sgaw ¢ fx weg
ofrt A ged W Feen
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o qer foar wmar &

(&) 71 a8 WY 89 £ f& goa<
1 ww @ wfeart 1w faemar
T ¥ e

(m) afz g, & s g gw
AWH ¥ T AT Y o @y d ?

faer it (st mefrr Ww)
(%) @ amam 97 o ard A =
N 7T A, T ¥ AR, 60 wfwg w1
FEAT 8T F qHRA ¥ 9@ FC [
& wqa 25 vfawa @ se¥ amq
I 97 e F WER 10 wfrwa w7
fraras: dar wew, < faar aar 3 4

(&) = 9= @ N 8z O ¥
forg grer € # wew< § 9Tw o st
N g wrg § o

(1) #7ewTT UaRd w@ T aew
¥ foegw € qwr # ¥ g dare @
IWA fF T B W AT A AwEA
€ Wy f% gz JrEe § oF 9 1
gecaiz wfe w1 faar qea T
R AT e | I A ATy

Laxmi Bank of Akola

5521. Shri R. Barua: Will the Minis-
ter of Finance be pleased to state:

(a) whether Government have
taken any action against the manage-
ment of the Laxmi Bank of Akola
which has been recenaly liquidated;
and

(b) whether Government have con-
stituted an enquiry into the causes
which led to the liquidation of the
said Bank?

The Minister of Finance (Shri
8achindra Ohaudhuri): (a) and (b).
The chairman and certain other

officers of the bank have already
been tricd and have been convicted
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by the Additional Sessions Judge,
Akola, on charges of criminal beach
of trust, conspiracy, falsification of
accounts, abetment anq other offen-
ces. In pursuance of the directions
given by the High Court, the official
liquidator has also had the affairs of
the bank investigated by a firm of
churtered accountants. As a result of
the investigation, this feasance pro-
ccedings under Sections 543 and
542(1) of the Companies Act have
been initiated against u« number of
Persons,

et Aferw @i, wow
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Forelgn Exchange Violations by Ailr
India’s General Mamager

5524.. Shri Guishan:
Shri P. H. Bheel:

Will the Minister of
pleased to state:

Finance be

(a) whether it is a fact that there
are some very serious allegations of
foreign exchange received by Home
Ministry against the General Mana-
ger, Air India;

(b) whether it is also a fact that
wrongtul use of ‘P’ forms by the
above mentioned Officer resulted into
huge national loss; and

(c) the progress made in this case
with detailed facts and figures?

The Minister of Finance (Shri
Sachindra Chaudburi): (a) and (b).
Certain allegations have been biought
to the notice of Government about
in-accurate information having been
furnished by the sons of the General
Manager, Air India in their applica-
tions for ‘P* form. There is also an
allegation about wrongful use of P
forms by one of his sons. There is no
allegation against The General Mana-
ger direct. and there is no huge na-
tional loss involved.

(¢) These allegations are being ea-
quired into.
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Devel t of Hill Areas of Assam

Castes and Scheduled Tribes

5525. Shri M. R. Krishna: Will the
Minister of Planning and Social Wel-
fare be pleased to refer to the state-
ment made in Lok Sabha by the for-
mer Minister of Law and Social Se-
curity in reply to the discussions on
the 12th Report of the Commissioner
for Scheduled Castes and Scheduled
Tribes on the 15th December, 1964 and
state:

(a) whether Government's assur-
ance to create a different pattern of
credit institutions for the Scheduled
Castes and Scheduled Tribes agricul-
turists has been implemented so far;

(b) if so, the details of the pro-
gress made in that regard in each
of the various States; and

(c) the steps taken to encourage
and help these people in forming
co-operative farms of their own with
a view to availing of the full facilit-
ies under the new crcdit system?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) Instructions
about the implementation of the co-
operative programmes embodying the
revised pattern for Scheduled Tribes
were sent to the various State Gov-
ernrments in January, 1866. Similar
instructions in regard to Scheduled
Castes are still being examined and
will be sent to the State Governments
as soon as they are finalised,

(b) It is now too early to assess the
progress made in the implemnentation
of co-operative programme for Sche-
duled Tribes, as the State Govern-
ments would start implementing thcse
schemes during 1966-67 and the assess-
ment of the progress made would be
available only by the end of Lhe year
1966-67.

(c) There is no provision for the
setting up of co-operative farms for
Scheduled Castes and Scheduled
Tribes under the Backward Classes
Sector.

5526, Shri R. Barua: Will the Minis-
ter of Planning and Social Welfare
be pleased to state:

(a) whether the recommendations
of Tarlok Singh team for develop-
ment of hill areas in Assam are go-
ing to be implemented; and

(b) if so, what will be the financial
involvement of executing the recom-
mendations and how it is going to be
met?

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): (a) and
(b). Proposals for outlays and pro-
grammes for the Hill Areas of Assamn
on the basis of the recommendations
of the Joint State-Centre Study Team
are jn the process of being finalised
and will be submitted to the Plan-
ning Commission and the Goverr-
ment of India in the near future.

Contraceptive Pills

5527. Shri Shiv Charan Gupta: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether it is a fact that oral
contraceptive pills are available on
the prescription of doctors in spite of
the fact that Government have not
accepted it for mass use; and

(b) how many manufacturers have
oral contraceptive pills in Indian
market and their wholesale current
prices?

The Deputy Minister in the Minis-
try of Health ang Family Planning
(Shri B. S. Murthy): (a) and (b).
Pending clinical trials, no drug has so
far been permitted by Governmeni
for use as an oral contraceptive. Cer-
tin drugs which are used as oral con-
traceptives in countries like UK,
U.S.A. Canada etc. ar¢ however, al-
lowed to be marketed for the treat-
ment of gynaecological disorders like
Dysmenorhoea, Endometriosis  etc.
and functional sterility but not for
oral contraception. These drugs are
available
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only against the prescription of a
Registered Medical Practitioner.

A statement showing these drugs,
the name of the ‘manufacturer and
whotesale price is laid on the Table of
the House [Placed in Library See No.
LT-6325/66).

All-Indiag Audit and Accounts
Assoclation

Shri N. Dandeker :
Shri Guishan:
Shri P. H. Bheel:

5528,

Will the Minister of Finance be

pleased to state:

(a) whether the All-India Audit
and Accounts Association has elected
its office bearers and communicated
the same to Government;

(b) if so, whether recognition to the
Association has been accorded: and

(c) if not, why?

The Minister of Finance (8hri
Sachindra Chaudhuri): (a) Yes, Sir.
Oflice bearers have been elected in a
Conference of the Association held
from 27th March, 1966 to 1st April,
1966. The names of office bearers
have been communicated to Govern-
ment in a letter dated the 8th April,
1966.

(b) No, Sir.

(c) The Central Civil Services
(Recognition of Service Associations)
Ruleg 1959 under which recognition
could be granted to employees’ asso-
ciations have become void as a result
of a decision by the Supreme Cour:.
‘There is, therefore, at present no
power left with the Government to
grant recognition to the Association
till new rules are finalised.

The question of grant of de facto
recognition to the Associaion is,
however, under consideration.
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Edamulayar Scheme

5529. Shri Vasudevan Nair:
Shri Warlor:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Kerala Government
have taken any final decision on
Edamulayar Scheme  proposed Lo

assure steady and continuous flow of
water in the Periyar river after the
1dikki Scheme is commissioned;

(b) if not, the reasons for the
delay; and
(¢) by what time a final deccision

will be taken ?

Minister of Irrigation and
(Shri Fakhruddin Ahmed):

The
POWer
(a) No.

® aad (). The
being revised by
Electricity Board.

project  report s
the Kerala State

ldikki Hydro-Electric Project

5530. Shri Vasudevan Nair ¢
Shrl Warlor:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether there ig any proposal
to form a Control Board for the
Idikki Hydro-Electric = Scheme in
Kerala State; and

(b) if so, the reasons therefor?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed) : (a)
Yes,

(b). The main objecuives of setting
up a Control Board for Idikhi H. E.
Project are:

(i) to ensure efficient, economical
and early execution of the
project, -

(ii) to provide superior overa]!
direction and control over the
execution of the project.
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Tobacco production in Andhra
Pradesh

5531, Shri Kolla Venkatah:
Shri M. N, Swamy:

Will the Minister of Finance be
pleased to state:

(a) the estimated quantity of pro-
duction of country (Natu) tobacco in
East and West Godavari district of
Andhra Pradesh in the years 1961-82,
1962-63 and 1963-64;

(b) the excise duty arrears on the
country tobacco to be collected from
growers in 1961-62, 1962-63 and 1963-
64;

(c) whether the excise duty was
levied on the quantity estimated by
the officers or on the quantity actu-
ally produced by the growers;

(d) whether there was any attempt
on the part of the officers for verify-
ing the estimated quantity of pro-
duction for 1961-62, 1962-63 and 1963-
64 with the actual quantity produced
before giving demand notices;

(e) if not, why not; and
(1) if so, the results of verification?

The Minister of Finance (8hri
Sachindra Chaudhuri): (a) to (f). The
information, is being collected and
will be laid on the Table of the Sabha

Excise duty on Yarn used by
Handleom Industry

5532. Shri Kolla Venkaiah:
Shri M. N. Swamy:

Will the Minister of Finance be
pleased to state:

(a) whether the Ministry of Indus-
try has brought to the notice of his
Ministry the representations received
by it regarding the harmful conse-
q due to enha 1t of excise
duty on the yarn used by handloom
industry in the country; and

(b) if so. the action proposed to be
taken in the matter?
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The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.

(b) Action has already been taken,
Exemption from duty has been given
on hank-yarn in the Count groups
22-29 nf. and the duty on hank-yarn
in the Count groups of more than 29
nf. but lesg than 34 nf, is being reduc-
ed to 5 paise per kilogramme, i.e. so
the level existing in 1965,

Agitation by L.IC. Employees

5533. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether the Life Insurance
Corporation Employees’ Union has
threatened a nation-wide agitation,
should the management go ahead with
the introduction of automation in the
LIC administration;

(b) whether it is a fact that the
Corporation advanced loans to the
public for building houses but ignored
the housing problems of its employees;

(c) whether it is also a fact that
senior staff was given a City Compen-

satory Allowance, while the other
employees had been by-passed.
(d) whether the employees and

their families are not given any medi.
ca] facilities;

(e) if so, the steps taken to amelio-
rate their grievances?

The Minister of Finance (5hri
Sachindra Chaudhuri): (a) one of
the two Employees’ Unions represent-
ing Class II1 and Class IV employees
of the Corporation has threatened to
launch agitation against the instai-
lation and commissioning of electro-
nic computers inspite of the clear
assurance given by the Corporation
that there would be no retrenchment
on this account,

(b) While the L.I.C. does not ad-
vance loans to members of the public
other than those who are its policy-
holders it has a scheme called ‘Own
Your Home’ scheme. under which it
makes advances to its policyholders
under certain circumstances to cons-
truct houses. Those of the employees
of the Corporation who are policy-
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holders are entitled to the benefit of
‘Own Your Home' scheme. In addi-
tion, the Corporation has built staff
quarters for its employees and has
alse encouraged them to form coope-
rative societies to obtain advances for

house building purposes from the
Corporation,

() The City Compensatory Allow-
ance has been given to Class I

officers of the Corporation with effect
from 1st April, 1964. This 15 not ad-
missible to Class III and Class IV
employees, who, on the other hand
enjoy certain other benefits, such as
their dearness allowance being linked
with the cost of living index, which
is not available to Class I employ=es.

(d) Certain medical facilities are
available to Class 1 employees. As
regards Class III and Class IV em-
ployees, a scheme to meet medical
expenses has been extended to them
in accordance with the agreement
arrived at with one of their Unions,

(e) Does not arise,

Income-Tax Officers Class II
Examination

5534. Shri Madhu Limaye: Will the
Minister of Finance be pleased to
state:

(a) whether it ig a fact that even
after lapse of more than six months,
U.P.S.C. has not so far intimated the
candidates about their eligibility for
the Income-Tax Officers (Class 1I)
examination to be held in June, 1966;

(b) if so, the reasons therefor;

(e) the time by which the eligible
candidates will be informed; and

(d) whether the examination Iis
likely to be postponed further?

The Minister of Finance (8hri
Sachindra Chandhuri: (a) to (¢).
The bulk of applicants have already
been informed of the result of their
applications and the remaining ecan~
didates will be sent the necessary
intimations within the next ten days.

(d) No, sir.
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US. Ald

5535. Shri Sidheswar Prasad : Will
the Minister of Finance be pleased to
state:

(a) whethey it is g fact that the U.S.
and to India during the Second and
the Third Five-Year Plan periods was
under the Mutual Security Act, 1958;

(b) whether his attention has been
drawn towards the assertion made by
Messrs John Kennedy and J. S. Cooper
in the Senate that “if private enter-
prise is to remain a decisive force and
if there is to be a vigorous private in-
vestment programme, the fulfiiment of
the Five Year Plan’s obje:tive is essen-
tial”; and

(c) if so, how far it has been fulfilled

and whether the U.S. ig satisfled with
the achievement?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) US, aid
to India was authorised under the
Mutua] Security Act of 1954, as amend-
ed from time to time, till early 1962
and thereafter under the U.S, Foreign
Assistance Act, 1991.

(b) No, Sir.

(¢) Does not arise,

LB.R.D. Mission

5536. Shri Sidheshwar Prasad: Will
the Minister of Fi be pl d to
state:

(a) whether it is a fact that the In-
ternational Bank for Reconstruction
and Development Mission which visited
India in 1938 protested against cxpen-
diture under C nity Develop t
Programme, outlay on social welfare
in centres of State-owned industry and
condemned the plans of adopting a
yst of loyment insurance for
industrial workers;

(b) whether they are persistently
pressing this view-point; and

(c) if go. the stand taken by Govern-
ment in this regard and whether it is
being re-considered?
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The Minister of Finance (Shri (d) It is not considered necessary to
Sachindra Chaudhuri): (a) and (b). publish a White Paper_on this mat-
Missions sent by the IB.R.D. sub- ter.

mit their reports to the World Bank
President. As these reports are classi-
fied, restricted documents of the World
Bank, their contents cannot be dis-
closed.

(¢) Does not arise,
U.S. Aid for Public Sector Industries

5537. Shri Sidheshwar Prasad: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that the
public sector has not received any aid
for its manufacturing industries from
the US.A,;

(b) if so, the reasons therefor;

(c) the terms and conditions on
which loans are being given; and

(d) whether Government are in a
position to publish a White Paper on
this matter?

The Minister of Finance (Shri Sa-
chindra Chaudhuri): (a) No, Sir, The
manufacturing industries in the public
sector have received aid from the
US.A.

(b Does not aise.

(c) U.S. loans and interest thereon
are repayable in U.S.. dollars. The
terms and conditions of the present
loans are:—

() US AID Loans—These are re-
payable in 40 years inclusive
of a grace period of 10 years.
Interest during the first 10
years is 1 per cent per annum
and during the remaining per-
iod of 30 years is 2} per cent.
per annum.

(i) U.S. Exin Bank Loans—Th-se
are repayable over g period of
13 to 15 years inclusive of a
grace period of 3 years. The
rate of interest is 54 per cent.
per annum.

Midwives under Local Bodies Depart-
ment in Kerala

5538. Shri Maniyangadan: Will the
Minister of Health and Family Plann-
ing be pleased to state:

(a) whether the midwives working
under the Local Bodies Department of
Kerala were omitted when revision of
pay was effected in 1951;

(b) whether these midwives have
now been absorbed in the Health Ser-
vice Department of the State;

(¢) if so, the decision taken regard-
ing counting their period of service
under the Local Bodies Department
for the purpose of their seniority and
fixation of pay;

(d) whether any complaints have
been received from them regarding
their salaries; and

(e) if so, the nature thereof and
action taken to meet their grievances?

The Deputy Minister in the Ministry
of Health and Family Planning (Shri
B. S. Murthy): (a) to (e). The infor-
mation is being colle:ted and will be
laid on the table of the Sabha.

Rural Electrification in Gujarat

5539, Shri Jashvant Mehta: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Gujarat Government
have represented about the difficulty
experienced by the Gujarat Electricity
Board due to shortage of transformers
to take electric lines to rural areas for

. rural electrification progamme; and

(b) the reaction of Government
thereto?

The Minister of Irrigation and Pewer
(Shri Fakhruddin Ahmed) : (2) and
(b). There is shortage of electrolytic cop-
per required for the manufacture of
transformers  indigenously.  Efforts
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are being made to secure additional
quotas of copper on the basls of the
requirmentss

frlt el ®t oA

5540. st goare few
ot fivg- o :
sft wfa on
w faw Wt g @@ N Fr
0 fs

(%) & (7). faer Harerm v e

s W e @ e @,
T 9, WO FJ|T g 1 ATy
@ deT & s @ o

Kerala N.G.Os.

5540-A. Shri Vasudevsn Nair: Will
the Minister of Finanoe be pleased to
state:

(a) whether the N.G.O’s associations
in Kerala state have decided to go on
strike following the decisions taken by
Government on the Pay Commission’s
report; and

(b) if so, the step$ taken to meet the
demand of the N.G.Os?

The Minister of Finance (Shri
Sachindra Chandhuri): (a) There have
been some Press reports to this effect.
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(b) The /State Government have
examined the demands in the light of
the available resources and have offer-
ed to tion one incr t to all
those N.G.Os who get a benefit of less
than Rs. 5/- a month as a result of
pay fixation and also to sanction one
increment to all those with not less
than 15 years of service,

Profiteering in Land Prices

5540-B. Shri Jashvant Mebta: Will
the Minister of Worh Housing and
Urban Devel be pleased té
state:

(a) whether Government have taken
any ,decision to bring forward legisla-
tion to stop the profiteering in the
prices of land surrounding big cities;
and

(b) if so, the details thercof?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) and (b). The matter is
under consideration.

qraT My agwrdt wfafe

5540¢ft. st 90 ®WTo wYeTW :

ot guTaw

@ = Fy

ot e

st wd

ot fuw qor

oft qrrf

st e W €T

wr frafe, wrare awr ol

fawTe W 4% AATA W ¥ &G

(%) war ag aw § f& 1962 #



16325

Written Answers

o\ qqT ¥ AT W Jaw anr,
sz g 7k feef Fam A Al oy

(@) w1 7g WY &v § fF& v
3% & wria g A awd w1 ad
W wfea afesl T sy W
aF AT T A aEgwr afafa
T e o o faeg SeRr W
3Iq doar N g & w4 o Igw
W 9 4% W0 WA Jq% qA
& ot 4t "%

(w) afx g, oY g& AT & qTF
X wr A W g ?

forefor, TR 9T ATO fawTe
it (o AT e W) (%) W@
¥a% T qqT AT FgEra afafy,
g 9, freelt ¥ a9 1962 F T
& gArt #1 A %7 AEY fivaT W@T AT
aaify, WG JAF GET, FATE AW
% feelt 1 35 3% fa ¥ ¥ aqv
1962-63 & QA I8 JIT T
& g@rt Y Ty oY

(@) wiife awft 3% Wi ¥6
o ¥ foy ¥ 9 vAwr AT
afafa & gomEgc A T B FE
AT qf &

() so § adf Iz )
Welfare of Fishermen in Orissa

5541. Shrimati Akkamma Devi:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Rattan Lal:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) whether the Tribal and Rural
Welfare Department of the Govern-
ment of Orissa have forwarded a re-
vised proposal to the Central Govern-
ment during 1985-66 for execution of
the scheme for the welfare of fisher-

MAY 12, 1966
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men residing in the coastal belt of

erssa, at a cost of Rs. 2,76,400 and for
lusion of the sch in the Central

Sector under the backward classes wel-

fare programme for cent per cent

Central assistance; and
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(b) if so, the reaction of Government
thereto?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati Chan-
drasekhar): (a) Yes, Sir,

(b) Only a few selected schemes of
high priority are included in the
Centrally Sponsored Programme of
the Backward Classes Sector. Since
this scheme is not included in that list
it has not been postible to take this
up under the Central Sector.

12°10 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IM-
PORTANCE

REPORTED ENTRY OF ABOUT 1000 ARMED
NAGA HOSTILES IN Mi1zo D ISTRICT
FROM EasT PaxisTan

ot Wy fwd (7)) : & wfeeraam
% g & Frafafas fawg & wc
¢ 7W F & fAwr § Wi T
s frgmat i or e ¥ —

“FUMT 1000 FEEX ATTIRY
IT @l arfee ¥ Ay
fordy & wdw & ¥ wwran )"

Shri D. C. Sharma (Gurdaspur):
Some of us sent short nbtice questions
and so our names also should be in-
cluded in this.

The Minister of Home Affairs
(Shri Nand2): Sir, we have no in-
formation to support the report of
entry of 1000 Nagas into Mizo Hills
District from Pakistan. According to
our information, no large gang of
Nagag has gone into Pakistan in re-
cent months. There are reports
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Bewever, that some groups of hostile
Nagas and vther tribes are being
giwven training at certain centres in
Emst Pakistan and it is possible that
smmall batches of these Nagas may be
trying to return to Nagaland through
the Mizo Hills District.

8hri Hem Barua (Gauhati): Nagas
or Mizos?

Bhri Nanda: Nagas, Mizos apart.
“The Mizo National Front has made it
Bmdown that it would extend facilities
te hostile Nagas attempting to go to
Pakistan through the Mizo Hills Dis-
triet. The Mizo National Front has
.also been propagating that the hostile
Magas would assist them with men
amd material for attaining indepen-
dence. This propaganda is essentially
intended to boost the morale of the
MNF valunteers. A close watch is
being maintained on the movement of
the hostile Nagas towards Mizo Hills
and precautions are being taken to
prevent these Nagas joining hands
with the Mizo National Front.

ofy vy formdt ©  wegw WERT, X
w frgmm & g qatee i A
e & forg v dar @ mar @ wwedr
fag A Az wrrmw | Jafaaw
(@s1) ¥ v afaor ¥ faerx Ay
@ ag Ao Frodr qur @ faEy
AT BT Y § WX qg AT g v g
& e & glggre ofsame & g,
Y T WX e w4, fom o fE
O arwt § ATt WY frw A o
W J% ATt & fang, A &
WY wEET & FgAr wgan g fe amma
A WY I FA7 9RA § A 6L Ao
At Frasta w3 Wi IRTET § w0
W@t 73 wif faw w1 famfor g o
wr 3 WX g AW & A ey §,
@ AN 6 WA o qrE
£ T oI T g § g v g
A & sy ot ¥ s A fe v wne
o faua & g @ 7 Avmal ¥
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T[T KT § A Ay wifad Farar
& a1y I F A I ¥ I W
Ay #Y g $X | 479§ 41wy
T W A w7 W e w3 fe
g N qU HwTadt @ 3w
wWH fgeom &1 W Sl ¥ awE
% four I Wik @ Tl ¥ goew
¥ forg ot g da gwt § Iwwr S
I® & e fear w2

Y AR : 9gET AT AY 41 IHET
e & agt av A ¥ wwar | gE
AN T ¢ F @ e & weE g
o SEN fgeom w1 aWEE st
%3 a0% ¥ QAT wfgg A AT v R
fis o fefgwe & arff Sae Teww
T @ & formr gub g ¥ 81 qwR
W A N ged aldd ¥ e
fearar gr g 1 & awwan g s i aw
FTTU § 6 § ax o0 Nwwiw fay
ar AR N JE qEwT AT YT
IX W qu & & fag wfew &
LR (A

st aw fawd : ATT wifRy fawe &
T ¥ go T v

ot e : & Y@ g | Arn A
faor & ATy & o A X awan

ot wy femd : www APRT, @
% ¥ aY ag WA WY Y T qwy 0
fawg ® Trew § aom fafew &
saw wqar Ann fay & o < v
ey ey §, IA% At # gy A o
§, 39w gy 7 Y AWy | @F wf
faw zz mar §, s ATE) & gAew
qTIT oM .

TR wgm 0 wTEY, anee |

ot aq femi: qg W a@ W
Aatfax T awwA, wav A K ?
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[ o, forer]
o o & gow ¥ @ fr amm og
a1 dra fawa sraw femr o @gr g ?

oft ey : gg AR A A Ay
gragasanr s @y A 0
T ge M 7T ¢ ()

st vy fomdt : 77 wTo 9w
N AT &, MW ATT ITET WemEqET FY
T FE Ay § 7

weqw WEAG : "E HT IEET /T
o owm At ¥ ag ot ¥ | oFE
any § 7

ot vy fawa : & gzq & FF
angar § 6 A e faege wmaw @
g § IR wAfey § o §E A
weft sfaf ot aifge oF  qagd
Wy oy Fwit wfe @ a2 ¥, wE arqer
T T T gy smwawr A
AT K

www wgww - sEfaw & & oAy
faw a1gE w9 A I A N FA
v & ) R A & Iarw
IW I VT 4T 5 T JRY WYE qrey
LU
Sbri Hari Vishnu Kamath (Ho-
shangabad): Hag the Government re-
ceived authentic reports by now at
Jeast from Intelligence and other
mbore intelligent sources that in pur-
suance of their collusive, diabolical
machinations against India, both
Ching and Pakistan are not merely
playing up or exploiting the troubles
in Nagaland and Mizo hills district
as wars of liberation but are also sup-
plying arms and equipment and are
giving military training to the Nagas
and the Mizos and, if so, has the
Government categorically told Pakis-
tan that unlesg they desist from these
activities, Indig will repudiate the
Tashkent declaration, also warned
China that unless they desist from
such sctivities the Government will
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have to take stern action and told the
left communist party of India ...
(Interruptions.) It is an important
matter that their suggestions about
talks with Ching will be sternly dis-
countenanced.

Shri Nanda: About the¢ arms, so far
as’ the situation with which we are
dealing with is concerned, there are
no arms from China but there are
arms and we have definite informa-
tion, received through Pakistan.
That js a fact and the EA ministry
has sent letters of protest on the 12th
March, 17th March and 11th April.
There is denial from the other side
of any kind of complicity. They say
some refugees have come but we
know the facts. So far as intelli-
gence is concerned, these are the
facts.

Shri Hari Vishnu Kamath:
more intelligent sources.

Shri Nand2: More
source is only Mr. Kamath.

Shri Hari Vishnu Kamath: I know.
He has not answered the questions
about the left communists, China-
Pakistan collusion, Tashkent agree-
ment.

Other

intelligent

Mr, Speaker: No, no.

Shri Hari Vishnu Kamath: When I
put the question, you allowed it. Is
not the Minister obliged to answer it.

Mr. Speaker: He should not insist
on the last part of his question.

Shri Hari Vishou Kamath: Why
not? Have you overruled it or dis-
allowed it?

Mr, Speaker: That does not come
in directly . .. (Interruptions.)

Shri Har] Vishnu Kamath: They
have been just released, rightly.
They have long been in prison. They
have been released. As soon as they
come out they have asked for talks
with China, but China is engaged in
exploiting these troubles against
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India and is persistently indulging in

Mr. Speaker:
any talks.

They may not have

Shri Hari Vishnu Kamath: }Have
they issued g warning to the left com-
munist party also?

Shri H. N. Maukerjee (Calcutta
Central): Why is he making thisg kind
of irrelevant observations? Umpteen
people are asking for discussion with
<China; I have asked for a discussion
with China; Members of the other
House have asked for a discussion with
«China, Congress members.

What is the point in referring to
such matters, Sir?

Shri Hari Vishnu Kamath: That has
no relevancy, He indulges daily in

all kinds of irrelevancies.  (Interrup-
2iom).
Mr. Speaker: Order, oder. Shri

Nath Pai. He wag just allowing the
othery to rise;

Shri Nath Paj (Rajapur): Two hon.
Members whom you were pleased to
call were holding the floor. I was
waiting for your pleasure. Now, Mr.
Speaker, the hon. Home Minister has
said that not large groups, not large
gangs but small groups have crossed;

have been equipped and trained
in Pakistan. These were the words
that he used, or words to that effect
‘which he has used. This admission,
while it underlines the failure, rather
the dismal failure, of the Intelligence
Branch to prevent the crossings and
to prevent their coming back also shows
the inad y of the def or rather
the security arrangements. This cros-
sing is a part of the grand Sino-Pakis-
tanj design to work for the dismem-
‘berment and, if possible, the disinte-
gration of this country. May I,
therefore, as the Home Minister whe-
ther the Government or he has re-
ckoned with the possibility that this
eguipping of the Naga hostileg and
the Misos and the continuous incite-
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ment—describing it as a people’s war
of liberation—may perhaps be 8 pre-
lude to a three-pronged, concerted,
synchronised attack from the North,
into Jammu and Kashmir, by our
friends Ching and Pakistan, and jif he
has reckoned with the possibility of a
synchronised attack, what steps the
Government are taking to meet this
danger?

Shri Nanda: We have to take all
kinds ot risks into account and take
all the sleps; the important part of
the question is about the gangs; and
why; I may inform the hon. Member
that since October, 1964, previously,
fairly large gangs used to come—360
and 250 and so on. After that, they
were prevented and stopped. Some
2,000 persons wanted to go to Burma;
first they wanted to go there and then
they wanted to move into Pakistan
through our country, but they were
disrupted and dispersed. Therefore,
when 1 say small gangs, it is our infor-
mation received from the people who
escaped from Pakistan; they were
questioned and they said there were
a few placeg and a few of the Nagas--
that is what our reports say—which
meang twos and fours might have
gone. So, I think this indicates the
success of our work and not our
failure.

Shri Nath Pal: The hon. Minister
has replied only to the tail-end of
the question and not to the body of my
question. The body of my question
was, whether they reckon with the
possibility, whether there may be a
synchronised attack which may follow,
whether there is any kind of news
which hag come, that China and
Pakistan may make g
effort to move into our country: mo
reply has come to that part of my
question.

Mr. Speaker; That is too wide &
question; that is a separate question
altogether.  Shri Kishen Pattnaysk.

(Interruption)

Shri Nath Pal: I did not follow.
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Mr. peaker: That would be too
wide a question to be answered in a
supplementary. That is what I have
said. Shri Pattnayak.

=t fem qeame (FFaMR) O
as At faest 3 ard| Y WA A=Y
T ag i g T Y fRogw e
N Tz ¥ NS fafew Efow g
W g, g0 9w T AR 4w 4v
fergfmae &, § wiw & any
BT & O xad wfgw i & v g Ay
Wit w1 TEE W F qAf gl ¥
W AR F 1 AT wfy aF w9k
gfra sy g ?

=t vt : T $9 a7 g wIw
wgkd

wt foma e . oF f7 Ow
fafreet arga & &g a1, fed fafrex
qigg 3 wz av 5 T o gfaae o
g

ot A - I gfaar faw §, 9 a3
aifen gat qw w1 &, e fadw agr
g &, AfeT 2 g wff & Wt ogw
qEY §, 99 W & Y G §, 4
PAFFIRAE N

oft vy fomd : maw g @ fe &
o fm o s w1 T
oy w5 A 7w F g afneT o
fadr it @1 gard sE ¥ wiw ¥ TW
fex ?

WA REWT TR AT I
e faar g

ot v fowg ;@ TG A H
I BE A IFAFE AT FIA FT
qarg fFar & 1 avl wuE A ol gt
it f u\&X femer ¥ fast o 1 wi@ @
At @ @ ¢, whay F o g
g

Mizo district (C.A.)
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=t fewr qzaTAe : T7 AR AR
FTT AT T oY
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wgiea, g =Ry

sreqs WAy a7 av i e wEr d
fe gt € &

ft uq forma - wrw & qo Afed e
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oA WRRW 0 WK A9 q@9R
afed

oft mg fomd - ¥ aw¥ T @ g
A AV T IO WA FET

TR VAT : I ST @ d v
=t wq faaa : faegw wama a@l

LI

WA Wiy ;. A war ¢ fE
& wifay J@Y Gar i ww ¥ 2 §,
wiw & fre W e w7 g W agh
¥ agt Wy gt

sft vy femd : z¥ 999 qAT @Y
wifgd, g9 ¥ &7 & 75 I gifes
Lacid ui |

Dr, L. M, Singhvi (Jodhpur): May
I know whether Government. have
come to the conclusion that another
major Mizo rebellion is in the offing
or in preparation and whether the
Government have been able to estab-
lish the identity or the origin and
the channels of supply of arms and
ammunition ag well as the training
imparted to the Naga hostiles and the
Mizo rebels and particularly whether
t,herc is any Chinese imprint on jt?

Shri Nanda: There is no evidemoe
of any Chinese imprint on it. There-
is definite evidence, as I saild be-
fore, that assistance is being provided
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by Pakistan in the matter of training
and supply of arms. As far a3 the
future is concerned, I think we feel
there is ground for anxiety because
these people who are trained and
armed—the Mizos—are spread out in
the jungles and in the rainy season
they will be trying to create harass-
ment. We have that in view, both for
the purpose of strengthening vur ar-
rangements in the varioug posts and

for devel g our ad rative
centres there.
Shri R. Barua (Jorhat): May I

know whether in view of the treachery
and deception on the part of thuse
people and considering the complicity
of Pakistan and China, the Govern-
ment feel that the depredation is going
to be a long one and, if that is so,
whether the Government has planned
out a proper study to meet the
menace.

Shri Nanda: Yes; how long, one
cannot say. It may be fairly long.

Shri Basumatari (Goalpara): Just
now, the hon. Home Minister has said
that from time to time, groups of
Naga hostilegs are being trained in
Pakistan gince 1855 and so, may 1
know whether this has been brought
to the notice of the Naga leaders while
they discussed the situation with the
Prime Minister recently?

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhl): This was not taken up when
T talked with them, but it has been
taken up at other levels.

Shri Liladhar Kotoki (Nowgong):
May I know what steps have the
Government taken to guard the border
of Mizo district with Pakistan, so as
to prevent the entry of the hostile
Nagas and the rebe] Mizos who are
being trained in East Pakistan for
creating more trouble in Mizo Hill
Distriet?

Shri Nanda: The army and police
arrangements are there for patrolling
and static posts.
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Shri Hem Barua: The fact that the
Mizo National Front was preparing
for a large-scale on slaught on Gov-
ernment was known to the Govern-
ment long before the present revolt;
the fact that Lald the President
of the Mizo National Front came
down to Calcutta in September, 1965
and met certain foreign diplomats in
the city and the fact that Mr. Lalden-
ga went to East Pakistan to bring arms
and ammunition—these are facts that
were known to Government long be-
fore. Laldengay was specifically and
particularly encouraged by a certain
gentleman, I know. In that context,
may I know if it is not a fact that the
Union Home Minister, after he came
to know of all those preparations,
proposed to take stern action to nip
those preparations in the bud, but it
wasg the Chief Minister of Assam who
came down to Delhi and advised the
Union Home Minister not to take
stern measures against the prepara-
tions, for he honestly believed that
the movement of the Mizo National
Front would fritter away. If that is
so, what are the reasons on account
of which the Government have not
considered it desirable to ask the
Chief Minister of Assam to withdraw
from his position as Chief  Minister
because it is his inept policy that has
drenched a part of this country in
blood and tears and he does not have
the moral right to rule over that
State?
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Shri Nanda: In view.ol the know-
ledge and information we had, we
took steps. We sent more battalions
which were moving into the area. It
was that action which we took which
we are told precipitated the hostile
action. It was known to us and we
were taking steps. Therefore, the
other part of the question does not
arise.

Shri Hem Barua: On a point «f
order, Sir.

Mr. Speaker: First there is a lony
and involved question. When the
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{Mr. Speaker)

answer comes, there is g point
order. When that is also answered,
there would be some explanation.
There ought to be some limit. When
there are so many names included, I
will have to think whether I can al-
low all these Members to be called
one after the other, because 40 to 45
minutes are taken,

of

Shri Hem Barua: My complaint is,
although they knew about these pre-
parations two  years before the
actual event took place, no action was
‘taken by the Union Home Minister
on the gdvice of the Chief Minister
‘of Assam. That is my complaint. 1
know they took certain action when
the revolt took place.

Shri D, C. Sharma (Gurdaspur):
The hon. Member goes 'n muking the
same complaint on al] the questions.

Shri Hem Barua: Is it the same
complaint I am making, Sir? That is
a false allegation Prof. Sharma is
making. He must be intellectually
and mentally under-developed. He
hag not followed anything so far.

st TR gew TAW (NWR)
1 7% ara &) ¢ FF Aty ¥ dfew
frwrdl, oifeer o Awee o
w9 & W A § I T I W
atg W aifow g€ & s ag o fgew
¥ o fget % o X, AT agi
I AW A ow 2w AT W w7
farar &, weatea 3 Yoz, ol feew
F qeAT g ®, ¥gi I W anwwaEy
ey freft § W o gt § arfeer
Y 7z A | AT TG AT ATA A O
qaTfeas ST T & aifedt § W
g fve T ¥ X IR w0 7

ot o - § ) g T E s rfe-

¥ WY 2w @ oft 8, W fefigee
# fr oy A @ P W T
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Shri S. M. Bamerjee (Kanpur):
When this question was raised before
inthis House, some suggestions were
made that we should ¢ake up this
matter with the Burmese Government
also, because some of these rebels are
going to and coming from Pakistan
through the Burma border also. May
I know whether it is a fact that a
Burmese rebcl from Chind area was
living in Aijal for a long time and
that the Government of India gave
him refuge? I want to know who is
that refugee coming from Burma sad
whether it is a fact that he has dis-
appeared now and that is one of the
reasons why the Government of Bur-
ma is not going to support us in dis-
approving the Mizo movement?

Shri Nanda: This is abeolutely
wrong. The Burmese Government
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has been helping us and cooperating
with us, and is still doing it. Se, the
question does not arise.

Shrimati Renn Chakravartty (Bar-
rackpore): Why did you give refuge
tohim? Isit a fact or not ?

Shri Nanda: That does not come
into the picture, because the Burmese
Government is cooperating with us.
The assumption is that something
happened. About that particular
person, I will have to find out. But I
know it for a fact that the Burmese
Government continues to cooperate
with us.

Shri S. M. Banerjee: Is it a fact or
not that a Burmese rebel was given
refuge and he disappeared?

Mr. Speaker: He says he will look

into it; what can I do?
»

Shri Swell (Assam-Autonomous
Districts): The Home Minister has
Jjust now stated that the situation in
Mizo hills is giving ground for an-
xjety. The reports that are received
from the Mizo hills go to show that
much of the ground for a anxiety has
arisen from certain excesses and
wrong policies that we are fol-
lowing in that area. There are re-
ports of innocent law-abiding Mizos
being beaten up when they bring
their arms to hand them over to the
Government. There are reports of
their being beaten up when they do
not bring the arms to the Govern-
ment. All this is creating a situation
there in which the law-abiding Mizos
are being led to sympathise with the
Mizo rebels. In thig regard, may I
know from the Home Minister whe-
ther he proposes to take merely mili-
tary measures to meet the situation
there or to resort to some other mea-
sures in order to bring about a poli-
tical settlement in that area to con-
tain and isolate the Mizo rebels? In
this respect, have they received any
concrete suggestions from the leaders
and representatives in the hill aress as
to certsin steps which they should
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take? May I know what decisions
bave been taken on those sugges-
tions? Do they consider them ty be
mere effugiong of undeveloped brains
or do they attach some serious im-
portance to those suggestions?

Shri Nanda: I never said that mili-
measures alone are in view.
Military measures, of course, come
ftirst in the present gituation for
strengthening the administration.
Various other schemes and projects
for the improvement of the condi-
tions there are being considered.
There is olso the Pataskar Report
which is going to be considered in a
few days. All these things
are going to be done. I repu-
diate the first part of the question.
This revolt did not arise because
some arms were surrendered or not
surrendered. That was long before.

Shri Swell: That is what is going
on now.

8hri Nanda: Now I cun say it is
not 80. I can never say here cate-
gorically that in some individual
cases here and there some harassment
might not have been therc. If there
is any specific case, I guarantee it
will be looked into, but not a general
kind of statement.

Shri Swell: I asked whether the
leaders and representatives of the hill
areas have suggested certain steps
for bringing about a settlement in
that area and what they have done to
those suggestions. Do they take them
seriously?

Shri Nanda: Those reports are with
us. As I said, we are going to consider
the Pataskar Report and the other
things also. My only regret is in
those reports, whatever statement
they have made, there is no very
strong, outright, outspoken condem-
nation of violence.

8hri Jashvant Mehta (Bhavnagar):
The Minister stated that Pakistan is
actively truining the Nags hostiles in
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Chittagong hill area and we have
protested. After signing the Tash-
kent Declaration also, Pakistan has
continued this process of helping the
Naga hostiles. May I know whether
the Government has brought this to
the notice of the other western coun-
tries and Soviet Union which partici-
pated in the Tashkent Declaration
and also tried to create world opinion
regarding these activities of Pakistan?

Shri Nanda: I have already stated
that so far as Pakistan is concerned
we have dealt with the matter in this way.
Ag a general problem everything can
enter into the discussion.

8hri Daji (Indore): It has been
asserted by the Home Minister even
today and by other Ministers on other
occasions, that arms are going to the
Nagas through Pakistan of foreign
make and type. Those arms, we all
know, Pakistan does not manufacture.
Therefore, it only stands to reason to
believe that Pakistan must b supply-
ing them from the arms which Pak-
istan gets from America or the NATO
and CENTO sources. In a similar
situation, during the Kutch trouble,
I would like to remind the House,
America, on a complaint fiom Pakis-
tan, actually sent a General to visit
our side of the border to verify whe-
ther the arms supplied ¢o us during
the Chinese aggression were not be-
ing used against Pakistan. On the
one hand, America gives aid to this
country when the Planning Minister
goes there and, on the other hand,
she gives arms to Pakistan to dis-
rupt all economic activities in this
country. Therefore, cither America
or the NATO and CENTO countries
should stop supply of arms to Pakis-
tan or they should supervise strictly
so that Pakistan is not able to supply
or smuggle arms to be used against
us by these rebels. Have we taken
up this matter in this context with
America?
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Shri Nanda: If the question is
about supply of arms by Pakistan, I
have already given the answer,

st fasrme qoRw (@¥gT)
sar fF g Wl ot 7 @@ agi 9%
ag aq e § fr @ faEe), anm,
@ oifeem £ a@ 917 ofveam &
O AW FT A OF AT TEEET §
W aE ¥ a9 & faeg -
o AT W & o o 2
A T @ o foew & faely
armt & wfwae fag & @@ gg
&, o = § & qwar mgan ¢ i o
ofiat @ & S E dag AR
f& ofimar & w23 oF fark T Y
AT ) 97 R W qE9Y qF F7
Ha foew & aa fady & a0 &1 aY
W o 7 g #Y ar afafer
MRER ER s s egmsA s
fag aER AT FTH A TG ?

ot A=y zEH farg ar Wi wrd
wq ¥ |/ A @ wifgw oAy
e § R WY f@ke g
® gw IEWT AW gL a0s ¥
< Qq & I wifeem Y qee i @
AN AT FN N Iw omEAw W AR

weT ¥ I gAfae g

Shri P. C. Borooah  (Sibsagar) :
The hon. Home Minister in his state-
ment said that he is not aware whe-
ther one thousand armed Naga hos-
tiles entered into Mizo hills from
Pakistan. From our experience we
find that our Intelligence is almost
always under-estimating the affairs
and that is why we land ourselves in
different position. Now, Sir, with the
Chinese entering near about Longju
in the north and Pakistan supplying
arms and ammunitions to the Naga
hostiles and Mizo rcbles, do  Govern-
ment apprehend a major clash com-
ing up soon jointly from Mizo rebles
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and Naga hostiles; if 80, may I know
what action Government has taken
or what action Government propose
10 take so that the Mizo rebles and
the Naga hostiles cannot establish
direct contact?

Shri Nanda: We are trying to sec
that no contabt is established bet-
ween the two for any purpose against
.
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1245 hrs,
RE: CALLING ATTENTION NOTICE
(Query)

Some hon. Members rose—

Mr. Speaker: Order, order. Let us
proceed now.

Shri S. M. Banerjee (Kanpur): Sir,
I rise to a point of order.

Mr. Speaker: What is the point of
-order?

Shri 8. M. Banerjee:
hear me, Sir....

Mr. Speaker: One business is over
and another is going to be taken up.
How can there be any point of order?

Shri Dinen Bhattachsrya (Seram-
pore): Sir, I have one submission to
make, 1 gave a Calling Attention
Notice regarding the proposed closure
-of jute mills in West Bengal. More
than two lakhs workers have been
arrested, You have accepted a Short
Notice Question and that is coming
up tomorrow. But those who are
interested in this matter will not be
staying here tomorrow. My submis-
sion is that you may kindly ask the
hon. Minister to make a statement

Unless you

today in the afternoon. It is a very

simple thing.

ot gon wx woww (W)
seqw wivew, #Y ww 0w Afew fea
...

Ivoaw wpve : ¥ @ yww afeat
Wt 3 |
1247 bre
RE: POINTS UNDER RULES 876
AND 377

Shri 8. M. Banerjee (Kanpur): Sir,
1 rise to a point of order under Rule
376(2) and Rule 229 of the Rules of
Procedure. 1 would invite your kind
attention to @ Press Report that has
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appeared today saying “3 MPs, 5
MLAs among 237 arrested.”

Mr. Speaker: How does this arise
now.

Shri S. M. Banerjee: It does arise.

Mir. Speaker: 1 oannot allow the
hon. Member. Everyr day the hon.
Member would stand up and just say

that he has a point of order under
Rule 376.

Shri Indrajit Gupta (Calcutta
South West): Has the State Govern-
ment informed you of their arrest?

Mr. Speaker: Yes. 1 am coming
to that, I have got the information
here and I will read that to the
House.

Shri 8. M. Banerjoe: Then read it.

Mr. Speaker: I am coming to that.
I must go item by item.

Shri 8, M. Banerjee: My point will
be met if you read it.

Mr. Speaker: The hon.
must have patience.
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Member
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Shrimati Renu Chakravartty (Bar-
rackpore): The point j that at
Budget time we are often sitting late
up to half past five, six, half past six
and beyond, and it is much better tha
the Central Hall should be wsed only
on Saturdays when the House is not
in session. This is really bad. At
one stage in the House there were
hardly more than half a dozen people
when such an important debate was
going on. Of course, ministers are
never present except for the one
minister who is dealing with the
subject. Everybody was there in the
Central Hall. .. (Interruption).
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Shri Sheo Narain (Bansi): ' Opposi-
tion Members were also there. Al

of them were there.
o RN A v a6y &
T gz 2ur fr drad gs e ¥ Wy

Shri Bhagwat Jha Azad (Bhagal-
pur): Of course, there was quorum
in the House and most of the Mem-
bers were sitting there. 1 am rot em-
phasizing that point. What I am
emphasizing is that in the last 17
years since this Parliament has been
here, this was never done. This is
not a healthy convention. We are not
showing disrespect to the scientists
all over the country but you know
that these days this House is always
sitting up to six o’clock. Therefore,
allowing a meeting in the Central Hall
when the House wasg sitting and clap-
ping being heard herc was not good
and healthy. We object to this.

Mr. Speaker: I have told Members
that according to the schedule it
could be understood that the House
would rise at half past five. They
began their meeting at half past
five because I had given them per-
mission. It was an important meet-
ing. Scientists from all corners of the
country had gathered together....
(Interruption).

Shri Ranga (Chittoor): Even yes-
terday this question came up. Just
think about the impression that would
be created all over the country. Yes-
terday while we were discussing the
akal trouble in Orissa, that conference
was going on. There was no quorum
here and the Chairman, I think, had
to ring the bell for quorum. Then,
fortunately, some of our - Congress
Members suddenly realised their duty
here and they all rushed in, quite a
number of them, and we were given
the privi'ege of continuing that de-
bate. Such things ought not to be
allowed to happen. I give weight to
what all you have said even then,
however impertant a meeting it might
be, in the special circumstances, the
scientists could have been asked to
wait for another haf an hour. The
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[Shri Ranga]
-conference could have been postponed
by half an hour. Heavens were not
going to fall just because their con-
ference would have been postponed
by half an hour.

Mr. Speaker: All right; I will take
all these observationg into considera-
tion.

Shri Sham Lal Saraf (Jammu and
Kashmir): May I have a word?

Mr. Speaker : Papers to be lsid on
the Table.

12,53 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF THE NATIONAL PRo-
JBCTS CONSTRUCTIONS CORPORATION LIMI-
TED, NEW DELHI, AND REVIEW OF ITS
WORKING BY GOVERNMENT

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): Sir,
I beg to lay on the Table—

(i) A copy of the Annual Report
of the National Projects Con-
struction .Corporation Limi-
ted, New Delhi, for the year
1964-65 along with the Audit-
ed Accounts and the com-
mentg of the Comptroller and
Auditor General thereon, un-
der sub. section (1) of sec-
tion 618A of the Companies
Act, 1956.

(ii) Review by the Government
on the working of the above
Company.
[Placed in
LT/-6312]66].

KERALA MONEY LENDERS RULES 1964
AND NOTIFICATION UNDER CUsTOMS ACT

The Minister of State in the Minis-

¢ry of Finance (Shri B. R. Bhagat):
Sir, 1 beg to lay on the Table—

(1) A copy of the Kerala Money
Lenders Rules, 1964 published

Library. See No
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in Notification No, 38051|A4)
63/ID in the Kerala Gazette
dated the 31st March, 1964,
under sub-section (3) of sec-
tion 21 of the Kerala Money
Lenders Act, 1958, read with
clause (c) (iv) of the Proe-
lamation dated the 24th
March, 1965, issued by the
Vice-President, discharging
the functi of th President
in relation to the State of
Kerala. [Placed sn Library, See
No. LT-6313/66].

(2) A copy each of two Noti-
fications under section 150 of
the Customs Act, 1962:—

(i) GSR. 530 published im
Gazette of India dated the 5th
April, 1966; and

i) G. S. R. 584 published in
Gazette of India dated the
18th April, 1966. [Placed i
Library. See No. LT-6314/66).
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Shri Hari Vishnu Kamath (Hosh-
angabad): On a point of clarification,
Sir, with rgard to the paper laid on
the Table by Shri B. R. Bhagat. You
will be pleased to see—it is somewhat
mystifying to my meagre intelligence;
will you please scan the item closely—
that it refers to....

st Tt : T aTEw, oY ghw
o6 T oE g

st gfc feow wrte ;A W
Ll

It refers to a copy of the Kerala
Money Lenders Rules, 1864 and them
comes another date, 31st March, 1964.
That was, I suppose, when the Kerala
Government was still in office. It
resigned only in September, 1964.
Then again, another date js March,
1965. All these are such old dates, at
least two years and one year old dates.
It is an outdated and hronistic
document. 1 do not know why it is
being laid on the Table. What is
the significance of this document?
The notification was dated March 1964
when the popular Kerala Govern-
ment was in office. What is this?

Mr. Speaker: Even when the Gov-
ernment was in office, those notifica-
tions had not been laid on the Table;
there had been a lapse or whatever
you might call it. Should they not
be laid on the Table?

Shri Hari Vishna Ksmath: Copy of
the old document, not revised docu-
ment. Why is it being laid on the
Tabic now? What is the point. Let
him explain it if he ean.
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Mr. Speaker: Can the Minister give
any explanation about thisy

Shri B. B. Bhagat: I will find out.

Shri Harl Vishnu Kamath: Let him
take time till tomorrow.

Shri B. R. Bhagat: Yes, I will do
it tomorrow.

Shri Hari Vishnu Kamath: He does
not know; he is ignorant at the
moment.

12.58 hrs.

ARREST OF MEMBER

(SHRI RAM SEWAK YADAV)

Mr. Speaker: I have to inform the
House that I have received the follow-
ing telegram, dated .the 1ith May,
1966, from the Deputy Superintendent
of Police, Lucknow:—

“Shri Ram Sewak Yadav, mem-
ber, Lok Sabha was arrested at
Lucknow on May 11, 1966 at 10.156
hours at the gate of the Council
House by me for offences under
sctions 145|137, 148|313 ILP.C.
read with gection 7 of the Crimi-
nal Law Amendment Act for
forming unlawful assembly caus-
ing obstructions to Members of
Legislature and Government Ser-
vants in the entry into Vidhan
Bhawan and obstructing public
servants in the discharge of their
duties.”

Some hon. Members: Shame, Shame.

Shri 5. M. Banerjee (Kanpur): This
has never been done before.

Mr. Speaker: I am not concerned
with it.

Shri §. M. Banerjee: They say,
“Shame, shame. ... (termption)

Mr. Speakre: Order, order. Shri
Khadilkar.

Shri 8. M, Banerjee: Some of them
were manhandled, including a lady

member, and they arc  crying ‘‘shame,
shame”. Let the Home Minister mske

a stat t. . (I )
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Mr. Speaker: No statement is need-
ed now.

8hri 8. M, llnnerjea Members of
Parli t are hi . (Imter~
ruption).

12.56 hrs.
COMMITTEE ON ABSENCE OF
MEMBERS

SEVENTEENTH REPORT

Shri Khadilkar (Khed): Sir, I beg
to present the Seventeenth Report of
the Committee on Absence of Mem-
bers from the Sittings of the House.

1256 hrs. ‘

STATEMENT RE: PRESS REPORTS
ON PLANNING MINISTER'S VISIT
TO USA AND CANADA

Mr, Speaker: Statement
Asoka Mehta.

Shri S, M, Banerjee (Kanpur): Sir,
I rise on a point of order about this
Halomn

Mr. Speaker: Let me hear the state-
ment first.

Shri S. M. Banerjee: I have got this
statement.

Mr. Speaker: Let 'me hear itJfirst.

The Minister of Planning and
Social Welfare (Shri Asoka Mehta):
Mr. Speaker, Sir, yesterday, some
Honourable Members referred to cer-
tain press reports to the effect that I
was awaiting clearance from Washing-
ton to the statement that I
propose to make to the House tomar-
row on my recent discussions in the
United States and Canada. Some
Honourable Members had also given
notice of a Privilege Motion in regard
to a PTI report that before leaving
Washington I met the President of
the World Bank to get from him an
agreement on the statement which I
would meake in this House. You, Mr.
Speaker, have already declined to

by Shri
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‘give your consent to the

Reports on Planning Minister’s 163§ ©
Visit 10 U.S.A. ¢Str.)

Privilege
Motion.

Shri §. M. Banerjee: This is wrong.
1 will read out the proceedings.

Mr. Speaker: Order,
us hear him.

Shrl Asoka Mehta: As there have
been some r s and i -
standing in the matter, and as an-
nounced by the Leader of the House
yesterday, I wish to clarify the posi-
tion,

order. Let

Mr. Speaker: I have asked Shri
Banerjee so many times to keep quiet.

Shri S. M. Banerjee:
an immunity.

They enjoy

Shri Asoka Mehta: At the outset,
I should like to deny that the state-
ment that I proprose to make tomor-
row has been agreed upon with the
President of the World Bank, Mr.
Woods, or that I am waiting to get
clearance to the statement from
‘Washingt: The stat t that I
propose to make tomorrow on my visit
to the United States and Canada is
being finalised. I undertook its pre-
paration only after reporting my dis-
cussions in Washington to the Prime
Minister and the Cabinet. There
could be no question of my having
obtained the agreement of the World
Bank President to it or having sought
the clearance of Washington to it.

As the hon. Members are aware, the
purpose of my visit was to hold dis-
cussions with Mr. Woods, the Presi-
dent of the World Bank, and the Pre-
sident and senior officials of the
United States Government. The ob-
ject of my discussion was to ascertain
the nature of support that could be
expected for the Fourth Five Year
Plan from the countries of the “Aid-
India Consortium”, of which the World
Bank President is the Chairman, and
the U.S.A., which is one of the most
important countries of the “Aid-India
Consortium”. Owing to the important
nature of these discussions, it was ne-
cessary to seek confirmation from them
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for that part of the record of our dis-
cussions which represented the views
and the statements made by the World
Bank President and the U.S. authori-
ties. It was necessary to do so in
order that there could bc no misun-
derstanding later as to the precise in-
dications given to me by the World
Bank President and the U.S. authori-
ties. These will naturally form part
of the statement that I propose to
make tomorrow to the House. All
that I sought to do, before leaving
‘Washington, was to ensure that in my
statement to this House. I faithfully
report, both in letter and spirit, the
nature of indications given to me by
the World Bank President and the
U.S. authorities.

18 hrs. .
" Some hon. ‘, Members rose—

Shrimati Renu Chakravartty (Bar-
tatkpore): I would like to state that
the statement made by the Minister
of Planning is based on a PTI report
jtself and he denies that.

Firstly, I would like to point out to
you that after having denied it, he
again says that he had to share with
the World Bank a part of the record
of the discussions which represented
the views and the statements made
by the World Bank President and the
U.S. authorities. Then, he says:

“This will naturally form part
of the statement that I propose to
make tomorrow to the House.”

“This was exactly my contention. Sir,
he had a long discussion with the
‘World Bank, with President Johnson
and everybody else there. After such
discussions that took place, our Minis-
ters are expected to understand their
mind. The two minds have met and
they already know what one wants
the other to do. Surely, they would
have also hanged - the mi of
discussions.

Now, the paper says that he obnw-
ed them a portion of the st
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agreed on the statement—which Mr.
Asoka Mehta is going to make to Par-
liament. Mr. Parasuram’s statement
shows that he showed those portions
which he is going to make to Parlia-
ment, That is exactly my point that
no part of the statement which is to
be placed before the House must be
shown to anybody except after it has
'been made on the floor of the House.
You also said—it may be, tomorrow
you may give your opinion—that you
will give your ruling after having the
full statement which Mr, Mehta is
going to make. o

Yesterday, there was a newg item
saying that, after having shown, as
he says, those portions to the World
Bank because it was a very impor-
tant statemeni and he wanted no
misunderstanding, he met WMr.
Chester Bowls on Tuesday and the
talks had centred round on some of
the points which Mr. Mehta is going
to deal in a statement to be made to
Parliament. Don't you think that,
after seeing this statement, no suth
statement should be permitted which
has been shown earlier to the World
Bank President? We want to know
the assessment of our Minister. We
do not want that it should be okayed
by anybody else. He has had talks
with them. He has understood their

minds. Now we want an indepen-
dent to be placed before
the House, We know clearly that

tomorrow he is not going to give us
any actual figures. If it was a ques-
tion of figures, I could have under-
stood. If it is a question of what his
assessment is after he has had dis-
cussions with them, that particular
statement must be his own and not &
part of it to be shown to the World
Bank or to anybody else. This is my
humble submission.

Shri H. N. Mukerjee (Calcutta
Central): There are press reports
which have appeared and which

continue to be very disturbing from
the point of view of parliamentary -
e, propriety and from the

this is a PTT report and that he
674 (Ai) LSD—7

mm’e ‘fundemental point of view ‘of
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{Shri H. N. Mukerjee]

the interest of our own country being
in jeopardy in certsin negotiations.

I can quite understand the anxiety
of the Planning Minister about secur-
ing the precise formulation from the
World Bank or whatever other autho-
rities he consulted regarding what
their claims or their offers were. But

1 cannot understand and I cannot
concelably understand a sort of
anxiety which he has reportedly

demonstrated according to the press
reports by going to the President of
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the reported fact which he cannot
deny that he did not have this kind
of consultation which has given rise
to reporters saying very hopefully
that we have tried to get an okay, a
clearance, for what is going to be
said in Parliament by the Minister
from certain external sources.

I feel, therefore, from what the
Minister says and he, more or less,
accepts what the press had reported,
that it is quite clear that a report
to Parliament is going to include

the World Bank on the eve of board-
ing the plane demonstratively so that
the press people could get an inkling
of it and then giving them some kind
of an assurance or at least that was the
impression which the press people
got that what he was going ¢o tell Par-
liament was being okayed by the peo-
ple over there. Here are the accre-
dited press correspondents who are
nat afraid of divulging their names
and they are sending out special des-
petches mentioning a rather pictures-
que, somewhat humiliating fact that
the Minister for Planning of India, on
the eve of boarding the plane, rushes
off to somebody else to get an okay
from him. If it is a matter as the
Planning Minister now tries to sug-
gest of getting a precise formulation
of what the World Bank offers or the
World Bank demands or requires,
that is a matter of internal negotia-
tions and conversations and discus-
sions between Govermament and Gov-
ernment representatives. That is a
matter which has nothing whatever
to do with the report to Parliament.
There is a fear from what Mr. Asoka
Mehta says now that what actually is
told by the World Bank representa-
tives is to be formulated very strict-
ly and rigidly so that all that can be
put in a report to Parliament. All
this is most mystifying and whatever
comes out of it ig extremely humiliat-
ing. I can understand the report
p ted to Parli t on the basis
of a discussion with foreign repre-
sentatives. But I don't

hew the Minister is explaining away

thing which is okayed by a
foreign agency and even before the
report is presented, in order to make
our humiliation even more glaring,
in order to add salt to our injury, to
our wounds, this whole matter is
placarded all over the world and the
press of the world are making a
story out of this business that a Par-
liament has been subjected to this
kind of humilating treatment and the
hymiliating postures which, as the
representative of the Government,
the Planning Minister did have to
assume in America. Thls Ts “exactly
what the House should not tolerate.

e, wg¥ O ay @ & wpem wgw §
fix weeht wgYET *7 a7 TR FE—

“You, Mr. Speaker, have al-
ready declined to give your con-
sent to the Privilege Motion.”

R AR

e wERT - 1 A Rz ¥
fod wgrar. ..

ot Wy fesll TR R § wr v
far T wATH Y & AT SEwT w* |
wtnyr & frdw sew fe oy fadw-
frwre ot Aifew qrew W1 T & frwra-
ot §, S8 9 vt oty s §

T a ag & 5 o e e
et wgraaT & AR F A=k v ¥ wfu-
e aar ww O Foe & wfewfaY
I AW TN W @ o AR
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R § WTERT %W § W 9N
afa ¥ 1% £ 6 o gwed ¥ -
Ny grlt, Iud e} ¥ wgwr fanfa
a1 frder ¥ & ot or W fadew ar
wrew ¥, ag dver ¥ w4, el ¥
95 & A

Shri Har{ Vishbnu Kamath (Hosh-
angabad): Sir, permit me to invite
your attention to para 2 of the state-
ment which says:

“....I should like to deny that
the statement that I propose to
make tomorrow has been agreed
with the President of the World
Bank, Mr. Woods, or that I am
waiting tp get clearance to the

¢ from Washington."

He has denied this. But what is the
PTT report?

regard to a PTI
report that before leaving
Washington I met the President
of the World Bank to get from
him an agreement on the state-
ment which I would make in this
House.”

That PTI report hag not been con-
tradicted. It is not possible for him
to contradict that. That means it
stands.

Now, 8ir, either the Minister
is making a wrong statement—I would
mot use a stronger word—or the
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is an honourable man, that has told
us the truth.

ot 7y foerd : wr efoear ey
W

i(ﬁﬁqm:ﬁmw
g1 g Wi gfear e wr ) o Iy
RN g

Therefore, the statement attributed
to the P.T.I the report which has
already appeared is probably prima
facie incorrect or faige. Therefore,
the light of the statement made by
the Minister in the House today, the
privilege motion arises against the

, that the PTI has made a false
report with regard to the Minister.
Therefore a formal notice of a privi-
lege motion against the PTI could
be given straightway.

Shri §. M. Banerjee: Mr. Speaker,
Sir, my first point is, that this state-
ment which Shri Asoka Mehta has
made that you have already declined
to give your consent is not correct..

Mr. Speaker: I have made it clear.

Shri S. M. Banerjee: The hon
Minister has made a statement with-
out even reading it.

Shrimati Renu Chakravartdy: To-
morrow he is going to say something.

BShri 8. M. Banerjoo: 1 would like
to read this item from the news
broadcast on the 7th May, 1906 at 1.30
rM. and 9 p.m. It says:

“The PTI report from
Washington says that the Minis-
ter of Planning Mr. Asoka
Mehta has been given assuranges
of support by the World Bank
and the U.S. in India's develop-
ment. Bafore leaving Washing-
ton for home, Mr. Mehta had a
final meeting with the World
Bank President, Mr Woods, They
are reported to have agreed on
the which Mr. Mehta

PTL in making a false stat t
1 take it, because the hon. Minister

will make in Parliament on the
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(Shri S. M. Banerjee)

Bank's share of assistance to
India.”
3
As Shri Kamath has very ably said,
there is this statement of the hon.
Minister. I read from the statement;
where he said:

“Some hon. Members had also
given notice of a privilege motion
in regard to a PTI report that
before leaving Washington I met
the President of the World Bank
to get from him an agreement on
the statement which I would make
in this House”.

—Sir, this he has not denied. Then,
the third point is this. He said: 1
am reading from the third para, page
2

“Owing to the important nature
of these discussions it was incum-
bent on me to share with them
that part of the record of our dis-
cussions which represented the
views and the statements made by
the World Bank President and
the U.S. autharities.”

Even after all that took place in
U.S.A. during his visit either with the
President of the World Bank or with
U.S. officials including the President,
it is reported that he met Mr. Chester
Bowles and even then the statement
was not prepared or laid on the Table
of the House and he wants another
day. He discussed with the Cabinet—
Only day-before-yesterday. And to-
morrow he is going to make a state-
ment. I would like to know, Sir,
whether with the statement any let-
ters were exchanged., Ordinarily with
such statements letters are exchanged;
doc ts are h d. Such let-
ters and documents might have been
exchanged. This isthe case when talks rake
place between two Governments. This
is not a private talk. The Planning
Minister repr ted our y. He
was negotiating on behalf of our
country with the World Bank and the
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US authorities. Now, Sir, I just want
to allay the fears in the minds of the
people that our country is being sold
to the American whims and to the
dollars. I would like to know
whether other documents connected
with this matter have been exchanged
between the two Governments. I
would request they should lay those
documents also on the Table of the
House so that we can get a clear
picture of the whole thing.

Shri Nambiay (Tirucafrapalli): I
find that the Privilege Motion is
strongly justified, because of the time-
lag after his coming here. Several
days have elapsed and he did not
come forward to make a statement to
this House, Further, Sir, in the mean-
while many statements were coming
and he is now saying that whatever
discussion he had in Washington he
had to do it and he had to share his
views on the subject and. to know
their minds. But, Sir, while all tnhese
things were happening, he did aot
take care to say, to.tell us, to tell
this House, what actually happened

behind our back. He was conti-
nuously doing this correspondence and
he was gathering material. He was

cxchanging notes and he was hiding
this matter and this subjeet from the
people and from this House. There-
fore, Sir, he has committed a breach

of privilege and he has to be hauled

up for that. (Interruptions.)

Mr. Speaker: Order, order,

Shri Asoka Mehta: 1 would like :o
repudiate the various insinuations
that have been made against me and
the way 1 have conducted my work
in the United States. Sir, I saw that
certain insinuations have been made
because it is argued that the news-
papermen knew what I was going
there. I was discussing with 1he
President of the World Bank till 5-30
when I got into the plane to go to
New York to catch the Plane for India
It ig obvious. The World Bank Presi-
dent represents the consortium—he
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.speak on behalf of a number of
countries. Whatever he agrees to
~with us, he has to ¢communicate to
ten countries. He was not speaking
on his own behalf. He has to be
clear about what he is telling us and
he has to be clear about what we are
telling him. In respect of any bila-
teral discussion that takes place—any
discussion where there are two
parties—whatever final conclusions
are reached, it is y that we
have a common record of under-
standing  (Interruption)  Secondly,
Sir, because Mr. Chester Bowles came
-and saw me the day-before yesterday
the Hungarian Ambassador wag with
me yesterday, the Canadian High
Commissioner was with me this
morning—is it being suggested that
if any Ambassador or High Commis-
sioner comes to me they are trying to
find out what I am going to do with the
Parliament? It is absolutely unfair; it is
impossible for any person to function
if these kinds of charges are going to
be levelled, if such insinuations are
going to be made. Sir, I am here as
a Minister because I enjoy the con-
fidence of my Prime Minister and +he
confldence of my colleagues in the
ruling party. So long as I enjoy the
confidence of my leader and the con-
fid of my coll in the Con-
gress party I would not subject my-
self to this kind of insinuation.

Mr. Speaker: Is jt the desire of the
Members who gave the notice of
Privilege that 1 should give my judg-
ment of my decision now? (Interrup-
tion). ,

o vy fowd © W dif )

Mr, Speaker: What else hive they
been doing uptill now? They were
pressing me. If the ruling was nol
required what was the sense in the
discussion?

An hon. Member: The Minister
should enjoy the confidence of the
ssouse—not merelv the cantidence of
ais colleagues only.

YAISAKHA 1888 (Saka) Reports o Planning Mimister's 16364

visis 1o U.S.A. (Sts)

Mr, Speaker: If I am required to
give thdt.ruling 4t this moment I am
ready with it,

Shri Hari Vishnu Kamath: You said
now you wanted time.

Shri H. N. Mukerjee: If you ate
ready with your ruling, your wisdom
should be made available to us, either
now or at a subsequent time. We
should get your decision,

The Minister of Parliamentary
Affairs and Communications (8hri
Satya Narayan Sinha): You may give
your ruling whatever it is,

Shri Ranga (Chittoor): Why not get
a clear statement from him tomorrow
and then give your ruling?

Shri Hari Vishnu Kamath: You wmay
give your ruling tomorrow because
another fresh notice is coming,

Mr, Speaker: No. That would be a
different thing altogether.

Shri Nambiar: We wil] leave it to
you.

Mr. Speaker: Why have it tomo:-
row? Now, today, this discussion has
taken place and twenty minutes have
been taken uptill now. Tomorrow
again there  will be discussion. We
ought to have some sense of propor-
tion about the time also.

Shri S, M. Banerjee: Notice of the
privilege motion has already been
given and it is awaiting your deci-
slon,

Mr. Speaker: If it is the desire that
I should now make up my mind....

sftwy fowd : gTFT Wi—nr
arga—a1 fafadwr v ¢ o dro
wfo & faems | s G afay

Mr, Speaker: I had said at that time
that I will give my ruling after the
statement has been made. Therefore
I was reluctant, If the Members on
that side want that, I can give that,
on the basis of the material that has
come on the record up till now.
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Mr. Spsaker: 1 am required to give
my ruling on this point, 50 far as the
material that has come on the record
is ned. q ion raised was
that the PTT had made a report that
the clearance of whatever gtatement
was going to be made before Parlia-
ment had been sought from the
President or from the World Bank
Chairman, and that a breach of pri-
vilege had been committed thereby
because the statement ought to have
been made in Parliament straightway
and no clearance should have been
sought for, and that it was humiliating
for any Minister of the Government to
get a clearance from any outside
agency. ...

8hri 8. M. Banerjee: Which he has
not denied.

Mr. 8peaker: Order, order. The hon.
Minister has explained that because
the talks had been going on, there-
fore, he had to get this much just
approved in regard to whatever im-
pressions he had gathered about the
talks that they had and about what
had been said by the other side,
whether he had got the correct im-
pressions in his mind about what had
been conveyed by the World Bank
President or by ¢he President of the
USA. That is ordinary courtesy. If
two persons of whatever position talk
to each other, then too they exchange
notes. and the onc says to the other
‘I would like to know whether I have
understood you rightly; 1 carry this
impression.’.

ft wy fowa . wEmw wEET,
ST i § v an
Mr. Speaker: When two statesmen
have a conversation or have some
discussion, and they have to arrive at
a decision, then it is customary to

find out from the other party before
releasing what impression one has
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carried, saying ‘Thig is what I atm
carrying in my brain or in my mind
about the talks that we two have had.
Have you any objection to it? Or
have you to say anything about {t?
Or is this the correct impression that
1 have gathered? Or is there anything
that you want to object to? That s
always done.

It is no wonder, therefore, that the
Planning Minister also ted just to
make sure that whatever impressions
he had gathered about the talks that
he had with two dignitaties must be
confirmed and just got approved of
by them so that those impressions
were the correct ones. Therefore, no
breach of privilege arises on this
matter.

oy fawd : #7 a pRm T
q7 IEET A WAy yarw ot frar oW
W e & wrAen g fe o feedy faft
sfafufa & ara a3 O & &Y ag w0
wifgy  afss qwss wre FeT & afew
€ awar &, v wgfe & afar @
awar ¢ Tz & o Q¥ ff foiw }
ey, six 0 ag #X wh @ I W
T daer f Y fear

—

13.22 hrs.

RE: STATEMENT UNDER DIREC-
TION 115

Mr, Speaker: Then, there is a state-
ment to be made by Dr. Ram Mano-
har Lohia. The hon. Member is absent
So, we shall take up the next item.

13.22 brs.
RE: QUESTION OF PRIVILEGE

Shri N. Sreekantan Nair (Quilon)-
I had written to you, bringing to your
notice, another case of contempt of
this Lok Sabha. I would like to know
what decision you have taken on that
matter. -
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Mr. Speaker: I have not taken any
decision.

1 am sorry at the manner in which
w hon. Member has stood up end
Just given expression to his displea-
sure or anger, if 1 might so call it.
He had come to me this morning also.

He, has given notice of a breach
©of privilege against a newpaper. I
rgquested him to send me the mate-
rial or the corvespondence that he
hed with that paper because he had
written that he had correspondence
also. Instead of sending that to me,
he just asks me that 1 should give
that decision.

Shri N. Sreekantsm Nair: I had
sent the entire translation to you three
or four days back.

Mr. Speaker: I am just coming to
that. Shri Sreekant Nair should
listen to me. If he is in that rage, I
<annot help him,

This morning, he saw me. I am very
3017y to bring it to the notice of this
House that when I had told him that
“Unless 1 see the material, how could
1 decide?”, he was in anger and he

Re. Question VAISAKNA 13, 1860 (SAKA)  of Privilege R,

give the permission it meant thet I
was influenced by the other perty. Is
it fair to say thaty

Shri N. Sreekantan Nair: It is more
than a week since I had sent the
translation of the entire leading ar-
ticle which had been brought out.
When you say like that, you are ques-
tioning my integrity. 1 have raised
this matter in al] seriousness, and
vety sincerely and honestly. And
still you sre urging me to supply
the entire text of the leading article.
After my having given it to you since
more than a week, your P.A. calls
me and tells me ‘The Speaker wants
to see all the correspondence also,
because it seems there has been so
much delay, and 1 do not know whe-
ther he will take it up.’. This kind
of talk to me by an ordinary officer
under you just prompted me to speak
like that and say that you are influ-
enoed or you are being influenced by
some interested party. That is my
honest conviction.

8hri K. N. Tiwary (Bagaha): That
remark of the hon. Member against
you, Sir, should not go on record.
That should be expunged

told me ‘Somebody has itted
contempt. Who that is is to be seen.
If you do not give me permission, it
would be presumed that you have
been influenced by the other party’.
It is very unfair to allege like that. I
had not seen that man. 1 do not know
read that

who he is. 1 cannot

paper . . .
Shri N. Sreekantan Nair: They
have their agents here.

Shri Dinen Bhattacharya (Seram-
pur): It was a private conversation
with you. Why should you raise it
here? That is also not fair,

Mr. Speaker: Is this the private
conversation that a Member should
have with me in my chamber that he
should come and threaten me saying
that somebody has committed con-
tempt; he meant that 1 had committ-
ed that contempt, and then he follow-
ed it up by saying that if I did not

Mr. Speaker: Is it the conclusion
of this House or of any Member that
because I ask him to give me the
material, therefore, 1 doubt his inte-
grity?

Shri Hari Vishau Kamath (Hoshan-
gabad): He is jumping to conclusions.

Mr. Speaker: Is this the conclu-
sion that any reasonable man can
reach that because 1 ask him to give
me the material, therefore, he should

Shri N. Sreekantan Nalr: | guve it
about a week ago.
Mr, Speaker:....that 1 doubt his

integrity? 1 am rather surprised at
the way in which the hon. Members

behave.
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¢ Shri K, N. Tiwary: On a_point of
order... That portion of the remark
made by the hon. Member against you
should be expunged from the procee-

"MrSp'ea.ker Let that remain.

’.—
'1337 hm B

\RE: HUNGER STRIKE BY FCI
EMPLOYEES

Shri Ranga (Chittoor): Some time
ago, I had requested you, Sir, to see
'that the Food Minister would make
a statément about the hunger-strike
that was being supported by the em-
ployees of the Food Corporation of
India, by about 21,000 of them. He
should make that statement as soon
as posstble.

The Minlster ol Food, Agriculture,
C it t and Coope-
ration (Shrl C " Subramaniam): T
would like to know one thing from
the hon. Member. He has given notice
of a short notice question. [ am pre-
pared to accept it, and I have already
accepted it. I would like to know
whether that would satisty the hon.
Member.

Shri Harl Vishnu Kamath: (Hoshan-
gabad): He may answer it tomorrow.

Shri Ranga: When is it coming np?

Shri C. Subramaniam: The day will
be fixed by the Speaker.

o TW KA Wi (wEEETR ) :
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13.28 hrs.
PRODUCE CESS BILL~—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri C.
Subramaniam on the 11th May, 1966,
namely:—

“That the Bill to provide for
the imposition 3t cress gn certaln
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produce for the improvement and
development of the methods of

4 cultivation and marketing of such’

¢ 'preduce and for matters connect-

' - ed therewith, be taken into consi-

't deration. : ' :

: Out of 2 hours allotted for this Bill

one hour has already been avalled of,

and one hour remains now.

Shri Shree Narayan Das: (Dar-
bhanga): I support all the provisicns
of the Produce Cess Bill except those
contained in clause 22. The provisions
of the Bil] are meant only for the
continuance of some cess on some
produce, which was being collected
under the provisions of three or four
Acts,

13.29 hrs. *

[MRr. DrruTy-SpEAKER in the Chair.]

Those Acts are the Indian Cotton
Cess Act, 1923, the Indian Luc Cess
Act, 1930, the Indian Coconut Com-
mittee Act, 1944, and the Indian Oil-
seeds Committee Act, 1946, and these
have ceased to operate from 1st April
1966, and consequently, all the com-
mittees formed under these Acts have
been dissolved and the functions of
these committees are going to be en-
trusted to the various Departments
of Governmemt. These committees
were dealing with the improvement,
development and marketing of all
these fproducey and they were also
carrying on some researches through
some institutions formed and managed
by them.

Now after this House passed » Re-
solution to the effect that all these
commodity committees are dissolved,
Government have come forward with
this Bill making provision for the
continuance of the cesses that were
previously levied.

.

In this connection, I would like to
say something. As I have said, 1
support all the provisions of the Blll
except. cl. 22. Yesterday I wanted
to refer to this provision, This oro-
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vision clothes Government with the
power to add to the schedule by a no-

‘tiffcation in tHe official gazette, which
‘will, in effect, mean thai Government
‘will have the power to levy cess on

certain other commodities not con-
tained at present in the Schedule as
proposed.  Under the Constitution,
this House has the power to levy a
tax. This power should not be dele-
gated by us. If we did so, we would
be taking away the power of Parlis-
ment to impose taxes if Parliameny

‘thinks necessary. Therefore, I would

request the hon. Minister to seek
leave of the House to withdraw this
particular clause. In that case, the
House would wholeheartedly support
the Bill,

Coming to other points, 1 think
there is justification for the dissolu-
tion of these committees. The res-
ponsibility of carrying on the work of
improving and development in con-
nection with certain commodities is
going to be entrusted to the various
departments. I do not know to what
extent the various departments will
be able to discharge this responsibi-
lity. When the House discussed the
Regolution seeking to dissolve these
commodities, it made varfous points
suggesting that gome of thesc com-
mittees should be continued. ‘The
hon, Minister said that the functions
of these committees were of two kinds.
One function wag with regard to car-
rying on research which was to be
coordinated by some agency. The
Indian Council of Agricultural Re-
search are engaged in carrying on
researcheg in the agricultural field in
so many departments, The researches
being carried on by these committees
through some institutions or other-
wise are nt coordinated. Now the
functions of these committees with
regard to research are going to be
entrusteg to the ICAR. I support thig
idea. 1 hope the ICAR will carry on
‘more vigorously whatever researches
were being carried on by these com-
modity committees.

Another point I would urge for con-
sideration is this. The services of
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research workers engaged in work in
research laboratories of elsewhere are
geing to be reorganised and they aere
to be provided with more facilities
and other things so as to encourage
them in their work. I welcome this
jdea. I hope that this will be jmple-
imented at a very early, date.

1 also weiceme the effort being
Jmade towards researches in various
felds of agriculture. Here I would
mmake one point regarding ome Pro-
duce, cotton. Bfforts have been made
from time to time to develop such
warities of cotton in our country as
we have to import now. At present,
we have to depend much more on the
gmport of some varities of cotton not
-produced in India. 1 would request
the hon. Minister to take early steps
in thig regard so that we may become
self-sufficient in this matter because
when we have to import cotton from
Egypt or USA, we have to spend a
Jarge amount of foreign exchange we
do not have in sufficient amount.
“Therefore, the researches being car-
ried on by these institutions should
‘be directed towardg evolving some
varieties of fine cotton so as to put an
end to our dependence on imports on
4his account.

Iy has been said that after the dis-
golution of these committees, develop-
ment councils have been formed. Al-
though they are quite advisory in
character, 1 think Government will
make efforts to see that thesc deve-
lopment council® are allowed to sit
from time to time; they may be in a
position to make suggestions with re-
gard to development of agricultural
commodities which may be imple-
mented by the department to Which
thig responsibilty is being given. With
these words, T support the Bill. I hope
the hon. Minister will accept the
suggestion to omit cl. 22 and then the
provisions will receive the whole-
hearted support of the House.

Shri Tyagi (Dehradun): On a point
of order. This issue concerning cl.
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22 is a major one. I would like the
Law Minister to express his opinion
as to whether this House is entitled
to delagate this power to any orga-
nisation, Government or otherwise.
Taxation is the sole privilege of this
House. To what extent we will taz—
this power cannot be delegated to
Government. It is wrong for Gov-
ernment to demand this from us 1
would like him to explain whether
this clause is constitutional.

Shri Hari Vishnu Kamath (Hoshan-
gabad): I think by previous arrange-
ment, he is here.

) Mr. Deputy-Speaker: When the par-
ticular clause js taken up, it may be
discussed.

Shri Hari Vishnu Kamath: The
point is that the Bill is out of order.

Shri Tyagi: Is it in order for Gov-
ernment to bring forward a propoes!
whereby the powers of the Lok
B8abha to tax are delegated to Gov-
ernment? Is that legal or constitu-
tional? If there is a limitation, I can
understand it. Take England. There
also there are limitations, for instance
on borrowing. Parliament lays down
the limit. Within the limit, they are
authorised to borrow, but not unlimit-
ed powers to borrow.

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Devel t and Cooperation (Shri
Shinde): After the Bill was intro-
duced, the Ministry of Law pointed
out o us that an amendment to this
general clause will be necessary as it
felt that the power to impose cess
at an unspecified rate is likely to be
objected to in Parliament and the
clause may ultimately be struck down
by courts of law on the ground that it
amounts to excessive delegation. It
suggested that the maximum rate of
levy of cess that can be notified in
any notification issued under cl 22
should be specified in this general
elause as a percentage of the value of
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she produce. Accordingly, an amend-
mment is going to be moved.

Shri Shree Narayan Das: That spe-
cifies the limitation. But the question
is of the levy of a tax. Our objection
is that power is sought to be taken to
levy tax on some other commodities
4han those listed in the achedule
Four commodities have been mention-
ed in the schedule. That is all right.
But if after passing thia Bill, Govern-
ment think it necessary to levy some
cess on some other oommeodity, they
will not come before this House; they
will only issue a notification adding
10 the schedule and that will be valid
enough to levy such a tax on the
cammodity oconcerned. Therefore, the
right of taxing a commodity, enjoyed
by this House, is sought to be dele-
gated. Whenever Government want
1o impose a tax on any other com-
modity, they should first get Parlia-
‘ment’s ganction so that we may consi-
der it and come to our decision. That
being so, clause 22 is not necessary.

Mr. Deputy-Speaker: Can Govern-
ment do it suo motu or have they to
come before the House?

Shri Shinde: The required amend-
ment is being introduced. In princi-
ple, what has been agreed to s
agreed. In accordance with the sug-
-gestion of the Law Ministry,it was de-
cided that the maximum cess levia-
able under clause 22 will be specified
at 1% of the value of the produce
and since clause 23 provide for laying.
all such notifications will be laid on
the table of both Houses of Parlia-
ment for their approval.

Mr. Dupty-Speaker: What 1 want
1o know is this. If you want to im-
pose any additional tax or add any
additional item, can you do sa suo
‘motu by notification or you will have
to come up before Purliament seek-
ing amendment 4o a particular sec-
tion. This is what I want to know.

Shri Shinde: The notifications will
‘be laid on the table of both Houses
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for approval. The maximum lmf of
cess leviable is prescribed at 14%.

8hri Mam Sinh P. Patel (Mehsana):

Sir, 1 want to participate in the dis-
cussion of the Bill.

Mr. Dupty-Speaker: You can speak
afterwards. What does the Minister
say for thise

The Minister of Law (8hri G. B.
Pathak): The Law Ministry gave its
m to this Ministry and (his
Ministry says that they have acted
upon that opinion. This ia what I
have understood.

Shri Tyagl: Unless there is an
amendment, how can they act on this®

8Shri G. 5. Pathak: The maximum
has been fixed by Government.
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Mr. Deputy-Speaker: The quorum
oell is being rung.

Now there is quorum. The hon.
Minister may proceed.

8hri G, 8. Pathak: Sir, it appears
that by amendment, the maximum
rate of the cess wil] be fixed by Par-
liament.

Shri Tyagi: According to the Cons-
titwtion is it permissible?

Shri G. 8. Pathak: That would be
constitutionalsbecause it will be Par-
liament which'will fix the maximum
rate. It will be within the discretion
of the Government to fix a lower rate.
The notification, by which the lower
rate will be fixed, will depend upon
the changing condition; that will be
placed before the House.

Shri Ranga (Chittoor): Can you
read clause No. 22. Does this apply to
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these crops?. It is. not mentioned.
Here new crop has been brougnt in.

. . . Produce ,

'Shry G. S. Pathak : I am reading
the amendment to the Bill.

Shri Ranga: That is not the amend-
.ment.

Shri G. S. Pathak: The amendment
is on page 10, line 6.

Shri Ranga: You are making a mis-
take. Please read clause 22.

Shri G. 8, Pathak: Sir, what is the
question put to me? I must know
this.

Mr. Deputy-Speaker: Claugse 22
gives powers by notification to bring
in some more items under the taxa-
tion proposals. Can you do it without
amending the Act?

Shri G. S. Pathak: I submit that that
can be done. But, what would be the
produce which will attract a particu-
lar cess or on which cess will be im-
posed may depend upon varying con-
ditions. Parliament today cannot de-
cide as to how many kinds of produce
will be subjected to tax. That power
may be given to Government.

Shri Ranga: No, no.
up before the House.

It should come

Shri G. 8. Pathak: When the notifi-
cation is issued and is laid before the
Parliament, it will remain on the table
of the House for thirty days. The
Parliament then can consider it. That
is a question which, I believe, has
come up before the courts. In a case
where the conditions in the country
vary, it is open to Parliament to de-
cide this.

Shri K. N, Tiwary (Bagaha): Gov-
ernment can come before Parliament
and get the powers. What ig the harm
in that?

Shri G. S. Pathak: The difficulty is
about the t;une. The result will be
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that each time when the Government
thinks that a  particular commodity
should be taxed, then that will require
a fresh approval.

Shri Tyagi: I can understand if you
tax that only after the lapse of 40
days. It can be done only when the
Parliament has approved of the notifi-
cation laid by Government on the
floor of the House. If Parliament re-
jects or it approves of that, that does
not matter. Before the time expires,
you may not levy the tax, You can
only do that afterwards.

Shri Ranga: There is an additional
point. It is not that the Government
should simply issue g notification and
then place it on the table of the House.
In that case, what happens is this.
Each one of the members—any one
of the 'members—is obliged to make
a particular motion. That would ‘be
only a king of indirect procedure.
What ought, to be done—what we de-
mand should be done or what is im-
plicit in the objection raised by my
hon. friend, Shri Tyagi—is that the
Government should come forward
with a straightforward motion or
whatever it is—whether it is in the
shape of a Bill or in the shape of a
simple resolution—saying that the
provision of such and such an Act
should be extended to such and such
a crop. They cannot decide that. They
will have to come up before the
House. That would be the direct res-
ponsibility of the Government. If it is
not accepted, the Government  wil!
have to go out of office. If it is
accepted, then, thereafter, the rules
and all these things will have to be
subject to the procedure indicated in
clause 23. Therefore, clause 22 by
itself is so wrong. It abrogates certain
explicit powers of this House, It is the
special privilege of this House and not
the other House or any other institu-
tion to say which particular crop and
the producers of users of which have
to be subjected to a particular cess, 1
can understand that if once this House
gives permission w tne Government
to impose a qesg op a particular crop
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or group of people. In that case, we
may give the powers to Government
to go up to this maximum which the
House prescribes. Within that parti-
culdr maximum, a commodity is liable
to be taxed; it may be varied from
year to year, raised or lowered. But
so far as the essential decision, the
decision as to what pcople should be
brought within the mischief of a
particular duty and how, that decision
must be taken only by this House; it
cannot be given over to the executive.

Shri Harl Vishnu Kamath: May 1
submit that the authority of Parlia-
ment is being whittledq down and the
powers of this supreme legislature
will be .steadily eroded if the Govern-
ment is 1o have its way in regard to

this. Bill. The power to levy taxes is
exclusively that of Parlizment. Gov-
ernment micappropriates  rather

usurps that power and thus causes
serious inroads into the powers of
Pariiament.

Mi_ béputy-Spe.ker: Enough has
been said.

Shri Hari Vishnu Kamath: May 1
also warn, Sir—there is no time limit
on this discussion—unless you, Sir, and
the House are vigilant this would
prove to be a leak in the dyke, and if
it is not stopped, Parliament will be
in serious danger of being flooded out
by the Government,

Shri K. N. Tiwary: It says here:

“The Central Government may,
after consultation with the Indian
Council of agricultural research,
by notification in the......

That means they wil' consult their
officials.

Mr. Deputy-Speaker: That is not a
legislative body.

Shri K. N. Tiwary: Therefore,
should come to Parliament. That is
what I am submitting.

Shri D. D, Purl (Kaithal): May I
have a word before you call on the
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Law Minister? The
divides itself into two parts. Firstly,
there is the rate of cess for which
Parliament has prescribed the maxi-
‘mum  within which Government
have the authority to lavy. The other
and the more important part is that by
notification they can extend the scope
of the Act and say that these addi-
tional commodities shall attract the
tax; they can extend it from 3 to 30

matter really

or 300 or even 3000 cowmmoditics.
The hon. Minister says that If
that is not done in respect of

each and every commodity, they -will
have to bring a separate Bill, I sub-
‘mit that it néed not be donc. Govern-
ment can bring an amendments to the
schedule and say that the schedule
shall be amended so as to include
such and such commodity also. The
right of levying a tax and the right
of extending the levy of a tax on a
commodity which is heretofore free
from that tax should be jealously
guarded by this House and a blanket
power is highly undesirable.

Shri G. 8. Pathak: Sir, I agree that
the power to tax the people belongs to
Parliament, but it is open to Parlia-
ment in view of the changed condi-
tions in the country. . . .

Shri Ranga: You are getting it from
year to year.

Bhrt G, S. Pathak: Plcase listen;
please show me at least this courtesy
for five minutes. It is open to Parlia-
ment to say: we give the power to the
Central Government to vary the notifi-
cation which will contain the kinds of
products wsich are to  attract this
cess. That notification will be placed
before Parliament and it will be
open to Parliament to modify that
notification or not to extend.

Shri Somavane (Pandharpur):
we do not want that,

Shri G. S, Pathak: You may not
want it; that is a different thing. I
am concerned with the legality of the
question,

Shri Sonavane: We have understood
the legality.

No,
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Shri G. S. Pathak: I am concerned
with the legality of these provisions
which are made in the Bill. You may
say that each time the government
thinks that a particular product
should attract a particular tax, it
'must be by way of an amendment of
this Act by Parliament. That is a
different matter. The Supreme Court
will hold this valid, if Parliament says
that “instead of coming to us every
time by way of an amendment to the
Act we give you the power to men-
tion the product in the notification
and let the notification come before
us; it will be open to us to accept
or not to accept the notification.”

Shri Hari Vishnu Kamath: You want
Parliament to sign its own death
warrant.

Shri G, S, Pathak: It is open to
Parliament to say whether it treats it
as a death warrant or not; that is a
different question. Parliament s
supreme ang this will not be ti
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in which it is so laid or the suc-
cessive sessions aforesaid, both
Houses agree in making any mo-
dification in the rule or in the no-
tification or both Houses agree
that the rule or the notification
should not be made (at all)—I
have added the words at all—
the rule or notification shall
thereafter have effect only in
such modified form or be of no
effect, as the cage may be; so,
however, that any such modifica-
tion or annulment shall be with-
out prejudice to the validity of
anything previoudly done under
the rule or notification.” A

(Interruptions.) Now, may I finish

with one sentence? So far as the

question of constitutional validity of
these two clauses are concerned, my
statement is that there is nothing
wrong with it; it is open to Parlia-
ment to give that power or to reserve
to itself the power, to nullify or modi-
ty the notification. But if you want

tutional if it says so. The reason why
such a delegation ig held to ba valid
is that Parliament trusts the Govern-
ment with the power to mention
different kinds of products according
to the varying conditions in the coun-
try subject to this that whatever the
Government does will be placed before
Parliament and it is within our power
1o accept or not to accept what the
Government does.

Shri Hari Vishnou Kamath: He has
the brute majority ... (Interrup-
tions.)

Shri G. S. Pathak: I understood that
Mr, Tygai questioned the legality and
that is why I stood up. I shall read
the clause now:

“Every rule made under this Act
and every notification made under
setion 22 shall be laid as soon
as may be after it is made, be-
fore each House of Parliament
while it is in session for a total
period of thirty days, which may
be comprised in one session or in
two successive sessions and if
before the expiry of the session

to ider the question whether
this power should or should not be
given to the government, then

it is for you to consider.. (Interrup-
tions.)

Mr. Deputy-Speaker: It is not neces-
sary to hear further. I will give my
ruling. Taxation power is a substantive
power and it is a prerogative of this
Parliament 'to pass legisiation for
taxation. I do not think that it cam
be done by delegated legislation. The
objection is well taken,

The Minister of Food, Agriculture,
C ity De ) t ang Co-ope-
ratien (Shri C, Subramaniam): Sir,
1 am sorry that | was not here.

Mr. Doputy-Speaker: 1 have given
my ruling.

Shri Tyagl: Thank you for your rul-
ing.

14 hrs,

Shri Ranga: Thank you, Sir, for you
ruling. (Interruption). What is the
position now?

Mr. Deputy-Speaker: Only clausc
22 is withdrawn.
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8Shri Harl Vishnu Kamath: In view

of the ruling given by you, the Bill
should be withdrawn.

Mr. Deputy-Speaker: Why should
the Bill be withdrawn? Clause 22 will
go. That is all.

Shri G. 8. Pathak: In view of the
fact that the Minister is withdrawing
clause 22, it may not be necessary for
you to give the ruling, because
(Interruption) .

8bhri Hari Vishnu Kamath: He has
already given his ruling.

8hri C, Subramaniam: I would like
1o make this clear. That has been
looked into and whatever ruling has
been given, I am not disputing it. The
opinion has been given about its vali-
dity. But apart from the fact whether
it is valid or not, I consider it from
the point of view of Parliament: whe-
ther the executive should be given
the power to have taxation measures
by the rule-making powers. In my
view, it should not be there. Whether
it is constitutionally valid or not, I
have given the assurance that I would
not press clauses 22 and 23. :

8hri Ranga: Clause 23 must be
there. Only oclause 232 should go.
Clause 23 is an all-embracing thing.

Shri C, Subramaniam: Ay far as
elause 22 is concerned I was going to
submit in the reply that I am making
that I am not going to press it. I am
sorry 1 was not here earlier.

. 8hrl Tyagl: Thank you.

Shri Ramga: Mr. Deputy-Speaker,
Sir, I thank you for the ruling that
you have given, a very important rul-
ing indeed, and 1 shall also congratu-
1ste my hon. friend Shri Subramaniam
for once having . . .

An. hon. Member: Let him not de-
tract from the thanks he has given
already.

Shri C. Subramtmiam: The hon.
Member ¢an never be gracsful.
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Shri Ranga:....for once coeming im
time to save his Ministry from all the
political consequences that the ruling
party may have. (Interruption). I
cannot congratulate Shri Pathak, my
hon. friend; | think it would be best
for him not to be too zealous to sup-
port the Government because the
Government has to be supported. So
far as this Bill is concerned, on an
earlier occasion also, I said that I very
much regret the decision of the Mini-
ster to abolish those commodity com-
mittees. They were doing good work
and they would have continued to do
good work and whatever development
plans he has or the ICAR could have
thought of, could have been placed
before the commodity committees
which were representative of all the
interests concerned and they could
have been implemented also. But
anyhow, that is all past. The Minister
held sway, and now they have created
the old thing in a new garb. They
have called it the Development Coun-
cils; there is a difference, but the
difference is very vital. Whereas the
earlier cc itt were repr tative
of all the interests, and not merely the
nominees of the Government, now, to-
day, these Development Councils are
going to be mostly the nominees of the
Government or nominees of some of
the or mostly i of
the Government—and on the recom-
mendation of the ICAR or some other
officers, the members would be ap-
pointed. This is indeed an unfortunate
development. That also hag come to
stay.

isations-

About the Bill as it is now, there are
certain points which will have to be
considereq with some care. The ques-
tion of the rates of case is left to the
diseretion of the Government, subject
to the governing control of clause 23.
Clause 33 is good, and I welcome it.
That gives the final authority to this
House, but in a very indirect manner
What I do not understand is, whereas
at present in one case in regard to
cotton they have put a maximum rate
of 78, it is only 60 per cent per quintal
for copra. Simflarly, in regard to oils,
which is st present 60 per cent, they
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-want to have it raised up to Re. 1. 1t
ought to be known to my hon. friend
Shri Subramaniam that the sales-tax
has been rising, and how on all these
-crops in their raw condition, in their
semi-manufactured condition, and also
in the manufactured condition, they
‘were going on paying sales-tax. Also
the sales-tux goes on varying from
‘State to State.” On top of it all, sales-
tax has to be paid on inter-state tran-
sactions also. Again, on top of all
these things, this cess has to be paid.
‘One can understand the extreme in-
cidence of it. Anyhow, they have
been paying till now. The Govern-
ment could have been content with
the existing rates. Instead of ‘hat,
unfortunately, the Government has
chosen to place a higher maximum
rate in order to give themselves the
power and the opportunity of increas-
ing these mports from time to time.
This, I very much deplore,

Secondly, they want to place all
these proceeds into the Consolidated
Fund. I would very much like that
‘this fund should be kept as a
separate fund, so that they would be
available always only for development
‘and expenditure of ‘the concerned
<Tops.

Shri C. Subramaniam: Is it possible
under the Constitution,

Shri Ranga: I think my hon. friend
from Banaras raised that objection the
other day, because it has happened in
the case of sugarcane cess, that crores
of rupees were collected in Uttar Pra-
desh

Shri D, D. Pari: Even for sugar, it
had to go into the Consolidated Fund
technically; though an assurance was
given that it would be treated sepa-
rately, which assurance was not kept.

Shri Ranga: It is not on that point.
‘What my hon. friend has said.—and T
agree with him,—was that quite a lot
of it was not spent on the development
of sugarcane and has been utilised for
general revenue purposes. I want the
Governraent to take sufficient care. I
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do not know how they can possxbly do
it, but now that they are going to put
it into the Consolidated Fund itself .

Shri Warior (Trichur): That is the
consequence of the abolition of the
commodity committees. Otherwise, the
commochty committees woulg have

handled the fund.

Shri Ranga: Apart from that, I
wan!l the hon. Minister to consult the
Auditor-General and the Accountants-
General on this matter, to find out if
there is some means by which this
fund could be kept separately, the
accounts could be kept separately,
even though the Government may be
utilising the proceeds for various other
purposes as well. Supposing there is
no kind of balance in favour of any
one of these crops, it should be under-
stood that the money should be ear-
marked and kept separately for the use
and development of that particular
crop alone, and it ought not to be used
and merged in the general fund. I
hope my hon, friend would give some
thought to this point.

Next, there is clause 5(2) in regard
to marketing. It has been there in the
commodity committees Bill also. Un-
fortunately, very little has been done
by way of development of marketing
in regard to these crops till mnow.
Real attention ought to be given to the
development of marketing of these
crops.

1 am also glag that one additional
point has been put in here: that is in
regard to ensuring a remunerative re-
turn to the growers. I hope this is
not merely a ceremonial thing; it
ought to be a reality. Some thing hes
got to be done in arder to use the fund
here. We must ensure that the pea-
sants themselves are the real people
who are enabled to get the whole of
the remunerative prices or something
very close to the remunerative prices.
Whatever has to be done is a matter
that has got to be decided and deve-
loped by their experts. But * these
Development Councils ought to be
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.charged with the special task of work-
ing out the various schemes by which
remunerative prices could be ensured
%o the growers.

‘Then there is a new thing, and I
‘welcome it. That is in regard to sub-
-elause (1), to help the producers to
develop their own organisations; they
wall them ‘cultivators’ organisations’.
It is a very good thing. But there can
be a catch in it. Whatever Govern-
ment may be in power, there‘ would
be an inducement for it to ensure that
these growers' organisations would be
their own supporters and favourites.
1 want m. hon. friend to guard against
it—just as they have done in UP in
regard to the sugarcane-growers and
the steps they are taking in regard to
recognition of trade unions. I would
Jike them to ensure that freedom is
given to the growers to develop their
own organisations, as they like. If
they want, they can have two, three
or four organisations or only one. Any-
.how. those organisations which com-
mand majority support of the growers
alone should be recognised. It is not
necessary that they should stick to one
particular  organisation only in one
crop. A ber of or isati can
be recognised provided they assure the
Gouvernment that they have the sup-
port of the prescribed minimum num-
ber of growers. That safeguard
should be provided.

Under clause 13(2), officers are
given the power to go and check even
without notice to the factories. 1
‘know this power is being given in the
case of so many other Acts also. It
is high time a protest is made against
this. Let them go and enter any of
these premises within the office hours
when it would be kept open usually.
‘Otherwise, it is likely to Jead to a lot
of abuse and corruption also. If any
officer is obstructed in the discharge of
his duties, the mill-owner or whoever
he is, is liable to be punished. This
would follow from clause 13(2). This
makes this provision even more dan-
gerous than what i.e. appears to be on
its own merits. That is why he should
read these two things together and see
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whether he could not reduce the quan-
tum of mischief that can be played by
the administration against the mill-
owners and other people if clause
13(2) were to be implemented in its
entire rigour.

Lastly, I am glag today the ICAR is
headed by one of their best officers.
But there is no guarantee that such a
choice would always be made by the
Government  So, it would be a good
thing if by way of abundant caution,
through administrative steps, my hon.
friend would see that proper rules and
guidehnes are laid down for himself
and for his successors to ensure that
similarly competent and wise adminis-
trators would come to be appointed
as Chairman and Vice-Chairman of the
ICAR. Now that so much power is
being placed in it, it is most essential
that its top officers are recruited and
treated with as much consideration as
the General Managers of these great
public-sector undertakings that we
have established in this country.

Shri C. Subramaniam: Sir, taking
the last point made by the hon. leader
of the Swatantra Party with regard to
the choice of the Chairman and Vice-
Chairman, I may point out that the
Vice-Chairman is the Director-General
of the ICAR. 1 can give this assur-
ance that if necessary we will have
some guidelines also for ensuring that
proper persons, well-versed in agricul-
tural science and who are good admi-
nistrators will be appointed. That is
so far as the Vice-Chairman is con-
cerned. Unfortunately, so far as the
Chairman is concerned, he happens to
be the Minister and no such assurance
can be given with regard to the Mini-
ster.

The other point made was that the
cess collected should not get mixed
up with the Consolidated Fund and a
separate account shoulq be kept. That
is our intention also that the cess col-
lected, if possible, will be kept sepa-
rately funded and separate accounts
will be kept for each commodity, so
that there is no mix-up. We shall
look into the provisions of the law and

CJ
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to the extent possible we will do it.
But the point is it is not as if what
we collect as cess would be adequate
% meet the requirements of research
and development. This is only an
insignificant portion, because we have
got to go on expending our research
and development programme. Other-
wise, we would not be able to have
sufficient production of the various
commodities to meet the entire require-
ments of the country. So, while 1
have agreed with the Finance Ministry
that what we are already getting
should not be lost for the purpose of
expending on these things I have also
made it quite clear that this is going
to be an expanding expenditure and it
will be a good investment. Even one
break-through, onc invention or dis-
covery in science and technology will
perhaps give crores of rupees to the
country as a whole. This is a useful
sector where we have to go on increas-
ing the investment expenditure, parti-
cularly when we are thinking in terms
of scientific agriculture. In modern
agriculture. the scientific base also will
have to go on broadening and
deepening. So, it will be necessary
for the Government to fing more and
more funds to be expended on these
things.

Prof. Ranga was mentioning about
the abolition of the commodity com-
mittees, This point was made when
the resolution came up here for dis-
cussion. It has been fully considered.
I have reviewed the work done by all
these committees. I am not saying all
of them were not functioning properly.
Only a very few were functioning pro-
perly. Even they did not attach im-
portance to development and market-
ing. They also thought they were a
research bodv. After all. research is
so technical. It is not as if these com-
modity committees wcould comtribute
in a big way to it. I asked the Direc-
tor General of Research to make a
review and find out how far research
activities had been effective so far as
these commodity committees are con-
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cerned. Mr. Warior also made that
point about cocoanut. I found that
the problems were never solved. Many
of the ills which afflicted the commodi-
ties could not be set right because the
research was not strong enough to find
solution. It is because they get isolat-
ed. If it is cocoanut, it is only co-
coanut research. With the funds
available with them, certainly they
cannot mobilise the talent required for
tackling, say, the cocoanut disease
which is working havoc. In the same
way, in the case of many other com-
modities, where strong research work
was needed, it was not possible for
them to achieve any resuilt. They
were able to solve only some of the
less difficult problems. That is why in
the new set up of the ICAR, we identi-
fy some of the problems as national
problems. Cocoanut is one of them
Similarly, in the case of a mango virus
which has been working havoc, even
though work has been done for the
last 10 years, nothing has been achiev-
ed. That is mainly because some
attempt with a few scientists was be-
ing made. Now our idea is, as far as
the national problems are concerned,—
already about 10 or 12 such national
problems have been identified—to put
all the available best talent to tackle
them. This best talent available need
not completely identify themselves
with one problem alone, they can give
directions to others also. But the best
of the men could be made to attack
these problems. That is how this co-
ordinated research programme with
reference to each commodity under the
ICAR is likely to yield better results,
because the best talent available in
the country will be available. I do
not say we are in a position to have
the best talent for each commodity.
Unfortunately we have not reached
that stage. That is why the Commo-
dity Committees had to be content
with third-rate scientists or scientists
of a lower grade. That was the real
difficulty. Even though some men
came into the flelq of sugarcane and
other commodities, generally we find
that they were not able to engage first
grade experts or real experts.
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Another thing is, it is not only one
expert in one discipline who can iden-
Wfy a thing. As a matter of fact, for
the purpose of attacking a problem,
experts in various disciplines will have
to come together and isolate one prob-
lem after another, whether it is a virus
or a bacteriological disease and all
those things. Therefore, all these ex-
perts will have to come together in
attacking a problem. It was not possi-
ble for the Commodity Committees,
because of their isolation, to do this.

As I have already explained, it is
not as if when you do research work
in a commodity certain ideas are
thrown out or certain discoveries come
about. They may not be relevant for
that commodity, but they may be rele-
vant for some other commodities and
they are lost sight of because they are
oriented towards one commodity alone.
That is why a more comprehensive
approach is necessary as far as re-
search is concerned. That is the justi-
fication given by all the committees of
scientists which we appointed for this
purpose, that this commodity orienta-
tion is all right in the initial stages
when we just start research work but
after a certain stage it becomes neces-
sary to bring all these things together
so that the entire talent available in
the country is orienteq towards all the
problems and they will be able to
identify these problems and perhaps
find solutions for them.

Therefore, I want to assure this
House that under this re-organised
research programme not only the
ICAR organisation but the universities
and all the State institutions have got
to be co-ordinated and integrated, and
an integrated approach with regard to
research will be taken. I am hoping
that with the talent available, parti-
cularly the younger scientists who
have shown so much of zeal and en-
thusiasm, not only zeal and enthusiasm
but also competence in the scientific
ficld, we are on the eve of many
break-throughs as far as agricultural
science is concerned. They have al-
ready contributed in the fleld of gene-
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tics with the evolution of new varie-
ties. That has contributed in a great
way to back up these new agricul-
tural programmes, and with the orga-
nisation of the ICAR and the work
that is going on now I can give this
assurance to the House that we are
on the eve of many break-throughs in
agricultural science. 1 hope and trust
that this will greatly influence all the
commodities including sugarcane, to-
bacco, cashew and various other com-
modities which come under their juris-
diction,

Another point was made that tea and
coffee have got separate commodity
committees and now they are with the
Ministry of Commerce.

Shri Tyagl:
also?

Why not take them

Shri C. Subramaniam: I ghould first
set my house in order before I say,
give other things also. Let me pro-
duce the results so much so others will
also say, let us also get combined
Instead of grabbing everything, by re-
sults we should show it is better to
work in this way rather than in isola-
tion.
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Shri C. Subramaniam: The hon.
Member does not know that topacco
is one of the best foreign exchange
earners. There is still much greater
scope in that. I am sure, Swamiji will
take care to preach non-smoking
among our people and see that tobacco
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is not used by our people. But let us
Mot stand in the way of other people
using it in other countries so that we
May earn some foreign exchange,

Shri Hari Vishnu Kamath: Many
sadhus too use tobacco,

Shri C. Subramaniam: 1 do not
know. Shri Kamath says that even
sadhus use tobacco.

A point was raised with regard to
lac. Sir, the real difficulty with re-
gard to Indian lac has been that other
synthetic substitutes have come in.
‘There are other competitors also who
have come into the field. Therefore,
we have to find out other uses for this
lac. As a matter of fact, research is
Roing on now for various diversified
uses of lac and then probably there
miy be a good internal market as well
as international market.  Therefore,
the new approach with regard to this
wi'l be helpful for marketing the lac
‘which we are producing in this
country.

As far as coconut plantation is con-
cerned, I have already stated that this
hag been identified as one of the
national problemg and intensified re-
search will be undertaken there. In
the meanwhile we are also trying to
see that replantation is done where-
ver the trees are disease affected.

With regard to the actual amount
which is now being allocated during
1966-67, even though we have men-
tioned Rs. 207 lakhs, under the revised
allocations we find we are allocating
Rs. 405 lakhs for research and deve-
lopment and out of that Rs. 140 lakhs
will be spent on research and Rs. 265
on developmental activities.

Shri Warlor: Will any financial help
be given for replantation of coconut?

Shri C. Subramanidm: Yes. There
is a programme. As a matter of fact,
1 think it has been undertaken by the
Agricultural Refinance Corporation.
My complaint has been that while the
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Agricultural Reflnance Corporation
is prepared to help these plantations
they are not prepared to give for
other schemes for production of food-
graing and other things.

Shri Ranga: Smaller people.

Shri C. Subramaniam: As far as
clause 22 is concerned, I have already
agreed that it should not be pressed
and it will be withdrawn. The only
point that remains is, a consequential
thing which arises in clause 23, I will
move gn amendment when that comes
up.

Therefore, Sir, I respectfully submit
that this is a necessary measure, and
I can only give this assurance that
whatever we collect under this would
be usefully utilised for the benefit
of the commodities which will improve
the economy of this country.

Mr. Deputy-Speaker: The question
is:

“That the Bill to provide for
the imposition of cess on certain
produce for the improvement
and development of the methods
of cultivation and marketing of
such produce and for matters
connected therewith be tuken
into consideration.”

The motion was adopted.

Shri Narendra Singh Mahida
(Anand): Sir, there is no quorum for
passing the Bill

Mr. Deputy-Speaker: The Bell is
being rung.

There is quorum now. I will take
up the Bill clause by clause. There
are no amendments to clauses 2 to 21.
1 shall put them together. The ques-
tion is:

“That clauses 2 to 21 stand part
of the Bill".

The motion was adopted.
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Clauses 2 to 21 were added to the
Bill

Mr, Deputy-Speaker:

22 you are not pressing.

Shri C, Subramaniam: No,

Mr. Deputy-Speaker Clause 22
ig dropped.

Shri Tyagi: It cannot be dropped
without the permission of the House
to withdraw it.

Mr. Deputy-Speaker: I have ruled
it out of order.

Then, clause

Clause 23— (Rules gnd notifications tc
be laid before Parliament).

Shri C. Subramanlam: There will
be a4 consequentia] amendment in
clause 23.

Shri D. D. Puri: It should be re-
numbered as clause 22.

Mr. Deputy-Speaker: Clause 23 will
be re-numbered ag clause 22.
Amendment made:

Page 10,—
(i) lines 12 and 13,—

omit “and every notification
made under gection 22”;

(ii) line 18,—

omit “or in the notification”;
(iii) line 19,—

omit “or in the notification”;
(iv) line 20—

omit “or the notification”. gnd
(v) line 24,—

omit “or the notification” (7)

(Shri C. Subramaniam)

Mr. Deputy-Speaker: The question
is:

“That clause 23, re-numbered as
clause 22, and ag amended, stand
part of the BUL”

The motion was adopted.
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Clause 23, re-numbered as clauge 22
and as amended was added to the

Bill
The First Schedule was added to the
Bill,
The Second Schedule was added to
the Bill.

Clause 1, the Enacting Formulg and
the title were added to the Bill.
8hri C. Subramaniam: Sir, I move:
“That the Bill, ug amended, be
passed.”

Mr. Deputy-Speaker: The question

is:

“That the Bill, as amended, be
passed.”

The motion was adopted,

14.32 hrs.

ORISSA LEGISLATIVE ASSEMBLY
(EXTENSION OF DURATION)
BILL

The Minister of Law
Pathak): Sir,

(8hri G. 8.

I beg to move:—

“That the Bill to provide for the
extension of the duration of the
present Legislative Assembly of
the State of Orissa, be taken into
consideration.”

Thig Bill concerng the Orissa Legis~
lative Assembly. The duration of this
Assembly expires on the 20th August,
1966. On the 10th Dcember, 1865 the
Home Minister made a statement in
this House that the general election
for constituting a new Legislative As-
sembly of Orissa on expiration of
duration will be held simultaneously
with the countrywide general elec-
tion in the year 1967. Therefore, it
became necessary to make law for the
extension of the duration of the
Legilative Assembly of the Orissa
State, This power belongs to Par'ia-
ment under the proviso to article 172
clauge (1), of the Constitution. There-
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fore this Bill was introduced and the
House will take into consideration
this Bill.

As it was not considered advisable
that there should be g general election
apart from the countrywide general
election in 1967 for various reasons
and the State must have g legislature
under the Constitution at every point
of time, it hag become necessary that
this House, should pass this Bill so
that the duration of the Legislative
Assembly in Orissa State may be
extended. This is the principal of the
Bill and I am sure the hon. Members
of this House must have peruseq the
statement of objects and reasons, I
hope that they will support this Bill
unanimously.

I need not take the time of the
House in gny further explanation of
the principles of this Bill. As and
when the question of amendments
during clause by clause consideration
arises, I wil move an amendment.

Shri Tyagi (Dehra Dun): May I
just seek a clarification?
Mr, Deputy-peaker: After I place

the motion.
Motion moved:

“That the Bill to provide for the
extension of the duration of the
present Legislative Assembly of
the State of Orissa, be taken into
consideration.”

Shri Tyagi: Could it not be more
appropriate if some such change is
effected in the Constitution  that
whenever there are midterm elections
within one year of the coming gene-
ral clections, in each case they may
stand automatically postponed sO
that they may come simultaneously
with the general clections in all cases?
Could there not be such legal possibi-
lity?

Shri G. S, Pathak: It is a very wise
suggestion, if T may say so  with all
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respect, and as this suggestion relates
to an amendment of the Constitution,
the Government will take that into
consideration at the proper time.

Shri 8, M. Banerjee (Kanpur): Sir,
1 beg to move: —

“That the Bill be circulated
for the purpose of eliciting opinion
thereon by the 17th May, 1966.”

At the time when this Bill was in-
troduced jn the House I along with
others who belong to Orissa objected
even at the introduction stage and
even today I cannot subscribe to the
ideology or the principle enuciated by
the hon. Law Minister. I am not all
convinced that such g Bill was neces-
sary.

My objection to thig Bill is due to
many reasons. The first one iz that
the present government we are having
in Orissa is a government which has
miserably failed to lock to the intersts
ot the workers, the peasants and all
sections of people. According to press
reports, more than 3 million people
are facing starvation and some have
already died.

An hon. Member: Killed also.

Shyi §. M. Banerjee: Killed also. It
is not a government.

The entire State of Orissa is a back-
ward State where simple people live.
1t is a State where the people solidly
almost voted for the Congress in 1852
and even in 1957, though they be-
came wise in 1962 and voted for the
Opposition. They have converted the
State of Orissa into a burial ghat or a
slaughterhouse by starving people to
death, . So, 1 do pot want that this
government should be given any lease
of life even for g day.

Now, what is the history of Orissa?
When one of the two ex-Chief Minis-

ters, Shri Biju Patnaik, was ruling
Orissa, what happened? There were
several chargeg of nepotism,

favouritism and everything against
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that ex-Chief Minister. He was forced
to resign. Still there are inquiries
going on against the ex-Chief Minister
.of Orissa, Shri Biju Patnaik,

Then came his successor, Shri Biren
Dutta.

Shri Surendranath Dwivedy (Kend-
rapara) Biren Mitra, not Biren Dutta.

Shri S. M, Banerjec: I am sorry, not
Biren Dutta. Shri Biren Dutta is still
in Jail. Then came his successor, Shri
Biren Mitra. He was also charged with
the same offences because everything
in that State was being done by Shri
Biju Patnaik and his clever assistant,
Shri Biren Mitra, These two Chief
Ministers had to resign because of the
public pressure.

My hon. friend, Shri Surendranath
Dwivedy, is here and I must congra-
tulate him for his untiring and sus-
tained effort in ending the misrule in

What do we find even today? The
‘Jegislation iz being brought forward
to give another lease of life to this
most corrupt Government of Orissa.
What is the idea behind it? It is so
simple. As explained by the hon.
Minister of Law, they want to
synchronise Orissa elections with the
general elections. It is because they
know that if the elections take place
before the general elections, the Con-
gress in going to lose mirerably......

An hon. Member: No, no.

Shri S, M. Banerjee:. .and that will
have a bearing on the general clections
in the country as a whole and surely
this will enthuse other voters in the
various States to vote against the
Congress. Sir, an hon. Member said,
‘No, no'—that will be seen--and it
there is a clear ‘No, no’, why have
this extension? Why not have the
elections immediately? Whep it is a
question of having elections in Keraia
they say, the Preident’s rule is there.
There cannot be elections in Kerala
because the ruling Party is not able
to have a majority in Kerala. They
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cannot have any elections now in
Orissa because the ruling Party is
apprehensive of losing certain seats
and losing their brute majority in the
State Assembly of Orissa. These are
the reasons why they do not have
elections in Orissa, What do they say?
They say: [y

“The duration of the present
Orissa Assembly will in normal!
course expire on the 20th August
1966. In pursuance of the above
statement of the Home Minister,
it is now proposed to extend the
duration of the present Legisla-
tive Assembly of Orissa in accor-
dance with the proviso to clause
(1) of article 172 of the Constitu-
tion. Under that proviso, while a
Proclamation of Emergency is in
operation, Parliament has the
power to extend by law the du-
ration of the Legislative Assem-
bly. . ... ”
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Sir, the Parliament has got the
powers. But this Emergency is being
used for political purposes.

Now. it is a ;ad commentary on our
parl ta: acy that the
Prime Minister of thig country cannot
vote in this House because ot Emer-
gency. She could not be elected to
Lok Sabha because of Emergency.
Everytime, she is a cubjest-matter of
criticism in this House not because
of anything else but because she is mot
a member of this House or she has
not been elected to Lok Sabha.

What does this Emergency meun”
This Emergency is being used only to
suit the whims of the ruling Party, to
have a mass slaughter in the county,
to rape the democracy and to make
the parliamentary democracy a mock-
ery. That is why I am oppused to
this and I hope that my motion for
circula’ of the Bill for the public
opiniorn will be accepted. 1 never
want to delay matters.  Parliament
is sitting upto 17th I could Dbhave
moved a motion that the  opinion
there on cou!d be placed by ihe first
day of the next session. But I do not
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want to delay the matter. Let there
be four days’ delay, Let it be decid-
ed on the 17th and let the public
opinion be sought on that.

With these words, I once again
charge this Government for. keeping
a corrupt Government in power with
the help of the brute majority in this
House and thus raping the very spirit
of the Constitution and the parlia-
mentary democracy.

Shri Rama Chandra Mallick
(Jajpur): Mr. Deputy-Speaker, Sir I
am grateful to you for this opportu-
nity given to me. I welcome the Bill
and I congratulate the hon. Minister
and the Deputy Minister for coming
forward with this Bill.

Just now, my hon. friend, Mr.
Banerjee said something against Mr.
Patnaik and Mr. Mitra. But this is only
the Orissa Legislative Assembly Bill
for extension of its duration. Their
duty is only to criticise the people.
As to what development work they
have done, they are not saying a single
word about it. They always criticise. .

Shri §. Kandappan (Madras South):
All the paper reports are there.

Shri Rama Chandra Mallick: All
the matters which appear in the
papers are not correct. There are

some Opposition papers also.

My hon. friend, Mr. Banerjee, knows
about the conditions in drought-affec-
ted areas of Orissa. The Opposition
people have been crying that the
people are dying in drought-affected
areas. Sometimes they say, they do
not want elections and sometimes they
say, they want elections. When he
says that people are dyingin drought-
affected areas, at the same time he
is demanding that there should be
clections now. (Interruption) I belong
to Orissa; I come from Cuttack.
District. We always send rice to West
Bengal and some other places also.
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1 hope all the Members of this.
House knew that in certain parts of
Orissa, there was no rain, there was
the failure of monsoon, and so there
was some distress. The situation is
not good. The Orissa Government as
well as the Central Government are
helping the needy people and also
relief and development works are
going on in the drought-affected areas.
This is high time to consider in this
House whether we should have elec-
tions or not. There should be no elec-
tions at this time when there is dis-
tress, when there are difficulties, when
there are sorrows, when the
are suffering and al] that. The Orissa
Government and the Central Govern-
ment are anxious to help thc needy
people and the poor people. They
are doing their best. Nobody will
appreciate that there should be elec-
tions now.

I would like to quote here some
figures of expenditure incurred on the
last general elections to the State
Legislative Assembly in 1961 and om
Parliamentary elections in 1962 as
supplied by the then Law Minister,
Shri A. K. Sen, in reply to S.Q.No.48
dated 8.9.64. He said:

“The expenditure incurred on
the last general elections to the
State Lagislative Assembly in
1961 was approximately Rs. 13
lakhs. The expenditure on Par-
liamentary elections in 1962 was
approximately Rs. 17,84,000........

The total expenditure for both
the elections held together in 1957
was Rs. 34,89,293."

Su, my point is this. Suppose we
have the mid-term elections, the Gov~
ernment wiil spend so many lakhs of
rupees in addition to what the Oppo~
sition Parties and the Congress Party
will spend. All the Opposition Memn-
beres and the Congress leaders and
workers will fight elections. What
will happen to thc poor people who
are suffering in the drought-affected
areas? Further more, after six
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months, there wil] be general elections
to the State Legislative Assembly and
there will be parliamentary elections
in 1967 and the Government will spend
a lot of mony on that. If you have
mid-term elections in 1966, again,
after six months, there will be general
elcetions in 1967. So, it is better to
hold electigns to the Legislative
Assembly and the parliamentary
elections at one time, at the time of
the general elections. If you hold
elections now, the officers of all the
Departments; will be busy in election
work and hence the relief and deve-
lopment work will hamper. So, if the
elections are held at one time, at the
time of general elections in 1967,
there will be less expenditure it will
be more convcnient and also it will
be better from all points of view.

Further, I would like to quote here
a relevant portion from the Report on
the Third General Elections in India,
1962, by the Election Commission.

“Suggestions are made from
time to time by political parties
as well as publi: men that res-
trictions should be imposed by
law in respenct of some of these
items in such a manncr thai they
are readily, enforceable and that
it this could be done, it would
act as a curb on extravagent
spending. There is, however, no
unanimity in regard to the items
to be chosen for imposing restric-
tions or in regard to the manner
in which, and the extent to
which, particular form of election
propaganda should be controlled.

There is no doubt that in many
constituencies much money is
spent on providing motor trans-
port to workers who go round
canvassing on behalf of a party
or of a candidate. Not all the
expenditure actually incurred by
or on behalf of the candidate on
this item is shown in this account.”

It mav be the congress party, it
may h 1e opposition party, it may

be the Swatantra party or the Socla-
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list party, all have to spend money.
Government have to spenq more
money, more energy and more time.
Therefore, Sir, it will be more con-
venient if the Assembly and Parlia-
mentary and the general elections
are all held in 1967 along with the
other States.
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Then, Sir, the duration of the present
Orissa Assembly will, in the normal
course, expire nn the 20th August, 1866.
If we are going to have the clection
in 1967 Ausust, there will be Parlia-
mentury election in February, 1967 and
1 would say that we neced not have two
elections in the interval of five monthg
or six months. Sir, it ig common-
sensc; everybody will appreciate that
there should be ng election within the
interval of five or six months. 1 wel-
come this Biil. 1 would request all the
Members of this great House to wel-
come and support this Bill. I would
request hon. Members not to criticise
thoge who have done good work. We
should not criticise Mr. Patnaik and
Mr. Biren Mitra. You go to Orisga.
Fifteen vears before nothing was there.
Every hon. Member of this great
House knows that Orissa is a defleit
State. There is development work
going on there. The Rourkela steel
plant is there. Hirakud isg there. So
many factories are there. Paradeep
port is there,

Mr. Deputy-Speaker: There are
many repetitions. Please conclude.

8hri Rama Chandra Mallick: I wel-
come thig Bill ang I support thig Bill.

Shrimati Renu Chakravartty (Bar-
rackpur): Mr. Deputy-Speaker, Sir,
1 oppose this Bill because this is one
more indefensible Act, to save the
ruling party in power.

Shri Surendranath Dwivedy: Black
Act.

Shrimati Renu Chakravartty: Sir,
it ig surprising that even today, in
1968, after so many things have hap-
pened, the Government continues to.
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use the Articles of the Constitution
envisageq for very different purpoges
in order to keep the congresg in power
and to keep non-congress parties out
of power. Unfortunately, Sir, it is
true that some of the opposition par-
ties did fall into that trap in the case
of Kerala. Kerala communist gov-
ernment was kept out of power and
many of them thought that by raising
the question that law and order is not
safe, that there is no more law and
order in Kerala, that life and property
is not safe, etc. that a stable State
Government could be thrown out of
power and in such a situation, illegal-
ly, the Central Government found a
handy excuse to intervene. That
one single undemocratic act is now
coming home to roost. And we find
in Orissa that today there is a situa-
tion where the entire people of India
have come to realise what is going on
in a place like Orissa. Of course it is
not only Orissa, but there are other
places also. But Orissa is one of the
classic examples and we saw yester-
day during the debate the complete
inability of this Government in Orissa
to even rush food in a surplus State,
from onc area to another area of the
State, with the result that thousands
of people were thrown to the prongs
of hunger and starvation. Until there
was a tremendous uproar in Parlia-

ment, the whole of India was told
that there was nothing wrong in
Orissa. Sir, unfortunately, the Indian

Constitution is being used illegaliy and
unjustifiably quite out of keeping with
the spirit in which it was conceived.
We find that they are wanting to pro-
long ih+ lifc  of the Congress rule
there. On an earlier occasion when
the upposition parties asked for post-
ponment of the election in Orissa in
1961—my hon. friend Shri Dwivedy
is here and he knows it—we, from
this side of the House, Mr. Dwivedy,
Mr, Hiren Mukerjee and several others
approached the then Prime Minister.
Shri Jawaharlal Nehru, telling him
that now let us synchronise the Lok
Sahha and the Vidhan Sabha elections
together, and let them be held
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together, But the Congress thought
that at that time the opposition was in
some kind of a disarray, and they used
all the power and influence to do just
the opposite to what they are now
proposing to do today. They felt that
they were at an advantageeus position,
and therefore, in spite of our efforts
to tell them that this would mean a
lot of expenditure, they refused to
accept it. Today, they are coming
forward to amending the Bill in order
to do just the opposite. We say: this
is an immoral Act. Sir, a Minisiry
was put into power at that time whose
corrupt reputation is known. What-
ever the previous speaker has said
—it ig not a question of Mr. Dwivedy
saying something or myself saying
something—their reputation ig as black
as can be and the famous C.B.IL
report and the two Ministries that fell
one after the other showed nakedly
the depths of rottenness to which the
Orissa Government had fallen. And
what has happened? During the
debate yesterday it has been shown
even more nakedly that the entire
administration has got corrupted, and
has got rotten under the aegies of
these two Ministers.

civil

An hon. Member: Under

influence.

Shrimati Renu Chakravartty: I do
not know whether it was under evil
influence, but certainly, the influence
of money, and black money at that,
has been responsible for it. Actually
what has happened in Bastar which
is only next-door to Orissa? The
killing and shooting-down of hundreds

of adivasis has had a tremendous
awakening among these people in
these areas of Orissa. Congress

prestige, Congress reputation is at an
all time low and the ruling party
knows it. And that is why they are
bringing forward this amending bill
which is against the constitution.

And, Sir, what does the constitu-
tion say? 1 was just reading what
Mr. Pathak has said when this Bill
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was introduced. Something more
pitiable than that reply is hard to
envisage. He clung to Article 352
forgetting the spirit of Article 172 (1)
of the Constitution.  Article 172 of
the constitution says:

“Every Legislative Assembly of
every State, unless sooner dis-
solved, shall continue for five
vears from the date appointed for
its first meeting and no longer.”

There is a proviso, Sir. This is what
they are banking on. The proviso
says:

“Provided that the said period
may, while a Proclamation of
Emergency is in operation, be
extended by Parliament by law
for a period not exceeding one
year at a time and mot extending
in any case beyond a period of
six months after the Proclama-
tion has ceased to operate.”

So, now, what do they do? First, they
keep on the emergency. What is the
emergency in Orissa, Sir? As my hon.
friend Shri Kamath very rightly
pointed out, what is it that Article
352 says, and what did Shri Pathak
say to explain why Article 352 is
being used? Article 352 says that if
the President is satisfied that a grave
emergency exists, whereby the secu-
rity of India or of any part of the
territory thereof is threatened, whe-
ther by war or external aggression or
internal disturbance, then there shall
be a state of emergency. As has
been rightly pointed out, what is the
threat of external aggression to
Orissa? It is amazing. What is it?
Is it a border State? Tt is not even
a border State. Again, what is the
internal] disturbance? We are amazed
te find that people die in that State
silently, because they have not got
the organisation: they have not got
the ability and they have not got th.
political consciousness yet to rise up
and say ‘No, this shall not happen.'.
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Today, what is being told us is that
it is a state of emergency, and, there-
fore, under the clause relating to the
state of emergency, they keep on do-
ing everything; in order to stifie the
Opposition. What is it that they
have now hung on to? From the
Statement of Objects and Reasons we
find that Government are in two
minds; they do not know whether
the state of emergency is going to be
lifted or not. So, they have hung
on to the last bit and they have
added a clause saying that even if
there is no state of emergency, it will
be continued at least for six months
after the Proclamation of Emergency
has ceased to operate. The provise
which they have added for this pur-
pose in the Bill reads thus:

“Provided that if the Proclama-
tion ceases to operate before the
expiration of the said period of
one year, the present Legisla-
tive Assembly of Orissa shall
unless previously dissolved under
clause (2) of article 174 of the
Constitution, continue until six
months after the cesser of opera-
tion of the Proclamation and no
longer.”.

So, by every means they have tried
to keep this rotten legislature alive
so that there is no election. In fact,
it is not merely this, but they have
even stopped bye-elections. What
happened to the bye-elections after
the Chinese invasion? After the
Chinese invasion, 1 think within a
period of three months or six months.
we had three elections, one at Rajkot,
one in UP and a third at another
place. But what is the position now?
Now, the Election Commission says.
no, the state of emergency is there.
the situation is so serious, and every-
thing is in such a state of tension that
we cannot have bye-clections now.
Toddy. we have taken everything
from what is called the Mother of
Parliaments. Great  Britain. Why
do we not take this lesson from
Great Britain that just after the war
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was over, a few months after that, I
think, when the Japanese war was
still on, they had their general elec-
tions? Even when the war was on,
they had the clections. But here we
say thut the situation is so bad that
it is impossible for us to have any
elections in Orissa.

It is very clear, as everybody says,
that this is the ruling party’s last
attempt to play for time so that
when their prestige is at an all-time
low, they do not have to face the
electorate. They are afraid of facing
the electorate, and that is why, being
in power at the Centre, they are us-
ing all the powers that they have,
interpreting all the articles and
clauses in the Constitution as they
like, forgetting the spirit in which
they were framed, trying to use all
the technical loopholes that there
may be in the wording and framing
of the Constitution, which had been
actually envisaged for a completely
different purpose, for their own party
ends. That is why I say today, let
o them face the electorate. If they
are not afraid of the people, why do
they not face the electorate? Let
them face the electorate and show
that really they have the confidence
of the people. They are afraid
because they know that they do not
have the confildence of the people,
and therefore, they want time for six
months, so that by that time the new
crop will be there, and they can pump
in more money from the rest of India
for relief works, for gratuitous relief
and all those things. We know what
happens, when there is famine, be-
cause we come from West Bengal
and we know what has happened
there. When there is a famine, they
say ‘You want to have relief? If
you want to have relief and a free
gruel ticket, you come to us. Come
to us, the Congressmen, and we shall
give it to you, Can these others, the
Communists and others, give you any
tickets? If you go and vote for
them, you will not get relief in the
kitchen.'. So. this is what is going to
happen.
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That is why I say that this is an
immoral Bill, and with all the emph-
asis at my command, I say that we
oppuse it lock, stock and barrel.

Shri Ranga (Trichur): I am in com-
plete agrecment with what Shrimali
Renu Chakravartty has said.

This is an immoral Bill and an im-
moral approach that this Government
is making to the situation in Orissa.
So, it is not doubly cursed but it is
trebly cursed. Why is it that when
they think there is an emergency,
apart from what is happening in
Orissa, they do not want to upset the
Ministry there but want to give it a
further lease of power for another six
months? Why is it that when they
themselves had to confess yesterday
that the administration there had fail-
ed and criminally neglected its pri-
mary responsibilities to the suffering
humanity in Orissa, the do not want
to upset that Ministry and remove it
and place in its place either an elec-
ted legislative assembly and a respon-
sible Ministry chosen by it or approved
by it, or have their own President's
Rule? Let them search their own
conscience. They cannot very well say
that there are only six months left
for the next general elections, and,
therefore, they do not want to have
the elections now; they have had it
once before. Indeed, on the previous
occasion, quite a number of Members
of Parliament wanted that there should
be no such elections on that occasion
but that there should be only Presi-
dent’s Rule, but the ruling party ad-
vised the Government angd dictated to
Government, and Government carried
out their wishes and insistently im-
poseq upon the people the unwanted
elections, that is, the interim elections.
Why was it done? It was done at the
bidding of a gentleman, who at that
time was hankering after power or
hungering after power. and who was
responsible for the failure of-the Coali-
tion Ministry headed at that time by
one of their own leaders. who happens
to be here in one of the. front Benches
as a Member of Parliament, nam<ly
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Shri  Mahatab, and who wanted to
have a general election on that occa-
sion in order to be able to get into
power himself; and he had jocked
himself into power on that occasion,
and it was for that purpose that they
hag those elections then. But for a
very good purpose today, they are not
prepared to have a general election.
What is that very good purpose?
Here is a Government, a corrupt gov-
ernment. according to me, a dishonest
government an inefficient government,
and an incompetent government, a
govcrmﬁent that does not deserve to
remain in power there even for one
day after what has happened in the
recent past and what is ‘happening
even today.

Yesterday, what was the confession
made by the hon, Minister of Foud and
Agriculture?  What was the confes-
sion made in the report submitted by
the sub-committee or the official team
that had been sent therc, presided over
by an Adviser to the Planning Com-
mission? And what was the confes-
sion made also by the ex-Chief Mini-
ster. Shri Mahatab himself after he
had talks with the present Chief Mini-
ster there? The confession is that the
food situation had been mi
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Apri] lasy and for a second time in
September last, anq for a third time
this year in January. Thrice it had
discussed this matter. Therefore, the
Government there knew what was go-
ing to happen and they h.d to make
the necessary preparations and yet
they would not do so, Why did they
not do s0? It was because in all those
districts, during the past eighteen
years, the ruling party has failed; in
spite of their talk, in spite of their be-
ing modern revolutionaries and anti-

- feudalists, anq welfare-State-protago-

nists. in spite of all their professions,
in spite of all that they have done
with all the huge funds that have been
placed at their disposal during these
three Plans of Rs. 22000 crores over
the whole of India, in spite of all that
they have spent there in order to
suborn people, win them over or
bribe them over, they have not been
able to get a majority of the seats.
Indeed, they have not been able to
get even onc-third of the seats to the
Legislative Assembly or even to Par-
liament from those districts. It is no
wonder, therefore, that they became
revengeful. And then, what is more,
when Shri Biju Patnaik who is the ex-
Chief Minister of that State, stood
from the Dhenkanal constituency for
the A bly, he was given a resound-

that there was enough of food suppliec
in the whole of that State, that a part
of the foodgrains had been allowed to
go out of that State, even while famine
conditions had come to prevail, and
even while people were dying of hun-
ger. the local Government there would
not confess the truth but on the other
hand try to prevaricate in every possi-
ble shameless manner. For months
and months, they knew that there was
going to be this scarcity. extreme pos-
sible scarcity and distress for the peo-
ple. and yet they did not do what they
had to do, the elementary duty to-
wards human beings. It was not as if
that Government had not been given
the necessury advance warning that
there was going to be a crisis like that.
The Food Minister himself had told
us yesterday that on two occasions, the
Orissa Legislative Assembly had dis-
cussed this matter last year, once in

ing defeat. So, they became revenge-
ful. They wanted to wreak their
vengeance upon these people. The re-
sult is the famine; starvation and all
the misery that have visited upon that
area. Do you know how many mil-
lions of people are faced with this
misery in that area—4} millions of
people. The ministry of such a vile
record, the government with such re-
vengeable attitude towards the people-
and the leadership was thrown to the
winds, the profession of this Govern-
ment in support of the human rights.
Human Rights Charter that was evolv-
ed by the U.N. and that was adopted
by this Government when Pandit
Jawaharlal Nehru was presiding over
the destinies was thrown to the
winds—such a leadership, such Gov-
ernment and such Administration, they
do not deserve even one day's exten-
sion of life in that area. The shame
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[Shri Ranga]
of it is that this Government which
ewes allegiance to the Charter of
Human Rights comes forward here
asking this Parliament to give further
extension of power for another six
months to that Ministry. I cannot
congratulate my hon. friend, Shri
Pathak who, so soon after he had taken
charge as Law Minister on having been
obliged to pilot this infamous Bill.
But, what can I do? Or what can he
do—poor man. He is fated to dis-
charge this duty. I sympathise with
him. But, what about this Govern-
ment?  And what is happening, Sir?
Nineteen people died of starvation,
they said.

Shri Surendranath Dwivedy: More
than 50.

Shri Ranga: More than 50! {f, Mr.
Dwivedy, who has visited that area
says so, then I accept that figure, 1
have no reason not to accept this
figure. But, 50,000 people are on the
verge of starvation deaths. Many
more lakhs are suffering. What s
this Government going to do with the
money given with our approval and
with the approval of the conscience of
the whole of the nation? Is it going
to rain upon Orissa. How are crores
and crores of rupees of ours as well
as money that is going to come soon
from the rest of the world and the
philanthraphic people going to be uti-
lised (Interruptions).

Shrimati Renu Chakravartty:
their party purpose.

8hrl Ranga: And where is the
guarantee that all the money that we
are going to place at the disposal of
the Orissa Government is going to be
used for the benefit of feeding the
people of that area or for
clothing or protecting these people?
How can we place all this money at
the disposal of this Government? You
know the Chief Minister had had to
be dismissed and had to go out of
office because of those charges made
against him; another chief minister

For
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too had had to go out of office because
of similar charge of malafide dealings
with his own Government. Both of
them had hag such dealings with that
Government which had to be investi-
gated by the C.B.I. and about which
a report hag to be submitted to this
Government.

Shri Rama Chandra Mallick: Sir, on
a point of order.

Shri Ranga: Where is the

pont of
order? .

Shri Rama Chandra Mallick: The

hon. Member first said that one
Chief Minister was dismissed. No
chief Minister was dismissed. He

voluntarily resigned from that position
in deference to the wishes of  the
Congress Party. I should say that no
Chief Minister was dismissed, That
is all.

Mr, Deputy Speaker: There is no

point of order.

Shri Ranga: I am extremely sorry
for my hon. friend from the Congress
Party. Once I also belonged to the
Congress. Therefore, that infame goes
to the Congress Party as a whole. As
one of the leaders of that Congress
Party for years and years, I feel extre-
mely unhappy about that. 1
belonged to that party once. I
slaved and suffered for 8o many
years. All these things had come
to such a pass that two of the
Chief Ministers had had to go out of
their office. Where are they now?
They are still the leaders of the Rul-
ing Party in Orissa, It is under their
bidding that the present Chief Minis-
ter also has got to function. They
are very much in power in Orissa.
Have they dismised these two people?
Is it not a fact that one of them was
invited even to take a respectable
place, sitting along with the Chief
Ministers in the National Develop-
ment Council meeting? It is a shame
on the part of the present leadership
of the Congress, It is those very
people who are running this show; it
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is that show that is sought to be prop-
ped up for another six months, It
is in the hands of these people that
all these crores of rupees have got to
be placed for another six months in
order to help these starving people.
Sir, I refuse to be a party to this
kind of a criminal and political sub-
terfuge. It i3 most unfair; it {s an
indignity upon human rights because,
those people who are going to suffer
or are suffering have got to bhe assur-
ed or got to be ensured that the
vitamin tablets which would be reach-
ing there, the milk powder that wou'd
be placed at their disposal, all those
various grants and gsubsidies, loans,
fertilisers and all these things that we
are going to place at their disposal to
the uttermost possible limit of our
national capacity, would be used pro-
perly and not misused. There is no
guarantee, Sir, ‘hat they would not be
misused. People who could take pride
in the fact while they were speaking
in the Orissa Legislative Assembly,
that they advised one man to get into
some kind of business so that he could
make a few lakhs of rupees and that
he was able to make Rs. 15 or 20
lakhs within a short course of two
years of which he made a contribution
of Rs. 1 lakh toward the National
Savings Bond or Defence Bond or
something like that, such people even
to-day are in charge or are in power
in the government of that State. Are
we to place all these national resour-
ces in their charge? I do not even
mind if crores of rupees would go to
be wasted; but I do mind if one soul
in that place is allowed to die an
unmerited death due to starvation or,
due to failure of timely succour.
There is no guarantee that these pco-
ple would be provided with all these
and there is no guarantee that thesc
monies would be utilised properly.
Therefore, my solution is this My hon.
friend, Shri P. K. Deo had already
suggested that. That is, this Ministry
should go—not this Ministry but that
Ministry (Orissa Ministry) should go.
Let them bring the President’s regime
there and let them make themselves
responsible for ensuring the sgafety
or saving of the lives of masses of
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these people. If they don’t want to
do that, let them have the General
Election or let them have one or the
other alternativeg but certainly the
alternative is not the solution that my
hon. friend Shri Pattabhi Raman has
come forward to place before this
House.

In conclusion, Sir. all 1 can say is
this. I agrece with my hon. friend
Shrim:ti Renu Chakravartty that the
Congress reputation in Orissa is at an
all time low. FEven then, they could
‘manage 10 get into power; they huve
got the ways and they have got rows
of tentacies over every nerve of our
society. In spite of that, this is gene-
rally so over the whole of India but
not in Orissa. In Orissa, they are
likely to be defeated. I hope they
would be defcated. They may pos-
sibly come back to power. Maybe. I
am prepared for that also. But what
I know ig this. If there were a Gene-
ral Election again and a new leader-
ship of the Congress were to place it-
self before the Orissa people *them-
selves, apart from those two infamous
people, and if the other parties also
come back fresh with the electorate’s
approval, then, Sir, the total leader-
ship—the leadership of the ruling
party and the Opposition—would be
such as could be expected to give a
better account of itself and look after
the sufferings of the people much
better than it would be possible if
only there were to be President’s
rule.

Therefore, 1 am al] in favour of
elections. If that cannot be done, let
them take over that responsibility
themselves directly and then place
themselves before the people and
assure them the timely succour that
is needed. It is not being offered to
them or it has been denied to them
till now in such a criminal fashion.
Ingtead of condemning that ministry
and dismissing them, those friends of
my erstwhile political love—the Cong-
ress friends—come here with thia Bill.
1 am ashamed of their plight.
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=t gowo ®iw (Fagyw): "
IS AT, AR qE THAE GV
3, o faw &1 qF fadg F7 ® @@
¥ ¥ fadry 5w Al v T e fred
e srfer wé 3 g adury s fafgy
A o QAT & A § oA g
e weg-smE ¥ fau agae m
Naa I EF @I I EE
fe frer wier o g & wgeeiw for
# fafrmr o % § q@E N W
TEHR F A g T8 w e
afet &1 wre wamaT & R fE gl
foaw fas a8 adt & | Ioveaw
wEYEE, 15-20 74 g7 fage & = wix
fagyw oo @ 39 109 SR wagR
| W IT ST F I A gafAe
A AT AT A 3w e a3 s ®
FEX wAg7 fawd A @ ) ag &
framr ¥ sfewifal ® mgoar @,
ST STRTEA § g7 A0 AT F1 oA
T 91 F9RE & fau o qwt & SkarT
# wex ¥ fag 41 5 9w gond ®
AT aE FwaT § gat woy A feey
7 99 7 O ©: T oy AE AW
g M AR S & wfewfal &
WA A TN &Y, AR I A0,
A gorq fae™ am wiw @€ # o
g v get s ag dewrT @
Fa@ g ) am ag gl fr wEw
&R F fagre & 39 fafas o @
H AWEA qTE qATE FY QAT T
T I T F faae Jiw oA
W fawm & ¥ wfustfal arr A
@ fr 3w s § gt a<wT
AT 3 F1 Tiw 7EY 91, gHHA § A
Ay gy odrgfr o AX R
FAIQ wo A9 w1 fearar TEE &
fe agi wiw & & @ s o aw
R gy 7 & wwfw I A
JaEt feet 7 fodY @ ¥ wATIT WY
g faT T te gt H 3 i W
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& sgr g fr g ox AN e,
R Tifcamdr 1 o dEw WA
v § faed fag 9 e WY
w7 frar wm wifgr fe ¥
TER ¥ I W ¥ o wrafeer w2
o adwTr I F wfmors 0 @
¥ ® WK A T AW e
AT WIfge |

Shri Surendranath Dwivedy: I think
Yor all practical purposes this Bill is
meant to extend the life of the un-
wanted, corrupt Congress administra-
tion in the State of Orissa.

Dr. M. 8. Aney (Nagpur):
the point.

Shri Surendranath Dwivedy: I would
not have said this if I had thought
that the intentions of the Government
of India in bringing forward this Bill
were honest. As has been rightly
pointed out, in the past whenever such
occasions have arisen, not once but
severa] times, they have not listened
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to reason but always looked to ‘the
advantage of the party in power.

Before going into these things, I
would like to know from the Law
Minister—I am sorry 1 was not present
when he moved for the’ consideration
of the Bill—one thing. This Bill has
been brought under art. 172(1) of the
Constitution which provides that when
there is a proclamation of ecmergency
and the emergency is revoked, the life
of a Legislative Assembly can be ex-
tended for six months only. Is that
the reason why the Home Minister is
delaying the 1evocation of the emer~
gency? Because between now and the
next general elections, 8-9 months are
left. Probably in order to suit the
provisions of this Bill, they will delay
a decision on revocation of the emer-
gency so that when the six-month limit
is reached, they would announce revo-
cation of the emergency so that neo
fresh legislation would be Y te
extend the life of the Orissa Assembly.
I want a clarification on this point. [
have a hunch that the motives behind
this Bill are not honest.

Mr. Deputy-Speaker: Gover t
amendment is to extend the life of the
Assembly til] the 1st day of March
1967.

Shri G. 8. Pathak: We have made
it to synchronise with the countrywide
general elections.

Shri Surendranath Dwivedy: 1 am
coming to that. As a general conven-
tion in this country when there are
less than six months only for genersd
elections to take place, we do not hold
any bye-electiong or elections. Since
the life of the present Assembly is
expiring in August 1866, in between
there are only 4-5 months left for the
next general elections to come. Fol-
lowing that convention, in the State
of Orissa there should have been
President’s rule til] the next general
elections as a matter of course all over
the country are ordered. They could
have as well done that. We are i
May now. The life of the Assembiy
would continue upto August.

Therefore, I again say this. In the
past, in June 1961, how the present
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State Assembly came into being is
known to everybody.

Mr. Deputy-Speaker: He may conti-
nue tamorrow. We will take up the
next item fixed for 3.30 pm.

15.30 hrs.

MGTION RE: STATEMENT OF HOME
MINISTER ON REORGANISATION
OF THE PRESENT STATE OF
PUNJAB

Y e qrEewt (faete) ¢
quew wERw, ¥ gwnE owa
g 5 7z 7wy dorre & adwrT gsw *
g ¥ A g Wl g 18
wi®, 1966 B WAT ¥ fa¥ 1Y Fw
qv faae #:3)

Juegs Y, daTE &1 gwiager
fawreT AT T ® wgiwar
AT oF T g2 3w Afg F1 afors
2 fadr sirere ® o A A

qffEm T F aw o A f
AU @ T 9v1 TR, REW wiv
e ot ofevarT ¥ Se T 1 TR
M ¥aw qgEw W w@H § w® af
o | 9T 9T G B A R O
FTAV FT I AT qOHY 47 | I I
fwwt w1 qar Y @11 WG IO A
G AT A W gt e A o
& A T Ty wrer w7 foan
gt wEfTE & www ¥ uamee fiyg
o feat & @ FzAgE AT Q% QAT
W @ -fear & fa¥ oWl afe qreemEl
¥ T G T Y 94T AE AT W
A A R o A R |

& wrow 3 @ fawt W fagut @
W% Aff WA | AW OF Ay ot
T FAR A W AET o
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& 1 wETEr At el & g fegml
® X F T ¥ A g frm T E
R 7 & 99 F 1@ fawrem w1 O
|1 o q @ o7 wEAT 2 ATRET
fem, wEd), @i @t @ @
FHOT & 7§ T T FF qF AB
FTaE A 9w & fawom ¥ favg 70
GTHY S FT qE AT 9 § B 1942
¥ &Y 9 oo fawrer e % wrar ar
I qHT TV SFTET AqmAi A avn
I AEA ATH 97 qifee g awar
¢ ae fom am oF fafasm @i @
grawar? 99 & I 1945 FY fowan
whe # mweT qrfag & Fer fr afy
forat fr og A & @Y g fsmA
o &g A W e S 3w
o B &w w7 F fafew
¥fae o & oA 1946 F A T
T B HT ITRAR Y W | IWAR
¥ g sowafaw @i w0 fafawm
w1 mifesa w7 gwT oo ¥ &g
¥ o) 9T 9T qF F AT 9T IE
g1 w7 1947 ¥ 99 3w T qeATq
& @ fer mrez gra fag A ow
A Faman fr fgege Y feger
faw mar W gEew ® Qe
faer Ty g7 g3 v fa= 7 AW & dEamd
T 9T STAT AL 97 A ot 7w
I quq IuT g war | AfeT g W
fex a7 ool faX ® SwY oAy
TR R ¥ AR arafag w1 3T
.3 f A i s e faer-
fawTm & R ¥ 9T FT AR
gfafedt w1 ofew wmr @ e

e s AR & fag s q2e
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9T W1 IEF AW W Y Wi
FTHX § 0% & 9 A ot e
fear ) 9w § AR w@w A sy fe
& ¥ A arenfag Y Wi A F ETH |
T Fg7 & ff U & fawa &
wT & g WA G I SATE |
¥ 39 WA BN AGH W F WA
AT § Al e AT g AR ST &
TG ATEATT IFT MITFL I0 9@ A
& fwm & wifee seT pe
W awe qra fag B G d S
qer | Ffe q3ET A ¥ wgd e
% ag W F37 5 A9 A} o oy oy Wy
&3 I\ T T W F Fw W aE
& AW & WEw ¥ Io9 o oqm @
ff g w@n & ax fag @ ™
N Mfaz W =, N AR
wreht &Y safe &2 % v 9w AR O
o) T T &3 § A e e
@A T EY & o #idW 3 AT WK
a7t 33 w7 WE S wrero
N AT § A AR 9T A1 43 13FT
WTGT ¥} |TE & AATAY T Y THAATS
A AW F A" A wgwar foun
oA ¥ @& * fafamma o afaem
NN T eradm ¥ aw oz
T FAT WY AT F @ FT O G ¥
ot I ¥ Ao W & w9 oy
IIfeqa ST AEATE 1 N g X A
wgfar Wi dfes v Age A o
NG o FATET g o I ag Fararcor
LN NG o v ¥ = o7 @y ™
qr1 @A oA A & R Iy
AT ¥ 0% A 1961 ¥ I@ &
% 6 9 oF I fawt gf ¥ &
g g & dfer srampcoTe 3gw W 7
=g f& A qoreh v e W
oz uz %7 & fs qg A wmer o aff
Fafew aaga ¢ | 39 X ofr vaTgEA
eag W gw ey R oo
W g f et o wgd § ag W
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T afE Ry A A 9 1w
g F AR AR FT I
WY ¥ fAy & a@ iy ag qawr
a1 f¥ ag waa 4g F AU a7 92w @ T
gy § 1 ATAT A1 FA 0w Ay fawa
1 oft Tt AwE WY owRx
arofag ¥ 1961 & WAL IX T Y
fowr f& SEiv SER ORI

fwr &1 .
15. 35 hrs.
[Shrr S. L. Sarar in the Chair]

TR qrafag ®H WE 9T W
ata #1 #ga W@ Wl oy @ 24
WIS 1965 ®1 QiAW & a1g §ed
e 7 & g8 far qd wreex arw fag
AER T &g wOE § gwf
T AAR & [ T T IAET A
@ At & qEe ) A fear 9w e
oF Y frar gen 0 3w i A, IR
T AR A A7 qE) w7 fE g oo
™ < 1 ey FaAr awy § it
fergel &1 wra A €1 W gl ff o
aga ¥ wear BY) XD WA W A
IFEA AT WY wE ) AR ¥ a w7
I AT AF AT & [ ¥
T Kwe JeE W7 qg TETfe
afaar wwr & @t gure. fowat & for-
Fefewm @ A gw fag W1 X
fag um IEA Wi dfgae ¥ 3T
TR FTH R &7 far ) ag 9w
q wgwa A g s wweT A fag
®) @A WY g A g ar fe A
wfe weg &faar i favams 1 wa@ar
@ T Wy wfaaE # a9 T @
WHT AZ X9 AW &Y A6 AAT KT G
fea s a7 awar & afer g o
FTEY qgT IO T 97 AW
o T am fowd fs o9 w7 o
@ qmAT ¢ Ay & 919 & Y s
e g ...
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wt wx fag (Ffaarr): aamfq
R, & W A T ¥ e
QT

waafa Aga@: aa) T8 a9 0.9
T gl 7 Ag g St

oY wax feory ;A ATy A s
wafoy & s # goa § g @
f fr ag 9 77 @ & 5wy fawat
A afaum o T @) Ay yag A
oFd § ar ¥ Iy qqTT angn 5 ag
TS Hg W@e | e fawal F dfaae
& I T T4 FY ¥ 77 a@ AW
% gz g #Y zafen wE fF oo
TS § I AG 31T qAATH aTAT Ay
ITF AT N Ay q8 |

st e el - wwefa W@
T A FY fag A0 T W Q@ g
WA W A R QT T A
* § @ § ¥ wreex arafeg w1 0
awrey § e qEy T8 § gwar Wit
dftg o gEwT L ..

it wae feg < g &G ] F A %
A

sft e e - wT wE
& & qwwar § e o & 29w ¥ fag
T F T Wi 2 T G e
N wy 7g @ § 1 wafag 9 ag & vy
T 4T AF [T WINT FY T HHT TG F]Y
¢ & oF W g Sufea
FAT AFAT § | AR qiag w1
W WgE A I § e &
IEN BT GUT §W WY TR T HT AW
¢ o OF I § | o W W
qIfEena F1 E9E FHTR Y 4T AY qg
WRAL 1965 F IAXUE F IFIACH

Ay famr 3% w9y W= qF wT gATT

g g o—
"'aT TR FT {Z AW G qT
ax & o g @1 fe Iawr afoaw

MAY 12, 1966

of Punjab (M) 16426

@m’iﬁwaaﬁgr\ﬁmﬁwfz
qffa i A IERT JA
AR EF § § ore ot 9 Ay g
TaaT qaer | afs fegmmw e
I @t fg wewe ARk feg wfv
Y qF el £ g3 i & el &
T HT A T gH a4y A8 ¥ w
frdt Y T ¥ far & = <
&Y wma fRT gw /YT 2R weer @aa
& T * awg g fae wE
TG T AT FI ¥ AT U HAG gH
faer & =Y wa g aowT HyTET g
fx ga fFdt T0F ¥ wot wrE ot
Taa faafy @ § fad afsam
W g 1 #Y gAR T
N =B ot @1 .
7z & ag gfew faad fs wmETc

T I g AT AW wEAE A W
¥ I | wfgF A ATE, AW
T, Mfa a7 §a AR T TW@WRL
Wil w1 TEd qgaa T 4 Wifs ag
%3 TAF § A ¥ f5 gz wiwr wmww
N A g g AW F NS foit
qrENEIfaE A & | w9 afeT wHA
¥ AT g FT Wi S A Iawy
T @ qR §AE ¥ W A @ wifE
SR €T w1 G § T
ag & W7 I W} farwr £ & wial &
W # WA § ) 99 awr § sfY
oS & W @ Tt s g
WETE & OF §IR A 9% AR Wi
¥ OF wiww #7997 F gU @ o
IFA o 6 gfawr & Fac g A
IAT & O we wrfggm Aw W
T FQA @ | T CEF T I3 a9
F g wrd 1 ot FHOw oy g1 o
AT g AT AT A gAW ¥ W7 awd &
T & fodt g & ZHE @ Wy av
AT ITE AW g a%ar § 9T
FAEAE AgE N A eF 2w
W Wl § W g W W
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NG Wt q9 &) wgon #7 d) fE g
faar o 17 g Big w7 Y § § 9w
W Ft g TR 1§ qoT W §
f& 33% dfavew § forg o0y o9 &
fams™ &1 W@ OF g1 G 91 A
IR dfaufag # #8497 sw™@ ™
& o faar !y 92w, AgE, O W
e At ¥ guafamfa ¥ owd
agt Tar AR 1 A FwwETE W
wafag & dod A1 WY T N A
a1 d41 ? amy wrf o) Q9 9@ WY
W @ @ S g w[ae sw
Q *7 Fgar f & wrem ATy 97
e wrafeg & doma w fawww
WET T wEw ?

fe & AT AvE g ¥ 23
fana< 19 65 9 F1&T far AvAT AW
¥ a1 it 7 ofsaw & a9 awnd
*Z gU 12 %2 W T gu ¥, €y
wfafq Wit #faqz a8 &3 Ty
Wiy X &t | @iy afafa a)
o g SR § ) e
T {7 4 oY Ak ufaw Wi wi=
w0 g, TR qQ et WY ag T
%T @% | o &fafa & aae) W
fom geTeT 3T & qAE gu, 3y oY
w gy ¥ sfogw ¥ o g we @,
forar gfagre W 9% w7 foam amaEr
fr few P ¥ ag afafy o ot
w@ & o gt gk &, ud ofonm dor
T R AWM W A qEF

qwwefa oY, & sro¥ ameaw ¥ ag
wgAT qEA 6 ot o fF fawrem
¥t s & g § Wi wg Wi A
ey o A @R Y, S wr ofomm
TR § @ 2 e T & amrd a x
qifeaER, &M W EOTEe &
W W T el e wx
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K Foiwd ¥ ogww & fawom
# wwoy g @ @ ¥ AT €T
Wi firg war @ W% feesht § 15 @ 30
sfawd a% A & W S av aw §)
u frad % ¥ gfed fr g8 e N
sreur & are g9ra ¥ faay 3 § wh
§ g fgam gux giewe s § ar
A W W

gt a% =TT ) feafa & o &wr
O FTEAT T YT AT G TG
WYY SR W @ ¥ Aw fear §
fagid wow wroET & fodr el Wy
sar feam g, SR SEEY OF 9 @
A T qoTa feorars &Y aomg mfsar-
X W) FlTAr agvar fam g
gy feafa ¥aw fgrg st Wy agy §,
afer fow awifat & W &, 2
Wy RwE § W g v ®Y
agt ax gt T W § ) ot o
TEEYR, qEET R g #
% qE ¥ U & § 5w g m
qr a¥Y & : fael ¥ =y #Y feafa
T @k g v S e wifaw
@ e a9 el wy xR oA g ?
ITHT OF AT ¥ 4g ¢ e owoet ww
Afa o gd= &7 & v gorw & /T A
T g X ¥ favarw 9z @ g
oIX ag T aN fF 98 ¥ R
e ¥ awg guTd @ T a A

dara & fawom ®1 wET AW
AE R AIRT @ X 1961 W
AAAUAT & HEE ® ATH FAX
qrex grafag, &7 g fag ak
TETAY AN T FA & § ol g
t & ¥ vt wiw¥ avwefaw § o
afz ¢ wied) & NS aw g § v &
@ v ¥ O SV qeAT 9 §,
w1 o frafet Fmrd g3 § 7
T qHe Wite WM Y fur g
g ? W T ¥ wiwd g2 g Ay
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[ v orest)

@ A A & Ay F & 4 g
QWo HTTo FHTe #7 feate &, o dr
faotw i o, §0 532 ¥ we
WTOR AT e § | I o
t 5 arue fediow & ®: fael &
1950 ¥ 1955 &% S @& qoTE
favafaerem Y ooy & 33 SR
62.2 wfawa em@t & fey &t W
37.8 Pl & qomay &Y | qHe WIRo
T 3 I@ A femr & fF 1951 @
1955 a% dwra favafausg f §0-
W T ¥ 1,37,588 T9X 43 |
w3 gfaem o i & o=t & fredy
at oY F kAW ¥ Iu7 AW AT 9
qY | v s A R e & 73, 3
sfawe sl ¥ fredt # gue &Y W7
26.5 gfawma w@Y ¥ GO § IEC
felr 1w & qeAT |TgaT § WA wag fow,
qee qrar fag w9 awus) ¥
w faaframm & wwe b g2 o
AR | ww T Y § W 1961 Y
WA | rEh Y ag wEx ¥ fn
wNiF F Tave § grew, anwEfaw I[ge
F qraT oy Fr fzed ardY frmmar 81
W & WY w2y sagew ghw oo &
AET WX (@R F g A
Shri Kapur Singh: He is confusing
—(Interruprion).

Mr. Chairman: I will allow him to
speak in this tum. Please sit down.

=t FETT @R ARy &
w sEaT foomm, feT qar af &
R T A oww o E
Shri Kapur Singh: He is confusing
the House by what he says. Elective

language and mother—tongue are two
different things. Why is he confusing?

Mr. Chairman: Order, order, Please
resume your seat.
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=it gwrTe e - awrofa AdvT,
1961 & WiFd & wravm ¥ F ¥gx @
a1, a3 far d@a wag fag, amex
arafag 517 37 and w) gfa &)

wremE for & fegl # g
6,62,631 § YT ¥a fax & faw sy
F woAY Argwmr fE foand 2, st
%1 4,69,158 & aTT fergul 7 ¥
1,93,473 feg 3 & fasdia wor
wrpwTaT qorEt fawart &, fawd for
fo @ gy & f5 wmor & @ ¥ 09w
formamar &

Ty fa # ga sawsr §
fgrgeit ¥ ATaTEY 4,94,6758, TH &
for =it & fget formard &, 9+ s&av
4,83,791 &, Tg WY T AR ¥ T
3 wredl § fagia WY ArgamT gy
fradg wrarNRFTaTEY
Fg awd ¢ 5 agi ov AWt A g ¥
WTHT WOAT AOST T A fersamar
et Y sgwTST AT R 7 AWl oY,
W fig ag gz FTW a1 AGEET &
T 1 wfuwT ag fear qae afe
FITJT W 3@ 9T WY wEwfeai #,
e qiutag W 89 wag fag &
urafa & @t § Wi 4@ § Fgar e
gfd 1961 & W@l & wWiwgl v &
sarfog g AT ar A qEwrd q
=7 uF W fgma aren wew I1d 1
ferwa are A=W 2T A FE f§ W
1961 & wraT ¥ oEe waifag a9
@ WIGT & AT AFE qAF F WAL
grfaa f&% @@ 1 IWF AR 9T
qata & fawrsa fewn S@ 10 waX
ag 1 § SYFIT TG FT AT CF G
fawew oz 2 5 @1 18-1y 1@ &
99 1 fawiem 7 217 ¥ a7 gqrom A
WX WY &, g7 T A & R 1971
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¥ qws ¥ fa¥ ad ol gEd Aw
U F fawom w< fzar O
urfet 9w Ay &t w0 o,
AT A AET arh ) faer o AH o
qz ot 3 1w e aeg & e
1 gy w3 & ford Wy woere o
@ A a7 T W few s ¥ agw
& w2

% W A s Agar §fE
wifaT o & oY w9 wr § 7 ww
T ¥ T3 7 & fr wraT F WA 9%
AT FAT T & AT W Y A g
& 9 uq " oy ¥ fr gaw arfea
Y I ¥R &iwn aw w7 fa
g ot gay 93 & aw gy fren
w7 fm domd g & fY @
sor wd, q g ¥ wmar e ?
VST & WTYTT 9T A4 THTy %7 favrom
T @ W gEEE A fA ¥ g
TER I AR BT I T
ATFET TR q ALY AT WY oy
AT o T FY A | gEfaEy ¥ v
& W 9 qATY AT WET A a7
ST W & AT Wi | Ay fear
qEd qaradY 19 faE ¥ qgrg arer 4,
wr fad 9 fa=t ¥ «opit 1 fearaw
o g w @ W gfer famg,
g ® wifaT T amy faar ? A
Tt 99 #Y frwa § A% qg faar,
@ f& ez arafag st sk gadwi
T FEN E, A IEA T ¥ a7 D
w e 7 faam @k fagut o
foat ¥ ¥ T faar | @t w9 TR
niifarz frg ot wETOT & Ry @1 fr—

At o fgeg ww g W
w1 e 3 fo v frget 4 o & 4
o & difa ¥ qfoomwaes a w9
fear 99 ®Y fog o * AT AW @
I w7 arafag W = oAfr ¥
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frw o & famre % g whew @i

wF T W g A § Wk

ot 917 | & quar § 37 W & e

aeeft § ? ar e 1947 § I 0N G
# fafr wodt f war ag eqedt fafy
€ qomfy & Ay woeh o 7 Fgemrh
farfir %Y oy wre spealt firf & ame-ame
gamt A fafy s foay amy @ W@
Y wrer g @ wad ? oo
agd Wt ® fafy dmmra fafe
T & war g wiera e Y
damly 3¢ fafs & Wt av fad ey
?

&t o fao garfer (wrwy) ¢
w1 AT vy o AT fE fg
® AT F ey w3 # fawr
W !

Y wenmi me @ w T
afa w8 & R ¥ wody sl
fafe oy gefaom w2y g, W
fesY gy fafr & fz20r 3l & v
feret o aweft & 1w dwfere fafa
ag A ¥ faft & fAg & w2
g1 % wm & ag ot vz A g f
Y &Y fafy e & ey gu ATy
Byamr #1 qwrdr w1 Awferw fafa
wifad | fom anT 97 aTa qaTEY qar
T AT TRT £ W N ART 97 WTR
Ad) fafy & areaw & w9 &9 §
ey fedr swe g1 W At wfzart
T g wg A W A e &, & aw
oz & AT A ¥ A oag §
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[t st W)
fow a@ ¥ wAw & g & e
wrer-wifeat & fad s A w1
¢, domw ¥ fey Wy 2 fa wo @
AT |
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& aodtg & gaen ¥ WY g g
wEAT § | qUET FT wwr | §,
fow 9T gone = & wfarss § oo
e AT guT & ) R g & A
w3 ) T & fawem wT A &
Y GHGF 97 W T 99 qHYHA FQT
£ 1 A awmfr wgeg | aaE T
¥ wgi faw frem @, a@i w@ o
frrer g, gfaamom & &t 1857 ¥
el ¥ wfvg ¥ v @, T WY
T qE qF &7 HFT g gy A frew
2 1 e w9 IE ot w1 9w
T AT § 1T ) e e AR
| I F 99T F 4G 5 9 § wd %
¥ € I ¥ 99 OF 0 T FY A7 w79
& forlr oy g dgar W S9T fami
¥ guy fi @ & 2w § 0% ey E
& 7€ T g d 7 9 ? afgwar
& ot % i fF 99" F WA AN
Tttt @ 9 § SR S A
A qATET 91 W) € qoEE
T FT T@ TG W #7 GAT @O T
frar o | gawr ol ag & e e
TTE FgE g & urdt Y Sévg
® g A TwwEr s 9w
o forg # T gfer @
Ay 9y | gfearen I A e
| W T & awr PR o -
g g, wfay w=rf fawwa W A
gl

T I § wraRT a1y # A, fay
S faY Y oy g awdt § | wrersT
ud FEE N qH g TeT & R
§ff 31 qgeE ® e ww Wi
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* dEr W § gafay ST agdw
gfamr & m¥ wavg | wrEeT Ay
¥ qurg Al 7 g § 6 ow A
g & w1 T A gar A A ¥
BT a™ g fasrslt w1 qrt gorre
N @ AT g N D
¥ ag g TEw g F qewa e
Y qATET & At A g & far
T ¥ @ fged o7 fawra % ¥ fa
e foelt g & 7g¥ a1 faorlt agi oY
I WX g @Y ga el 9t axg
¥ fawfea & g8 atu aamar @ ar
o ot & wgar § fF w g o
sfa @ @ 9fF dow AT wv
FOE ToaT W qiy F a0
T TR F w1 F F IR A
tg-tw ¥ wiweT @iy ¥ faY oF HsuE
¥ g1 femr w7 afw feeY G &
a1 fY SHTX FT A e A @
X @g ® quEx g s fawelt
fasay <@

93 ¥ w9 AN FY ITEEL F
T ¥ Ay gu AT A WX FgAr
EA 1 OF A qE e A faemd &
ag &%w afdfam & 1| & o fqdas @Y
AT FT 9T A= gRT Y & q9 F
g & g v & wrww oot &
frmfor & &t ggra W g 1w
WISTETT NI F1 fantr §7 & 1@ 2w
) GT GT FW FT &9 T 1 WU
| 20 AT @F &T A F q4qAT § Ay
IaFT T g JhqwT @ fF wmEr
T Y AF G FT & AR 20 HY
qw W # faws T & oF weag
FANT WA N AT AN Ay )
gfred &t wTE TERe o Aw &
g wifgd | Y ¥ & ww faa s
awds | E | T EET ®) W
Afy 1 afcorw ag gar § & S§R
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oI o & arew § geA o
T Y A o g g€ @ 6
amr /] faet & e § R & I
arad ) oy AF ST U E, A EW
AR A E 1 FTEIR F oF FrRE
qrest ¥ wgr qF ¥ far fe 0%
TART T § WEAT FT & 9y W
wgr femas &1 frwim o S

WIEmATE A TR ag ¢ e

9T & ¥ ¥ OF 09 WX g
wT & WO WEw ® FEw §T G,
R 1 1 fF some & g ww faw

Uy §F 74T | IF A9 & IIE A g0
gt Se¥ 7 577 WR ag Rw afcfaa
& & Fg wrga gy qomar gan
T # A T G Y A § IR
TR & 69 OF §) a0 §, Wit
g § fe o an wwifet g
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e gt ag faw Jova & amTay
¥ g7 T 9T, AT A% qurw §F S
7z =l AY i & o, aw aw
qITE ®T ATATATO TS AEY BT AT,
ae a% ¥y T GuTw & gT
aagy & &g Tgafa T wET W@
o wx A W § g § agerEAr
T ATATII &9 AY AT G & W=
fafaaq % s w1 fmfw fear
I

W o & §q § T ogwE B
TETA 7T § W s w7ar g fE o
A & A E A @ R A T g
Iq # afgEar o1 medET w1 A
WY §T A% W NET 6T vRHEA
waT )

Mr. Chairman: Motion moved:

“That this House takes note of
the statement made in the House
by the Minister of Home Affairs on
the 18th April, 1968 regarding the
reorganisation of the present State
of Punjab.”

There is an amendment.

Shri Jagdev Singh Siddhanti (Jhaj-
jar): I beg to move:

“That at the end of the motion,
the following be added, namcly:—

“and recommends that the
figures relating to the language
as given in the Census Report,
1961 should be the only basis for
bifurcation of Punjab and no
further change or relaxation
should be gllowed in that re-
gard”.

Mr. Chairman: The main motion
and the amendment are before the
House.

sft gt foy (T ) : wwefa
g, K e ¥ X K wgAr wnw
ag WAt ar § e gw aga @ v oy
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[ st Terg]
durra, giamn s fgarae w3w &
CWRe g dw ARy §  wale
WY T 9T TEH a1 & anfF aw |Awit &y
w67 fAr | oF aTE wEr T § oA
foa) ) fewre §, o7 @ Fg @ ¥
s ag faaii =gy, gfamn A =

=it Twoite fay (91) o Fwmafy
gy, AT gm fafaee § W
w¥xreg fagr av 3% i T fFar
e fF:

“The present State of Punjab be
reorganised on linguistic basis.”

W gl W 7§ SEA
wgr & f5

“The Commission shall examine
the existing boundary of the Hindi
and Punjabi Regions of the pre-
sent State of Punjab and recom-
mend what adjustments, if any,
are necessary in that boundary to
secure the linguistic homogeneity
of the proposed Punjab and Har-
yana States.”

A Fga 71 Aaae 78 § fv fow
O F BR A WM F AT 9T gwAY
QgAY @Y § oS TR A
faegw arfod o1 f§ ooma & ax &
fFpar I | oE AvE demn i fgRt
T HOd @7 A gqr 7Y dAT Ay e
} YT F@ T, §B W gETST 0%
O gEElt SF #1 §9 AT e
e v |

oft e Ty fegrit - ardawrS
T WY §, ST qHTer 7 AT A S

ot Tl fay : oo gfamT w5

i H7 &, § e g o9 § g
™ &% famrd

wamfy v & wew ¥ ow
R R GF 9T ¥ fx we g oWy
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fft ®1 Forge F30 @AY S9 WY Ew
ferdm T qg aft a1

TF WA 9 0 " §u
1 ATH 7 F aF woer ¥\

=t seTITe el a<ER SR
fag & wowr § A8 @ T AFT w5
ufirwe &

ft Twoira fag : foe™ <@ art
agi 9 31 QI qX | TF GorEr o
o) g et Oom o wEw W @w
fafaedt & s o =0 faar @
fet o9 o & IEH e, fowe,
foen, ot Qur agdlw, @, 9w
wdvaAT Fifezguate, gvarer o
¥ itz WX FETOT Az e @7
wearen fear, wwee fefigwe &
7 W4, 1956 1 ag fatas amar w@r
1 YT SfaEz & 3 faarax, 1956 #t
I AFA A | o avg ¥ g fafaedy
F gearE 9T A o v | T gy
AT w7 g da= qua o fgear
Qo w1 w1 & FIT 2 AHFE
g A F T T AF T
ifrarye, SRrge, Afaamar, aqaa
fax ¥ & oY foa= ¥ Ay agf=i &y
Bt &7 gre7 fa=m | o Tw AT
QAT # 9= wvn, Afew =
F ag q9T I fgr Ay w8k
Gy WYy #7 &1 T gl ¥ a7 w
& SIY gt wray & gae fafa 2aAmrdy
g Tfed | OF AV & A7 FgATrd
fafe oAy & T gl avs & o |
T A0F ¥ A § WO 99ar @
faq & St 73 1961 W SIOHT
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TAF g w2 Afw7, /R gwo
&Y far o7 77 S TR & 1961 Y

fr et Tgdt @, W fgg A g
aars % At ag wrafAa) F any forawT
iy Y 9T &5 T wrar w A o
faar 1 =Y aXE aga @Y 9y g AR
I I ARG AT g | qEY
qiw2 T8 91 | Y ATy Geray e
* q I, TUw I I qam
¥fe oot A B faamdt d
feY foam = qu qu =R fe,
g v @R wd fEr owr e a®
o wiwd & 1961 F Tz IE WU 4T
ay gu & 1 & wd wem fr g e
W 1961 F & T I g v AR
1891 ¥ oY =4 g a7 JAN HfwrAT-
g & G e AT ¥ g9 99. 9
sfawa Y, aqaE<# 98 2 oY, Ffwmrw
¥ 98. 59 AT awFET § 98,6 q¥ 1
& 1931 ¥ "gear ¥t @ Nfad
1931 ¥ gl A=Y FAT A dwav
AT & 97. 2 sfwwa oY, s &
97.8 Y, ITwFAY ¥ 99.5 Y Wi
Sfmarg & 99.8 €1

TH A A 77 A AATAT 2, 1961
¥ o T HiEE aET AT 1961 ¥
g HY a9g 3 a2+ fF qrom ey g o
yg AATTAT T TT AT ATX AT R0
wra fodt A wiwt vt @ efadr | | |
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wvrafs wften ;. O o W@
A dga @ §

oft et oy - AfawT A 1961 ¥
g ¥ SwH agm W R L . .

wwrafy agiw | W9 q@ aTe e
Ao @} T 1w wfag

o xooftar Ty - 9@ w=T ag &
& arET ¥ 9 A Ay A afeEE ¥
oTX WY G A, A gEY AW &
4 wrd, fe BYC A & W areT agl
T | AT IAEY GATET ITNT R AR TEX
adia d, FwAd gt & AfFT g A
Iq qaT & AV WINT T ST gur

# wg v off faaa 2 2an g o
gy oF dar faem @ fe st 1911
¥ AW ... (smEwT)

woafa s - i, AmiT |

ot vt fag . AWt agey,
1911 X ®iwer & fgdy Q193 =) &
&1 160 W | TR I AT WY
w®AT 1,41,351 41 YT fArl AN
qrat # &I 6,12,848 W 1., .,
(=)

1921 q 1@ A AIAY 7 oW
3,93,396, fg1 T= =i N Fww
1,527 X TETEY 1A qAT KT HwAT
3,58,138 GY | 4g 1921 & ITo9AT
® fard &1 vk ofaam # 5l
fet ¥ agt w7 fran

ot gem W wgum (¥AH)
qwTafa @R, #W AE

wavafa afm ;- A @ W A
.. oF W EY T | "
wEEr WA W AT w6
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< el Frg : o ST 1931 9
¢ I @ Qed ael # owen
wqrer g€ & WX Gor) Qe T A
sgld) A fefrai A faa &1
1931 ¥ fFdY ¥ FWE ¥ Aot WAy
Y A faart | e wE W
1961 Y § Sa¥ s fg=y wumar
oy 3 IEd R e A #@
d€qr 7,75,501 WY GHAEY FrEA A
A 13,067 & | WH A=A At T}
qWqT 1961 % 2,03,7128 1 g FET
F i § 1 ¥ AYg ¥ AY o Joe
o 3% %2 f F avr A § Sat
weT T A ¥ oA ogE 3 0 K e
wERY ¥ TR FET fEowe Ard
W wihe R fear w91 A
aty i § I W, 77 A NfferT
aret &, afafera oifear § @
gt 7 I faqr 9w @Y g O A H
| FEY S qor Qe ary fae
AR W FAT %7 3 fors fear, .
(wwaem) . . A ATy 9w o,
(wrwwrm)  wHET AR wOF )
agt wrE qrEY Ty ¥ S, wAegar ar
ot weT g, I ofar §, faewr
wrer ¢ e $ it mowr 7S
QX e A R G e
aw @ Aty . (swAew)

Wt wgen - WY, 9 )

oft yeoita feg - A F T E
wTel A A T 3y T wg faan
REeRE WX FA1 gham ¥ fwy

warfa wita : W4 9N @
Hifad

ot geroita g © 7 gfoam & #%
frmawd g7 ...
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qwfa wfww . WS W9 &
HHfar oww fome § 0

ot Tt Fag c a1 & ag w9
e far Wl wgram ¥ S awrew foan
? 7 aga @1 & | IS AEIlAE Iaw
F U 9T AT FT DAWEATEIAIA
g1 wrfgd | afew qomet Qo & |rw
AY ST TR GATET AT AT § IART
oY 3g miaa w3 foaar 917 1 fera-
IR BrEA & fqu § garewans v g
JEY FT WX OF € F wHrfaai w )
g S A arafag w4 ag faw
e #, B W H A 9 AT A
Egueilil oS c il i
HETTE FY | T IR W H A
Tz foar § 1| w@ Ay qTatag Fay
£ & ooma T WX 999 F wER
9T g1 WY A AT 6 IR S
g aama g g | @ & ag wEar §
fe fawre oFam &1 ET @ET SS9
FELGE AW F AR W AN, G
msﬁaﬁﬁhﬂlnﬁﬁ{m’t

T UF gaT fxfhea gar o fe faad
o IER IO WTeT @ AT I
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ot T g2 T, Foreer SXET 1951

I M, &Y fo oF T feelt
wieAt F W 12 97, 1961 WT
ared @ § 1 Sfer & wmarn s g

fe @7 Wk offEm § g swd
g, a1 il WY A A T
T WA AN A7 A O JEE |TE
q7 23 faamaT, 1965 ® A=y Y A
1 qgt 7 F W qferi e
faw v ® gam fer @
I AW g & e swe
at 7 A Jaw @ g o
fra 1 TEMER WERR  qEERTE
g § 5 GORR A wT ¥ Qe 9
g ¥ a1 afen & e s
™ W W xEr T wwn § o3
Ty wr A= A X G g & e

3

- 2P
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qfeRrit &A1Y w23 faaET
®Y eziiT fea ot @ oW § 14 W
QN ¥ ol 14 ¥ o TR wredt
Wt § fod 3w e F wrem & on @
T S gn § fe v waE
« & AmE T g g e A fe
Tag ¥ A ¥R am e fawt
o o g A ava A | G gk &
feare a1t fow o9 A a@ @ &,

o= W A gy R A E ®
ot wy w g€ o faredt oy wewd A
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[ e
fow = ¥, fow g7 &, anfawm A
# # @ w7 v afswas @
R gard R 9T wEE @ @ g
o frm osa w=en § w @ femgwi
%! Wi TRE FC Afgd 1 W
90 a5 fawi #t ag fewve gt f5
%1 faw o7 Tfed ar q@ Smage
oI #T 7 Wig | wifawde ¥ wwWA
=1 S { St G fFar gaE qaifaw
aifemrired #4E a0 1 99 F qIRA
FE gOT INEEA WA AN 80 F T-
w1 faedds w1 | g el & iy A
fady & Wt @ wEmpTd w1 fas
@ frar i 8 1961 ¥ g€ 1w
T SN wAE Y 9 A1, 1966
wt St dmer fear 39 ¥ SEA gEAr
forx 78 fray 1 § v oifeiie Fema
wen SEd § fr A ot § aw g
woeT fear | WRN ¥ faol #Y gowa w1
FUWT T GATE A T WS TN
¥ ag AT | T WA AAGRA A
T FE F WEET W w4 &
wwwar § 5 a7 aedlie aga wed @
Sfeqy 8% @ TG FEA Tfgd | 9w
T FE A A A AL G AY

W AEmmd & AR §
Tw  ft wwwe wre ¥ 19
@ fo o wiwe fad | AR aw
Wt o wwy § e & wod
AR T WIEATE | G &Y gy
AT P & warfe @ ey 6 ) e
w1957 ¥f9w wrfer wn e
Al 3 W wa nfaamed w3h
¥ g w18 W WY o ge 27
¥fr g W Gomw wefer Aow
T 9T o e g Y G
oy iy wifgd | s 3 9T
W s Ty e @ A ag AN
oy o wifg 1 oWfew owRr ot &
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A QW F qEed) qm @ asEd
e ox f5 a1 qgd 7 QY 9
agd Y faar qx &wen g1 gifE
99 WY WX AWE F AY UG FAA
§C ¥ AR 39 T A oFfAEE
BN 91 @A T iR H AT AEy a4
faar o7 dmer fEmr av o SR T
H g a5 fom aiw & N 7w
TN AT AT F IqF WIHR LA
framd o | T fod & wwwa §
£ AFT AEAMATE T AT O § G TS
& Fger g fe agaerd
frrt Rt gf &1 & wro T wiww
T AEATE

ot wEE et T
Ll

st wyx fag 9@ TR o 3D
[ Wil

ot swrE e # wear §
fix Wt sfae fear |

ot wEwe c gg A ¥ w7 G907 §
& 97 1951 F1 AEAMWTY F1 7 T8
g Het S oA qar g forer 71
wifaer 53 @i 27 w1EY § 1w
¥ gy @93 a 1911 ¥ 3 qEde,
1921 % 5 9qdz, 1931 ¥
wF WY A 1 1941 W 1951
N w{uEmd F wiFe A & 1 qome
WX X 1911 ¥ 35 qTEL, 1921
¥ 41 9T, 1931 ¥ 36 THS ¥ |
™ & a1g I A A 1911 F 36
qedz, 1921 ¥ 53 g § W
«F ax ag W wew w5 fay 1y
MW wgA ¥ vaew & 5 W | A
¥ Ay Ay F, F g@ewe e F
o ¥ oifee S Ay ) Wt wifaEE
¥ o, & o Teefd § wE, oot
it o 2o & wrd, F avfter) g ot
L e AR LR L Gl
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W I S ) Afad
1911 ¥ 5= ¥ arem ox o A
o, 1921 & & ot &Y 4T, 1931 W
1941 & wiFd T & |

st e fag (o) sw
T I T Y

ot qEEw: $W faY # g e
;T 1911 H 99 T, 1921 ¥ 99
qTEE, 1931 F 90 q7He, AfwET 1961
¥ 47Tz @O

R faw & fedt e o
1911 H 1 6\, 1921 § 1 ¥,
1931 AAFT AR 2, 1941 WK 1951
F o i A &, 1961 7 wgEATQ
¥ fery 9 AT Y arere 32 & @Sy
g i faw & qoat S AT
1911 % 90 BEEY, 1921 § 93 Frerdy,
1931 & 90 ST ¥ WX 1961 ®
66 FHET Y Y | AT FFA FT AR
g i fx

aafr wiww ;W 7 wiwe fe
¥y 97 ® & I TR W ogEATAT R
afa

s oqeew WY 9E T aieE
waqard 1 feara & & fowe
mgae afeg @R ¥ f& 1961
W wawnrh favgw wA @1
faafax ¥ & ov 91T wilg o7 arod
AT A W § W wg faey &
m F | £ fawl T wWawArd .o
T A

1961 & N wEwwwrd gk wEH
fasita wiwd W a<g § —

VAISAKHA 22, 1888 (SAK A}
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fuvery fe

anx P
fige 924 68
S 924 68

g fewgy TRy
IFT Y WA TN
T 924 68
L 451) 9.4 68
ot 924 68
& A7E § AT §TET ot ot gk
L&
famt Qpwe
g 943 55
MgrAr 943 55
LisieG 943 55
wHT 943 55

ford gumpar § Wit w7 {93 w7
w ag T oar ¥ fead o
&1 WY THT U A A fomr 2
TERNAT ¥ T WHE [EF & AHA OF
¢ qywa =1 w6 1 A€ gAY G2 w0
ot g %) fearee ¥Am AN F
MTHTT 9T 3, g 9gi GAr) | ary
AR E, TF 7 ) Fa AT F WHR
qT g A wrfgy o wfeann & oWy
A AN A AW gL, 9T q®
gaTT gfamon & wr &, A 9@ sfar
¥ g & wfgy, s ag o o
FET 7 A1 FAET A ¥ wE
W Gyl fom & qvr &, ar sEw
T from & & ¥ar ofgy | WA
§ W WA ¥ qaA Wit &
A A TR AHT A% W
TTWT SO W ATET 9T 1 WTARYT
Argw $T TEmEE w et ot e
quTH § W7 A AT WwF | GwwT
wnje ST e ST a7
ot ot dn et wfed | e owgw-
A& W i 9 T A swd foer-
el wff shr b g dmr @iy
w1961 W WwETh W
STRTC AT AT A TR o s Py



¢, g ¥ IR A A, G9w F
qETe W W 7 & @ fafae
wgE & A Qe qreE & F s
§ 5w ag wi fadh feal #Y g
oW T o

wrafa wgm : OE A areg-
wTar ¥ v T Y wifgg

ot opt Teg : ag Wi A A
§ O ww T § afw @ g
WA AL W@ R e iR @
ww Y oW ad I i gu g
st fgr oofiRee ot v & g, av
wH W) F ATE ¥ U e el
RO FY 77 ¥ 77 A v WR A aE
* AT @ Y A i A
e fiear § ek MY AT GTeR W
am gagh gt # fmy amm

oF AW w3y ¥ AT W Ay
T, W W7 AW, AT 6
TR o ¥ fag sRw g,
X X ERT g, qg T A qE
e W aw ot fow gy v g
wiE fegem & fag g & aw
TR Y, € g e
afeema & oo Awf gur @ IR
FTHY A R tewr &, W qTy W@y
fow W unvwr o #rgE
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g weré gt & @Y qEY avErdie
IR wWawgd
gfamm & e, g AngEr @
L

Q¥ AMAT aqxew : J7 Wi
ot A | AW FTE )

=it sy fag @ & @ i AR
W H wEy o e W
qgY &, AT AT Y I AT AW
¥ @ A A AN ag fvi
far &, ag ow aga qw T fRa g,
W ¥ qF F AL gAIA HqTaT
wer W & waEy awe oo § e
g a=Y & 7 Ig T @A
¥ wIW SURT W | Agl 9% JIEr
# sgrar IOy 71 @ AR @ @
qA9 ¥ aFT ¥ A qor = g @,
39 fER F1 HUN UTOET W dW AT
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aF  Am-fea w1 ATa Y § Ry
t 5w frw & g, @l aw
Tz & fF A e @ o, o
TH OTOT ¥ WEEH § 1 T
e, fFEm, ®2 qUA AT 9E WY,
et frd w8, ek g
wW FTET , W IH T TR T
A 7o

qATT # YA ATEA, 7F 94 frwan
2 AR ¥ FAT AT AT AT WY
WARANELWE L A mrel o
X avm 99 faur v agr & e
forza Wt &2 w7 3g & 1wt Wi
& RE?  FEr g ¥ foaar
B TR A wdN wE A
€Y, g 9v e g o ey
st 7 73 fawr 5 pveiafoezs wor
o, gar frEw o0 o oft
g mTET AR A AW | RETOST
oAz F T ¥ & fam oW
T 4r |

st gwnTET @Y © mfvarar
ol FlETaTg ¥ Jv oy €

qunfe 7w :  gfawm ¥
RIAAT AT T §H I QA4 KT V%7
fast @1 &, T &7 g ¥ @I T
afa

Magd fag: faots & gk
F waa wRy ¥ fE e wm
af |\ & gwwar § f5 faer asw
gt wE A 8, § AT wy
agr R & ¥ muma § fe oA
o, I ¥ vy S o €, spaee
# Faa¥ e w91 7 2fad, gl
T AT FT AT A AT A XA
g &1 wEw R E

Y JEw & w6 e faan ) ww
argw ¥t yg afest wii f& gw
674(Ai) LSD—10.
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T, g oW, g w4
A W owy fe g ww s
IE R, T G ¥ FIET F@T
[ME@ P wfer  gemr #
W ogw, gfgaar & owmooger o
faolr & Tk & @Y A Wil A
AT F AR Hemam 7 e s
J ®g1 f5 qaa # Ju & gL W
it § AfeT & I a@eer e g fE
Tgt & w1 WY S A Y § afes
WREET EE TRE
T s 5 ag & frw 3@ £
TTHES ITHT agT & grena A G E
qa g HT agH T W wwEnE I
& o & wwa g f6 97 & g wreht A
W § | @ & Wik wrkemoh W e
oY ot seE #, grar # aiw g
o I § W A ¥ IeA AN W)
AT WEETA Y e A R g &
I7 & QAT v 6w faw gwm
wré A & war et gt Wik A §°
T wn oz gk Wk Af ¢ 7 Ay
AWRHT  FLETOA WX WGEA™N A
FAEY T ¥ feEr w1 IwET ave
o | WERTA ATAT TWTT F §F wAqT
Tt we faar T @y & et ad) s
2 fw & X oerew & wehwr & fear e
¥ daE F e w1 fadg v A
gaeq fomr T &g f6 70 39 & a¥%d
WY ITH HEAT FGT A1 § A Iqaww
o) yfaa e 5 e & F el
2 g wifs & wr T f5 e Ay
Faq F AT WIET FT @R FTAAT
SRR § | TATT F W wArEr awd &
arftq & s gar ? g & s
T g W W wy o s g ?
™ AW T FT wrefAgt W) 67 wgd
X XF ATE ®T IO, GTT M¥ETA a0
s fgqr o o awdrt aife ok
o yAew AR fayy wwr ar e
AEIH FT AW | A CH AG & TG
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[t ety fire]

T qead for W Ao s 2 fw
oAt g arEt ¥ IR g o g w
g fear gy A A i g FAF
fog dare & s T & fog onfay, faoedy
1 FETE oY 4y T I @A E | W
o a7 e & frogH ad g g
gfam wae gar o gl &
oo %1 &W 9 § WX @0 a7
Fga § 5 o A awiw w=@ g
(= )

# we F N o w7 fewr T
it g & faw § gw wwd

g fag & faers = &)

<t uyy fag : 0% A% ag www R
awfe =t gt @ avs way § fw
gfam al Y T faw T

oft gl fax © T Il =1 &
fear oy | g fafreee & a0 o frer-
@ ¢ WR & ogd Nwg w1 fr o
Y qiferarite & g F $OdwE A qer
ot dfeq sEARTTA AgE ¥ ooww ¥
ag *e f5 ag W@ & faorw ¥ @1 o
T T xoifs dfew SR
ME AW AAT WA 1957 X 7
dorar fom W fedly e awd
- IHA greny v 2w fomr g W aEw
forar & T & 1957 ¥ IEA aE
oy Qo o G o T AR
R | S 7Y ¥@ H GAW *7 A
fem o1 | mfwardz & qomi o
o et o Ty o 1957 ¥
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GAT ¥ A & QTHT 7y ) I
qTd AN A FeEee femr 9 agr
¥ THo TAo TWo F Fwwee AT ar
o Fgiqx A A Y 99 9T 5o
wNFfs NAqgramd igg 37 q=N
* wfax oifeaiiz Y edrd 2 ar
T ? a9 @ & f afemnde & 9@
Y 1957 ¥ goret o #T AT
T g A I wee @wfa
HET AW qHT W 99 F AT A WA
T WX &3 w7 wEE Tewiwede
T TUT F7 Fd) g o w gy
Qo &1, T fimmag & 3w &
I UF HfWWA dS@T oM W@
o ¥ 7 ag g @ fr wE wew
WA R § AR FE WA B WX
o awE 2

awfa wgea . AT @I
®1 U T WSE  FEAWTA A FIAT
afgd @AW W AW ¥ afw §
wife I3 gz @ Tifgd s g agt
T forderd Faw T @ &

sft gty fog - & W F faq
R onfeT wxar g WK 9§ afew
FrTg A A o R fe Ay wfaew
i g faar man ? AR Saw Ay
o & % v 3 foew & agw qarfear 0w
Y| AT g1957 ¥ AT HFT
fear a1 St & yafaw wnT W e
FA1 WIfEY 41 greT agy wOw ¥ 3
$T e, WA qIewH  fwav
I wgar av | gfar ¥ W dftew
A% W@ a1 &) 3§ wfuEd F1 AR
T QY a1 I gEd ® awwr @ fE
Wit QI 9g o R, Ay a-ay
# 7 et o 3 g @ an e
T W) domat g@ ok gfarr
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fol wgw o o sgE I
wm@nuﬁmaﬂam (4]
& =g i Tea M2 fear s
FHEER # TweSr A A | A
offtwa st odfefadt a1 f wwear
*@Y | & qear sngar g e wrk wrd
ST G U W FS AT & vt
A g afi w awy § 7 zafam @
v, faoet v 2 am qama
T AR ey Ao T gwes w0
wfawa B a7 @1 HF w7 wfze
AR ag R S # Y et § a1 § |awem
fF aer age A AR E R T w®
and Wit § 1§ aget Wt "y TR ¥ w
qr f& 72 7 wawaT ofen fe A= AEw
1§ oF wAR afez § ag EWTARR
M Fag eI EST o I W
e g fe ag A NS v I
wferm fr g qrawer wd ) O £y
qrt o wm qg dfe Az A g A
fot 7z <dvg g |} & Y Aw
I THY, AT 3 ¥T AT w5
1 A S B ¥R ag whe
AT ITT I A qr eqife
o0 ¥ warf grN, wow F fpr § aww
wE @ am o g v s
o, qiferamiie % Gw ERiT WX a8H gy
oYt ¥7 a7z ¥ qE Aen v armeny
T A W@ | A wgr & fE e
AR F1 ATeTE 6 8F frar mar &
s fr o WY v IEE TA f &
TEar § 5w goadt o anend
F N DI AR agT A M\ 57 &
e Frgtd wE & At wmw
we frar ST wEEAr 9@ w3
dwareiiz AT9w § &2 7 6t §) gw &
7d MTvmae A A

g0

% ox 99 W T W@ E
JuT qBW A T e Rw R
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f§ Iuwr gqwmm w A A T @
g W gk 7-8 fadr W wEaAg
WY FE fat # g § fremar
T ... (sgwww):

st @t T 30, 35 fad A
e A v Ao @ o & Afew aw
waw 97, g9 @ aft wife
IOH AT A A wd A ¥
(]

st wqx fay : oq w7, 9w A
23 | (wgEewm)

earfy wivw - WD AT 39T
N s @ ET AF )

off ot few W o
i AT AR @ ¥
@ ¥ fr feam 3 1 O Wit fraar
T ) ag Wi, weET i
UTTTT % 99 RTS %7 TATET W7 faeay
# gfam & famr & amd Ry
e & f faeel wrawT #fgew
R | myEd dw grea ww R F oA
N aEd AT WE A 9w & gy
7N faweht & dfvew ®t g1 w7 g ¥
#fgem & s wifge ¢ nowT O
fewet & ETH7 IET AT T I WA
qifegrie agt @ WY DS o g
gz feee gfmar w1 2 Q@ o7 g\v
2w & qiw, A7 forr o % 27 (sawwe)

aaefe Rg.aw : wWiET, W
AT AT W {UT qAUTA 71 OOHT §
I agAY Ay @ &7 A &Y g

ot gt oy ;. gufam & w5
g f rit dew e e 7
*TH FIT &7 qiw A fadr g7 arer
& w7 geae, wrage aiy gfrarn §
feera  watfe mowTe ®) a7 Y waa
arfg fe g foem ot B dw &
oy s &7 Wit § ot ot o
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& oy gn & W @ & T high-leve] commission is actually sei-

A ¥ fw Wh < § 5T zed of the problem about which we

fegam wr wawy WEAR @A &
¥ gAIR TR &) WU A A S,
BT A7 AT Ty a9 FT gH Wi
HER &7 7 oW A w2 | FH a0
g o a3 9T T ¥ F g7
g wea I a9 faar g a@
fadm fF 2w foad Iwfa s 8
o IqH AT g A wfuw
wang ! feeiEr gy 2 0 Aw
dfaer agi faeelt & g@r w2 AT ¥
STEY | ETE ¥ TR § TAivT dquas
i wifz w1 el faet § @A
Sfaa 7 gom wifs 7 Aregw $4Y g
Aor ! FE W ATHET AT HfweA
TAEY IIEY qriFaTHT agi g T@ |
TR am § gm fafrex aww @
V*ﬁtmﬁﬁﬂtwmhgolﬂo
¥ 7w fowr g & foremar 31wy
W FER  gorad | Kawang fr ag
<rar go fto  FE wY < ﬁ@
w7 & AfFT T wAY S Ay W)
WA AR A AW F fegg F @
BRIV FT THTAT FHAAT IV |
I‘I\oﬁommgfﬁWﬂmﬂﬁ
S9 W aRWA A awr & e wE
T vt WY R Ay wE o A L
(wawarer)

wfa v - aw A awRT
WAFT A9 FGH g dAr | Y Ao

o g |

ot Wt fag S & & A o
TwgarEgwr &G IET E )

Shri D. D. Purl (Kaithal): I do
respectfully submit that to my way
of thinking, the present ig not the
most opportune time to discuss this
subject in Parliament, because g very

are talking. I would, therefore, sub-
mit that whatever words fall from
our lips should be very carefully
weighed so that even unconsciously
they may not have the effect of preju-
dicing the proceedings before the
Boundary Commission.

I would, first of all. try to meet the
two points that have been raised in
the debate so far, firstly, the 1961 cen-
sus and secondly, the boundaries of
the present regiong of the Punjab.

It is somewhat amazing and also
disconcerting that the moment it suits
one party to be able to grab more
territory by findingg fault with the
official enumeration one starts hear-
ing voices from all over the place that
the 1861 census is wrong. I shall deal
with the matter in some detail at the
very short  time at my dispo-
sal. T shall also make my submission
in regard to the plea that is being
put forward as a very convenient ar-
rangement that the existing regions
should have been turned into separate
States. I shall make my submissions
exactly on the point how to appease
those who were clamouring for a
Punjabi Suba the boundaries of the
region were carved out and in what
manner they were carved out.

In regard to the census, 1 do take
very strong objection to the terms of
reference and to the statement of the
hon. Home Minister alluding to other
relevant considerations being allowed
to affect the 1961 census. In regard
to this census, I have to make two
submissions. The first is that this is
the only official, and the latest offi-
cial, enumeration in regard to the
spoken language in the State of the
Punjab. after Independence. It is the
only census in which the languages
have been enumerated ever since 1931.
I do not propose to take any time
of the House by dealing with my hon.
triend, Shri Gulshan, who seems tc
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suggest that the 1891 census or some-
thing even earlier than that should be
taken as the basis for division, The
1961 census is the first one since the
last official enumeration, the first one —
since independence, the first one since
1931. It is true that between the
census of 1931 and 1961, there has been
a great deal of popularisation of
Hindi. That ig quite natural. I do
not see anything wrong in it or any
fault to be found in it. We shoulu
claim credit for it. That j= the nation-
al language.

Re-organisation

There are various factors which are
responsible for Hindi getting popular
in the Punjab. In thig connection, I
must pay a tribute to the Arya Samaj
movement in so far as the populari-
sation of Hindi is concerned—the
DAV institutions. If you go into the
flgures of students taking their exa-
minations in Hindi in Lahore, in tn2
earlier years, it was a very small fig-
ure. But between 1931 and 1947,
the percentage of students  taking
their examinationg in Hindi in Lahore
went up by about 300 per cent, that is, three
times. The spread of Hindi is quite
natural.

The second factor that made Hindi
popular in Punjab in this duration
between 1931 and 1981 i a very im-
portant event which took place, that
is. that Hindi was adopted as the na-
tional language of the country. This
affected the minds of various people.
This made them learn Hindi and
adopt it as their language.

Thirdly, there was another factor,
that for the first time in this duration
after 1931, Punjabi was defined as
confined to the Gurmukhi script. Lots
of people in Punjab, lots of them who
had equal facility in expressing them-
sclves in Hindi and in Punjabi who
could read and write Hindi but could
not read and write Punjabi (in Gur-
mukhi script) chose Hindi. Is there
anything wrong in their choosing the
nationa] language when they had
equal facilities in both (Interrup-
tions).

VAISAKHA 22, 1888 (S4KA)
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I do maintain with all the emphas:s
at my command that the freedom :f
speech and frcedom of expression as
has been guaranteed under the Cons-
titution is utterly and entirely mean-
.nglesg if someone else is going v
uemand that I shall express myself
in this language or that language and
were lo say ‘you shall not express
yourself in the nationa} language of
the country’. There is no other alter-
native to the 1961 census. the only
basis on which you can disregard ths.
censug is another census. I would sub-
mit that the terms of reference stat-
ing ‘other relevant considerations’ re-
lates only to something that has hao-
pened after 1861, If it can be proved
that after 1961, certain movements of
ropulation have taken place, by all
means amerd the 1961 census. But
the only basis on which that census
can be disregarded is another census
and not on the basis of what Shri
Prakash Vir Shastri or Shri Gulshan
or T say. Therefore, it should be ac-
cepted as the basis for the demarca-
tion.

Shri Kapur Singh ¢t There are other
ways in which it can be disregarded.

Shri D. D. Pori :
ng.

Shri Kaper Singh : I am not ask-
ing him to yield. I am only saying that
statements should not be made whicr
are on the face of them illogical.

I am not yield-

Mr. Chairman: Order, order. Please
do not generate unnecessary heat here,
I personally feel very much educated
by the observations which have been
made by the speakers. Let every
Member listen and be educated with-
out interfering. .

Shri Kapur Singh: I am not inter-
fering.

Mr. Chairman : When he gets his
chance, he may speak what he feels
about it.

Shri R. D. Purl: 1 will very briefly
read the introductory part of the 1961
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censug regarding this very problem. (t
8ays§:

“But the interna] evidence shows
that the population returning Pun-
jabi as mother tongue was more
than the population returning them-
selves as Sikhs, Moreover, there
were numerically small returns - f
one tongue from large strongholds
of another, which testifies to the
general and particular reliability of
the record. This will appear from
the statistical tables published in
the State volume”.

Thig is a reference to the census itself.

This question has also been deait
with by another very impartial body
1 hope there is no suggestion that the
States Reorganisation Commission was
motivated by communal or other con-
siderations. They state in paragraph
531 of their Report that “there is no
method by which a person can be
compelled to adopt a mother tongue
other than for which he himself show-
his preference’. This ig exactly what I
wag saying in my own words which
seems to irritate some of my friends.

The Commission go on to say ic
paragraph 532 of their Report:

“That the demand for due recog-
nition of Hindi as the spoken lan-
guage of the region has not been
stimulated only by the recent con-
troversy is clear from the fact that,
of the total number of candidates
who appeard during the last five
years in the Hindi and Punjabi lan-
guages of Punjab University from
Jullundur Division, 62.3 per cent ap-
peared in the Hindi examinations
and 37.8 per cent in the Punjab:
examinations.. -~

They go on to state that in respect
of everyone of the areas in respect of
which the 1961 census figures are be-
ing called into question, the Univer-
sity figures will prave the 1961 cen-
sus to the hilt. They observe:

“Motives cannot well be attributed
to examiees at University exami-
nations who must have exercised
their option on the basis of their
literary needs and family traditions.
For thigs reason, the conclusion
which seems to be indicated cannot
be ignored”.

There is a great deal more that I
can say in regard to the census. Bul
I think I have in my own humbiz
manner effectively met any doubts
that have been raised against the 1961
census. (Interruptions).

1 do maintain that the boundaries
of the two States of Punjab and Ha-
riana should be demarcated strictly
on the basis of the 1961 census.

ot eer - marafy Y, F sgEedn
At g

waafa W . A A A%
AW ¥ W awaw T )
¥ fFT AT ¥ o TN qw Ao &
fe foaft ae0igt e a FAgm
T 7T OF WA qed w1 aoA |
Tz ¥ fa &) atar  faw &g et I
F frgge FT AF § ) K OF TH
g A ogT W | Afe
¥ WY §m wefEed w9 8
arfee foas zz et 0

Shri D. D. Puri : A guggestion wu.
made that without examining any-
thing, without going into the 1961 cen-
sus, we should have adopted the
boundaries of the regions that were
creaied at a time, firstly, when the
1961 censug figures were not available.
They were based on the 1931 census,
the only basis they had at that time.
But we cannot possibly ignore what
has been enumerated in the 1961 cen-
sug which is an occurrence subsequent
to the creation bf the regions. We
must not forget that this was done
at 3 time when there was a lot of
pressure, a lot of demand, for a Pun-
jabi Suba and it was done with a view
to appease those people. ‘Look here,
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now we are creating regions’. No
one bothered much about it; they were
not to be full-fledged states; they
were only to be regional committees
with very limited powers. I do main-
tain that that was done on an entirely
ad hoc basis. Some kind of meeting
took place. Five or six people were
present. Subsequent to the demerca-
tion of the regions, changes  have
taken place in the regions only in
one direction, namely, transfer of
areas from the Hindi-speaking region
to the Punjabi-speaking rcgion. There
was not one village, not an acre of
ground which hag been transferred in
the opposite direction. In 1956, village
Kosari of Kangra district in which
the right bank of Bhakra Dam’ is
situated was transferred to Hoshiar-
pur district which was subsequently
included in the Punjabi region. Then
89 villages of Fazilka Tehsil were
transferred  to Muktsar Tehsil. 9 vil-
lages of Fazilka Tehsi] were further
transferred to Muktsar in 1957 and
1958. Even after that one village Tar-
mala of Fazilka tehsil was transferred
to Muktsar in 1958.

Mi. Chairman : Ig Me reading from
any official record?

Shri D. D, Paril: 1 am reading from
an official record and every word,
comma and semi-colon of it is correct.
I was reading from the official record
and I was submitting that even after
the Census of 1961 with full knowledge
of the fact that Nalagarh Tehsil and
Kandaghat Tehsil were predominantly
Hindi speaking tehsils, these two
tehsils were transferred from th.
Hindi region and attached to the
Punjabi region. In regard to Fazilka,
I would submit that a chunk of
villages was transferred to another
tehsil with a view to break the con-
tiguity of the Fazilka area form the
Sarsa tehsil. I shall submit at the
appropriate time that this was mala-
fide again with a view to break the
contiguity of two important sections.

Mr. Chairman: You should conclude
now.

VAISAKHA 22, 1888 (SAKA)
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Shri D. D. Puri: I have only dealt
with the points raised. I have had no
time to make my own points. If
Punjab was to be divided, the existing
boundaries of Punjab should have
been divided between the two states.
A chunk of Punjab is sought to be
transferred to Himachal Pradesh. It
is a gratuitous kick that Hariana is
receiving. We are all Hindi-speaking
area and they are now attempting to
separate the areas where alone we can
build protection  works against
floods. I do maintain that this should
not have been done. All the Hindi-
speaking areas of the Punjab should
have come to Hariana.

ft oyt oy oF wEM AR
9% ¥ dfwe e

eafe W : umic ) g )
Y oy fag o

ot woow fg ow (i)
oy W agdw arft wf, g% e T
T, T far a7 awde s o€ W
o T o Y vy & e Wy wzAr
0w DT QR @ ¥ v
w1 efafeifer gfe &
fram & faY g & @) feed, A g

TwfrRff e e
¥ & oy 7 wv fo o A
wq qgT o | AfFw gF azwerh

ax i gma Nt ¢ ? ww
gt w3 & fan &are afi § el
o a7 e § o S aed

afeq



16465

Re-organisation

[ st fg w1ar]

Shri Kapur Singh: Still, we can
make our humble submission and it is
our duty too. . .(Interruptions)

wafa wgg ;w19 3 TR

Shri Sureadranath Dwivedy (Ken-
drapara): We concede that it is the
right of the Chair to declare any word
unparliamentary or not. But it must
be according to the rules. 1 do not
think that per me darad is either
undignified or derngatory or defama-
tory. You cannot say that it is un-
parliamentary.

MAY 12, 1966

of Puriab (M) 16466

Shri U. M, Trivedi (Mandsaur):
This term, "2 §zg§" is only a
metaphor; it is not at all unparlia-
mentary; it is not in the form of any
abuse of anybody whatsoever. 1t only
indicates certain things in a metapho-
ric form. I submit that it is not right
to hold it as unparliamentary.

=Y o do At (‘IW) :
¥ oo F@T FEgar 91 f5 9T F g
ST qEET A F 9 I I TAHA
g oa PR Y aET e} L L
(vqmerm ) .. @ A9 wAW AR §
f g WETER 1 FAT qAAA B 7
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(AD
st worTioy feg T : faega @3
I FW A F@T R
sitgo do maf  (mewAT) (4.4

feq 1 2% #r@ , dT w1 Ad

gafa ahm : wfqv, =fqu,
g qfae

=it noer fey o ) qAE
w1 wfex § W & fewnr wwm g
« 7 TN femd |,

wmnafa wgww LU
arr wfaw

st nwow fag A . I O qEw
ATV FTAT 9T, T O IAET T
frran, @) ¥ IwAT @ E WY faa) A,
i fogal ®, + fe a0
ot fafy a9 gfamn dEwy-
e FAA A U TAAHE ¥ wTEW A
it geRr e genfeon o Afa
Iq% w6 A 97 & foay gav ¥ 7
18 AT § gFm@T F1 Free & Iy
i ow ot w6 @E ow e
ra o Ram g g de
# oF G AU 2 KA SanEr wE

W A qE "8 T e
wa7 ag  f gfrar € s sz

qiet ar FET ar oY wr¢ ot A
qifedt ¥ qafes A7 o7 ;7
gv gfrarn wwgy &  w ofers
i agi T b e faed gAY wew ag
g @ AT A W\ w9 ewa )
g7 Wewl # Y 9% AW 9 qe
A 99 T W AR T T KT Y
fir T AT ¥ W AT AH QW@ R,
ag W1 A1 fegemeh &, ag O faepe
* wy Fw g
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16.58 hrs.

[Farore: mvem o A g ]

st &Y ;g7 w3 H Rl Y
Zo flo ¥ forg a7 & awedr )

=it oW fag Tw ;& 97 97 Y
g & A 9w § 5 At Wy
*t 7% I aW, I gra fem gen
A AT 2 a7 I foaT @y qg W
d o wEm

A& o wwm e gfearr & fedy
afem® A7 7 fer o ofers ard
T

Mr, Deputy-Speaker: You wil: take
more time?

Shri Gajraj Singh Rao: Yes, Sir.

Mr. Deputy-Speaker: You may con-
tinue tomorrow.

The Minister of Home Affairs (Shri
Nanda): How much time is allotted
for this?

Mr. Deputy-Speaker:
have been allotted.

Three hours

17 brs.
BUSINESS OF THE HOUSE

The Minister of State in the Depart-
ments of Parliamentary Affairs and
C feat) (Shri J tha Rao):
Sir, with your permission, 1 rise to
make a statement to indicate to the
House the order in which Government
Business will be taken up in the Lok
Sabha on the 13th and 14th of May,
1966:—

(1) Further consideration of the
motion moved by Shri Prakash
Vir Shastri on the statement of the
Home Minister regarding the re-
organisation of the present State of
the Punjab.

(2) Further  consideration and
passing of the Orissa Legislative
Assembly (Extension of Duration)
Bill, 1986.
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the Asian Development Bank Bt ¥ T8 ¥ 1 gmw wac gm
1966. 1 FV H gUT AT B 3 AT qrfwen
(4) Consideration and passing of ;B % 39 Y qea v F famfad
the Declhi Administration Bill, ¥

1965, as reported by the Joint

Committee.

(5) Consideration and passing of
the Constitution (Nineteentn-
Amendment) Bill, 1966.

Shri Surendranath Dwivedy (Ken-
.drapara): About the Order of Busi-
ness, as you know, the Orissa Legisla- g 1
tive Assembly (Extension of Duration)
Bill, was discussed and was .eft un-

¥z A% qriwEH € AfT w7 q@w
£ Tl & ary ¥ O 4 fggEw @
at # 37 N quAr vF fafwa Sifq
& ot 39 Aifg 9T 3@ FOw T R
w® o F osw g IR
saEa fmrafeEr /v«

finished. 1 think that should be caken  ®Y§ ¥a9T AF @A 7 W FAEIY
up first and then this Motion. That v TRy S =t
wags the first discussion. Then this A N, FTU R AT

NEFIORaTT AT RE L I
FONT 9T FATIAT AT FT FIAT AT
o e 3 gedt dr w1 FwR
X RAT 30 awr g W ¥ 4y fawaa

Motion intervened. It would be but-
ter if we take up the Orissa Bill first
for which perhaps just one hour is left.

Mr, Deputy-Speaker: This Motion

intervened and the discussion of that

Bill was left unfinished. Probably the W1 o o el s e

Bill may be taken up afterwards, gqf ot ¥ Tere @ Wi FIER Q7
Shri Surendranath Dwivedy: { think 93 ® # | qfe@™ & q@md i

it will be convenient for some of us  EWOT &I ¥ fou T fRgTITET £

at least if the Bill is taken up first.
1 was on my legs.

Mr. Deputy-Speaker: 1 will convey
your suggestion to the Speaker.

Shri Surendranath Dwivedy: It
should be decided here.

qffeE ® AFT IT A BN qTHIT
o glamre 2 @ § o arfsErr
qEAT  ®FIEAT AT FY G gET v
fagy & § ST *Y wfweror 33 w7 FH
@& § AT g fosraal &1 w0k

Mr. Deputy-Speaker: We wil see  WOC Tq1 §6T | &R ¥ g qav <
abo:tit. w eV i grfeemT 7 WY WY aTETERT I

_— & 97 F G # Ia0E1 39 F AR
17.02 hrs. X ‘]Wﬂ@mm({ ‘:THEEH

A T & WO qgF T /Y F AR
S AT N g T IF Y TH A wqA
foar 1w faw FO w99 §
T W@IE I8 AT A 1949 ¥ a4y
T &9 & Aragd A & AN T FA
7ot @1 W ¥ A wenn fafea woad

HALF AN HOUR DISCUSSIONS

(i) GENERAL MARAMBIO'S TALKS RE:
WITHDRAWAL OF FORCES

A KU W awET & e IT N ¥ wwan s Qe aifgy, SwE
wr dwT Jew gk 4 1 oF wOT g " § A a3 FEY aE oOF I & faw
forr Tl ¥ @AM am g & T FTF frmoar § 1 W qE TE
I7 AT ¥ gETQ W anfew e HYE T /Y T T § A I9 o
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TF § ywaT & ore & A war g |
T 13 WIE 1948 FwEAry § fagw
f& wqare wrd ww w7 wh F @w-
dhar gur | I H qE g @ —

*The High Cominand of the Indian
and Pakistan Forces agrec 10 refrain
from taking any measures that might
augment the military potential of the
torces under their control in the State
of Jammu and Kashmir. For the pur-
poses of these proposals. forces under
their control shull be cvasidered w0
include all forces, osginised and un-
organised, fighting or participating, in
hostilities on their respective sides.””

f&T & FTT T T I HAT & WL
TE T[T ATH FF W | TE EqH
T FATE —

“There shall be no increasc of
torces or strenghthening of defences
in areas where no major adjust-
ments are involved by the deter-
mination of the cease fire line.”

qm g o § —

“The action permitted by pura-
graph (t) above shall not be ac-
lished by the
mtroduchon of addmonnl military
potential by either side into the
State of Jammu and Kashmii ”

d or acco.

wWAE® T T G
Fogmatw oA v @l w
FUT GAT | AT T GIEAET TR
o £ I8 ¥ SR W@ & e
w1 oF aw g g F g 7w
I & 1 T WY GRWE AT 1948-49
ﬁ;mwwaﬁ'mngmﬁwﬁum%
&1 qifee wfegFd ST AT HE
VI &1 CETHT FY A E A7 gRET
& faq oifeea & gro § < |
AW agT T OF AT 9w SR wet
2 fx 39 TR W N @Y FREEw
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mm@&wu‘rwﬁ
wr AR §T Ty e
T W 67 g9 ) o6 gw
For far ) Sg & A EEe e

ot § o1 &1 ofvw are F T A
NF @ 9@ 1 25F@A aw fqqrame
TR § 7 AR & TR ¥ 7 qE g
AT AT | TR 5 AR K WA
T 7 DA WX 5 wrE N gg w Twe
O qZE AT 7 AT AV qg A
36 UFT ¥T NIRWT § AL YTAET JEW
a g w\x ag qie g & fag arfecar
® Y X T X AR | FA T HAww
ag & fF Wi X fagrewe @a & 0
5 SR ¥ W1 Y WAt @ 51
oy 36 TRE R @) @ £ | g s
A ¥ &G oF wETgEAT 9 & Wy
% wqmwfear & fr az M 36 Uww
N ofy ff 37 # g W o7 @
™ @), ST §F g g a1 gg Qi
GUAT YATHT QT | %W ¥ e ¥ Ak
faarz wfY a1 o7 o wORTR X fpewm
o N w T N ww @ 36 ey
wft ® gw @ afqw & Aawy @
fer 5 gy ¥ a1 wHY 39 & FHeEg
o qm fegma W ovw fass fo
ant ¥ wrt faare 78 a1 w1€ wnEy A
a1, R N R, G g
@ I¥ A A oY I 99 e Ay
qrelt *1 Ay @17 gt IW F SN gw 0
i ol
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st =1 o]

o aF ¥ T35 1 A 7 g4
FATTAT | I H ag Fe1 w0 fF
1 I, 1965 ¥ g Wy feafq ot
3u g feafy @1 s far s
I FT AT AAST g ! AT Ag
1 5 99 F=u F1 FUT gaw fear @y
afF faemw Age 7 oy @ fE
T FAFR TE § AW e
g€ & @ F ova IR FoaW
YT a7 ¥Efad 39 T ¥ qfeem
FY M@ GFA FY 9 AT 0RO |
g fegem wEw N AEER
a1 T s w1 Wr
AAFTY A oY 7 AT Al g
‘nw g HE Y Y A
qge I &g 79 fd ag-
F& FHA AFIT A

2

T & w0 oifsmr A g
#ag @ ag T WA F faw A
X & Afew <fs facas amw & @@
fear gafeT ga A T W 9w TR
RN N g ¥ O fear 2, A @A
FUT T qE TE&TE |

¥l TF 79T O TEA fwAT @
A W @Y & IV A 57 qg Ag
FWR ST gETd BT AY EET @
IaN wTW wgfe ¥ | g @
a5 & e wr g g, afew e
oTE aTa F & fou & uw ave Wk
A @ RATE ¢

st wo Wo mryw (drATEEY )
JuTS AR, mﬁﬁrwa@
{ 3]

(Wror ¥ 5N qomE )

JTEN WOAT : FRIW o
§ ww afw
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it vy femd :
g —

“It was agreed that iu the Stale
of Jammu and Kashmir, the quan-
tum of regular troops para-.aili-
tary forces and armed civilians
who may be considered to consti-
tute a military potential to be
located in the State will not be
more than as  accepted by
UNMOGIP in the context of the
1949 agreement.”

W § agr man

oq 9% A 17 99 gy qifeery X
Fad fwar a1 f5 §71 &1 ®=C 78 @™,
JT7 Y "EAT A7 A AT W FX
FT qrfeea ¥ JUET Ineuq
wAT @ 7R fre af £ @it 3 aw-
dfsqi #Y FEAT F K9 F FETERT
FIWAT & FIT ATFAU KA FT ¥
f&ar | W= ag T FOT FAN wRET
A AT TR § | FYT AT gHT? T FAT
A F ag IJA AEA WAL Y T
fEgaisma @it E, ag o oA wrko
F ga< & 4 7 TV, T A w7 AT 3—

“There has been large scale
movement of Pakistani troops
across the cease-fire line fo~ the
last few weeks according to the
reports available here.”

o 3aH g w7 oA § fE-—gredi
F za ¥ et w7 agwl &1 fAmio
e o7 727 2, Porwd w2 @8 ow T
T | T § A wEge-faare
™ § oifera & g1e7 TR ART
¥ T g O Ae  fawir fea
ST TET & | 50 A AW IH 9T FINW
T Q@ § W fawga qren Y gfe ¥
TEE AT F1 AT Y 2 oy fegem
FEEWE I AR Y O T IO ) A
TE FI o 19 AT fr e # feaf
R AW, wifT W AREET FEw
2ok we Ay w9 Nfew Iz
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g 1 fF 17 &1 qg A wC gwT ar
ITH WAATT T TG F JAT ¥ wwwr
@ | AT D Ay ¥ g @
arfemT 3 T8 &7 Ry W fear & A
T qwrA 9T qfv=sft o o dAT w
@0 &1 & S wmgar g e sfaere
FER Faq FwE Afy oA
T 19 AT § §FOIC 7 g8 wafowr A
f& aiffeam & sorr gferea gom
& fa7 am A, orfear F amq QAT
rvr #9870, 953 qeRT F A
w4 # afaw &0, 37 Sift g
@ 3 afer gan @ v D fol
Wi ® W™ Afft o owwT gt
T F A W T wEET @
2 T ® ®rd wanay AA Ay ¥
=q fai & qvae @ fAaga s=m fv g1
% Afa & T § 77 qafqar o A

F T AR TET FgAT 2 o AT
¥ 71 wfarzan, &, fag ad 9 §9 x@r
qT 74T, IW & qE Arfaq & wav ¥ fw
FIWT ATHIT &1 A7 ) fawmr 2
ar g wATHG FT AT ATGAT ¥ FH
F7H AT faWTT & A AAT FT AeAAT
faam %, 3 faqga awfa & wavg
# g7 ooy fasaifval & ad faar
ad ¥

Jqegd wAAA : HAET AT EY
o

oft vy fawd . ITnRaN AT, B
F 7t 56 faaz v wn

i fAmstaa e
% Iq waw‘m%mﬂ ® Tg
guTTT W AW, A7 7% "AEAA A for
FEdr 1 faws q gg A AwA | wf
fr 77 FOAT ¥ F17 70 7R & fAdy
quiesar 7 &4 afaai &, fanfeat s
iy, auifaat €1 S, &Y g T
fur AV TAFI QAT AEY AT | ATHTL
FT9 W1 T @HC XA § THR
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fFm o w fr gE? AR
fawr s ¥, & Qe wE
g f5 o ¥ s @A s
% ¥ ST HY @Y a1y ? e & S
e & fi5 wrerat fawm, A &1 W
&, W1 g Wy &7 g1, faaga
aY wae arfaw go & | & goe St
A A9T Tz wATAT § WA e fE
TaT fawm B qury w1 § wa
Ladl

g qrA W7 17 T fx wmAT §
o9 AAT W GXAT A AT KT oW
v 1 wifaT 9z w47 w3 Ay §
fe €7 ¥ faATE JTy A ®AT wHE
AT FNN, aifeEE & ATA AT HAT
&A1 AT EON? T o1 g T F faww
qeX & 77 @ & Y I o f,
A grfaET 7 & ATq WY FATN @ #,
az Wt A 92T 3 zAT Fag qarér AAT
gzt qr E AT &1 wRTSY FATel
o9 Y & &7 oAea § @ A &
orad fadaa ww e g a9 & e
Az d7 fawd w7 ¥, 7 99 [9-
7 &, AT q1 ATHI, FW TAXT ;T
v T Zr v Ay f gren A A
fraza &= f& fagreasz & same #
a7 F: g, 7reefy Y wk dY, 3w & auy-
Iz ot I Ay @, A farwrr Hiw
T AN &7 L, 17 WA & AT A
fo7 aft gt @A m AT Tf,
A Ay faeaga mag arfer &Y 44 2,
inTAx arfed 71 a9 &, A wifwre
A9 g7 WRAEAAAT £ AF §74 F1Aq,
T TE AGEFE AT AT

ot femr mme  (TEEAYT)
9 A A qo & fag A frar &

I WEWW : F7 q ATH Ak
Lo
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ot fewn qzamae : A TH w7 A
2 & ur &1 3 mfes wwme 38 wx
' E

=t armh
78T |

IqTerw wEvaw : WTq &z |

oft Ty - gfdr &) &l

Inaw wPRm w1 AT Ag #

oft few qzamaw : ag wa@ wTH
g} &, WY HY T qF FE qHY |

q X3 TR e o fgar & &y w7 4
Lrgicn A K cig Al

I Wt : Ifed |

oft fea_qeamaw : Sweaw wEgRa,
IqT 3§ AT AT "l wgRA T
T A AArfgat w1 wawa Avew
gY & AT a3 IEN ag W www faar
% f& WX qqEi4T AIAE ST F
g9 TF WY TATHIT 0 AAMEE FT FAT
AT § @ W O F 9 W9
it wfa1T 3, ag @ew g snar g, aEw
AR AT &Y AT 2 )

The Minister of Defence (Shri ¥ B.
Chavan): Mr. Deputy-Speaker, Sir,
you may remember the discussion that
we had on account of certain ques-
tions and the statements ithat I made
on the floor of this House, aund it is
as a result of that discussion, I think,
that this Half-an-hour Discussion has
been raised. The hon, Member has
raised the same points which he tried
to raise then. excepting that he has
added a few more questions ubout the
“36 acres”,

H. A H. (Dis.)

(feame) © Surems

I made the Governmen:: point very
clear at that time, that this arreement
was a sort of a follow-up agrcement
to implement the Tashkent Declara-
tion, and that as far os we are con-
cerned the Tashkent Declaration
stands, it is very much there, it is a
bilateral agreement and Pakistan on
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its own just cannot get out of that
agreement. Therefore, ‘ve will con-
tinue to take those follow-up steps
that are necessary and which are part
of a certain agreement we arrived at
there.

The point that the hon. Member has
tried to raise is whether by agreeing
to a reduction of forces in the State
of Jammu and Kashmir we had agreed
to something which will ultimatcly
endanger the security of our territery
of the Jammu and Kashmir Siate. My
answer to that question then was *no”,
and I can assure the House that cven
today my answer is definitely “no”.
While agreeing to a certain quantum
of troops in Jammu and Kashmir we
certainly have the important Learing
in our minds how we are going to de-
fend not only Jammu and Kashmir
against Pakistan infiltration and ag-
gression but also, as aguinst Jammu
and Kashmir State area, the dJefinite
aggression on the Chirese side  too.
Therefore, I made it very clear that
the quantum of troops necessary to
defend the Ladakh area against the
Chinese threat will not be part of the
quantum that will be necessary for the
defence of Jammu and Kashmir. That
is a very clear position about that.

Now, the hon. Member, Shri Pat-
tnayak raised some interesting ixsue
as to whether 1 understand the mean-
ing of razakars and mujahids. While.
possibly, I may not be knowing the
etymological meaning of those words,
which possibly he may oc krowing—
I am not a scholar—1 know their
practical meaning, and 1 may say that
never in any sense we have accepted
the presence of razakars and mujahids
for the purposes for which they func-
tion. As somebody who is to  tuke
into account the heads of the persons
who arc there to fight. whatever then’
names may be, by whatever names
they may be called—they may be call-
ecd by any hellish name they ‘ike—I
will have to count the differcnt heads
that are there with guns, bayonets.
grenades and all those things, and then
I will have to see that they agree to
the reduction of that number. We
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have to take the other practical mean-
ing in it. 1 am not agreeing to their
right for fighting. In that agreement,
therefore, you must have scen, the
Chief of Army Staff has specifically
raised this issue of disbanding them.
If you read that statement I made
there, you will see that.

ot femra qemmaw 37 71 v Oy
a1 f§ IR A1 17 /9w A faw
A 3w ¥ e i e
37 F1 a7 7 T AW A gorfes & fear )
W 37 faiy maew g 4 6 dAr
at AT s dfaw §, oo e &
e T I w ¥ a? F o w
W T ¥

Shri Y. B. Chavian: I that sehse we
are not agreeing to that and we will
not agree to that. The Chief of Army
Staft was sitting there and he was cer-
tainly concerned about the number of
people who were there with their
different arms to fight. He had to see
that their number was reduced, what-
evér their name may be.

(Dehradun): On this

Shri Tyagi
side?

Shri ¥, B. Chavan: On the other side,
There is no question of “this side” be-
cause we have no rezakars or muja-
hids on our side.

S0, this question is  very simple.
‘This is a pragmatic question, as to
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which show that we have to be #till
more watchful about their intentions.
1 can only say that onc can be watch-
ful and see if they try to break the
Tashkent Declaration. If they try to
break the Tashkent Declaration, well,
Sir, our answer will be very obvious.
I need not say in so many words about
it. T do nrot want to sayv anything
which will be conducive to create an
atmosphere which wili go against us,
because our intenhtiof is and our efforts
will be td see that the Tashkent De-
claration is implemented. We do not
want to give any excusé one way or
the other on our side. So we will have
to look to the whole thing from that
point of view.

An hon. Member: You have a high
degree of tolerance.

Snri Y. B. Chavan: The hon. Mem-
ber. Shti Limaye mientioned about
Intelligence on thig side. Well, we
have never made any claim here that
we have reached a stage of perfection
in Intelligence.

Shri Ranga (Chittoor): We are very
weak.

Shri Y. B. Chavan: 1 concede that
partly, not wholly, because certainly
we could not have the necessary infor-
mation. Wg did not have the neces-
sary information as, really speaxing,
we should hrave. I concede that point,
But, Sir, as I mentioned in onc of the
discussions on the floor of the House,
deve! t of the Intelligence xys-

how we try to secure the imp t
tion of the Tashkent Decclaration as
far as the quantum of troops on the
other side is concerned. That was the
main question. This agreement was
meant for securing that particular re-
sult. So, one thing is out of my way
in that sense.

The other question, the hon. Mem-
ber, Shri Limaye raised was, whether
Pakistanis are sincere about it, whe-
ther they are trying to implement it
hotiestly or whether they are doing
sofietting else about it. That is a mat-

tet for tis to be very watchful abeut.

Tiéré dre certilinly dome instantes

tem takes a long time. I can assure
the hon. House that both in the Home
Ministry and also in the Defence Mi-
nistry steps have been taken which
will give us results as time proceeds
further. But I do not accept that we
did not have any information about
these infiltratorg as such at that time.
1 did mention here, in the course of
my reply to the debate in this House
on the Demands for Grante relating to
the Defence Ministry, one fact. We
did have information about the pat-
tern of organisation that they were
raising on the other side of the cease-
fire line, their training, the type of



16481 H.AH. (Dis.)

[Shri P, R, Chakraverti]

weapons they were having and all
that. We had this information. Of
course, the material information was.
when they were likely to start this
activity, which we did not have. To
that extent, I agree we do not have
a perfect Intelligence gystem and we
will have to improve on that.

Shri Tyagi: Have you received in-
formation about the latest develop-
ments on the Haji Pir side? It was in
the Press that they are evacuating 20
villages and they are putting strong
defence installations there in that
area.

Shri Y. B. Chavan: 1 am coming to
that point. That is also very relevant
in the context of things that are hap-
pening today. I do have information
ag to what is happening, as anyone
can have information, that in this
cease-fire area, the area which is con-
trolled under the cease-fire agreemen?,
certainly some minor breaches have
taken place. I have informed this hon.
House about some of them some few
weeks before. But in thig particular
region there are not that type of ag-
ressive defence arrangements that we
are afraid of. Certainly, we have in-
formation that behind that area they
are developing good roads. That in-
formation is there. But I must tell
the hon. Member that what he said
was that these armed forces have
come across the cease-fire line.

ot ay fawd ;T @z FA A w0
TR T HAAE § I AT

Shri Y. B. Chavan: You mean it is
on the vther side. That movement is
certainly taking place all along the
line. I can only assure the hon. Mem-
ber that we are very watchful about
it. I cannot give you more informa-
tion about it.

Shri Sham Lal Saraf (Jammu and
Kashmir): What precautions have
you taken to prevent a recurrence of
such things. One fine morning I found
infiltrators firing at my house, the
house in which I was living.
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Shrl Y. B. Chavan: I can very well
understand the feelings of the hon.
Member b he himself is involved
in that. That ig why I said, I can only
say that we have to think about it,
it Pakistan does this way what we
will have to do—what new steps, what
new measureg they will take; to meet
them what we will have to do and all
that. If I am to give that informa-
tion, certainly we will be going into
the operations of defence.

Shri Tyagl: We understanq it. We

appreciate it.

Shri Y. B. Chavan: I can only say
that from time to time, from day to
day, from week to week, we are re-
viewing the situation with the highest
authority.

17.30 hrs,

(ii) INSTRUCTOTS OorF NATIONAL
DISCIPLINE SCHEME

Shri P, R, Chakraverti (Dhanbad):
Sir, while appreciating the response
from the Education Ministry to my
questions, I am prompted to take at
up again because it touches certain
fundamenta] issues.

As g member of the Delhi State
Legislative Assembly I was direct!y
concerned with the National Discipline
Scheme which wag introduced by
General Bhonsle of the Rehabilitation
Ministry. Today, we have %o discuss
the basic issue beginning from the
origin of this scheme.

What was this scheme? Before I go
into the details, I would for the in-
formation of the Ministry as well as
the Members, my colleagues, quote
only one member who could call @
spade a spade, Shri C. D. Deshmukh,
who wag also a minister here. Today
he ig the Vice-Chancellor uf Delhi
University, He suggested definitely: —

“__After having watched every-
thing very carefully and having
put questions and also having read
the literature that hag beem sup-
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plied to me, I have not the least
doubt that, from the point of view
of national discipline, as well as
from the point of view of genera-
ting in our young people a sense
of national integration, this
scheme is entitled to be regarded
as the most important in the
country.”

This is the comment made by Shri C.
D. Deshmukh, followeq by Generai
K. S. Thimayya:—

“....We keep our standard in
the Indian Army very high, but
I must gay I find that your stan-
dards are higher than those in
the Army. It takes us nine
menths to train a fresh recruit
to be a soldier and I am really
surprised how you have achieved
this progress in such a  short
time—Your training ig also very
useful in infusing nationalism
into the children”.

These two eminent persons have
come out with their eulogy of the
Nationa] Discipline Scheme, which
was started to give a new impetus and
a new life to the uprooted refugees
from North Western Frontier Province,
Punjab, Sind, Baluchistan and others

Then, after the successful operation
0 the scheme it was handed over to
the Education Ministry. So, today if
we take up a new scheme to integrate
this National Discipline Scheme with
other schemes relating to physical
e11cation and turn it into the National
F.tnoss Corps and hand over its entire
administration to the States, we must
try to assess the position, what it is.

Fortunately, the Minister js here.
He also endorsed earlier our gugges-
tion that the Centre must have con-
curent powe: over the educalion
portfolio all over the States. We are
not happy about how the states are
running the show. 1 am one who has
spent a considerable portion of life
in the education department and, still,
1 gay that the way education is hand-
ed at the State level, I would like to
have an integrateq scheme to be ad-
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\
ministered under the direct aegl; of
the Central Ministry, we must have
@ national outlook and gencrate a
heslthy atmosphere.

The very word “national integra-
tion” is a very comprehensive {erm.
One must have the training to ap-
proach the problems of life as an in-
tegrated picture and take pride in
calling himself an Indjan first and an
Indian last. But today all of 5 sud-
den, this scheme which was started
with the definite objective of intro-
ducing a new form of life and a new
national force to be gathered by
bringing the young mindg together
under the National Discipline Schme,
so highly praised by all the topmost
men of Iadia, including the Prime
Minister and other people-1 would
not quote them.... (Interruption) s
sought to be given up.

Shri Ranga: (Trichur): All the
parties here support it.

Shri P. R. Chakraverti: Even I have
got the quotation from Shri Chagla
about the National Discipline scheme.
Today, roughly I find 7,000 people
have been trained under this scheme
and all of a sudden, the Goveriinent
takeg up the stand, ‘Now we shall
transfer it to the Stateg calling it the
National Fitness Scheme, go that all
fo-ms of training—physical education,
auxiliary cadet corps and other
things—will come together to be ad-
miristered ultimately by the States™.

Will it generate tha?
feeling of national integration? Will
it in any way be conducive to the
particular objective for which Gene-
ral Bhonsle siarted the scheme and
%0 many young 'men came forward
with an idealism and g real determina-
tion to do something positive to train
cur voung minds in achool-? The train-
ing that we huave got in the
early phases of our lives, whether it
is Professor Ranga or Shri Nambiar
o~ others, that training leaves a decep
imprint on our mind and ealso the
whole outlook is changed that way.

Will it help?
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8o, if a scheme is started with such a
positive purpase, it should operate, I
would say that the entire scheme of
training all over India should be
administered from the Centre so that
the trainers and the trainees all will
have the chances to serve their
countrymen moving from Kerala to
Kashmir and from Assam to Gujarat.
That is my theory, If we are groupcd
and trained together and banded to-
gether in that way, we develop a psy-
chology, a psychic mood which stands
against all barriers of provincialism,
parochialism, casteism and other dis-
integrating factors that are corroding
the body politic of India today. This
is a very unfortunate state of affairs
because of which, 1 suggested an an-
other occasion that in the field of
education the Centre should have
equally important power over the
States; as such, we mooted the ques-
tion of an all-India Education Service.
Similarly here. Though, this scheme
had a very smal] beginning, it has a
great potentiality of its own. We can
build it up if young batches of
workers, both men and women, all of
them, will have central form of
training.

I am thankful to the Minister that
he took up the case promptly and
gave me a sympathetic reply admit-
ting that there are possibilities of
effective working of the scheme. This
is what } got from the Ministry. I
very carefully went into the points
raised therein. This is what is
remarked—

“In your letters, you have been
good enough to refer to the ser-
vices. From this every point of
view, we have decided to continue
to organise and conduct the train-
ing courses for N¥.C"—

that is, National Fitness Corps—

‘“instructors in such a way as
to ensure the All-India character
of this integrated Scheme.”

I am thankful to him, but as I know
from my little experience, this few
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weeks' training that we are likely to
give them ang say, “This is the all-
India training I give you” and then
leave further training at the State
level, 1 do not know how far that
training will be pursued and whether
there will be real integration. Under
the present system, the trainee gets
the chance to come for the Central
training course and the re-orientation
course, again giving a new form of
training, which adds to his earlier
experience at the Centre and makes
him more competent to work for the
purpoge for which he assumed that
responsibility of training young minds.
But, if we give them some elementary
training and then leave them to the
States, ultimately that will fritter
away their energy and all their initial
training will simply fade out, as the
training that we give to our primary
school teachers and, ultimately, they
manage to forget everything.

The Ministry has tried to explain
that the number of other people, who
are working at the State level under
the Auxiliary Cadet Corps and other
physical training schemes, might be
more, but we gather from the infor-
mation given that Government has a
scheme in the Fourth Plan of taking
up a very big scheme of training one
lakh trainers. If you are intemt on
ushering a big scheme to train one
lakh people, why not utilise this
nucleus? This is a small nucleus of
7,000 people. You add to it and try
to train them, then send them out as
your messengers. They will be your
real messengers. They will be work-
ing in the field, training young minds.
That way 1 will prefer the other
schemes—the Auxiliary Cadet Corps
or other physical education schemes—
to be brought under the Central
scheme, so that it will be a uniform
scheme and, at the same time, give
scope to the young talents to find out-
let for self expression fully in the
context of the factors that obtain in
the place where they will be stationed.
So, that way I would not accept this
position which the Ministry has takan
that because of the difficulties that
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started, they could not take over the
services of the P.T. instructors and,
ultimately they decided to transfer
our N.D.C. instructors to the States.
I would say, rather it must be in the
reverse process that we send these
instructors to show how we have
trained them up and how we have
inculcated in their minds the feeling
of national integration. That should
be an integrated programme, an inte-
grated system.

I would say, from the beginning, it
has had its own history. 1. started
from 1954 when Gen. Bhonsle took it
up and then with the process of
successful operation, it was handed
over by the Rehabilitation Ministry
to the Ministry of Education, because
that was a specialised agency. It
wanted to introduce a new form of
life amongst the students, who were
down and out. I had been directly
connected with the schools and I
found how the scheme had its impact.
When this new form of training was
taken up, it was highly spoken of by
the top-most people. Then, this was
handed over to the Education Ministry.
These employees who are today re-
presenting their cases to the Govern-
ment came with a promise to work
which they were called upon to do
because of the new start which was
given by Gen. Bhansle. But all of a
sudden, after so many years of ser-
vice, they have been now conf-onted
with notices and to accept the new
scheme or to quit. It is not meraly
a question of 7000 employees but of
basic issues involved. They may be
simple persons drawing humble pit-
tance but they be immense potentiali-
ties. If these people have come with
u promise to do something for

the development of character of
our young minds, they must be
encouraged and that will give

an impetus to all throughout India.
1 am sure, the Government, the Edu-
cation Minister and his colleagues so
sympathetic and so energetic, are
sure to take it up from that angle.
It is not a question of 7000 employees.
It is a question of the system as such.
It is a question of the innovation that
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had been made and we cannot retreat
from that position which was brought
into operation.

1 personally went into all the
details of the scheme. ! felt agalin
prompted to take up this issue because
of this factor. We should now feel
from our own experience how this
system is working in different Seates.
I have toured all over India and 1
feel unhappy about it, all the more
to find this scheme being transferred
by the Education Ministry to the
States. I would be the last person to
allow any centralised scheme to be
handed over to the States to be work-
ed in their own way. This will not
necessarily fulfil the promises which
have been vouchsafed by them.

I have brought this issue before the
House and I am sure educationists
like Prof. Sharma and other senior
colleagues in the House are in agree-
ment with me, not to speak of other
friends outside. The Education Minis-
ter, who has an unbounded sympathy
and admiration for the young talents,
as has been expressed by him in so
many terms, will certainly endorse
this view-point and give a rethinking
to the decision which he has taken
now. The Education Minister's reply
to my query really gives me some
hope for re-assessmemt of the posi-
tion.

Shrimati Renu Chakravartty (Bar-
rackpore): While supporting Mr.
Chakraverti fully, I want to know
why an already existing all-India
body is now being disbanded sna
thrown to the wolves, to the States,
I want to ask this question which has
another facet of it. Is it not a fact
that the Instructors of the National
Disciplire Scheme were compulsorily
transferred to State Services and that
the employees, for no fault of their
own, have got a drastic curtailment
in the total emoluments and allow-
ances as enjoyed by the Central Gov-
ernment employees and is it also not
a fact that their seniority in service
is not protected and that many States
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have not agreed to offer promotion
prospects and allowances that they
have been so long enjoying although
some of them have been in service
for 10 or 12 years?

Shri Ranga: Is it an irretrievable
position?

Shri Nambiar (Tiruchirapalli):
While supporting the proposal of Mr.
Chakraverti, may I put this question.
The national integration can be very
well popularly strengthened through
physical education with the dances,
songs and exercises of various parts
of India pressed together. This was
the scope of Gen. Bhonsle’s National
Discipline Scheme. These cadres have
been inspired with the spirit of
national integration. Why then they
ure not being retained as all-India
cadres that will further strengthen
national unity which can never be
attained by breaking them up and
transferring them to the States?

Dr. U. Misra (Jamshedpur): While
supporting Mr. Chakraverti, I wanted
to mention that I had the good for-
tune to see Sariska centre in Alwar
where within three months a Rajas-
thani could speak Malayalam and a
Malayali could speak Rajasthani and
this is the sign of the best example
of the national integration which we
need today most when this integra-
tion needs physical education pro-
gramme at a unified level. There-
fore, a strong Central administration
is needed today. May I know why
this is being transferred to the States
instead of making it still stronger at
the Centre?

Shri S, M. Banerjee (Kanpur):
After the submission of the Kunzru
Committee Report for the integration
of physical education in the back-
fround of national integration, the
Education Minister, in this House, has
been telling us that there should be
some all-India system of education
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I would like to know, if these are his
fcelings, how is it that he being
attached to this particular Ministry is
allowing the disintegration of those
forces which already exist. I would
like to know his reactions and whether
he would re-assess the whole Dosi-
tion in the light of this discussion.,

Mr. Deputy-Speaker:
tion Minister.

The Educa-

Shri D. C. Sharma (Gurdaspur):
Sir, 1 sent the slip last time....

Mr. Deputy-Speaker: I am sorry.

An hon. Member: Being a Profes-
sor, let him get a chance.

Mr. Deputy-Speaker:
The Education Minister,

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): Mr. Deputy-Speaker, Sir, I
am thankful to Mr. Chakraverti and
other hon. friends who have brought
this issue before us. As the House is
aware, there were a number of paral-
lel systems of physica] education in
our country and three of them were
more important, i.e, the traditional
P.T. system, the A.C.C. and the N.D.S,,
started by the late Gen. Bhonsle.
Because there was a sort of cut-

I am sorry.

throat competition, an unhealthy
rivalry and duplication also, the Gov-
ernment appointed a committee,

h2aded by Dr Kunzru, which reported
in December, 1963.

The main recommendation of that
Committee was that instead of three
or four or more parallel systems,
there should be one integrated system
at the school Jevel, which should com-
bine all the best features of these
systems. This recommendation was
accepted by the Government. It was
not only accepted by the Union Gov-
ernment but it was endorsed by the
Central Advisory Board of Education
in October, 1964 at Bangalore: by the
Conferences of Education Secretaries
and Directors of Education in Feb-
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ruary and Apri), 1965, and, finally, by
the Education Ministers’ Conference,
which was held at Srinagar in June,
1965. The one common name, the
National Fitness Corps, was given to
it. 1 am happy to inform the House
that the principle of this new inte-
grated system has been accepted by
all the BState Governments except
Kerala, where a hitch has come up
on account of some minor misunder.
standing, but I am confident that, in
a short time, that misunderstanding
will also be removed and Kerala will
also agree to accept this new scheme.
As Shri P. R. Chakraverti has him-
self put it, this is the first compre-
henstve integrated scheme at the
national leve] which has been launch-
ed by the Government of India, and
we are happy that the State Govern-
ment are also co-operating in this
~dventure.

The real problem before us was
that though the principle had been
accepted by the various State Gov-
ernments, yet the question was how
it was to be implemented. There
were the State employees, ie., the
P.T. insttuctors. Then, thete were the
Central employees, Le. the NDS
instructors, and then ther# were the
ACC instructors ufider the Ministry
of Defence; they were mostly subject-
teachers, bt they were paid some
extra gllowance out of thé furds of
the Defence Minmistty. We are thank-
ful t6 the Ministry of Defence that
th=y hive sgreed thdt they will give
up this portion of their schéme and
concentrate on the NCC, both the
senior and the junior wings, and thus
now the ACC instructors have come
under the Ministry of Education and
we are giving them extra allowance
for this purpose.

As Shri P. R. Chakrgverti has him-
iself admitted, the number of the
NDS instructors throughout the ooun-
try is in the neighbourhood of 7000.
Besides this, in the State of Madras,
there is not a single NDS instructor;
Bihar has got only about a dozen,
and some States have got a larger
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nunber, no doubt. But the P.T.
instructors are, I think, three or four
times that number.

The problem was that either we
should take over all the P, T. instruc-
tors under the Central cadre, or we
should hand over our NDS Instruc-
tors or lend their services to the
various State Governments, so that
one integrated system is followed.

Shrimati Renu Chakravartty: But
they will be instructors for the PT.

Shri Bhakt Darshan: The hon. Mem-
ber may please listen to me.

Shrimatl Renu Chakravartty: He
has got something written out and he
s just reading it out. He 18 not ans-
wering our questions.

Shri Bhakt Darshan: Sir, when this
principle wus accepted, then in con-
sultation with the Ministry of Home
Aftairs and the Ministry of Finance.
we drafted the terms and conditione
for the transfer of the NDS instruc-
tors, and they were sent to the
virious State Governments in Decém-
ber, 1965. Here, I want to remove
oné misunderstanding which was pro-
jected by Shrimati Rénu Chakravartty
also. The NDS instructors have not
y&t been trinsferrad. They were tp
bé transferred, and we had fixed a
dafe, fiamtely the 1st of March, 1966,
for thly putpose. But bécause the
fiegbtiations wete going on and they
are still going on even now, they
have not yet been transfdrred.

Moreover, thé two important c¢on-
ditions that we have laid down for
their transfer are that firstly, their
pay will be protected and secondly,
thelr seniority will also be guaranteed.

Shri S. M. Banerjee: But
about the allowances?

Shrt Bhakt Darshin: That is one
of the matters, which is still undét
negotiation.

Shri Ranga: The Centre shoald have
control over it.

what
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Shri Bhakt Darshan: So far we
have received replies from some State
Governments and some Union Terri-
tories, but only the Union Territories
have accepted our proposal in toto.

Shri Nambiar: That is because they
are under the Centre directly.

Shri Bhakt Darshan: Whatever the
situation, Sir, they have accepted our
proposal in toto. Among the States,
some are still considering, and those,
who have replied to us, want full
financial commitment for the future.
That is one basic condition that they
are putting forth.

Shri D. C. Sharma: Then, why does
the Centre hand them over? Why
should they not pay them good salary?

Shri Bhakt Darshan: Sir, because
we appreciate the feelings of this
House, from all the corners, and from
all the parties and groups, and because
all are united on this issue, and be-
cause the Government have been feel-
ing the pulse of the people as well,
I have addressed a letter very recent-
ly to all the State Education Minis-
ters to give their personal considera-
tion to this issue, namely how their
services can be taken over honour-
ably, without giving them any finan-
cial loss. We have not heard from
them so far, but we will wait for a
month or so, and then take a final
decision.

Shrimati Renu Chakravartty: They
may be kept under the Centre.

Shri D. C. Sharma: The hon. Minis-
ter has not justified this administra-
tive, psychological and geographical
uprooting of these persons.

Shri Bhakt Darshan: I was going
to explain to my hon. friend, the
learned professor also, that we our-
selves are seized of this matter. The
N.D.S. instructors have, on the whole,
done their job very well. We appre-
ciate this thing. I have myself writ-
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ten letters to the various Members of
Parliament on the subject.

Shrimati Renu Chakravarity:
is very unsatisfactory.

Shri Bhakt Darshan: Sir, we are
not disbanding them. Let us be clear
about it. We are just integrating
them into one system. We are not
handing them over to the wolves, as
an hon. Member had said.

That

Shrl Ranga: That is what it comes
to. Otherwise, why is it being decen-
tralised?

Shri Bhakt Darshan: Their interests
are uppermost in our hearts; and we
shall try our best to see that they
do not suffer on any account.

Shri D. C. Sharma: They would
rather be under Shri M. C. Chagla and
the hon. Deputy Minister than under
anybody else.

Shri 8. M. Banerjee: They may be
kept under the Central Government.

Shri Bhakt Darshan: Sir, there is
one last point that I would like to
make. As the matter is still under
negotiation with the State Govern-
ments, we are not in a position to say
anything final at his juncture. But I
want to assure the House that should
the States not agree to our proposals,
it will be open to us to review the
whole thing, and to reconsider the
present position, and it is just possi-
ble,—and it is not impossible, at least
at this stage I can say this,—that
these N.D.S. instructors may continue
under the Central supervision and
control, and then we shall take a
final decision. ,

Shri S. M. Banerjee: He will have
the blessings of the House.

17.56 hrs.

The Lok Sabha then adjourned iill
Eleven of the Clock on Friday, May
13, 1966/Vaisakha 23, 1888 (Saka).
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